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LOK SABHA DEBATES

LOK SABHA

Thursday, April 23, 1992/ Valsakha 3,
1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[ MR. SPEAKER in the Chair |
11.00 hrs.
[English]

(Interruptions)

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar Islands): Mr. Spe-aker, S'r,
there was an allegation made by the Opp.0o-
sktion againstthe Prime Minister. They should
apologise for it now. (Interruptions: )

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): Sir, It has appeaired in to-
day's indian Express. You askthem:to apolo-
gise for what they have said yasterday.
(Interruptions)

|

SHRIP.M. SAYEED (Lakshadweep): It
was a wrong allegation that was madt\y yes-
terday and it should be put anend etc., So,
they should apologise for what they Have
said yesterday. It is character assassina

|

of the Prime Minister of the country.

 (Interruptions)

[ Translation)

SHRI VILAS MUTTEMWAR (Chimur):
They have misled this House and this coun-

try. (Interruptions )
[English}

SHRI MANORANJAN BHAKTA: They
should tender unqualified apology to the
Prime Minister now.

(Interruptions )

[Translation]

SHR! CHANDRA JEET YADAV
(Azamgarh): Youshould adjournthe House.

-~ (Interruptions)

[English)

MR. SPEAKER: | am not able to hear

anything. _
(Interruptions )

SHRIMUKUL BALKRISHNA WASNIK
(BULDANA): Sir, the whole argument by the
Opposition yesterday was on a fabricated
news report and the whole Opposttion tried
to character assassinate the Prime Minister
of this country. They should apologise tothe

Prime Minister immediately. (Inferruptions )

SHRI CHANDRA JEET YADAV: Sir,
first of all , without suspension of Question
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Hour, they cannotraise issues like this. Have
they come out with a proposal to suspend
the Question yesterday was on atabricated
news report and the whole Opposition Hour
to raise this issue? (Interruptions )... Let
them come up with a proposal for the sus-
pension of the Question Hour and then the
raise the issue. They cannotraise it like that.
(Interruptions )

SHRIMUKUL BALKRISHNAWASNIK:
The Prime Minister of the country was char-
acterassassinated. Sir, we want unqualified
apology fromthem now. Where is Mr. George
Fernandes? (Interruptions )

[Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, |would like that
Congress Members should put their views
before the House. (Interruptions )

Mr. Speaker, Sir, have they given notice
to suspend the Question Hour? Have you
received any notice seeking the adjoumn-
ment of Question Hour ? If not, ask them to
raise the matter after Question Hour is over.
(Interruptions )

MR. SPEAKER: No.

(Interruptions)
[English)

" MR. SPEAKER: One can understand
your feelings. Now, this is Question Hour.
Let us proceed with it.....

(Interruptions )

[Translation)

».

SHRI VILAS MUTTEMWAR: Mr.
Speaker, Sir, they should apolozise.

(Interruptions )

SHRI RAM VILAS PASWAN (Rosera):
Sir, we have given a notice under Rule 388
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to suspend the Question Hour. (Interrup-
tions)

[English]

MR. SPEAKER: You very well under-
standthat..........

(Interruptions)
SHRI RAM VILAS PASWAN: We are
ready to discuss if they want to suspendthe

Question Hour.

SHRIBASUDEB ACHARIA (Bankura):

Have they got a certificate from Switzer- '

land? (Interruptions )

SHR! PIUS TIRKEY (Alipurduars):
Today that are quoting a newspaper report.
Are they ready to authenticate yesterday's

report also? The Prime Minister should come
before the House.

MI3. SPEAKER: Please take your seats.
(Interruptions )

SHRI MUKUL BALKRISHNA WASNIK
(Buldana): This is an insult to the Chair.

MIR. SPEAKER: Please sit down. Yol
are uniecesarily diverting the issue.

(Interruptions)

MI3. SPEAKER: Will you please take
your seats?

(Interruptions)
[ Trans.‘ation)
MI3 SPEAKER: You please sit down.
(Interruptions )
SH, RIRAM VILAS PASWAN: Question

Hour shi ould be suspended and discussion
sshould b e allowed on it. (/Interruptions )

[|
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THEMINISTEROF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD): Mr.
Speaker, Sir, we..... (Interruptions) ShriRam
Vilasji, no purpose is served by shouting.
Yesterday you were saying that we will have
to go, now you should go today. Why don't
you leave the House now? Yesterday, you
had the guts to say that the Government
should resign. Now, you should also resign.

SHRI RAM VILAS PASWAN: Let the
Prime Minister come .... (Interruptions )

. MR SPEAKER: Mr. Paswan, Please sit
down. Please do not interrupt. The first thing
that | have to request the hon. Members is
nottointerrupt me when lamspeaking. Until
| complete, please do not get up from your
seats. Otherwise, this wlll continue for more
time. ‘

Well, yesterday you spoke something.
Today, the Members on this side are agi-
tated.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, (Interruptions )

MR. SPEAKER: See, you are inter-
rutping ! Mr. Paswan please take your seat.
Yesterday, | did not suspend the Question
Hour. Today, I do not intend to suspend the
Question Heur.

(Interruptions )

MR. SPEAKER: Please listen to me.
But | will give enough scope to Members if
they want to speak. But not now,

vie
SHRIPRAFUL PATEL (Bhanaoara): You
give your ruling yesterday. But after that
also, they continued in the same way.

MR. SPEAKER: The first thing you
should do is not to interrupt me. | have

received the information that the hon. Prime -

Minister is going to respond to what was
discussed yesterday immediately after the
Question Hour. It was also decided that one

6

Member from each party will be allowed to
ask questions. | may give opportunity to one
or two Members to put forth their points of
view also. So, please let us proceed with the
Question-Hour and please cooperate with
each other.

(Interruptions)

SHRI GHULAM NABI AZAD: Sir, in
difference to your wishes the Government
does not intend to.... (Interruptions )

SHRI SRIKANTA JENA (Cuttack): Sir,
let the Question Hour be suspended and let
the Prime Ministercome and respond to this
right now. (Interruptions )

SHRI GHULAM NABI AZAD: Sir, the
Government is not for suspension of Ques-
tion Hour. Members on our side are agitated
becuase yesterday the Opposition Mem-
bers made a lot of hue and cry on the basis
of a news item and today there is a denial of
that report by the official Spokesman of the
Swiss Government saying that the charges
made by the Opposition were frivolous. The
allegation made by the Oppusition Members
was totally malicious and false.

SHRI SRIKANTA JENA: Sir, we stand
by the allegation made by us. Not only we
stand by that but we want the Question Hour
to be suspended immediately and the Prime
Minister should come inthe House right now
to respond. (Interruptions )

MR. SPEAKER: Mr. Acharia do not
stretch it too much. Please kee'p quiet.

(Interruptions)

MR. SPEAKER: Mr. Jena y.u had your
say. Now, let me Jakhar speak.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): Mr. Speaker,
Sir, | want to yequest all the hon. members
that we should do something purposeful
here. Mr. Speaker, Sir, even during the
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period of 10 years when | was Speakerthere
were many occasions when such matters
based on newspaper reports were raised.
We should do one thing on such occasions,
which we have been doing earlier also, that
we should ascertain the veracity of the press
report first.... (Interruptions )

lamtalking about drawing a conclusion
about it; but you, please lend your ear.
(Intearruptions)

You should listen, 1 am not speaking
anything that is against you, | am talking in
tlae interest of all.... (Interruptions )

| am going to say something, if you
listen, you can draw conclusion as to what |
mean. | want to say, whenever reports like
this appear in the press we start speaking
without ascertaining anything. Sir, | told you
yesterday also that when | was occupying
the chair which you now hold, | used to say
that let me first ascertain the veracity of the
press report. Iin this way our time will not go
waste... (Interruptions) Thentherecanbe a
debate, an exchange of views and a discus-
“sion and everything on that. But it will be in
the interest of all of us and in the interest of
the country, only if we do it in a purposeful
manner. We should, therefore, not act like
this. We should not behave like this as we
behaved ye:sterday.... (Interruptions )

[English]

SHRI'SRIKANTAJENA: Sir, you please
allow me ‘o speak. '

MR. SPEAKER: Mr. Jena, | allowed
you. Mr. Acharia, | allowed you also.

(Interruptions )

MF{. SPEAKER: Now, you please ap-
preciate that this is a Question Hour. You
have gilven 20 days' notice for it; 10 days’
notice to the Government and 20 days’ no-
tice to he Secretariat. Lakhs and lakhs of
rupees have beep spent on it. The required
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information has been collected. You are all
Interested in getting that information. And
this House has nottodiscuss only oneissue.
You can discuss Five Year Plan; Population
problem, environmental problem, employ-
ment problem or you can discuss all the
ministries.

Having discussed one topicforsix hours
orten hours, it should be more than sufficient
and we should go to other topic. Everyday,
supposing, you are going to take up only one
issue, then it will neither help you nor the
country.

There are other points. Let us discuss
those points. Yesterday, for more than two-
and-a-half-hours, nobody obstructed you.
Today, they are also agitated and they are
bound to be agitated. They want to speak, |
am not allowing them to speak. Within Fif-
teen minutes, this should be over and you
should go to the question. You should carry
on and after the Question Hour, you can
have your say.

11.16 hrs.

ORAL ANSWERS TO QUESTIONS

[English ]
immigrants from Bangladesh
+
716.  SHRIB.L. SHARMA PREM:

SHRIR.SURENDERREDDY:

WillIthe Minister of HOME AFFAIRS be
pleased to state:

(a) the estimated number of illegal
immigrants from Bangladesh living in Delhi
at present;

(b)the reasons for not deporting themto
Bangladesh so far;
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(c) the number of such immigrants in
Delhi who have been sent back to Bangla-
desh during each ofthe lastthre® years; and

(d) the steps being taken for early repa-
triation of the remaining immigrants?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
" JACOB): (a) to{d). Statement is laid on the
Table of the House.

STATEMENT

Sinee illegal immigrants from Bangla-
desh enter India surreptitiously and easily
mix with the local population, it has notbeen
found possible to ascertain their exact
number. It is, however, estimated that over
one lakh suchillegal Bengladeshiimmigrants
are living in Delhi.

The task of identifying illegal Ban-
gladeshi immigrants is complex and mas-
sive becaus of ethnic similarities and lack of
co-operation and public awareness on tha
part of local population.

The seriousness of the problem of illg-
gal immigrants from Bangladesh has been
taken up with the Bangladesh Government.
Government have constantly reviewed the
position and taken steps, such as strength-
enirg of measures atthe borderfor checking
illegal infiltration, strengthening of the
Scheme of Prevention of Infiltration in the
effected States, tightening of visa proce-
dures and regulations for issue of visas to
Bangladeshi nationals, creating a comput-
erised data base for effective detection, and
deportation of illegal immigrants. Instruc-
tions have also been issued to State Gov-
ernments and UT Administrations to carry
out special drives for detection and deporta-
tion of illegal Bangladeshi immigrants.

According to the intormation available,
the Delhi Administration have deported 291

VAISAKHA 3, 1914 (SAKA)
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illegal Bangladesh immigrants, as per de-
tails below:-

Year No. Deported
1989 —
1990 1
1991 118

1992 (upto 12.4.1992) 172

[ Translation)

SHRI B.L. SHARMA. PREM: Mr.
Speaker, Sir, in this connection, | would like
to state that the informationgiven by the hon.
Minister is not correct. Delhi has 5 lakh
Bangladeshi not one lakh. Further, | would
like to know as to why these immigrants
return to Delhi when they are once repatri-
ated to Bangladesh. Does the Government
not have any means to prevent them from
entering Delhi again? Does the Government
have figures of Bangladeshis deported to
Bangladesh? The number given here is
negligible. Out of those, how many returned
to Delhi?

[English]

SHRIM.M. JACOB: Sir, | have already
answered in my statement that over a lakh
of Bangladeshi migrants are reported to be
in Delhi. But regarding those people who are
to be repatriated back, | am not able to give
you a specific reply at the moment. But we
have been able to send back a few of them
but considering the enormour number of
people who come from across the border,
we have not been successful enough to
sendthem back. But atthe moment, we are
following all the diplomatic efforts with Bang-
ladesh Government to see that maximum
number of these people are taken back to
Bangladesh. So, itis continuing. Atthe same
time, regarding borderareas, we have taken
up sufficiently strong measures now, after

the experience of the past tew years for
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preventing further people coming to India .
We have checked it the flow. So, now the
border check posts are organised. The Bor-
der security Force are available. And various
other measures are being taken up there. |
do not mind is giving more information if the
Member wants so.

[Transiation ]

SHRI B.L. SHARMA PREM: Mr.
Speakaer, Sir, Iwould ke to state that crimes
are normal in Delhi. According to my infor-
mation, Bangladeshis are involved in anti-
national activities in Delhi. Does the Govern-
ment have information that about the num-
berof Bangladeshis involvedinthese crimes
during the last one year ? Besides this, has
the Government set any dead line for decid-
ing once for all and to see that no Ban-
gladeshi remains in India? Do you have any
such deadline? Will they keep on coming
and going?

[English ]

SHRI M.M. JACOB: Sir, regarding
crimes committed in Delhiby the Bangladeshi
illegal migrants, as everyone knows, it is
very difficult to detect a Bangladeshi migrant
from a Bengali who is already here. The
ethnic composition is almost the same.
Therefore, it is very difficult distinguish be-
tween them, unless the people cooperate
andtell us who is areal Bangladeshiwho has
migrated. Actually, twice, the Delhi Police
has tak~n up this endeavour to find out who
are the illegal migrants who have come to
Delhi. But unfortunately, they were not able
to pursue much because of the difficulty in
detecting them exactly. But we have not
given up the hope. Now, we have an Action
Plan formulated with the co-operation of the
Delhi Police of the Deputy Commissioner's
Office.

The Action Plan is formulated to con-
duct a special census to see how many
people are in Delhi. There are already 12
pockets identified as pockets of Bangladeshis
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illegal immigrants. So, an effort has to be
made. About three-four months’ time is
expected to be spent to detect these people
in 12 pockets where Bangladeshis are there.

Besides that, now adays, some ofthem
are spreading out form the 12 pocksts to
otherareas also. Forthat we will have totake
somemore time to detect them. | think an-
othertwo months may be requiredfor detect-
ing that through this method. We will make
honest efforts. It is not a simple question.

SHRI B.L. SHARMA PREM: Have you
decided about any deadline?

8HRIM.M. JACOB: It is not possible to
make a deadline? That is why | said that itis
acomplex problem. But we have to make an
effort to detect them, first of all. In Delhi, we
have three-four months to detect them
through this method; and anothertwo months
to detect them in other areas where they
have spread.

SHRI MANORANJAN BHAKTA: You
know that after the partition of this country
during 1947, alarge number of migrants had
cometo this part of the country and they had
spread all over the country particularly in
Delhiaiso. The hon. Minister has specifically
stated the figure of over one lakh illegal
Bangladeshi migrants. | would like to know
how he has differentiated between the
migrants who have come after the partition
of the country and staying in various p.artsin
Delhi and the persons who have illegaliy
entered this country after 1970, because
after 1970 only it is calld illegal migrants, if |
understand it correctly? Before that who had
come here, they have not been given the
Indian citizenship yet? Will he consider this
point also betore identifying those migrants
tamilies who have come due to partition of
this country? Will you consider giving them
the Indian citizenship?

SHRIM.M.JACOB: Itis precisely. | was
trying to answer earlier that it is a very
complex problem to identify between a
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Bangladeshi and a Bengali. They may be
some method by which we can do it—accent
of the language. My Bengali friends may
very well know that there may be a slight
difference in the accent of a Bangladeshi
and aBengali. We have eventriedthattouse
the services of a Bengali or a real Ban-

gladeshito find out who is a migrantand who:

Is not a migrant. (Interruptions)

MR. SPEAKER: Please don't reply to
the interruptions.

(Interruptions)

MR. SPEAKER: It is in your interest to
hear it.

SHRI M.M. JACOB: Mr. Manoranjan
Bhakta has put a question: are you giving
citizenship tothose people who came before
partition.

SHRIMANORANJAN BHAKTA: Before
1970.

MR. SPEAKER: Please do not reply to
igterruptions; reply to the main supplemen-
tary question.

SHRIM.M.JACOB: Thank you, Sir. We
have gotguidelines for issuing citizenship to
people in India. Those guidelines are fol-
lowed in this case also. There is no variation
at all in this case.

[Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, this problem creates soclal,
economic and security problems as well.
The Government is showing its helpless-
ness regarding this. if any foreigner remains
for more than 15 days then you take neces-
sary action to repatriate him. They are living
every where in the country. | would like to
askwhetherthe Governmentwill take action
to remove the names of Bangladeshis from
the voter list, who are present.in India.
(Interruptions ) whether Indian citizens of

VAISAKHA 3, 1914 (SAKA)
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Delhi (Interruptions) ifthey are not Indians
nationals then how didtheir names appearin
the voter list. Does the Government have
any planto issue multi-purpose identify cards
for Indian citizens?

[English]

SHRI M.M. JACOB: The hon. Member
Shri Khurana has asked an important ques-
tion, whether it is possible to climinate or
remove the people whose names are en-
tered in the voters’ list. But what happened
here is that allthe people in Delhi have been
givenration cards, accordi..g to my informa-
tion. it was done soon aftar thg previous
Govemmentcame and whenthe then Prime
Minister took over, he himself went round
one or two shuggies and said that ration
cards must be issued to everybody. So,
ration cards were issued. When for enu-
meration in Voters’ list comes the peopie
come with ration cards and say that they
have ration cards, and that they are bona
fide citizens of the country. There is nothing
to show whether they are citizens or non-
citizens. This is aiso a difficult question.

lagree with youthat aserious effort has
to be made now to find out how best it can
be done. (Interruptions )

MR. SPEAKER: Not this way. He is
informing and you hear him.

SHRI M.M. JACOB: All the political
parties do want it and alithe people are also
interested to see that the voters’ list is
infanted with the people living in Delhi. Itis a
complex question. Iwould even suggest that
the Goverment is preparedto hold ameeting
of the party leaders. let us sit together and
discuss how best we can find out a solution
for this. Otherwise, it is not possible. It
requires the cooperation of all the people in
our country. (Interruptions )

MR. SPEAKER: | do not expect you to
reply to that question.
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(Interruptions )

SHRI INDER JIT: The problem of emi-
gration of Bangladeshis into india is truly
scandalous. Even more scandalous is the
fact that lakhs of people are coming and in
the last three years we have been only able
to deport one hundred and seventy-two
persons. | would like to know from the Gov-
ernment, if they have a serious action plan,
if not, would they be preparedto considerthe
question of issuing identity cards to every
single Indian national because this problem
is growing in a big way and we are now
getting aflood of migrants from Bangladesh.
Would the Government be prepared to con-
sider issuing identity cards to Indian nation-
als, irrespective of the cost involved?

MR. SPEAKER: You have asked the
question; you do not have to repeat it.

SHRI M. M. JACOB: Considering the
cost of issuing identity cards to allthe nation-
als, the Government think that it may not be
easierforustodoit. Butatthe sametime, we
found that infiltrators were coming in large
numbers, forexample in Rajasthan, Gujarat,
Punjab, Jammu and Kashmir, Assam,
Mizoram, Tripura, etc. We have already
sanctioned money for the issuing of identify
cards and part of the identity cards have
already been issued. The idea seems to be
very well understood but the problems will
be many when we decide on the identi-
fycards.

Regarding the volume of the people
coming from Bangladesh, the Border Secu-
rity Force and other agencies were able to
detect and send back a large number of
people. | have the figures also.

MR. SPEAKER: He Is asking if you
have an action plan.

SHRIM. M.JACOB: We have an action
plan and | mentioned in the begining aliso,
that there are two phases of the action plan.
We are even having a computerised pro-
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gramme to find out the real people and all
that.

SHRIMOHAMMAD YUNUS SALEEM:
In West Bengal and in the State of Bihar
there is a community known as Shershah
wadi. They speak a language which is simi-
lar to Bengali and Hindi mixed together.
They live in Katihar, Purnea, Kishenganj,
Mushirabad, Malda and other districts.

When | was contesting the election in
the constituency of Katihar | came across
several villages where these people have -
acquiredlands andthey are living there from
countries, from time immmorial. Unfortu-
nately, recently, an agitation has been started
against themto oust them trom their home
land and deprive them of the lands treating
them as Bangladeshis. A regular agitation
has been startedin Katihar, in Purneaandin
Kishengan;.

They are mostly poorpeople, labourers,
cultivators and illiterates. Most of them are
illiterates. | want to know from the Home
Minister as to whether he has come across
any complaints fromthese Districts of B{har
to treat Shershah Wadi as backward...
(Interruptions')

MR. SPEAKER: ltis a very good ques-
tion and very properly put. Please allow him
to put his question.

SHRIMOHAMMAD YUNUS SALEEM:
Sir, they were demanding that they should
be treated as backward classes. During the
election time, all the Parties had given an
assurance to them that they will be treated
as backwardclasses... (interruptions) 1want
to know from the Home Minister the steps
the Government is taking to protect them
and not to allow them to be disturbed from
their Rehbra House.... (Interruptions )

[Translation}

SHRI TARA CHAND KHANDELWAL:
This question was meant only for Delhi.
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MR. SPEAKER: | am allowing you to
reply to this. ’

SHRIM.M. JACOB: Sir, it is afact. We
have also information that there are Ban-
gladeshi nationals, who have migrated to
some parts in Bihar. Sofar, nocomplainthas
come from any quarter to our knowledge on
this question.

Social Upliftment of SCs/ STs

+
*717. SHRIROSHAN LAL:
SHRIKESHRI LAL:

Will the Minister of WELFARE be
pleased to state:

(a) the schemes formulated by the Un-
ion Government for the social upliftment of
Scheduled Castes and Scheduled Tribes
during 1992-93;

(b) the progress made so far in their
social upliftment; and

(c) the steps taken for making these
schemes more effective and meaningful?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMAT! K.
KAMALA KUMARI): (a) to (c). Statements |
and Il are laid on the Table of the House.

STATEMENT

Central & Centrally Sponsored Schemes
for SCs and STs formulated for implemen-
tation in 1992-93 by the Government of
India in the Ministry of Welfare.

(a) Continuing Schemes

1. Post-Matric Scholarships (Cen-
trally Sponsored)

2. Govemment Scholarships to the
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10.

11.

(0)

12.

13.

14.

15.
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‘students for studies abroad (Non-
Plan-Central)

Pre-matric Scholarship (Centrally
Sponsored)

Book Banks (Centraly Sponsored)

Girls Hostels (Centrally Spon-
sored)

Boys Hostels (Centrally Spon-
sored) . .

Coaching and Allied Schemes
(Pre Examination Training) (Cen-
trally Sponsored)

Assistance to Voluntary Organi-
sations (Cantral)

Strengthening of Machinary for
enforcement of Protection of Civil
Rights Act, 1955 (Centrall Spon-
sored)

Liberation and Rehabilitation of
Scavengers (Central)

(a) Scheduled Castes Develop-
ment Corporation (Centrally Spon-
sored)

National SC and ST Finance and
Development Corporation (Cen-
tral)

Research and Training (Central)

Grantin aidto Tribal Co-operative
Marketing Development Federa-
tion of india (Central)

Price Support to TRIFED (Cen-
tral)

Establishment of Ashram School
in Tribal Sub Plan Area (Centrally
Sponsored)
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16. Investment in TRIFED (Central)

17.  Development of Oil Seeds and Oil
of tree origin in Tribal Areas
(Central) '

18. Special Central Assistance for
special Coponent Plan (Central)

19.  Special Central Assistance for
Tribal Sub-plan (Central)

(b) New Schemes (All Central
Schemes)

1. Special educational development
programme for girls belonging to
Scheduled Castes of very low lit-
eracy levels.

2. Educational complex in low liter-
acy pockets for development of
women literacy in Tribal areas.

3. Vocationaltraining in Tribal areas

4. Grants in aid to State Tribal De-
velopment Co-operative Corpo-
rations for Minor Forest produce.

STATEMENT

(b) Central and Centrally Sponsored
Schemes are implemented by the Govem-
ment of India in the Ministry of Weltare for
ensuring Social uplitment of Scheduled

Castes and Scheduled Tribes. Enclosure |
gives details of actual expenditure for these
schemes in 1990-91 and 1991-92. It would
be seen from there in that there has been
aprreciable increase in expenditure on the
schemes in 1991-92in comparison to 1990-
91. .

National Scheduled Castes and Sched-
uled Tribes Finance and Development Cor-
poration (NSFDC) wholly owned by Govern-
ment of Indiadisburses loans mainly through
State Scheduled Castes Development Cor-
porations to Scheduled Castes and Sched-
uled Tribes for their economic development
and social upliftment. The amounts disbursed
for SCs and STs in the past three years are
as follows:-

S.NO. Year = AmountDisbursed
(Rupees in crores)

1. 1989-90 0.35
2. 1990-91 6.14
3. 1991-92 40.52

Under point 11 (a) & (b) of 20 Point
Programme, the number of SC and ST
families economically assistedto ensure their
social upliftment is monitored. The achieve-
ments fromthe beginning of VIl Plan regard-
ing the number of families assisted are given
below:-

(in lakh families)
Period Target Achieverment % age achievemer:t to target
Scheduled Castes
VI Plan 104.27 119.95 115.05
19930-91 2231 22.40 100.40
1991.92 25.56 15.55 Final figures awalted

(upto Feb.’92)
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(in lakh families)
Period Target Achievement % age achievement to target
Scheduled Tribes
VIl Plan 41.56 . 52.89 127.27
1990-91 8.24 8.93 108.00
1991-92 8.00 6.80 Final figures awaited

(upto Jan.’92)

(c) Several other Ministeries are also
implementing schemes for the social
upliftment of SCs and STs. Meetings are
convened regularly with the States to stress
on the effective implementation of the
schemes. The Prime Minister convened a
Conference of Chief Ministers of States and
Union Territories on 4th and 5th Cctober,
1991 for prevention of atrocities on Sched-
uled Castes and Scheduled Tribes. The
Minister for Welfare held meeting of the
Ministers of States and Union Territories

incharge of Scheduled Castes and Sched-
uled Tribes Development on 21st March,
1992 to ensure effective implementation of
the various schemes. Secretary (Welfare)
held separate meetings with Secretaries
from States in charge of Scheduled Castes
and Scheduled Tribes Welfare. Constant
dialogue with States/ UTs is maintained to
ensure effective interaction inimplementing
the schemes and utilisation of funds re-
leased.
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SHRIROSHAN LAL: Mr. Speaker, Sir,
the Minister has not replied to my question.
v | had asked, will the Minister of Welfare be
pleased to State: (a) the schemes formu-
lated by the Union Govemment for the social
&upliﬂment of Scheduled Castes and Sched-
uled Tribes during 1992-93; (b) the progress
made so far in their social upliftment; and (c)
the steps taken for making these schemes
more effective and meaningful. The reply of
the Minister concered is... (Interruptions )

MR. SPEAKER: Please do not readthe
question and the reply. Please put your
supplementary question.

" SHRI ROSHAN LAL: Sir, the Minister
concerned has notgiven any reply as to how
the plan forthe sanction of Rs. 50 lakhs to Dr.
Baba Saheb Ambedkar Research Centrein
Delhi University has been scrapped. The
toundation stone for this was laid by Shri
Chandra Shekhariji, the them Prime Minister.
But | have been informed that the amount of
Rs. 50 lakhs sanctioned forthis purpose has
been scrapped. And there has been a note
that this scheme will not be meaningful and
such a Centre in Delhi University will not be
established. | want to know whether it is
correct or not and whetherthis amount of Rs.
50 lakhs, which has been scrapped, has
been diverted to a private firm, to which an
'amount of Rs. 5 crores has been sanc-
tioned... (Interruptions )

MR. SPEAKER: Please put your ques-
tion.

[Transiation)

You should not ask your question in
such a way as | have to check and stop you
time and again.

[English)

SHRI ROSHAN LAL: | would like to
know whether the sanctioned amount has
been scrapped or not and instead of this,
whether a private firm has been authorised
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for this purpose, to which a sum of Rs. 5
crores has been sanctioned.

[Translation]

THE MINISTER OF WELFARE (SHRI -
SITARAM KESRI): What he said is beyend
my understanding.

MR. SPEAKER: The Minister says that
you may please repeat your question.

MR. SPEAKER: | too could not under-
stood otherwise | would have explained it to
him. Kindly come near the mike and then
speak. Let us give an opportunity to new
Members. .

SHRI ROSHAN LAL: Last year when
Chandrashekhar jiwas the Prime Minister, a
toundation stone for the construction of a
Bio-Research Centre was laid in Delhi Uni-
versity in the name of Baba Saheb. An
amount of Rs. 50 lakhs was sanctioned for
that. Now | would like to ask whether this
amount has been srapped and a note to this
effect has been sent.

SHRI SITA RAM KESRI: Honourable
Sir, though this is not related with the original
question yet | shall give you a reply. This is
correct that the former Prime Minister Shri
Chandrashekhar had laid the foundation for
a Bio-medical Research Centre but | do not
know what happened to this programme.
But this much Iknow that recently onthe 11th
an issue was raised in the All India Commit-
tee on Baba Saheb Ambedkarji in this re-
gard and the Prime Minister had given an
assurance that the Government would take
up the matter with the Vice-Chancellor and
take a decision.

SHRIROSHAN LAL: Mr. Speaker, Sir,
this is entirely incorrect. The Vice Chancellor
has been bypassed and the secretary con-
cerned has somehow manipulated through
a note that the scheme could not be suc-
cessfulthere due to some political purposes;
and it should be diverted. You are sitting
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here and therefore you are unaware of the

situation. You call for the file and then go
through it. They have written to the Vice
Chancellor that this scheme will not be suc-
cessful. This amount of Rs. 50 lakh has been

increased to 5 crores and was given to a
private concern. Do you have knowledge of
this or not?

SHRI SITARAM KESRI: Hon'ble Sir,
. this supplementary is also not related to this
question, however [ will give a reply. On the
17th of December, 1991, Standing Commit-
tee on Dr. Ambedkar held a sitting. In that
sitting this issue was raised that the former
Prime Minister had laid the foundation of the
Baba Saheb Ambedkar Research Centre
and this should come into existence. | had
given an assurance at that time that | would
talk to the Prime Minister and I firmly believe
that the ministers would get it completed.
Again on the 10th of March, there was a
sitting of the Standing Committee. The same
question again arose. | again said and pre-
sented it'‘before the Prime Minister and re-
centyonthe 11ththere was a sitting in which
the Prime Minister had given an assurance.
Inthe circumstances stated above this ques-
tion has no relevance.

SHRI KESRI LAL: It may be possible
that the schemes formulated in 1992-93 for
the social upiftment of the scheduled castes
andtribes are linked to the Harijans in India,
and it may not be understood by the hon.
Minister. Then in view of his reply | would like
to know from te hon. Minister the names of
the voluntary organisations to whom the
funds are made available and to what extent
and when these were made available. |
would like to state that this amount includes
the expenditure incurred or being incurred
on officials connected with the schemes.

SHRISITARAM KESRI: You have asked
forthe list, and | shall send the same to you.

[Translation)

SHRIKESRILAL: Mr. Speaker, Sir, the
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answer to my question has not come... (/n-
terruptions )

[English]

MR. SPEAKER: This question does not
arise out of this. Yet he has agreed to give
you the information.

(Interruptions )
[Translation)

SHRI SITARAM KESRI: The hon.
Member has raised a very serious matter.
Through you, | would like to make a request
that if he finds any thing wrong in any volun-
tary organisation, then he should give it to
me in writing. | shallimmediately take action.

SHRIKESRI LAL: Mr. Speaker, Sir, the
answer to my question has still not come. |
would like to know the names of the organi-
sations to which funds have been allocated
and how much and whether this money has
been utilised or not. .

MR. SPEAKER: Look, you have been®
given an opportunity to ask the question, you
should utilise it properly. You have got the
answer, now you can sit down.

[English}

SHRI SANDIPAN BHAGWAN THO-
RAT: Sir, social upliftment involves eco-
nomic and educational development. The
Scheduled Castes and Scheduled Tribes
population in the rural areas is deprived of
educational and economic development. |
have submitted one memorandum to the
Prime Minister and to the Social Welfare
Minister also regarding establishment of
District Development Couneils for SG/ST. |
waild like to know from the Government
whether they are thinking to create such
District Development Council on par with a
Zila Parishadto develop the educational and
economicconditions ofthe Scheduled Castes
and Scheduled Tribes.
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SHRI SITARAM KESRI: Hon'ble Sir,
thelr question Is very constructive and it Is
worth giving a thought to and | shall think
about it.

SHRI RAJNATH SONKAR -SHASTRLI:
Through you, the honourable Minister has
mentioned 19 continuing schemes for the
social upliftment of Scheduled castes and 4
new schemes. Out of the 19 on going
schemes, the scheme mentioned at number
11 is about the Scheduled Tribes Develop-
ment Corporation and the National Sched-
uled Tribes and Scheduled Castes Finance
and Development Corporation. Last Decem-
ber, the Parliamentary Committee on the
welfare of Scheduled Castes and Scheduled
Tribes had invited the representatives ot the
Scheduled Tribes Finance and Development
corporation. They told the committee that
they have funds of Rs. 1500 crore for the
upliftment of the Scheduled Tribes and
Scheduled Castes and for providing them
employment. When the committee asked
themthat how is the money being given and
the manner, in which it is being given, they
could not give a satisfactory reply. | would
like to know through you whether you oryour
deparment have ever evaluated the work
done by all these financlal corporations for
the development of the Scheduled Castes
and Scheduled Tribes. Whether all such
organisations are giving moneytothe people,
to the unemployed properly or not. What
action is being taken by your ministry forthe
upliftment of the unemployed people of and
Scheduled Tribes and for the purpose ot
providingthem jobs. Out ofthe four schemes
which you have mentioned, is there any such
scheme which is for their upliftment and for
providing jobs to the unemployed.

SHRI SITARAM KESRI: Hon'ble Sir,
this is not a question, it is a questionnaire.
. Butasfaras he asked about the upliftment,
¢ lam preparedto tell you that what has been
doneintheyear1990-91,1991-92 and 1992-
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93 or what Is going to be done. If you say |
shall read out two four things. You have
asked aquestionthat is why allow meto give
a complete reply.

SHRI RAJNATH SONKAR SHASTRI:
You can give a brief reply.

SHRI SITARAM KESRI: Hon'ble Sir,
the first thing is that if | present the achieve-
ments in the $hape of the answer to a ques-
tion, then no one will read i, it there is any
inactiveness, then after reading this ques-
tion before you, | will come to know about it
and then | shall get the opportunity to make
some kind of improvment and | shall make
an improvement. That is why, please give
me the opportunity to present two-four items
before you.

As far as the question of education and
improvement is concerned the allocation for
postmatricscholarshipwas Rs. 21 crore and
expenditure was of Rs. 18 crore 17 lakh. An’
allocation of Rs. 35 lakh was made for the
year 1991-92 and the whole aloction was
utilised. Inthis way, there was anincrease of
86.47 per cent.

Now it is for you to see whether there is
anything wrong in this, then you tell us, we
shall take action. You people are the repre-
sentatives of the people. (/nterruptions )

SHRI RAJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, this is a very important
matter. It has been made an object of laugh-
ter and that is not good. This is a matter
connected with the development of the
Scheduled Tribes and Schedule Castes. That
is why | would request you that the Minister
should give acomplete reply to this question.
(Interruptions)

MR. SPEAKER: Hon'ble Minister, you
may kindly send a written reply to this ques-
tion.

(Interruptions)
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MR. SPEAKER: Now, you may let oth'-
ers-also ask. It is not like that. You may sit
down.

[English)

DR. KARTIKESWAR PATRA: Sir, in
reply to part (b) of the question, the hon.
Minister has stated that the National Sched-
uled Castes and Scheduled Tribes Finance
and Development Corporation hadreleased
Rs. 40.52 crores forthe year 1991-92. But, it
is a fact that only 60 per cent of the money
had been spent upto March, 1992. For in-
stance, in Orissa, lessthan 60 percent of the
money allotted to the State had been spent
so far. | want to categorically know from the
hon. Minister whether he will investigate the
matter and assure the House that the entire
money provided to all the States will be

properly spent.
[Translation]

SHRI SITARAM KESRI: Hon'ble Sir, if
funds have been allocated and if those are
not properly utilisedthen please let me know.
| will certainly get it verified.

SHRI SURAJ MANDAL : Mr. Speaker,
Sir, forthe upliftment of the Scheduled Tribes
and Scheduled Castes many schemes have
been started by the Government. There is
one tribal sub-plan and other is the scheme
of residental schools. | would like to know
from the Government whether the welfare
department of the Government of India
monitors the proper utilisation of the funds
allocated for the tribal sub-plan or not? | am
saying this because | had been in the Bihar
Legislative Council for the last 12 years.
Every year, Rs. 50 crore have been...

MR. SPEAKER: This question only
about the 1992-93 plan.

SHRI! SURAJ MANDAL: | am asking
you about 1992-93 only.

MR. SPEAKER: You may ask the
~nastion.
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SHRISURAJ MANDAL: Eventhis year
Rs. 50 crore were given. The money which
was given for the tribal sub-plan, has not
been spent Inthat andthe Bihar Gvoernment
has diverted it and has been spending it on
some other works. (/nterruptions )

MR. SPEAKER: The 1992-93 plan is
going on at the'moment.

SHRISURAJ MANDAL.: The tribal sub-
plan is still being implemented in Bihar. |
would like to know that residential schools,
which are middle and high schools, doesthe
Govemment propose to open -residential
schools from the primary stage? Will the
education be imparted in the mother toun-
gue of the tribals or not? (Interruptions)

[ English ]

MR. SPEAKER: You come to the ques-
tion. Otherwise | will disallow it.

[ Translation]

SHRI SURAJ MANDAL: Pandit
Raghunath wanted to impart education in
one language. (/nterruptions ) does the
Government propose to start residential
schools from the primary stage?

SHRISITARAM KESRI: Sir, Iwould like
that the hon. Member, who has just now
narrated his experience of 10 to 15 years,
should sendto me allthe details if the alloca-
tion made by the Centre for Bihar under the
Tribal Sub-Pltan has not been utilised.
(Interruptions ) T am interested, | say you
straight. The matter relates to my State and
it relates to the tribals. If the allocation made
to Bihar under Tribal Sub-Plan was not
utilised by any of the Governments, Please
give me details and | would certainly look into
it.

SHRI RATILAL VARMA: | would like to
know fromthe hon. Minister whether crores
of rupees being spent for the upliftment of .
the Scheduled Castes really reach them.
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The late Prime Minister Shri Rajiv Gandhi
needed that only 15 paise out of 1 rupee is
utilised. Today we talk of crores of rupees
being spent on the upliftment of Harijans and
Scheduled Castes, but we do not see the

desired upliftment of the Scheduled Castes

and Scheduled Tribes. Willthe hon. Minsiter
ensure that the money sarictioned is utilised
in a proper way?

SHRI SITARAM KESRI: Sir, | agree
with what our late leadersaid , but | do not
think it proper to doubt the integrity of our
employees for all times to come on the
summise of one example. So the grant
sanctioned from here is supposed to have
been utilised for the welfare of Tribals under
the supervision of employees, representa-
tive of Tribals and the Members of Parlia-
ment and of State Assemblies. It is the duty
of both you and we to ensure proper utilisa-
tion of the funds.

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, it is a matter of great concern
and [ think that both the sides shouid take it
seriously. Thefirst thing is that the purview of
Waelfare Ministry is very limited, | would like
to seek your permission regarding it, be-
cause there is very little discussion in the
House aboutthe Welfare Ministry. its budget
is minimum. There is only 7 per cent in-
crease in the budget of Welfare Ministry
whereas there has been a 20 per cent in-
crease in the general budget. When the
General budget increases by 20 per cent
and there is only 7 per cent increase in the
allocation for Welfare Ministry, you cannot
do anything effectively. The Hon. Prime
Ministeris also the Chairman of the Planning
Commission. In our regime, we resolved to
allocate 22 per cent of the budget for the
Scheduled Caste and Scheduled Tribes...
(Interruptions)... You may please keep quiet.
The Hon. Prime Minister is sitting here. it is -
the matter which relates to Scheduled Castes
and Scheduled Tribes. Even a single word
from the mouth of the Hon. Prime Minister is
taken seriously. There has been a cutinthe
budget. We had resolved that 22.5 per cent
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of the total budged outlay should be ear-

marked for SC and ST and Mr. V.P. Singh,
the then Chairman of the Planning Commis-
sion, had agreed to it. | want that the Hon.
Prime Ministershoulc speak something about
this. The second thing | want to know from
the hon. Ministeris whetheritis notafactthat
in comparison to the last year, this year, you
have reduced the amount tc be spentonthe
construction of hostels for girls belonging to
Scheduled Castes and Scheduled Tribes. |
would like to know about these two matters
one from the hon. Prime Minister &nd the
other from the hon. Minister.

SHRISITARAM “=SRI: Sir, Ram Vilasiji
had raised this iscue . ‘& earlier and | said
that | would inves® -.c's 1. On investigation |
have cometoknow thatthe allocations have
been made in accordance with the demands
of the State Governments. Now it the State
Govemment demands more, we would cer-
tainly... (Interruptions )

SHRI RAM VILAS PASWAN: The allo-
cation has been reduced this year in the
Central Budget.

SHRISITARAM KESRI: There hasbeen
no reduction. .

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, please ask the hon. Ministerto
speak with responsibility. Otherwise, we may
have to bring Privilege Motion against him.
Tellthe House whetherthere has besn a cut
in this year's budget or not?

MR. SPEAKER: Paswanji, the hon.
Minister and | both are understanding what
you are asking. He has stated thatthe budget
has been made in complaice with the de-
mands of the state Gvoernments and there
has been no cut in that. (/nterruptions )

[English |

MR. SPEAKER: This question relates to
1992-93.
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SHRI RAM VILAS PASWAN: Does this
question relate to 1992-937

[Translation)

SHRI SITARAM KESRI: Agreeing with
you, | have stated that the Central Govern-
ment has made th allocation keeping in view
of th demands of the State Governments....
(Interruptions )..... You please listen to me.
You are talking about figures. For example,
when 8 crores have been reduced to 5
crores and 49 lakh, it has been done on the
demand of the State Government.

SHRIRAM VILASPASWAN: it means....
(Interruptions)

SHRI SITARAM KESRI: You please
listen to me. You want me to say that the
Central Governmenthas made acut, butthis
is not the fact. The allocation has been
reduced onthe demand of the State Govern-
ments and the same will be fuffilled later.

SHRI RAM VILAS PASWAN: | asked
whether the welfare budget has been re-
ducedin comparisontothe general budget....
(Intsrruptions)

[English ]

SHRIPETERG. MARBANIANG: lwould
like to know whether the Govemment is
revising the grant of stipend of post-matric
Scholarship in this year.

[Translation)

SHRI SITARAM KESRI: Sir, the idea is
relevant, but keeping in view the economic
condition of the Government, we wiil look
into it later on.

SHR! HARADHAN ROY: Mr. Speaker,
Sir, there is only one wayforthe upliftment in
the life of the people belonging to SCheduled
Castes and Scheduled tribes and that is to
make employment available to all of them
and to distribute land among them. | wantto
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know as to what the Government policies
which provide employment and make ar-
rangements for the distribution of land. The
second thing is that, there is a provision for
reservation in the Public Sector units which
has not been fulfilled. | would like to know as
to what is the policy of the Government
towards it.

SHRI SITARAM KESRI: Mr. Speaker,
Sir, so far as the matter of land distribution
is concemed a decision was taken in the
Conference of hon. Chief Ministers held on
the 4th -5th October that unused Govern-
ment land and the land that has not been
giventothemon lease, be distributed among
Harijans and Tribals.

SHRIBUTA SINGH: Mr. Speaker, Sir, |
wantto say a very importantthing tothe hon.
Minister .. (Interruptions ) Mr. Speaker, Sir, a
detailed memorandum about this has been
given to the hon. Prime Minister onthe 11th
February, the signatures of the M.Psare
appended on it and a copy of that has been
sent to the hon. Minister. The Hon. Prime
Ministerhad atalk with us and he saidthat he
would set up a very effective monitoring cell
under his Cabinet Secretariat which willlook
into all the policies whether they relate to
States orto the Centre. With humble submis-
sion | want to ask through you from the hon.
Prime Minister whetherthe cell has been set
up? If not, no policy can be executed.

|English )
THE PRIME MINISTER (SHRI P.V.

NARASIMHA RAQO): Sir, i have accepted
that suggestion and we are taking steps.

WRITTEN ANSWERS TO QUESTIONS

[English ]
Crop Insurance Claims

*718.SHRIAVTAR SINGHBHADANA:
Will the Minister of AGRICULTURE be
pleased to state:
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(a) whether the indemnity claims pay-
able to the farmers of Gujarat under Crop
Insurance Scheme during the last three years
have been fully settled;

(b) if not, the reasons therefor and the
amount of indemnity claims payable as on
date; and

(c) the steps taken by the Government
~ for the early settlement of the claims?

VAISAKHA 3, 1914 (SAKA)
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c). The indem-
nity claims payable to the farmers of Gujarat
under the Comprehensive Crop Insurance
Scheme (CCIS)during lastthree years have
not yet been fully settled. During last three
years the total claims payable under the
CCIS are as follows:-

(Rs. in crore)

Year Season Claims payable Claims paid Claim: yet to be paid
1989-90.  Kharif 6.87 6.87 —
Rabi 0.11 0.11 —
1989-90 Kharif 87.33 —_ 87.33
Rabi 1.54 — 1.54
1991-92 Kharif 157.14 — 157.14
252.99 6.98 246.01

(2) The Position regarding non-payment
of claims of Rs. 87.33 crore for Kharif 90
season s that the General Insurance Corpo-
ration of India (GIC) had intimated certain
discrepancies in loaning. The majority of the
loaning was for groundnut in Amreli, Jam-
nagar, Junagah and Rajkot districts which
appeared to have been done to take advan-
tage of the CCIS because substantial loan-
ing was done after the crops had already
failed. Accordingly, a Committee was consti-
tuted by the Government in July, 1991 to
look into the veracity of these claims. The
Govemment after considering the Report of
the Committee and alsothe Reports submit-
ted by the two consultants namely, Agricul-
tural Finance Corporation (AFC) and Voltas
International Ltd. (VIL), Bombay appointed
tolook into the reported discrepancies, have
taken the following decisions:-

(a) AN groundnut loans disbursed upto
31.7.90underthe CCISin Gujarat, would be
consideredfor settlement of indemnity claims,
since they would have been utilised for cul-
tivation of groundnut crops. However, in
view of the reasonable doubt regarding dis-
bursement and actual utilisation, as brought
out by the Consultants, all groundnut loans
disbursed upto 31.7.1990 in all districts of
Saurashtra region of Gujarat, wouid be
subjected to verification on the basis of rec-
ord regarding their proper utilisation. For
this,a Committee would be constituted by
the State Government consisting of repre-
sentatives of the State Governments, RBI,
NABARD, GIC and one nominee from Agricu-
lural Finance Corporation and Voltas Inter-
national Ltd. respectively. The State Gov-
‘ernment has since then constituted a com-
mittee.
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(b) Fresh Groundnut loans disbursed
after 31.7.90 wouldnot be taken into consid-
eration forpayment of any indemnity claims.
Howaever, if the first instalment of the loan
had been availed of within the first cut off
date of loaning as prescribed by the State
Government then further disbursement of
loans between 1.8.90t0 31.8.90 would also
be considered for payment of claims.

(c) Claims for other insured crops for all
districts were cleared.

Further action to settle these claims will
be taken as receipt of the Report of the
Committee appointed by the State Govern-
ment .

(3) As regards claims of Rs. 1.54 crore
for Rabi 1990-91, the GIC has reported
certain discrepancies in loaning in one ta-
luka of Jamnagar district of Gujarat which
are being further examined.

(4) The Corporation had also recently
reported to the Government claims of the
order of Rs. 157.14 crores for Kharif 1991
season which were receivedin March, 1992.
These claims are under scrutiny.

Directorate of Extensicn

*719. SHRI R. DHANUSKODI
ATHITHAN:
DR. P. VALLAL PERUMAN:

Wili the Minister of AGRICULTURE be
pleased to state:

(a) whether a high power committee
was set up to recorganise the Directorate of
Extension;

(b) if so, the recommendations made on
structural changes by the Committee; and

(c) the number of recommendations
accepted and implemented so far?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) A
Comniittee was appointed by the Ministry of
Agriculture in July, 1988 tor undertaking an
evaluation of functions and activities of the
Directorate of Extension (DOE).

(b) The Committee broadly recom-
mended equipping the Directorate with bet-
tertechnical and intellectual inputs and pro-
viding appropriate status, work methods,
modern equipment etc. for attracting well
qualified personnel.

(¢) The recommendations made by the
Committee were examined by an
Inter~Departmental Empowered Committee
set up by the Ministry, which are being proc-
essed in the Ministry for appropriate action.

[Translation)
Import of Milk Powder

*720. SHRIRATILAAVARMA:

SHRI BALRAJ PASSI:-

Wil the Minister of AGRICULTURE be
pleased to state:

(a) whetherthe milk powder is still being
imported;

(b) if so, the reasons therefor; and

(c) the steps taken to overcome the
shortage of milk in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) There has been no import of
milk powder on National Dairy Development
Bored account or on Government account
after 1989-90.

(b) Does not arise.
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(c) A statementis attached.

STATEMENT

To make available increased quantity of
milk the Government have taken the
following steps.:-

(i) Geneticimprovement of nationally
important cattle breeds by selec-
tive breeding in their hometracts
and upgrading in other selected
areas;

(i) Cross-breeding of non-descript
cattle with exotic dairy breed;

(i)  Geneticimprovement of important
buffalo breeds by selective breed-
ing and upgrading of non-descript
buffaloes;

(iv) Development of feed and fodder
resources;

(v) Organisation of effective animal
heatth services to support the pro-
duction programme; and

(vi)  Implementation of Operation Flood
Programme.

Besides the above steps, in order to
improve milk availability during lean season
selective restrictions are usually imposed on
the conversion of milk into milk products.
[English]

Fruit and Vegetable Production

*721. SHRIMAT! KRISHNENDRA
KAUR (DEEPA):

VAISAKHA 3, 1914 (SAKA)
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"SHRIMATI DIPIKA H.
TOPIWALA:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the per acre production of fruits and
vegetables in the country;

(b) the details thereof, state—wise; and

(c) the steps proposed to be taken for
increasing the production of fruits and vege-
tables during the Eighth Five Year Plan
including the amount allocated for the pur-

pose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). As per rough estimates, State-wise
production of fruits and vegetables per acre
has been shown in the Statement which is
laid on the Table of the Sabha.

(c) Horticulture including Fruit and
Vegetable production has been identified as
athrustareainthe 8th Plan. The steps being
considered for the increased production of
fruits and vegetables include enhanced
production of quality seed/plating material,
propagation of advanced agronomic and
cultural practices and strengthening of post-
harvest infrastructure for fruitivegetable
crops. However, no amount has yet been
allocated for the purpose.

STATEMENT

Production of Fruits and Vegetables per Acre (1989-90)

S. No. Name of the State Yield per acre (in tonnes)
Fruits Vegetable
1. Andhra Pradesh 2.50 4.04
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S. No. Name of the State Yield per acre (in tonnes)
Fruits Vegetable
2. Arunachal Pradesh 0.89 0.91
3. Assam 4.84 7.34
4. Bhar 4.60 3.23
5. Goa including Daman & Diu 9.52 3.30
6. Gujarat 8.72 6.64
7. Haryana 222 6.18
8. Himachal Pradesh 1.18 5.73
9. Jammu & Kashmir 0.45 0.27
10. Kamataka 6.16 5.99
11. Kerala 1.83 0.41
12. Madhya Pradesh 5.26 2.59
13. Maharashtra 2.51 2.16
14, Manipur 1.91 1.34
15. Meghalaya 3.48 4.50
16. Mizoram 3.31 2.89
17. Nagaland 0.90 3.79
. 18. Orissa 4.03 2.32
19. Punjab 3.85 6.93
20. Rajasthan 423 1.21
21. Sikkim 1.15 2.79
22. Tamil Nadu 8.27 9.87
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S.No. Name of the State Y:éld per acre (in tonnes)
Fruits Vegetable®

23. Tripura 3.16 3.89
’ 24. Uttar Pradesh 2.46 4.99
25. Waest Bengal 3.99 5.24
26. Andaman & Nicobar 1.80 1.30
27. Chandigarh - 5.52
28. Dadar & Nagar Haveli 4.01 3.56
29. Lakshadweep 0.81 0.47
30. Pondicherry 12.80 9.74
31. Delhi - 11.05
All India Average 3.82 419

[Translation)
Uttranchal State
*722. SHRI BHUWAN CHANDRA
KHANDURI:
SHRI RAJENDRA AG-
NIHOTRI:

Willthe Minister of HOME AFFAIRS be
pleased to refer to reply given to starred
Question 0. 127 on March, 1992 and state:

(a) whetherthe Union Government have
asked for detalls from the Government of
Uttar Pradesh in regard to creation of a
seperate Uttranchal State;

(b) if so, whether the Govermment have
received the information sought from the
State Government in this regard;

(c) if so, the details thereof; and

(d)the time by which the final decision is
likely to be taken?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) Yes, Sir.

(b) Yes, Sir.

(c) The details fumished by the State
Govemment relate to district-wise area and
population of the proposed State, the justifi-
cation for formation of a separate State and
the financlal and physical achievements in
major developmental sectors in the eight
districts to be included inthe proposed State.

(d) itis not possible to indicate any time
frame at this stage.
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Production and sfomgo Technologles

*723. PROF. RASA SINGH RAWAT:

" Will the Minister of AGRICULTURE be

pleased to state:

(a) the Central schemes implemented
in Rajasthan to improve the technologies of
production and storage and also provide
adequate marketing facilities to the farmers
during the last three years;

(b) the amount spent and achievements
made underthese schemes during the above
period?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) To improve the technologies of
production and storage and also to provide
adequate marketing facilities to farmers in
Rajasthan. 7 Central schemes were imple-
mented during last 3 years. Details of these
Central Schemes is given in the attached
statementd.The detalls of production tech-
nologies developed are giveninthe attached
Statement-Il.

(b) The amount spent onthese schemes
during the last two years i.e. 1989-90 and
1990-91 was Rs. 394.67 lakhs. The Re-
vised Estimates forthese schemesfor 1991-
92 is Rs. 310.00 lakhs.
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STATEMENTHI

Production Technologies Developed

Concerted efforts on re-pattering of
genetic architecture helped in release of
number of high yielding varities/hybrids in
cereals, oilseeds and pulses possessing
unbuilt resistance/tolerance to various biotic
and abiotic constraints. A number of crop
combinations and highly rewarding crop-
ping systems have been developed such as
-agro-forestry, Silvipasture. Improved rain-
fed farming practices have been evolved to
suit the fragile arid land system of Rajasthan
which is prone to diversification. Identified
trees, shrubs and grasses for different rain-
fall zones and devaloped a Kherjri genotype
which grows much faster than the native
ones. Yield oftomato, cauttifiower and maize
increased from 1 1/2 to 3 times using water
saving technique of drip irrigation compared
to conventional irrigation system. Suitable
varieties of pomegranate, datepalm, andber
have been developedto supplement income
of farmers of arid regions.

Success has been achieved in develop-
ing cross-bred strains of sheep for wool and
meat production. Fine wool strains of sheep
developed under ICAR programme have
produced more than 2.5 kg of greasy fleace
annually. Similarly, Magra sheep developed
gives an excellent carpet wool in arid re-
gions. a very useful Ramie half blend fin-
ished with fabrics were developed. High
yielding strains of broiler and wool rabbits
have been evolved and germplasm made
available, for commercial exploitation.

Three improved varieties of spleces and
avariety of medicinal plant opium poppy has
been released. Tissue Culture technique
has been developed to successtully raise
explains of date paim and the methodology
to reduce their mortality for successfultrans-
piating in the field has been worked out.
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[English]

Un Resolutions on Libya

*724. SHRI SUDHIR GIRI:
SHRIGEORGE FERNANDES:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government are aware
of the UN Security Council resolutions on
Libya regarding hand-over of two alleged
Libyan conspirators involved in Pan Anv
UTA air disasters;

(b) if so, the details thereof and the role
played by India being a member of Security
Council;

(c) whether Libya heid any talks with
India in the matter;

(d) if so, the details and the outcome
therecf;

(e) whetherLibyahad soughtthe help of
India in furthering the cause of Non-aligned
Movement by the Third World countries; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). Yes, Sir.
The UN Security Council adopted resolu-
tions 731 and 749 on January 21 and March
30, respectively. Interms of the later resolu-
tion, Sanctions relating to air links, transter
or sale ot weapons and Libyan diplomatic
presence have been imposedw.e.f. April 15.
India alongwith other nonaligned countries
has tried to promote the quest for a negoti-
ated solution which on the one hand serves
to firmly deter terrorism of all kinds and on
the other strengthens goodwill and interna-
tional cooperation. :
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(c) and (d). Yes, Sir. Apart from con-
tacts at the diplomatic level, three special
envoys from Libya visited India between
Decer¥er 1991 & April 1992. Apart from
bilateral subjects, in these talks Libya con-
veyed its position on the bombing of aircraft
issue, We conveyed our position, including
our efforts to promote a political solution.

* (e)and (i). Yes, Sir. During these visits
the Libya special envoys had stressed the
need to reinvigorate the Nonaligned move-
ment to make it an effective voice of the
concerns and the rights of the third world.

[Translation]
Foodgrains Production

*725. SHRINIT'SH KUMAR:
SHRI SUKHDEV PASWAN:

Will the Minister of AGRICULTURE be
pleased to state: -

(a) whetherthe Government have made
any assessment regarding the requirement
and production of foodgrains in the country
by 2000 A.D.

(b) if so, the details thereof;

(c) whetherthe Government have drawn
up any action planto achieve this production
target;

(d) if so, the details thereof; and

(e) the extent to which productivity lev-
els of various foodgrains, particularly that of
wheat, rice, pulses and oil-seeds, are pro-
posed to be raised by 2000 A.D.?

THE MINISTER OF STATE iN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b). The
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foodgrains requirement of the country and
its availability by 2000 AD has been as-
sessed by the National Commission on
Agriculture (1976) as 230 million tonnes
based on population growth, per capita in-
come increase etc.

(c) and (d). The production target for
VIlith Five Year Plan (1996-97) has been
worked out as 210 million tonnes of
foodgrains. A number of Central Sector and
Centrally Sponsored Crop Production Pro-
grammes are under implementaticn for
improving production and productivity of
various crops like wheat, rice, coarse grains,
pulses and oilseeds.

(e) According to the National Commis-
sion on Agriculture, productivity ievels to be
achieved by 2000 AD will be as follows:—

(Tonnes/Ha.)
Wheat 28
Rice | 25
Pulses 1.4
Oilseeds 1.02

Diplomatic Relations

*726. SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a)the names of the countries that have
no mission/embassy in India:

(b) the efforts being made to give new
dimensions tothe relations with those coun-

trigs;

(c) whether Indian miss:zn/embassy is
likely to be opened In those ¢ suntries; and

(d) if so, the time Ly v ich these are
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likely to be opened, country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) There are 86
countries that have no mission/embassy in
India (list at Statement-I)

(b) We are making every effort to
strengthen political, economic and other
relations with these countries, andto achieve
closer ties we have established resident
Indian Missions in 15 countries out of these
86 countries (list attached at Statement-II).
In addition, we have our Ambassadors/High
Commissionerconcurrently accreditedto 53
countries from neighbouring Missions (list
attached at Statement-|ll). We also have
appointed Honorary Consuls/Consul Gen-
erals in 7 countries (list at Statement-IV).

(c; wvilateral relations with all these
countries are under constant review and
whenever it is deemed to be in national
interest. Missions are likely to established.

(d) In the near future, Indian Missions
will be opened in Belarus, Kazakhstan and
Ukraine.

STATEMENT-

Name of Countries who have no Embassy/
High Commission in India

1. Angola
2. Antigua and Barbuda
3. Armenia

4. Azerbaijan

5. Bahamas
6. Bahrain
Rarhedns

APRIL 23, 1992
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9.
10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.

21.
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Belarus

Belize

Benin

Bolivia

Botswana

Brunei Darussalam
Burkina Faso
Burundi
Cameroon’

Cape Verde
Central African Republic

‘Chand

Comoros

Congo

22. Costa Rica

60

23. Cote d’ Ivoire (lvory Coast)

24, | Doibouti

25. Dominican Republic

26. Ecuador

27. El Salvador

28. Equatorial Guinea

29. Estonia

30. Fe&erated States of Micronasia
31. Fiji
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32.

35.

36.

37.

38.

39.

40.

41,

42,

45.

46.

47.

48.

49.

50.

51.

52.

55.
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Gabon
Gambi
Grenada
Guatemala
Guinea
Guinea Bissau
Guyana
Haitt
Honduras
lceland
Jamaica
Kazakhstan
Latvia
Lesotho
Liberia
Liechtenstein
Lithuania-
Luxembourg
Madagasscar
Malawi
Maldives
Mall

Malta

Marshall Isinads
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56.

57.
58.
59.
60.
61.
62.
63.
- 64,
65.

66.

67.

68.

69.

70.

71.

72.

73.

74.

75.

76

77

78.

79.
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Mauritania

Moldeva
Mozambique
Myasgyzsian
Namibia
Sao Tome and Principe
Niger
Papua New Guinea
Paraguay
Rwanda
St. Christopher and Nevis
Saint Lucia
Saint Vincent and the Grenadines
Western ~
Saint Mari.o
Seychelles
Sierra Leone
Solomon Islands
South Africa
Suriname
Swaziland
Tadjlkstan
Togo

Turksmenistan
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80. Ukraine 4. Ivory Coast
81. Uruguay 5. Guyana
82. Uzbekistan 6. Jamaica
83. Vanuatu
7. Madagascar
84. Albania
8. Malawi
85. Geomia
. 9. Maldives
86. Kirgizistan
10. Malta
STATEMENT-I
11. Mozambique

Names of Countries who have no Em-
bassy/High Commission in India but where 12. Namibia
India has a resident Mission
13. Seychelles

1. Angola
14. Suriname
2. Bahrain
15. Uzbekistan
3 Botswana

STATEMENT-HI

Names of countries where our heads of mission are concurrently accredited from a
neighbouring Mission.

S. No. Name of Country Mission from where concurrently accredited -
1. Albania ~ Romania
2 Antigua and Barbuda Trinidad and Tobago
3. Azerbaijan Uzbekistan
4. Armenia Ukraine (Being opend shortly)
5. Bahamas US.A
6. Barbados Suriname

7. Belize Mexico
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S.No. Name of Country Mission from where concurrently accredited
8. Bolivia Peru
9. Brunei Darussalam Malaysia
10. Burkina Faso Ghana
1. Burundi Uganda
12. Camero;:m Nigeria:
13. Cape Verde Senegal
14. Central African Reput;lic Zaire
15. Chad Ngeria
16. Comoros Madagascar
17. Congo Zaire
18. Costa Rice Panama
19. Dominician Republic Guyana
20. El Salvador Mexico
21. Equatorial Guinea Zaire
22. Gabon Zaire
23. Gambia Senegal
24. Georygia Ukraine (Being opened shortly)
25. Grenada Trinidad and Tobdago
26. Guinea Ivory Coast
27. Guinea Bissau Senegal
28. lceland Norway
29. Kirghizstan Kazakhstan (Being 6pened shortly)
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S. No. Name of Country

Mission from where concurrently accredited

30. Lesotho

31. Luxembourg
32. Mali
33. Mauritania

34. Moldova

35. Benin

36. Niger

37. Rwanda

38. St. Christopher & Nevis
39. Saint Lucia

- 40. St. Vincent & Grenadines
41.San Marino

42, Sao Tome & Principe
43. Swaziland

44, Tadjikistan

45. Togo
46. Turkmenistan
47. Estonia

48. Papua New Guinea
49, Western Samoa
50. Solomon Island

51. Vanauta

Botswana
Belgium
Senegal
Senegal
Romania
Nigeria
Ivory Coast
Uganda
Trinidad and Tobago
Guyana
Guyana
Italy
Angola
Mozambique
Kazakhstan (Being opened shortly)
Ghana
Uzbekistan
Finland
Australia
Newzealand
Australia

Australia
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S. No. Name of Country Mission from where concurrently accredited

52. Latvia Sweden
53. Lithuania Poland
N . STATEMENT-V

Names of countries where India has Honorary Consult/Consul General -

SI. No. Name of the Country Hon. Coqsu//Consu/ Gneral
1. Diibocuti Consul
2. Equador Consul Generai
3. G;Jatemala Consul
4. Liberia Consul
Consul General

5. Paraguay

Consul Gneral

6. Sierra Leone
7. Uruguay Consul Gneral
[English) issue permits/passes to the foraigners visit- -

ing border areas of the country; and

Subversive Actliviteis on Indo~Pak

Boarder (d) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS

*727. SHRIRAMNARAINBERWA: Will  (SHRI1 S.B. CHAVAN): (a) and (b). The Gov-

the Minister of HOME AFFAIRS be pleased
to state:

(a) whether some foreigners have re-
cently been found to be involved in subver-
sive activities on Indo-Pak-border, espe-
cially in Jammu and Kashmir;

(b) if so, the nature and extent of their

involvement;

(c) whetherthe Government propose to

ernment is aware of the continued support,
guidance. training and provision of arms and
ammunition by Pakistan to terrorists and
subversive elements inthe country. Persons
involvedinthese activities have been appre-
hended from time to time.

(c) and (d). Government orders already
exist for issuing permits to foreigners for
visiting designated, restricted and protected
areas along the border.
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Application of Insecticides

*728. SHRIK.H. MUNIYAPPA: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) whether excessive application of
insecticides destroys the natural growth
process in plants;

(b) if so, the details thereof;

(c) whether such instances have been
reported in the country; and

(d) it so, the remedial steps taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Yes, Sir.

(b) The importer and excessive applica-

_ tion of insecticides affects natural growth

process in plants by interfering in their meta-

bolic activity. As a result, plants develop
certain abnormal (phytotoxic) symptoms.

(c) In some cases, phytotoxicity due to
"insggticidet has been noticed in plants which
Is often caused due to either excessive or
improper application of chemicals.

(d) Safe and judicious use of insecti-
cides as an integral component of Integrated
Pest Management (IPM) is advocated.

Pakistani Migrants In Gujarat and
Rajasthan

*729. DR.A.K.PATEL:
SHRI LAL K. ADVANI:

- Willthe Minister of HOME AFFAIRS be
pleased to state:

(@) the number of migrants form Paki-
stan iving in Gujarat and Rajasthan, sepa-
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rately, whose applications forgrant of Indian
citizenship are pending with the Govem-
ment;

(b) the number of persons among them
who have been living in India for more than
five years; and

(c)the number of persons living inthose
States who were graned Indian citizenship
during each of the last three years?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) 47 applications
from Gujarat and 26 from Rajasthan are
pending with the Government for grant of
Indian citizenship.

(b) Among them, 26 have been living in
Guijarat and 24 in Rajasthan for more than 5
years.

(c) Gujarat Rajasthan
1989 100 18
1990 47 22
1991 49 S
Statutory Development Boards In
Maharashtra
*730. SHRI DHARMANNA MON-
DAYYA SADUL:
SHRIPANDURANG PUNDLIK
FUNDKAR: N

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the discussed the issue of
setting up of Statutory Boards for Vidarbha,
Marathwada and Konkan with the Chief
Minister of Maharshtra recently;

(b) if so, the outcome of the talks;
and
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(c)thedecisiontaken inregardthereto?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) Yes, Sir.

(b) and (c). The legal and constitutional
aspects relating tothe setting up of Develop-
ment Boards are under examination.

[Translz*fon]

Infiltrauun of Terrorists through Kutch
Border

SHRIYASHWANTRAOPATIL:
SHRI SANAT KUNAR MAN-
DAL:

*731.

Wili the Minister of HOME AFFAIRS be
pleased to state: . :

{a) whether a number of Pak-trained
terrorists have managed to enter India
through Kutch border in the recant past;

(b} it so, the reason iherefor.

(c)the steps taken/being takento thwart
Pakistan’s desigr~ to induct terrorists into

the Indian territc. y;

(d) the number of terrorists killed and
arrested while attempting to enter India
through this border during each of the last
three years; and

(e) the action taken against them?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAM): (a)to (e). Forty three
infiltrators have been arrested while intrud-
ing into India on the Kutch border during the
year 1991 and upto March, 1992. A close
watch is being maintained on the border to
check infiltration. Measures are being taken
to improve vigilance on the Gujarat border
which, inter-alia, include augmentation of
the BSF on the border, intensified patrolling,
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increased nakes, supply of necessary equip-
ment etc.

Oil Schemes/Projects

*732. SHRI RAM TAHAL CH-
OUDHARY:
'SHRI SRIKANTA JENA:

- Wilithe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of oil schemes/projects
fromBihar and Orissa pending with the Union
Govemment;

(b) the reasons for delay in clearing the
same; and

(c) the time by which these projects/
schemes are likely to be cleared?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). A proposal has been
received ir. the first week of April, 1992 from,
the Indian Oil Corporation to lay a crude oil
pipeline from Haldia to Barauni. No other oil
sector projectfromBiharand Orissa is pend-
ing with the Ministry of Petroleum & Natural
Gas.

[English]
Kachchativulsland
*733. SHRIMATI BASAVA RAJES-
WARI:
SHRI KADAMBUR M.R. JAN-
ARTHANAN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether any study has been made
regarding the requirements of Indian fisher-
men in the Kachchativu island;
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(b) if so, the details thereof;

(c) whether the Govemment had taken
up with Sri Lanka the question of attack on
Indian fishing vessels; :

(d) if so, the outcome thereof; and

(e) whether there is any change in
Govemment's stand on Maritime Boundary
agreements with Sri Lanka?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTRNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). A study
is being made to examine the modalities by
which the extant traditional rights of indian
fishermen in the area can be exercised.

(c) and (d). Yes, Sir. Government has
taken yp with the Government of Sri Lanka,
incidents of attack on Indian fishing vessels
which stray across the Indo—Sri Lanka Mari-
time Boundary so that they are treated fairly
and in accordance with humanitarian prin-
ciples. Govemment of Sri Lanka has stated
that strict instructions have been issued to
Sri Lanka Navy to refrain from any violence
against Indian fishing vessels and to escornt
straying vessels to the Indian side of the
International Boundary Line.

(e) No, Sir.
All-Women Para-Military Battalion
*734. SHRISHRAVAN KUMAR PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state:

(@) whetherthe Government propose to
raise all-women para—military battalions;

(b) if so, the details thereof; and

) (c) the main objectives forthe formation
of such battalions?

APRIL 23, 1992
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THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): (a)to (c). While, there
is noproposalto raises allwomen Battalions
in para-military forces, a proposal to raise a
Mahila'Battalion of CRPF comprising largely
women personnel is under consideration.

Sick Oll Wells

*735. SHRI SHANKERSINH
VAGHELA:
SHRI ATAL BIHARI
VAJPAYEE: -

Willthe Minister-of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number of oil-wells which re-
mained sick during each of the last three
years;

(b) the effect of sick wells on production
of crude oil; and

(c) the number of sick wells made op-
erational and the expenditure incurred
thereon during the said period?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). Accarding to ONGC and
Oil IndiaLtd., the number of idle/sick oil wells
ason 1.4.90,1.3.91and 1.3.92was 490,523 -
and 447, respectively.

It is a normal oil field occurrence that
some producing wells turn idle/sick and some
idle/sick wells are brought back on produc-
tion through work-over operations.

2098 oil wells became operational atter
work-over/repairs during the lastthree years.
An expenditure of approximately Rs. 350
crores was incurred thereon during the years
1989-90 and 1990-91. Accounts for the
year 1991-92 have not been finalised.
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[Translation)

Overseas indians

7605. SHRI BHAGWAN SHANKAR
RAWAT:

DR. Y.S. RAJASEKHAR
REDDY:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names of the countries in which
Overseas Indians (both foreign nationals
and Indian citizens) are living alongwith the
number thereof;

(b) whether any complaint has been
received regarding discrimination against
Indian origin people living in those countries
during the last three years;

(c) if so, the details thereof; and
(d) the steps taken/proposedto be taken

by the Government to safegaurd their inter-
ests?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) The information
is given in the attached Statement.

(b) and (c). No, Sir. However, while in
Fiji, the present Constitution promulgated by
the Government of Fiji has institutionalised
racial discrimination against the people of
Indian origin, in South Africa, the Indian
Community has faced the same political,
economic and social problems under apra-
theid as the other non-whites in South Africa.

(d) The Government of India believes
that restoration of democracy and racial
harmony in Fiji is the sine qua non of ensur-
ing the welfare of people of Indian origin in
that country. Accordingly, the Government
has vigorously pursued these concems at
international organisations and at a bilateral
level with countries such as Australia, New
Zealand, France, U.K., U.S.A. and Mauri-
tius. As regards South Africa, the Gevern-
ment has consistently supported the anti-
apartheid struggle.
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[English]

US'’s Proposal for a new Security
Package for South Asia

7606. SHRI SANAT KUMAR MANDAL :

Willthe Minister of EXTERNAL AFFAIRS be
pleased to state: .

(a) whether attention of the Govemn-
ment has been drawn to the newsitem re-
garding US’s proposal for a new security
~ package for South Asia providing for a non-

proliferatign regime in the region outside the
nuclear non-proliferaiton treaty as reported
in “The Hindu™ dated February 23, 1992; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) The US has made a number of

proposals in South Asian security. Gowt.

have noted these proposals.

Report to UN Commission on Human
Rights (UNCHR)

7607. SHRI SYED SHAHBUDDIN: Will
the Minister of EXTERNAL AFFAIRS be

pleased 1o state:

(a) whether the Government had sub-
mitted its report on human rights situation in
India to UNCHR which was due in 1985 and
"~ 1990; and

(b) if so, the features of the report and
the date of submission?- ) ’

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). As re-
quired under Article 40 of the International
Convenant on Civil and Political Rights
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(ICCPR), India submitted its First and Sec-
ond Periodic Reports on implementation of
the ICCPR in July 1983 and July 1989 re-
spectively. These were considered by the
UN Human Rights Committee at its meet-
ings held form26—30 March 1984 and 26-27
March 1991 respectively. Inits First Periodic
Report, india outlinedthe measures takento
give effect to the rights recognised in the
ICCPR, the prograss made inthe enjoyment
of those rights, and factors affecting the
implementation of the Convenant. In its
Second Periodic Report, India updated th
information presented earlier and also ad-
dressed itself to some of the querries made
during consideration of the First Report by
the UN Human Rights Commiittee.

Visit by President of Kyrghyzstan

7608. DR. C. SILVERA: Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state:

(a)whetherthe President of Kyrghyzstan
visited India recently;

(b) it so, the bilateral and multilateral
matters figured in his takks with Indiar lead-
ers and the outcome thereof; and

(é) the follow-up action taken thereon?

THE MINISTER OF STATE IN THE
MINICTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (c). The two sides discussedthe
principles and directions of bilateral coop-
erationin differentfieic. Both sides, infer—alia,
expressed commitment o a nuclear weapon
free and non-violent world as wall as to the
principles of peace, democracy, human
nghts, fundamental freedoms and secuiar-
ism. The following documents were signed:

(1) Declaration on principles and Di-
rections of Cooperation



109 Whritten Answers

(2) Protocols on the Establishment of
Diplomatic and Consular Relations

(3). Agreementon Economicand Tech-

nical Cooperation

(4) Agreement in the spheres of Cul-
ture, Arts, Education, Science,
Mass-media and Sports.

(5) Agreemeﬁt on Cooperation in the
fields of Trade, Economic Rela-
" tions and Science and Technol-

ogy.

Steps have been intitiated forthe imple-
mentation of cooperation programmes en-
visaged under the above agreements.

Rise in Prices of Pulses and Vegetables
7609. DR. SHRIMATI K.S. SOUNDA-
RAM: Willthe Minister of AGRICULTURE be
pleased to state:
(a) the extent of rise in prices of pulses
and vegetables registered during the last

one year,

(b) the reasons therefor; and

(c) the steps taken by the Govemment -

to contain the rising prices of pulses and
vegetables?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Rise inwholesale prices of pulses during the
last one year (6.4.91 to 4.4.92) has been
10.1% and that of vegetables (potatos and
onions) during the same period has been 2%
only as pey wholesale Price Index Numbers.

(b) and (c). Reasons for rise in prices of -

pulses may be attributed to factors like lower
supplies in relation to higher demand and
general inflation in the economy. The Gov-
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ernment Is seized with the problem and has
taken steps for augmenting the supply
through increased production and imports.
For increasing the production of pulses two
schemes viz. Centrally Sponsored National
Pulses Development Project (NPDP) and
Central Sectors Special Food Production
Programme (Pulses) (SFPP) are being
implemented in the country. The Project
(NPDP) is being implemented in 134 se-
lected districts in the country. The crops
covered under the programmes are Arhar,
Gram, Moong, Urd, Lentil and peas.

National Overseas Scholarships
Scheme for SC/ST

7610. SHRI MANIKRAO HODLYA
GAVIT: Will the Minister of WELFARE be
pleased to state:

(a) whether most of the students under
the NationalOverseas Scholarships Scheme
for Scheduled Casts/Scheduled Tribes and
other weaker sections of the society are
unable to completes their studies within the
prescribed time limit;

(b) if so the reasons therefor; and

(c) the number of students went abyoad
underthe Scheme so far and the numberout
of them not returnéd as per the terms and
conditions of agreement?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) The awardees of Na-
tional Overseas Scholarships have been by
and large requesting for extension of time for
completing their studies.

(b) Ditference in academic standards
and problems of adjustment may be the
reasons.

(c) Out of 443 students sent abroad so
far, 11 students have notretumedto indiaas
per the terms and conditions of agreement.
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Persons arrested for.giving protection
to Terrorists in Jammu and Kashmir

7611. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of persons arrested and

the number of persons againstwhomprose-

cution proceedings were initiated for giving
protection to the people carrying out disrup-
tive and separatist activities in Jammu and
Kashmir during each of the last three years;
and

APRIL 23, 1992
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(b) the number of persons found guilty
by the courts?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
THE MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): (a) and (b). In 1989, 1990 and
1991, 5208 persons were arrested, of whom
66 are heldfor providing shelterto separatist
and disruptive activists. None of them have
sofarbeen convictedin the court of Law. The
details are as under:—

@i Persons arrested
1989 1990 1991 Total
299 2360 2549 5208
(i) Persons held for providing shelter to sparatist and disruptive activists
1989 1990 1991 Total
13 | 33 20 | 66
Fish Production THE MINISTER OF STATE IN THE

7612. SHRI V.N. SHARMA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the quantum and value of fish pro-
duced during each of the last three years n
the country, species-wise; and

(b) the quantum and value of the fish
consumed in the country during the said
period, species-wise?

MINISTRY OF AGRICULTURE (SHRi
MULLAPPALLY RAMACHANDRAN): (a) A
Statement detailing fish production during
the last 3 years in respect of important spe-

. cies of marine and inland fish is attached.

The year-wise value of production is aiso
indicated in the statement.

(b) The quantum and value of fish con-
sumed in the country during the above
mentioned period are as under:-
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Year Quatity Value
(Tonnes) (Rs. in crore)

1988 29,64,398 3174.41

1989 34,03,623. 3943.38
344,93,099 5059.78

1990
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Use of balanced fertilisers

121

7613. SHRI PRAKASH V. PATIL: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Govemnment have for-
mulated any plan to promote use of bal-
anced fertilisers of different kinds: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). Under the Central Sector. Scheme
on Balanced and Integratd Use of Fertilisers,
it is proposed to set up Input Diagnostic
Centres, Mobile Soil Testing vans and or-
ganise demonstrations on use of micro-nu-
trient through fertiliser industry by providing
50% Central assistance. In addition, itis also
proposed to strengthen soil testing laborato-
ries of various State Governments with 100%
Central assistance.

Lab to land scheme

7614. SHRIPARASRAM BHARDWAJ:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the number of ‘lab to land’ schemes
being impleméited in the States;

(b) the nature of work undertaken under
these schemes; and

(c) the names of the places in Madhya
Pradesh where such schemes are being
implemented and the extent to which these
schemes have been successful?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Sir, The Lab to Land project is
being implemented at 104 Centres.

VAISAKHA 3, 1914 (SAKA)
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(b) Under the Lab to Land Programme,
low cost improved agricultural technologies
are introduced amongst the adopted farm-
ers, with a view to improve the farming
system and increase the income of the
adopted families.

(c) In Madhya Pradesh. Lab to Land
Programme is being Implemented through
Jawaharlal Nehru Krishi Vishwa Vidyalaya,
Jabalpur; Indira Gandhi Krishi Vishwa
Vidyalaya, Raipur; Central Institute of Agri-
cultural Engineering, Bhopal; Kasturba
GandhiNational Memorial Trust, Indore; and
Bharatiya Grameen Mahila Sangh, Indore.
The Lab to Land Programme has been
successfulin (i) motivating alarge number of
resource-poor farmers to adopt new farm
technclogies and other allied enterprises; (ii)
involving a large number of agricultural sci-
entists in the transfer of technology; (iii)
getting direct feedback from the fields and
(iv) promoting need-based applied research
on the basis of the feedback received.

Deaths of Nuns in Delhi

7615. SHRI P.C. THOMAS: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the details of cases of death of nuns
under mysterious circumstances reportedin
Delhiduring each ofthe lastthree years; and

(b) the progress made in investigation
of such cases so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB): (a) The Delhi Police have re-
ported that no such case has been reported
in Delhi during the last three years.

(b) Does not arise.
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- Institute of Sloping Agriculture and
Land Technology

7616. SHRI GOPI NATH GAJAPATHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whetherthe Government propose to
set up a Summer Institute on Sloping Agri-
culture and Land Technology in Orissa;

(b) if so, the location thereof; and

(c) the steps taken by the Indian Council
of Agricuftural Research in that direction?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No, Sir.

(b) and (c}. Question does not arise.

NCDC Assistance to Fishermenin
Kerala

7617.SHRITHAYILJOHN ANJALOSE:
Will the Minister of AGRICULTURE be
pleased 1o state:

(a) whetherthe Union Government have
received any complaint regarding the distri-
bution of National Cooperative Development
Corporation (NCDC) assistance to fisher-
men in Kerala:

(b) if so, the details thereof;

(c)whetherthe States Government have
given due consideration to the fishermen
societies listed by the Union Government
while distributing assistance received from
NCDC; and

(d) 1 not, the steps taken by the Union
Governmentin t=is regard?

THE MiNISTER OF STATE IN THE
MINISTRY <t ATRICULTURE (SHRI
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MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

(b) to (d). Afew Members of Parliament
from Kerala have made a complaintto Union
Government stating that the Kerala State
Cooperative Federation forFisheries Devel-
opment Ltd. (MATSYAFED), Trivandrumhas
advertised in local dailies inviting applica-

‘tions directly from fishermen for distribution

of inputs which violates NCDC's terms of
sanction. NCDC’s terms of sanction state
that the project would be implemented
through MATSYAFED and 81 primary fish-
ermen development and weltare coopera-
tive societies. The State Government has
been requested to examine and send a
report on this. The repor from Government
of Kerala is awaited.

_ Visit by Diplomats of Pakistan and
Bangladesh

7618.DR.Y.S. RAJASEKHAR REDDY:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the particulars of diplomats of Paki-
stan and Bangladesh who visited India dur-
ing 1990, 1991 and 1992 till date;

(b) the places visited by each of them
and the purpose of each such visit;

(c) whether those visits were made on
reciprocal basis; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) to (d). Visits to
India by Pakistani and Bangladeshi diplo-
mats are covered by the respective visa
agreements with these countries, reciprocal
arrangements regarding such visits, and our

commitments in terms of relevant interna-

tional conventions.
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Coconut Plantation

7619. SHRI CHANDUBHA!
DESHMUKH: Willthe Minister of AGRICUL-
TURE be pleased to state:

) (a) the activities undertaken andresuits
achieved by the Coconut Development Board
in Gujarat during the last three years; and

(b) the action plan drawn up for the
development of coconut plantationin Gujarat

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRANY): (a)
48.51 hectares was brought under fresh
planting of coconut during the last three
years in Gujarat under the schemes imple-
mented by the Coconut Development Board.

(b) The Board proposes to bring an addi-
tional area of 50 hectare under Coconut
cultivation during 1992-93, in Gujarat.

[English]

Inclusion of Language in the Eighth
Schedule of the Constitution

7620. SHRISATYAGOPAL MISRA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Government afe con-
sidering to include some more languages in
the Eighth Schedule of the Constitution;

(b) if so, the details of the languages
proposed to be included; and

(c) when a Bill is likely to be introduced
in this regard?

THE MINISTER OF S1”° IN THE
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MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB): (a) No, Sir.

(b) Does not arise.

(c) At this stage, there is no proposal to
bring any Bill.

Repatriation of Chakma Refugees in
Tripura

7621. SHRIMATI VASUNDHARA
RAJE: Will the Minister of HOME AFFAIRS
be pleased to state:

(a)the approximate number of Chakma
refugees living in Tripura at present;

(b)the steps takenforthe repatriation of
those refugees;

(c) whether the matter has been taken
up with the Government of Bangladesh;

(d) if so, the details thereof; and

(e)thetime by which they are likely to be
repatriated?

THE MINISTER OF STATE N THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR! M.
M.JACOB): (a) About 53,000 tribal rcfugees
including Chakmas from Bangladesh are
staying in refugees camps in Tripura.

(b) to (e). Government of India’s con-
cern at the continued stay of Chakma refu-
gees in Tripura and its desire to see their
early and voluntary return has been con-
veyed to the Bangladesh side. Although the
Govemment of Bangladesh has expressed
its readiness to take back these refugees,
conditions in Bangladesh have not yetbeen
perceived by the refugees to be conducive
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for their return to Bangladesh and live with
safety and security. Efforts are continuingto
secure early retum of these refugees.

Technical Bids for Flaring Reduction

Protects at Bombay High
7622. DR. LAXMINARAYAN PAN-
DEYA:
DR. A.K. PATEL:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether his Ministry had ordered an
inquiry into the extension of the date of
offering technical bids by the ONGC for its
gas flaring reduction projects at Bombay
High;

(b) it so, the findings thereof; and
(c) the action taken in this regard?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) No, Sir.

(b) and (c). Do not arise.

Pak’s Acquisition of Missiles from
China

7623. SHRI DHARAM PAL SINGH
MALIK: Will the Minister of EXTERNAL
AFFAIRS be pieased 1o state:

(a) whether the Government are aware
of the recent reports regarding Pakistan’s
acquisition of M—11 and M-9 missiles from
China:

{b) if su, the reaction of the Government
thereto;

(c) whether the Government have any
information about the striking range of these
missiles; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) An official spokesman of the Chi-
nese Ministry of Foreign Affairs has been
reported to have stated that China had sold
“a very small number of short range tactical
missiles” to Pakistan. However, there is no
confirmation of the kind of missiles sold.
Govemment have in their discussions with
the Chinese Government, emphasised that
the supply of sophisticated arms and mis-
siles to Pakistan beyond its legitimate re-
quirements of defence, poses a threat to
India’s security and is not conducive to the
maintenance of peace and stability in South
Asia. Government have additionally stressed
the need foravoidance of actions that do not
build mutual confidence and understanding
between India and China.

(c) and (d). The official spokesman of
the Chinese Ministry of Foreign Affairs is
reported to have stated that the short range
missiles sold by China to Pakistan have a
range of about 200 kilometres.

[Transiation]

Elimination of Terrorism and Protection
of Human Rights

7624. SHRI MOHAN SINGH: Will the
Minister of EXTERNAL AFFAIRSbe pleased
to state the efforts made by Indiato upholdits
policy of eliminating terrorismand protecting
human rights in the world?

THE MINISTER OF STATE IN THE
MINISTRY OF £ XTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): India has stres8ed at
various international fora the importance of
taking urgent and effective steps to deal with -
terrorism, which has of late emerged as a
most dangerous and pernicious threat to
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human rights and fundamental freedoms.
We have also actively contributed to the
consideration at the UN Human Rights
Commission andthe UN General Assembly
of items relating to the protection and promo-
tion of human rights. Government have also
briefed Foreign leaders and eminenet per-
sons about India’s principled and consistent
policies in this regard during bilateral discus-
sions.

[English]

Communal Propaganda by Pakistan TV

7625. SHRIPRITHVIRAJD. CHAVAN:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Pakistan's external televi-
sion PTVZ had beamed ,communal propa-
ganda at the Indian territory before the re-
cent Punjab elections;

(b) if so, the details thereof:

(c) whetherthe Government have taken
up this matter with Pakistan and at the inter-
national fora; and )

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). The
Pakistan external television in its report on
the Punjab elections, sought to highlight
some communal aspects by using the no-
menclature “Sikhs” while referring to the
Akalis and other political and religious for-
mations as well as the militants. The de-
mands of some Akali leaders for an inde-
pendent Sikh State and elections under UN
supervision were also played up. Pakistan
TV also used the term "Extremist Hindus”
while describing the participants inthe BJP's
Ekta Yatra.
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(c) and (d). The Government of India
has, on numerous occasions, told the Gov-
ernment of Pakistan to stop the Pakistan
Govemment controlled media from indulg-
ing in hostile propaganda against India.

The Government of India has also
apprised foreign Governments about the
Pakistan Government controlled media’s
deliberate and malicious misrepresentation
of developments in India.

[Translation)

Alieged use of Sub—standard material
in Barbed Wire Fencing

7626. SHRIARJUN SINGH YADAYV:
SHRI MRUTYUNJAYA
NAYAK:
SHRI LAL BABU RAL:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether sub—standard material has
been used for erectiﬁ'g' barbed wire fencing
on Indo—Pak border;

(b) it so, the details thereof; and

(c) the action taken so far against the
persons found guilty in the investigation

.conducted in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB): (a) to (c). After completion of
work in the first phase, minor deficiencies
were noticed in some works at a few places.
Forthese, appropriate deductions have been
made from the contractors’ bills. The matter
is under investigationin consultation with the
Central Vigilance Commission.
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Resolution in us Congress on Develop-
ment Aid to India

7627. SHRIRAJNATH SONKAR SHAS-
TRI: Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of the Govern-
ment has been draw~ to the newsitem re-
garding reintroductior in the US Congress a
resolution seeking termination of the US
development aid to India appearing in the
‘Statesman’ dated January 15, 1992; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MilJSTRY OF EXTERNALAFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

{b) Governmen* havc taken necessary
measures to keep members of the US Con-
gress regularly briefed on India’s position on
this and other issues.

i Translation)

Cleosing of LPG Agencies in Uttar
Pradesh

7628. SHRIRAJVEER SINGH: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of LPG agencies closed
in Uttar Pradesh during the last three years;

{b)the reasonstherefor andthe number
of agencies out of them have been accorded
approval for the restarting: and

{c) the details of agencies regarding
which the enquiry is yet to be completed?

THE MINISTEROF PETROLEUMAND
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NATI'RAL GAS (SHRI B. SHANKAR-
ANAND): (@) to (c). Six LPG distributorships
we:. —losed in U.P. during the last three
yeais for various reasons like release of
unauthorised gas connections, mis-appro-
priation of LPG equipments, dispute be-
tween partners, etc Out of these, 3 distribu-
torships have been terminate, one is under
investigation, one has been closed and one
distributorship has been permitted to be
restarted.

[English]
Occupation of Land by Myanmar

7629. SHR! YAIMA SINGH YUMNAM:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether any Indian landis underthe
occupation of Myanmar;

(b) if so, the details thereof:

(c) whether the Government had taken
up the matter with that country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b)to (d). In view of the above, does not
arise.

India’s allowing Overflights to us
Planes

7630. SHRIMATI GEETA MUKHER-
JEE: Wili the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of the Govemn-
ment has been drawn to the news-item
regarding US’s expectation of allowing over-
flights to its planes by India appearing in ‘The
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Business Standard (Calcutta), dated Febru-
ary 22, 1992; and

(b)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIROY): (a) Yes, Sir.

(b) Government's policy is to consider
such requests on a case—by—case basis in
accordance with existing regulations.

Monitoring of Human Rights Situation
by UN Security Council

7631. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government are aware
of the recent reports regarding moves by UN
Security Council to monitor human rights
situation and weapons control programme
of different countries; and

(b)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). Govern-
ment is aware that some countries advocate
an expansion of the UN Security Councils
mandate to include issues such as Human
Rights and Arms Control. We believe that
these are essentially issues for otherorgans
and bodies of the UN to deal with and not for
the Security Council, whose primary respon-
sibility is maintenance of intemational peace
and security.

lllegal Arms

7632. SHRI DATATRAYA BAN-
DARU:

VAISAKHA 3, 1914 (SAKA)

Written Answers 134

SHRI S RIBALLAV PANI-
GRAH!:

SHRI CHETAN P.S.
CHAUHAN:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a)whetherthe Union Government have
made any estimates of illegal arms in the
country;

(b) if so, the cetaiic "hereof;

(c)whetherthe U::... .acvermment have
issued any guidelines to the State Govern-
ments for taking measures to check manu-
facture and smuggling of illegal arms; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB): (a) No, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) Gist of the guidelines issued from
time to time is attached as statement.

STATEMENT

Gist of Instructions issued from time to
time to State Governments and UT
Administrations for taking measures to
check manufacture and Smuggling of
llegal Arms

(a) The State Governments should strictly
and scrupulously adhere to the provi-
sions of the Arms Act/Rules and the
instructions/guidelines issued by the
Central Government from time to time
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(b) Organise effecitve surprise checks with
regard to utilisation of raw materials,
installed capacity of the machinery,
power consumption and statement of
accounts with a view to assess whether
the manufactures exceed the licensed
capacity orwhetherthe iirmis engaging
itself in unauthorised manufacture.

(c) Investigate theft/loss of arms and
ammunitions from police and para-mili-
tary forces and aiso make study about
the cause of negligence which resulted
insuchthefts and losses totake preven-
tive measures.

{d) Frequent surprise checks of licenced
dealers by law enforcement agencies
should be insisted upon. Surprise checks
should not take the shape of routine
verification and these should be made
more effective.

(e) Setting up of specialised investigating
units in States where the crime is ram-
pant.

() Entrustment of important case or cases
of organised rackets or cases with inter-
state ramifications to the CBI in the
interrogation of persons arrested in
connection with important cases or
organised crimes.

(g) Setting up of a appropriate machineryto
collect intelligence with regard to iflicit
manufacture and trafficking in arms and
ammunition.

[Translation)

Separation of Judiclary from Executive

7633. SHRIRAJESH KUMAR:
SHRI TEJ NARAYAN SINGH:

Wili the Minister of HOME AFFAIRS be
pleased to state:
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(a) the States and Union Territories
where executive is not separate from Judici-

ary:
(b) the reasons therefor: and -

(c) whether there is any proposal to
separate judiciary fromthe executive inthose
States/Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB): (a) to (c). The Code of Criminal
Procedure, 1973 has sought to ensure the
separation of the judiciary from the execu-
tive on all India basis by providing for a new
set up of criminal courts. The extent of appli-
cability of the Code is governed by section 1
of the Code read with the relevant provisions
of the Constitution Information regarding the
areas where the code is not applicable is
being collected and will be laid on the Table
of the House.

[English}
indian Delegation’s Visit to UK
7634. PROF. PREM DHUMAL: Willthe
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether an Indian delegation visited
U.K. during February, 1992;

(b) i so, the composition of this delega-
tion;

(c) the expenditure incurred on this visit;
and

(d) the purpose of this visit and the
achievement made?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
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EDUARDO FALEIRO): (a) Yes, Sir.

(b) The composition of the delegation is
as follows:

1.~ Mr. M.J. Akbar

2. Mr. Wajahat Habibullah

3. Mr. M.K. Rasgotra

4. Mr. S.K. Singh

5. Prof. Ravinder Kumar

6. Major General Afsar Karim
(c) Rs. 4.5 lakhs.

(d) The purpose of the delegation’s visit
was to putacross Indian perspectives onthe
Kashmir issue. As a result of the delega-
tion’s visit, there is a better understanding
and appreciation of India’s point of view on
this issue among a much wider circle of
political leaders, the media, the academic
community and other influential opinion-
makers in UK.
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Pension scheme for handicapped,
Widows and Aged

7635. SHRI SURESHANAND SWAMI:
Wilithe Minister of WELFARE be pleased to
state:

(a) whether widcws, handicapped and
old persons in the States are provided
monthly pension; and

(b) if so, the details thereof alongwith
the amount of pension being given tothem?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) At central levelthere
is no scheme of pension to widows handi-
capped and old persons.

State Governments/U.T. administrations
are however providing pensions to these
categories under their own schemes.

(b) A statement indicating current rates
of pension as per available record is an-
nexed.
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Raw Deal for Maids in Kuwait

7636. SHRI PIUS TIRKEY: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether attention of the Govern-
ment has been drawn to the news-item re-
garding harassment and maltreatment of
housemaids in Kuwait appearing inthe Tele-
graph (Calcutta) dated January 22, 1992;

(b) if s0, the reaction of the Government
thereto; and

(c) the number of such complaints re-
ceived by the Indian Embassy in Kuwait
during the last six months and the action
takenthereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (c). The number of such com-
plaints received by the Indian Embassy in
Kuwaiti during last six months is 189. The
Embassy has taken up the matter with the
Kuwaiti Ministry of Foreign Affairs and the
Kuwaiti Ministry of Interior to protect and
safegaurd the interests of Indian house-
rr‘\aids.

Export of Eggs

7637. SHRI BOLLA BULLI RAMAIAH:
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Will the Minister of AGRICULTURE be
pleased to state:

(a) the total annual quantity of eggs
produced in the country;

(b) the quantity of eggs required for
consumption and export;

(c) the countries to which eggs are
exported:

(d) the value and quantity of eggs ex-
ported during 19¢1-92: and

(e)the steps taken to further encourage
export of eggs to earn more foreign ex-
change?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) As per the provisional esti-
mates the total annual egg production during
1990-91 was 21.1 billion.

(b) The consumption and export of eggs
are influenced by several factors like price,
demand and availability etc. As such itis not
possible to quantity the information in this
regard.

(c) UAE, Oman, Maldives and Bangla-
desh.

(d) Year Quantity (Number) Value (in Rupees)
1991-92 14.33 296.4
(April 91 to million lakhs
December 1991)

The above figures are provisional.

(e) The followir.gs steps have beentaken

to further boost the expert of eggs:—

(i) Introduction of Internaiional Priz:
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Reimbursement Scheme for cer-
tain essential feed ingredients for
poultry has been proposed.

Development of Infrastructura
facilities. :

(i)

. (iii) Reduction in charges levied by
inspecting agencies for issue of
health certificates.

(iv) A trade promotion delegation to
Far East countries has been pro-
posed to explore possibilities of

export of poultry products.
[Translation}
Toll Tax Bill of Bihar

7638. SHRI RAM LAKHAN SINGH
YADAV: Willthe Minister of HOME AFFAIRS
be pleased to state:

(a) whetherthe Union Government have
received ‘Toll Tax Bill'fromthe Government

of Bihar for its approval;
L]

(b) if so, the details thereof; and
(c) the decision taken thereon.
"THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M. JACOB): (a) No, Sir.

(b) and (c). Do not arise.

International Commercial Court

7639. KUMARI UMA BHART!: Will the
Minister of EXTERNAL AFFAIRSbe pleased
to state:

(a) whetherthe Government propose to
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putfdrward any proposal for the setting up of
an International Commercial Court;

(b) if sb, the time by which such a count
is likely to be set up; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIROY): (a) No, Sir.

(b) Does not arise.

(c) Intemational commercial disputes
generally arise between private payties in
the course of their international trade trans-
actions or between private parties on th one
hand and Governments on the other. The
accepted modes of settlement of such dis-
putes are either by resort to the courts of a
country in which the transactions took place
or by arbitration which is set up by mutual
agreeing of the parties involved.

Inview of this, the need for setting up of
an international commercial court does not
appear to arise.

[English}

Agricultural Universities in
Maharashtra

7640. SHRI RAMCHANDRA GHAN-
GARE: Will the Minister of AGRICULTURE
be pleased to state:

(a) the quantum of assistance sought
and amount released to each Agricultural
Universities in Maharashtraduring 1991-92:
and

(b) the notable research achievements
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made bythese Universities during the above LENKA): (a) The information is furnihsed in
period? the attached statement.

THE MINISTER OF STATE IN THE (b) The information is being sought for
MINISTRY OF AGRICULTURE (SHRIK.C. from the concerned Universities.
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Manuscript of Guru Granth Sahib

7641. SHRI MRUTYUNJAYA
NAYAK: Willthe Minister of EXTERNAL
AFFAIRS be pleased 1o state:

~ (a) whether the Government pur-
pose to bring back the hand written
manuscript of Guru Granath Sahib pre-
pared by Guru Gobind Singh and the
swords used by him placed in a building
of Scotland in London;

" (b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTEROF STATE INTHE
"MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): (a) and
(b). The Government have been greatly
interested in acquiring the hand written
manuscripts of Guru Granth Sahib and
other relics of Guru Govind Singh.
Govemment will be willing to examine
any fresh evidence regarding their
whereabouts with a view to acquiring
them.

(c) Does not arise.
FAO Regional Conference

7642. PROF. RAM KAPSE: Will the
»Minister of AGRICULTURE be pleased to
state:

(a) whether the 21st Regional Confer-
ence of FAO was held in New Delhi;

(b) if so, the decisions"arﬁved at the
Conference; and

(c) the steps taken by the Government

to implement these dicisions?

. THE MINISTER OF STATE IN THE
'MINISTRY OF AGRICULTURE (SHRI
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MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

(b) and (c). The discussions, delibera-
tions and recommendations of the 21st
Session of FAO Regional Conference for
Asia andthe Pacific Region mainly related to
enhancing rural employment and incomes
through development of agro—processing
industries, regional strategies for arresting
land degradation and preparatory activities
relating to International Conference on Nu-
trition. A list of specific recommendations of
the Conference is given in the attached
statement. FAO and the member nations will
take appropriate measures toimplementthe
recommendations of the Regional Confer-
ence.

STATEMENT
Recommendations

(1) In view of the growing emphasis on
environmental issues and sustainable
development, the conference recom-
mended that FAO should continua to
give priority to the policy advisory role
on matters relating to environment and
sustainable development.

(2) The Conferenc are commended that

countries of the region should partici-
pate more activily in the CODEX Al-
imetarius Commission’s work, particu-
larly inthe CODEX Committees onfood
additives, pesticides and food labeliing.

(3) TheConference observedthat Regional
Commissions of FAO, based at RAPA,
facilitated the process of TCDC. Often
the  Commissions plan a
critically-important role in providing
policy advice to Governments. The
Confernece therefore recommended
that the activities of the regional Com-
missions be summarized and reported
to future Conference sessions.
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(@)

®)

(€)

®)

Noting that work of the regional net-
works was reported in the document
APRC/92/2 at various places, and rec-
ognizing the usefulness of obtaining a
consolidated presentation of activities
by these networks, the Conference
recommended that a symopsis of re-
gional network activities be prepared
and presented at future sessions.

The Conference recommended that
FAO prepare a supplemental report on
FAO activities in the Pacific Island coun-
tries of facilitate evaluation of past FAO
activities acd help n planning future

Recognizing the role of agricultural
cooperatives in alleviating rural pov-
erty, the Conference recommended that
FAQ, as well as other appropriate inter-
national- agencies, fully support the
recently constituted network on agricul-
tural cooperatives.

The Conference recommended that
countries establish procedures for de-
livery of specialized credit to small scale
industries. They should also be sup-
ported by appropriate fiscal and tax
policies, and seed capital.

The Conference recommended that
goverments, where necessary, shouid
formulate appropriate policies and
strategies and strengthen services
engaged in research, development and
extension. Legislation and offergovern-
ments an important tool for promoting
means to arrest land degradation.
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The Conference recommended that
FAO should continue to assist member
countries in formulating national sta-
rategies and policies in developing and
applying appropriate technologies for
arresting land degradation.

v

Blo—Fertilizer Units

7643. SHRIMATI BHAVNA CHIKHLIA:
the Minister of AGRICULTURE be

pleased to state:

(a) the umber of bio—fertilizer units set

up in different States.

(b) the production in each of these units

during each of the last three years;

(c) whetherthe Government proposeto

set up some more bio—fertilizer units in the
country during the Eighth Five Year Plan;

and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE *

MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)

and

(b). A Statement indicating the number

of bio-fertiliser production units set up under

the National Project Development and Use

of Bio-fertilizers, is attached

(c) and (d). Yes, Sir. During VIl Five

Year Plan, there is a proposal to set up 20
bio-fertilizer production units with Central
assistance to produce additional quantity of
bio—fertilizers.
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Spurious Pesticides in Andhra
Pradesh

7644. PROF. UMMAREDDY VE-
NKATESWARLU: Willthe Minister of AGRI-
CULTURE be pleased to state:

(a) whetherthereis alarge scale sale of
spurious pesticides in Andhra Pradesh;

(b) if so, the number of cases detected
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during each of the last three years; and

(c) the steps taken to check the sale of
spurious pesticids?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). No, Sir. The number of mis-branded
samples detected during the last three years
is as under—

Year No. of sammples analysed Samples found mis—branded(%)
1989-90 6693 70(1.0)
1990-91 8484 120(1.4)
1991-92 8495 187 (2.2)

(c) Thefollowing steps have been taken
by the Government to check the sale of mis-
branded pesticides:—

(@) Penalprovisions are provided under
the Insecticides Act, 1968 for who-
ever imports, manufactures, sells,
stocks or exhibits for sale ordistrib-
utes an insecticide deemed to be

(ii) The State Government have noti-
fied the prescribed functionaries
under the said Act, viz. Insecticide
Inspectors, Insecticide Analysts,
Licensing Officers and Appellate
Authoritiese for affected enforce-
ment of the provisions of the Act
and there are more than 1200 In-

secticide Inspectors inthe Statefor

regular drawal of samples;

() There are four pesticides testing
labouratories in the State with an
analysing capacity of 8500 samples
per anum;

(ivy  To ensure selaction of pesticides
which conform to the highest qual-
ity standards, the State has formed
a State level Pesticides Selection
Committee and it has been de-
cided by this Committee to recom-
mend only ISI marked products for
use by the Government Depart-
ments, Cooperative institutions,
Public Undertakings etc.

Officers in NSFDC

7645. DR. P. VALLAL PERUMAN: Will
the Minister of WELFARE be pleased to
state:

(a) the number of posts in the National
Scheduled Castes/Scheduled Tribes Fi-
nance and Development Corporation as on
March 31, 1992 category-wise;

(b) the number of SCs/STs out of them
category-wise;
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(c) the number of posts reserved for
SCs/STs lying vacant; and

(d) the steps taken to fill up the
same?

. APRIL 23, 1992
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THE MINISTER OF WELFARE (SHRI

SITARAM KESRI):(a) The number of posts
filled up in National Scheduled Castes and

Scheduyled Tribes Finance and Development
Corporation (NSFDC)as on 31.3.1992, cate-
gorywise, are as under:

Category Total

A 49  (including 13 on dep-
: utation/adhoc basis)

B —

c ’ 37

D (Including 27
’ Safalwala)

Total ) 13 °

(b) The number 6f SCs/STs out of them, categorywise are as under:

Category SCs STs |
A ‘ 14 (including 4 on 9 (including 3 ori
) deputation/ deputation/
adhoc basis) adhoc basis)
B . — —
C 11 4
D (including Safalwala) 18 —
Total 43 13

(c) and (d). All posts reserved for SCs/
STs have been filled up, except one post in
Group ‘D’ reserved for an ST, which has
already been notified to the local Employ-
ment Exchange.

Poultry Farms

7646. SHRIBAPU HARI CHAURE:

SHR!I MANIKRAO HODLYA
GAVIT:

Will the Minster of AGRICULTURE be
pleased to state:

(a) the number of poultry farms opened
during the Seventh Five Year Plan, State-
wise;
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(b) the number of poultry farms pro-
- posed to be opened during the Eighth Five
Year Plan, State-wise;

(c) whether any assistance Is given for
opening of pouttry farms at places where
Scheduled Castes and Scheduled Tribes
are in majority; and

(d) 1 S0, the detalls regarding the places
which have been given priority for opening of
poultry farms, particularly in Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) and (b). Ministry of Agriculture
has not set up any poultry farm during Sev-
enth Five Year Plan. There is also no pro-
posal at present to set up any poultry tarm
during Eighth Five Year Plan period.

(c)and (d). There is no scheme withthe
Ministry of Agriculture under which assis-
tance can be provided for opening of new
pultry arms.

lilegal Immigrants
7647. SHRI V. SREENIVASA

PRASAD: h

SHRI M.V, CHAN-
DRASHEKHARA MUR-
THY:

SHRIMATISHEELAGAUTAM:

SHRI RAM NAIK:

Wilithe Minster of EXTERNAL AFFAIRS
be pleased to state:

(a) whether attention of the Govemn-
ment has been drawn to the news. item
regarding smuggling of 30 illegal Indian
immigrants into Britain;

(b) if so, the facts thereof;

(c) whetherthe Government propose to

VAISAKHA 3, 1914 (SAKA)

Written Answers 174

take any firm steps to stop suchillegal Indian
Irmmigrants to foraign countries and

- (d) if so, the details thereof?

THE MINISTER OF STAE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) According to our High Commission
in London, 15 persons claiming to be Indian
nationals were arrestedinthe U.K.on23.3.92,
for alleged violations of local immigration
laws.

(c) and (d). No, Sir, as the Government
can stop only those persons who leave India

‘Wlegally. The Government has not jurisdic-

tion 1o regulate movement of Indian nation-
als from one foreign country to another:

Use of Smacks by Prisoners In Tihar
Jall

7648. SHRI GURUDAS KAMAT: Will'
the Minister of HOME AFFAIRS be ple
to state: ‘

(a) whether prisoners in Tihar Jail were
found having smacks;

(b) if so, the number of prisons from
whom smacks have been found during 1991
and 1992 till date;

v (c) whether any inquiry has been con-
ducted as to how it has reached to the
prisoners;

(d) if so, the outsome thereof; and

(e) the'action taken against the officials
found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
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; MINISTRY OF HOME AFFAIRS (SHRIM-M.
JACOB): (a) Yes, Sir.

(b) 14 undertrials in Tihar Jail were
found in possession of smack during 1991
and 10in 1992.

(c) and (d). Inquiries conducted into
these cases showed that the prisoners
generally smuggled smack while coming
form the courts or after holding interviews
with relations/friends. The smack was con-
cealedinter-aliainthe eatables given during
their meeting with relations/riends, heels of
their shoes or on their persons etc.

(e) A warder has already been sus-
pended forconnivance and anotheris being
charge-sheeted.

Underground Oil Storage

7649. SHRICHETAN P.S. CHAUHAN:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a)whetherthefeasibility of underground
storage of oil has been examined; and

(b) if so, the decision taken in the mat-
ter? .

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). While some studies
have been carried out no decisions have

been taken.

Evaluation Studies of Tribals

7650. SHRIP. P. KALIAPERUMAL: Will
the Minister of WELFARE be pleased to
state:

(a) whetherthe Union Government have
sponsored any intensive evaluation studies
of tribal beneficiaries under Beneficiary Ori-
ented Economic Programmes in Kalvaraya
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Hills of Tamil Nadu;

(b) if so, the details thereof;

(c) whether the evaluation report has
been submitted by the State Government;
and

(d) if so, the details thereof?

THE MINISTER OF WELFARE (SHR!
SITARAM KESRI): (a) No, Sir.

(b) to (d). Does not arise.
Sugarcane Development

7651. SHRI RAJINDER KUAMR
SHARMA: Will the Minster of AGRICUL-
TURE be pleased to state:

(a) whether the Government of Uttar
Pradesh has submitted any scheme to the
Union Government for development of sug-
arcane in the State;

. (b) it so, the details thereof; and

(c) the response of the Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
No, Sir.

(b) and (c). Question does not arise.
Fish Landing Centre

7652. SHRI RAMA KRISHNA KON-
ATHALA: Will the Minster of AGRICUL-
TURE be pleased to state:

(a) whetherthe Government propose to
provide Cent per cent Central assistance to
fish landing centres during Eighth Five Year
Plan;
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise.

(c) The main reasons are:—

{a) The projects are planned,
executed and managed by the
State Governments.

(b) There is a large number of
such projects; and

(c) Thelimitedfunds available with
Central Govemment can be
utilisedforconstruction of more
Fish Landing Centres if cost is
shared between States and
Centre, and thus, can cover
more beneficiary fishermen.

(Transtation]
15-Point Programme for Minorities
7653. SHRIRAM VILAS PASWAN: Will

the Minister of WELFARE be pieased to
. Slate:
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(a) whether the Union Govemment
propose to revise 15-Point Programme for
the welfare of minorities; and

(b) # so, the details thereot?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) The matter is under examination.

[English]
Natural Gas

7654. SHRITARITBARAN TOPDAR:
SHRIMATIGIRWA DEVL:
SHRI KASHIRAM RANA:
SHRIMOHAN RAWALE:

Wil the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the quantity of natural gas flared
during the last three years in Bombay High,
Assam, Tripura and Gujarat, separately;

(b)the details of the projects sanctioned
for utilisation of natural gas being flared up;
and

(c) the measures taken by the Govem-
ment to convert it into fuel?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)

Gas Flared (in MMSCMD)

Region
(Approx.)
1988-89 1989-90 1990-91
Waestem Offshore 2778 4516 4049
Wastermn Onshore (Gujarat) 358 478 401
Assam 712 666 619
Tripura Nl Nil Nil
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(b) and (c). Aliocations to the extent of
about 86 MMSCMD of gas from these re-
gions have been made to various consum-
ors. These include the gas that is currently
being flared, and is projected to be available
once projects for creation of infrastructure
for compression, processing and transpor-
tation of this gas have been implemented.
Gas Flaring Reduction Project of ONGC is
being implemented in the Westem Offshore.
In, Onshore Gujarat also ONGC is imple-
menting schemes to increase compression
and transportation capacity to stop flaring of
gas.

New Passport Offices

7655. SHRIMUMTAZ ANSARI:
KUMARI PUSHPA DEVI
SINGH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whetherthe Government propose to
open any Passport Offices in Uttar Pradesh,
Madhya Pradesh and Bihar;

(b) if so, the locations and the time by
~which these offices are to be set up; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) to (c). A pro-
posal to open now passport offices is under
consideration. Their number, location and
timing will depend onthe available additional

financial and manpower resources.

Green thd

7656. SHRI MANI SHANKAR AIYAR:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state: ‘

(a) whether india propose to supportthe
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Chinese proposal for a Green Fund in the
context of the forthcoming World Confer-
ence on Environment and Development at
Riod Javeire;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the points of commonality and differ-
encebetween the Green Fund and the Planet
Protection Fund which was put forward by
the former Prime Minister late Shri Rajiv
Gandhi?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) to (d). The pro-
posal for a "Green Fund” was endorsed by
the Ministerial Declaration on Environment
and Development adopted in Beijing on 19
June 1991 by forty—one developing coun-
tries, including India. The “Green Fund”calls
for contributions only from developed coun-
tries and is intended to provide financial
support to developing countries to address
problems not covered by specific interna-
tionalenvironmental agreements. The Planet
Protection Fund focusses primarily on the
development or purchasing of
conservation-compatible technologies In
critical areas which can be brought into the
public domain forthe benefit of all countries.
It provides for contributions by all countries,

except the least developed countries.

Allotment of Petrol/Diegel Retall out
lets to Biood Relations of Existing
Distributors

7657. SHRI SOMJIBHAI DAMOR: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether there is any policy not to
allot distributorship/dealership of petroleum
products to any one of the blood relatlons of
existing distributor/dealer;
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(b) if so, the details thereof and the
reasons therefor; and

(c) the remicial measures contemplated
to rectify the existing policy?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)to (c). With aviewto ensure that
dealers/distributors of various petroleum
products are not concentrated within afam-
ily, the present policy is that close relatives
as defined below of existing dealers/distribu-
tors are not allotted’awarded any dealer-
ships/distributorships:

(i) Spouse
(ii) Father/Mother
L ]
(iii) Brother/Sister
(iv) Son/Daughter
(v) Son—in—law/Daughter—in—law
(vi) Parents—in—law

However, in respect of Physically Handi-
capped candidates, while the spouse, the
father/mother or son/daughter-in-law are not
eligible for getting delership/distributorship
other relations are eligible for being awarded/

allotted dealership/distributorship.

Separate Cell to Tackle Drought

7658. DR. RAMESH CHAND TOMAR:
Will the Minster of AGRICULTURE be
pleased to state:

(a)whetherthe Government probose to
establish a separate cell for the develop-
ment of States affected by the drought inthe
country;

(b) if so, the details thereof;

VAISAKHA 3, 1914 (SAKA)

Written Answers 182
(c) if not, the reasons therefor; and

(d) the steps taken to deal with the
drought situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
No, Sir. ’

(b) Does not arise.

(c) The management of natural disas-
ters is primarily the responsibility ofthe State
Govemment. The Planning Commissionhas
advised the States to integrate disaster
management programmes with the devel-
opment proceess.

(d) Under the existing scheme for fi-
nancing relief expenditure, the State Gov-
ermnments are required to undertake relief
measures in the wake of natural calamities
using the corpus of Calamity Relief Fund
(CRP). The State Govemments are under-
taking various relief measures like erfiploy-
ment generation, supply of fodder, ensuring
availability of foodgrains and drinking water
in the drought affected areas.

Quality Control of Farm Implements

7659. SHRIMATI! RITA VERMA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Government have es-
tablished training centres/quality control
institutes to ensure the quality of agricultural
farm implements and machinery;

(b) if so, the location of such institutes;

(c) whetherthe Government propose to
set up such institutes during the Eighth Five
Year Plan; and

(d) if so, the proposed locations thereof?



183 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir.

Central Farm Machinery
Training & Testing Institute,
Budni (Madhya Pradesh);

®) @

(ii) Northern Region Farm
Machinery Training & Test-
ing, Institute, Hissar (Har-
yana);

(i) Southern Region Farm
Machinery Training & Test-
ing, Institute, Garladinne,
Distt. Anantapur (Andhra
Pradesh);

(iv)  North—Eastern RegionFarm
Machinery Training & Test-
ing Institute, Biswanath
Chariali, Dist. Sonitpur
(Assam).

(c)and(d). A proposalto set up Training
and Evaluation Centres for Farm Machinery
in the States during the 8th Plan is under
consideration.

[Translation)
NDDB Assistance to M.P.

7660. SHRI RAMESHWAR PATIDAR:
Will the Minister of AGRICULTURE be

pleased to state:

(a) whetherthe National Dairy Develop-
ment Board propose to assist the Madhya
Pradesh Government in setting up of dairies
in the State; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
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LENKA): (a) and (b). The National Dairy
Development Board (NDDB) does not pro-
vide assistance directly to Government of
Madhya Pradesh. Howevaer, under Opera-
tion Flood (O.F.) Programme, assistance is
provided to the Madhya Pradesh Coopera-
tive Milk Federation and its affiliated milk
unions for dairy development programme
including setting up of dairy plants. Opera-
tion Fiood Programme is underimplementa-
tion in the State covering 7 mik unions in 29
districts.

Under O.F. Il Programme, NDDB
has approved financial assistance of Rs.
672.19 lakh tor setting up/expansion of dair-
ies/chilling centres at Ujjain, Ratlam,
Mandsaur and Agar. ’

[English}
Motorised Fishing Crafts in Kerala

7661. SHRIA. CHARLES: Will the Min-
ster of AGRICULTURE be pleased to state:

(a) whether any agreement was signed
by the Govemment with the Food and Agri-
culture Organisation (FAO) for ald and tech-
nical assistance for development of motor-
isad fishing crafts in Kerala;

(b) if so, the financial assistance already
given by the FAO for the project; and

(c) the progress made so far in the
development of fishing crafts and also in
imparting of training to fishermen in the State
under the project?

~THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Yes, Sir. An Agreement under Technical
Cooperation Programme of Food and Agri-
culture Organisation (FAO) for extending
&ssistance to the Government of Kerala for
a Project for ‘Fishing Craft Development’
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was signed between the Government of
India and FAO on 15.12.1988. The Project
was concluded in October, 1990.

{b) The contribution envisaged by the
- FAOforthe above project was US$ 1,39,000.

(c) 4 Proto-types of fishing craft viz.
IND-26, IND-20, IND-27 and IND-28 have
been developed and trial operations have
* been carried cut. IND-26 is aN 85 m
Ply-wood canone with 7 HP outboard motor.
IND-20 is aN 8.5 m FRP beachlanding craft
with 9 HP diesel engine . IND-27 isa9.5m
Plywood boat with 9 HP diesel engine. IND-
28is a9.0 mPlywood canoe with 9 HP diesel
engine. Studies so far carried out indicate
that IND-26 and IND-28 have greateraccep-
tance by the fishermen.

A large number of fishermen were
trained on board the fishing vessels during
their tzails and, thereafter, the programme is
followed by a Centrally Sponsored Scheme
for popularising plywoodcraftfrom 1991-92.

Crop Insurance Scheme

7662. SHRI ANNA JOSHI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the amount of premium paid by the
Farmers to the General Insurance Corpor-
tion under the Crop Insurance Scheme in
Maharashtra during 1989-90; and

(b)the claims settied by the Corporation
to farmers during this year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The total amount of premium paid by the
farmers to the General Insurance Corpora-
tion of India (GIC) during 1989-90 underthe
Comprehensive Crop Insurance Scheme
(CCIS)inMaharashtrawas RS. 317.58 lakh.
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(b) The total claims payable during this

" period were Rs. 84.35 lakh which have since

been paid by the GIC.
Report of Amnesty Iinternational

7663. SHRIRAM NAIK:
SHRIGOVINDRAO NIKAM:
SHRIMATI SAVITHRILAKSH-

MANAN:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether London-based Amnesty
International has levelled several allegations
against India as reported in the Times of
India (Bombay) dated March 25, 1992; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) Yes, Sir.

(6) A Statement is annexed.

STATEMENT

. In its report entitled ‘Torture, Rape and
Deathsin Custodyin India’ releasedin March,
1992, the Amnesty International (Al) has
given a number of specific instances of re-
ported excesses and violations of human
rights in 19 States and Union Territories in
India, primarily based on details published in
local and national media and in the reports
by Indian human rights organisations and
othar concerned bodies. Details of allega-
tions have been sentto the concerned State
Governments to provide factisai detalls.

2. Asthe Amnety International. inspite
of our suggestion did not agres 10 postpcne
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publication of the report by a few week to
make available comments on specific alle-
gations sought for from the State Govern-
ments, ourcomments were sent dealing with
broaderissues and other matters which need
to be appreciated by the readers to unce:-
stand the question of human rights in totality.

3. Thethrust of the report of the Al is in
sharp contrast with more balanced presen-
tation on human rights matters by several
other organisations, which have shown
appreciation of India’s vibrant democracy,
free press, independent judiciary and highly
sensitive and alert public opinion on major
social and economic issues.

International Cooperation for Develop-
ment of Agriculture

7664. SHRI BHUPINDER SINGH
HOODA: Wilithe Ministerof AGRICULTURE
be pleased to state:

(a) the number of countries with which
India has signed Memoranda of Understand-
ing in the field of agriculture; and

(b) the specific areas in which such-

Memoranda has been entered into with each
country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRANY): (a)
and (b). The information is being gathered.

‘Roy Chouk Fishery Harbour
7665. SHRI M.G. REDDY: Will the

Minister of AGRICULTURE be pleased to
state:’
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{a) whether Roy Chouk Fishery Har-
bour has been abandoned by the Govern-
ment; - ‘

(b) if so, the reasons therefor; and

(c) the steps taken to re-start the con-
struction work at the fishing harbour?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise.

(c) The harbour was commissioned in
1982.

Involvement of Women in Agriculture

7666. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether special projects for women
farmers have been launched in several
States;

(b) if so, th details thereof; and
(c) the financial assistance provided to
each State/Union Territory underthese proj-

ects during 1991-927

THE MINISTER Ol; STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

- MULLAPPALLY RAMACHANDRAN): (a)

Yes, Madam.

(b) and (c). The details are attached as
Statement.
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[Trans/ation]

Spies arrested in Jammu and Kashmir

7667. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state: :

(a) whether some of the spies of Paki-
stani’s Inter Services Intelligence (ISl) have
recently been arrested in Jammu and Ka-
shmir; :

(b) whether some Indians who were
spying for ISI have also been arrested;

(c) if so, the details thereof; and

-

(d) the corrective measures taken/being

taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (d). 11 persons have been
arrested on specific charges of spying for
Pakistani national. One of them has been
released on pail on directions from Court.

Intelligence operations and vigil have
been intensified to counter such and other
anti-national activities in the State.
[English)

Development of Horticulture

7668. SHRI AMAL DATTA: Will the

Minister of AGRICULTURE be pleased to
state:

(a) whether financial assistance from
the banks is available for development of
horticulture;

(b) it so, the details thersof;
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(c) whether any foreign funds are also
available for this purpose and

* (d) if so, the details therect?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). Financial assistent (by way of agri-
cultural loans) is made available from State
Land Development Banks, Commercial
Banks, State Cooperative Banks and Re-

. gional Rural Banks for development of hor-

ticulture. Amount disbursed by these institu-
tions for plantation/horticulture as on 31.3.91
was Rs. 692.92 crores.

(c)and(d). Financial assistance is made
available external agencies like EEC, World
Bankand othercountries for mutually agreed
projects for development of horticulture.
Presently the following projects with foreign
aid are sanctioned/under implementation:—

(i) An EEC aided Kerala Horticulture
Development Programme has been
sanctioned recently with EEC;s
share of assistance at Rs. 60.84
crores.

(i)  Indo—Italian project—Phase Il on
Development of Temperate Fruit
Crops in the States of Himachal
Pradesh, Jammu and Kashmirand
Uttar Pradesh. The ltalian Govemn-
ment's share of assistance Is
6295.92 million Htajjon Lira.

(i) World Bank assistance under
NCDC-lll scheme is being provided
to Horticuitural producers Coop-
erative Marketing and Processing
Society Ltd (PCOMS), Bangalore
for development of Fruit & Vege-
table Marketing.

(iv) World Bank has financed Feasibil-
being conducted by NDDB
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for preparation of Fruit & Vegetable
Marketing Project report with a to-
tal assistance of US$ 283,293
(Consultants fee) plus 8.25 lakhs to
be incurred as direct expenditure
by NDDB.

Plant Pests and Vectors

7669. DR. R. MALLU: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether.the Government have iden-
tified the plant pests and vectors which have
become resistant to pesticides and insecti-
cides;

(b) if so, the details thereof; and

(c) the steps taken by the Government
to overcome this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Yes, Sir.

(b) In India, 27 insect pests and vectors
are reported to have developed resistance
to various pesticides and insecticides. Outof
this, 14 cases are of pests and vectors of
public health importance and 13 cases con-
cem pests of Agricultural importance.

(c) The Govemment is advocating envi-
ronmentally safe pest control strategy based
on Integrated, Pest Management (IPM)
schedules. This includes use of non-chemi-
cal methods like resistant Crop varieties,
suitable agronomic practices, biological
control and only need based use of chemi-
cals for the containment of pests.

[Translation)
Research Centres In Aligarh, U.P.

7670. DR. LAL BAHADUR RAWAL : Wil
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to state:

(a) whether the Indian Council of Agri-
cultural Research propose to openresearch
centres for Rice, Wheat and Millet sepa-
rately in Aligarh district of Uttar Pradesh;

(b) it so, the details thereof; and

(c) the time by which the centres are
likely to be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No, Sir.

(b) and (c). Does not arise.
[English) .
Areas Prone to Lawiessness in Delhi

7671. SHRI JEEWAN SHARMA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a)the areas in Dethiwhich are prone to
lawlessness; and

(b) the measures being taken to im-
prove the law and order situation in those
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACORB): (a) There is no area in Delhi which
is prone to total lawlessness.

(b) The steps taken by the Government
to control law and order situation include
increased patrolling; posting of pickets at
strategic points; strengthening of intelligence,
frequent raids at the hideouts of criminals;

~ increased surveillance; coordination meet-
ings with the officials of the neighbouring
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States; training of police officers in handling
modern weapons; introduction of scientific
methods of investigation; and modernisa-
tion of communication né1work.

Rehabiliitation of Migrants coming from
Erstwhile East Pakistan

7672. SHR! KABINDRA PUR-
KAYASTHA:
SHRIGOVINDRAO NIKAM:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons especially
Hindus who migrated to India from the erst-
while East Pakistanbetween 1964 and 1971;

(b) whether these people have de-
manded rehabilitation facilities;

(c) if so, the details thereof; and
(d) the steps taken in this regard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) About 11.14 lakh persons mi-
grated from former East Pakistan during the
periodfrom 1.1641025.3.71. They are called
New Migrants.

(b) to (d). Only those of New Migrants
who had moved outside West Bengal and
sought admission into the camps set up in
various States outside West Bengal were
declared eligible for rehabilitation assistance.
The eligible New Migrants were rehabilitated
in the schemes of agriculture and smalil
trade/business in a number of states other
than West Bengal. The eligible New Mi-
grants families have already been rehabili-
tated. Only afew families who are staying in
the P.L. Homes remaintobe resettled. These

families would be given rehabilitation assis-

VAISAKHA 3, 1914 (SAKA)

Written Answers 198

tance as soon astheir eldest child attains the
age of 18 years.

Security to Journalists in Kashmir
Valev

7673. SHRISIMON MARAND!: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whether some militants organisa-
tions have recently given threats t¢ some
joumalists in the Kashmir Valley as reported
in Jansatta dated April 4, 1992;

(b) if so, the details thereof; and
(c)the action being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a)to (c). In astatement of 31.3.92
issued in vemacular media terrorist outfit
has calledforbanning the entry of the Indian
Express in the Valley and threatened its
correspondent Mr. George Joseph to leave
the Valley within 48 hours. A grenade was
also hurdled in the compound of the BBC
correspondent at Srinagar. Earlier on 18th
February, 1992 a bomb explosion took place
at his residence.

The State Government has offered to
provide security to the media personnel.

National Agricultural Investment Fund

7674. SHRI SOBHANADREESWARA
RAQ VADDE: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) whetherthe Government propose to
set up a National Agricultural Investment
Fund to subsidise the interest payable by



199 Written Answers

farmers on investments in Agricblture and
allied activities; and

(b) rf so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI!
MULLAPPALLY RAMACHANDRAN): (a)
No, Sir.

(b) Question does not arise. '
‘Pak’s Forging of Defence Ties with UK
7675. SHRIGEORGE FERNANDES:
SHRJC. SREENIVASAN:
SHRI ANKUSHRAD
RADSAHEB TOPE:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of the Govemn--

ment has been drawn to the news—item
regarding Pakistan’s seeking to forge new
defence ties with the UK appearing in ‘The
Economic Times’dated December 12, 1991;
and

(b) If so, the reaction of the Government '

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) Government constantly monitor all
developments having a bearing on India’s
security and take adequate measures to
safeguard it.

Increase in Price of Fertilizers
7676. SHRISANAT KUMAR MANDAL :
Will the Minister of AGRICULTURE be
pleased to state:

{a) whetherthe Government propose to
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increase the price of fertilizers in view of
increasing allocation for subsidy on fertiliz-
ers;

(b) if so, the details thereof; and

(c) the steps taken by the Government
to ensure that the small and marginal farm-
ers are not further affected by the price
revision?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) A
Joint Parliamentary Committee has been
constitutedto go into the question of revision
of fertilizer prices.

Pending receipt of recommendations of
that Committee, there is no proposal, at
present, for any increase in price of fertiliz-
ers.

(b) and (c). Question does not arise.
Information and Mass Education Cell

7677.DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the Minister of WELFARE be
pleased to state:

(a) whether there is any “Information
and Mass Education Cell” functioning for
educating the masses and creating aware-
ness among the weaker sections of the
society in"Tamil Nadu; and

(b)ifso, the detalls of its activities during
1990-91 and 1991-92?

~~ THE MINISTER OF WELFARE (SHRI

SITARAM KESRI): (a) and (b). The informa-
tion is being collectected.

World Bank Aided Hortliculure Project

7678. SHRI BHUWAN CHANDRA
KHANDURI;
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DR. LAL BAHADUR RAWAL:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether World Bank aided horticul-
tue projectinthe country is yet to be cleared;

_ (b) whether Union Government has
decided to drop Himachal Pradesh, one of
the three projects sites, from the project, if
so, the reasons therefor;

(c) the remedial steps the Government
propose to take to receive the projects; and

(d) the schemes under the project to
promote and develop horticulure in Uttar
Prades?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). A Horticulture Development Project for
North West Hill Region comprising the States
of Jammu & Kashmir, Himachal Pradesh
and Uttar Pradesh which was under consid-
eration of the World Bank, was later deleted
trom their lending programme by the World
Bank over the issue of price support forcull
grade and ‘A’ grade apples in Himachal
Pradesh. . -

The Union Government have requested
the Government of Himachal Pradesh to
reconsider their policy, but there has been
no response from them. Later the World
Bank was also requested-to consider the-
project for Jammu & kashmir and Uttar
. Pradash, but they have expressed their
inabilityto reconsider the project for Jammu
& Kashmir and Uttar Pradesh, butthey have
expressed their inability 1o reconsider the

project for Jammu & Kashmir and Uttar
~ Pradesh only.
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Conference on Hindi

7679. SHRI V.N. SHARMA: Will the
Minister of EXTERNAL AFFAIRSbe pleased
to state:

(a) whether any conference on Hindi
was held abroad recently;

(b) if so, where it was held nad the

" names of Indian participants;

(c) the expendituer incurred on these
participants by the Government or by the
Indian Council of Cultrual Relations; and

(d) the outcome of the conference?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). Anlinter-
national Conference on Hindiwas organised
in Port of Spain by Hindi Nidhi and the Hindi
Foundation of Trinidad and Tobago-from
April 16-20, 1992.

The following Indian participants were
nominated by Indian Council for Cultural
Relations for participation in this conference.

1. Shri Shanker Dayal Singh, M.P.

"2.  ShriB.P. Sinha, former Ambassa-
dor to Suriname.

3. Shri Yash Pal Jain, Secretary ,
Sasta Sahitya Mandal. -

" 4. Dr. Rajendra Awasthi, Editor, Ka-
dambini.

5. Dr. Majeda Asad, Head of the
Dapartment of Hindi, Jamia Wila
Islamia, New Delhi.

(c) and (d). Expendiure incurred by
Indian Council for Cuitural Relations is Rs.
4.5 Lakhs, which coverd visit by the dele-

(d) In view of above, the question does
-not arise.
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gates to Port of Spain and Paramaribo
(Suriname).

The Conference provided an impetusto
the propagation of Hindi in the region.

Agricultural Universities

7680. SHRIGOPI NATH GAJAPATHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government have a
proposal to set up Agricultural Universities
during Eighth Five Year Plan Period; and

(b) it so, the locations identified and the
time schedule drawn for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Sir, There is a proposal to set-
up a Central Agricultural University during
the Eighth Five Year Plan.

(b) The proposal has not yet been final-

Area under Sugarcane in Gujarat
7681. SHRI  CHANDUBHAI
DESHMUKH: Willthe Minister of AGRICUL-
TURE b gRsed 0 s\ale

{a)thetotal areaof land in which sugar-
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cane has been cultivated in Gujarat during
each of the last three years;

(b) whether Gujarat has been provided
any assistance forthe Sugarcane Research
and Development during the above period;
and

(c)if so, the detials thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The area under Sugarcane crop in Gujarat
during 198889 to 1990-91, is as under.—

Year

Area (‘000 ha.)
1988-89 93.7
1989~-90 106.0
1990-91 118.3

(b) and(c). Yes, Sir. The State has been
provided assistance for Sugarcane Research
under All-India Co—ordinated Research
Project on Sugarcane by Indian Council of
AgricutturalResearch andiorthe production
ol seeds under Sugarcane Adaptive Re-
search Projectby Uion Depatment of F 00d.

The Financial assistance provided to the
State, is as under—

(Rs. in lakh)
Scheme Year
1988-89 1989-90 1990-91
(a) Allindia Co-ordinated 2.059 1.787 2.8835
Research Project on
Sugarcane
(b) Sugarcane Adaptive - 4.0758 10.0357

Research Project
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United Nations Organisation

7682. SHRISHRAVANKUMAR PATEL:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India at the recent CHOGM
strassedthe needforrestructuringthe UNin
view of the global changes;

(b) if so, the response of the Common-
wealth members thereto;

(c) whether the Government had taken
any initiative to testructure the UN; and

- (d) if so, the detials thereof?

‘THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) Does not arise.

(c)and(d). Yes, Sir. The needforgreater
transparency and democratisation in the
functioning of the UN, as also the need for
wider representation inthé Security Council
has been emphasised by the Government of
(ndiainvarious bilateraland muttilateral fora.

Assistance to $\a\es‘of Commonwealth
of Independent States (CIS)

7683. SHRIMATI BASAVA RAJES-
WARI:
SHRI SUDHIR GIRI:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India propose to provide
any assistance tothe individual States of the
newly formed CIS on the lines of recent
contribution ot the Russian Commission for
Humanitarian and Technical Assistance; and
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(b) if so, there details thereof, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). Follow-
ing mutual discussions, government wouid
be willing to consider humanitarian andtech-
nical assistance to the republics of the for-
mer USSR. Already, training facilities under
ITEC programme have been extended to
some of these states, viz; Azerbaijan,
Kazakhstan, Kyrghyzstan, Uzhakistan,
Tadjikistan and Turkmanistan, and are being
utilized. '

International Convention on Chemical
Weapons

7684. SHRISYED SHAHABUDDIN: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is any International
convention to ban manufactur of chemical
weapons;

(b) if so, the detials thereof; and

{c) the names of the countries which
have acknowledged their possaession of
chemical weapons?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). No, Sir. .
However, an Ad—Hoc Committee on Chemi-
calWeapons inthe Conference on Disarma-
ment has been negotiating a convention on
prohibition of the development, production,
acquislition, stockpiling, retention, transfer
and use of Chemical Weapons.

(c) The United States of America and
the Russian Federation have acknowledged
their being in possession of Chemical Weap-
ons.
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India’s Signing Nuclear
Non-Proliferation Treaty

7685.DR. Y.S.RAJASEKHARREDDY:

Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether attention of the Govemn-
ment has been drawn to the newsitem re-
garding US’s linking of India’s permanent
seat in the UN Security Council with the
signing of nuclear non-Proliferation treaty;
and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDOFALEIRO): (a) Yes, Sir.Govern-
ment has seen this speculative report.

(b) While India is and remains commit-
ted to Non—proliferation, India continues to
remain opposed to the Nuclear
Non-proliferation Treaty because of its dis-
criminatory provisions.

[Translation)
Indlans In Prisons of China
7686. SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:
(a) whether any Indians including mili-
tary personnel are detained in the Chinese

prisons;

(b) if so, the numberthereof, separately;
and

(c) the steps being taken by the Govern-
ment for their early release?

THE MINISTER"OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
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EDUARDO FALEIRO): (a) According to in-
formation available with Government there
are no Indians detained in Chinese prisons
at present.

(b) and (c). Does not arise.
[English]

Greater Regional Representation in UN
Security Councll

7687. SHRIR.SURENDERREDDY:
SHRI PRAKASH V. PATIL:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India and Brazil propose to
demand greater regional representation in
UN Security Council; :

(b) if so, the details thereot;

(c) whether the two countries have
signed any Memorandum of Understanding
to strengthen further the bilateral relations;

(d) if so, the salientfeatures thereof; and

" (e)theftields in which the two countries
have agreed to cooperate with each other?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). India and
Brazil are among the countries which have
been streesing the needfor restructuringthe
various UN bodies, particularly the security
council, to make them more representative
of the increased membership of the United
Nations.

(c) Yes, Sir.
(d) The Memorandum of Understand-

irig provides for regular high level consulta-
tions between the two Governments to re-
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viéw the intemational situation and overall
relations between the two countries.

(e) Economics, cultural and commercial
spheres have been identified as areas where
cooperation can be expanded.

National Awards Function for Handi-
cappead

7688. DR. C. SILVERA: Will the Minis-
ter of WELFARE be pleased to state:

(a) whether any National Awards Func-
tion for Handicapped was organised recently
in New Delhi;

(b) if so, the details tﬁereqt;

(c) whether the Union Govemment
propose to provide greater employment
opportunities to the handicapped persons;

(d) if so, the details thereof; and

(e) the details of proposed schemes for
the development of sophisticated gadgets
and instruments to help handicapped per-
sons in their day-to—day living?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) The National Awards Function for
the Weltare of Handic was organised by
Ministry of Welfare in New Delhi on 15th
March, 1992. Awards were presanted by the
President of Indiato the Outstanding Institu-

“tlons, Individuals, Employers, Placement

Officers, Handicapped Employees including

seli-employed rsop_s.Na‘tionalAwardsfor
Technological ifivantion inthé arsas 6 visu-
ally and speech and hearing handicapped
were also present this function.

(c) and (d). Information is given in the
enclosed Statement-|.
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(e) Information is given in the enclosed
Statement-Il.

STATEMENTH

. 3% of civil vacancies have been re-
served for physically handicapped - 1%
each for visual, hearing and orthopaedically
handicapped in Group C&D civil posts under
the Central Government. The Government
of india has carried out Special Recruitment
Drive during 1987, 1988 and 1990.

The placement of the handicapped
persons in gainful employment is done
through employment exchanges, special
employment exchanges and special cells in
normal employment exchanges and Voca-
tional Rehabilitation Centres for physically
handicapped functioning under the Ministry
of Labour and through open competition.

STATEMENTHI

Ministry of Welfare has a scheme en-
titled “S & T Project in Mission Mode on
Application of Technology for the Welfare.
and Rehabilitation of the Handicapped™ under
which different types of gadgets and instru-
ments to help the disabled persons in their
day to day living are being developed.

Development of many devices is com-
plete and the related technologies are now
ready for exploitation. These devices are
interpointing Braille Writing Frame Fho-
tovoltaic Charger, Feeding Aids for Spastics
Children, Low Vision Aids, Speech Synthe-
sizer, safety devices for agricultural machin-
ery, close circuit TV with magnification facili-
ties for partially sighted, modular below knee
prosthesis  and functional (mechanical)
hand. These technologies are now being
taken up transfer to appropriate production
agencies.
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Integrated Water Shed Development
Projects

7689. SHRIMATI VASUNDHARA
RAJE: Will the Minister of AGRICULTURE
be pleased to state:

(a) the States where the Integrated
watershed Development projects have been
launched with the World Bank assistance;

(b) whether these projects have been
modified in some States;

(c) if so, the details thereof; and

(d) the allocation made to these States
during 1991-927

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRANY): (a)
Four Watershed Development Projects have
been launched with World Bank assistance:

@) Himalayan Watershed Manage-
ment Project in Uttar Pradesh since
September, 1983.

(ii) Pilot Project for Watershed Devel-
opment in Rainfed Areas of Andhra
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Pradesh,. Karnataka, Madhayl
Pradesh & Maharashtra sinceJune,
1984.

(iii) Integrated Watershed Develop-
ment Project (Plains) in the States
of Gujarat, Orissa & Rajasthan since
February, 1991, and

(iv) Integrated .Watershed Develop-
ment Project (Hills) inthe States of
Himachal Pradesh, Haryana, J&K
and Punjab since May, 1991.

(b) and (c). The Pilot Project for Water-
shed Development in Rainfed Areas
launched in 1984 and Himalayan. Water-
shed management Project commenced in
September, 1983 were modified as a result
of Mid—Term Review in 1987-88. More reli-
ance has been placed on low cost, simple
and replicable vegetative conservation
measures which could be replicated by
people themselves. Task Force Approach
tor project management has been accepted.

(d) As .per Credit Utilisation Plan,
State—wise financial requirements for differ-
ent projects for 1991-92 is indicated in the
enclosed Statement.
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Allocstion and Pricing of Natural Gas
7690. SHRI AVTAR  SINGH
BHADANA:
SHRI RAJESH KUMAR:

Wil the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whetherthe Union Government have
received any meimorandum on July 31,
1991 from Gujarat Chamber of Commerce
and Industry and Co—ordination Committee
of the Charhber of Commerce and Industry
o Gujarat regarding allocation and pricing of
natural gas in Gujarat and Bihar;

(b) i so, the details thereot; and

(c)the actiontaken/proposedto betaken
thereon?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a)to (c). The representation has
been considered while finalising the revised
prices of natural gas, and would be kept in
mind as and when fresh allocation for gas
are possible. The memorandum does not,
however, relate to Bihar.

. [Translation)

Allotement of Petrol/Diesel Retali
Outlets and LPG Agencies
7691. SHRIRATILAL VARMA:
SHRI PRABHU DAYUAL
KATHERIA:
SHRI VIJAY KUMAR YADAV:
SHRI SANTOSH KUMAR
- ANGWAR:
SHRI RAMKRISHNA KUSH-
MARIA:

_AWillthe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
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(a) the number of application received
by the Government for allotment of petrol/
diesel retail outlets and LPG agencies dur-
ing 1990-91 and 1991-92, State-wise;

(b) the number out of these allotted
distributorships, State-wise; and

(c) the action proposed to be taken on
the pending applications?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). The information is not
maintained by the Government.

[English)
Passport Agents/Agencles

7692. SHRI RAM NARAIN BERWA:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government have ap-
proved any agents/agencies to deal withthe
issue of Passports;

(b) if so, the salient fatures of the terms
and conditions laid down for these agents/.
agencies;

(c) whether there are innumerable .
complaints these agents/agencies; .

(d) 'if so, the number thereof and the
action taken by the Government thereon;

(e) whether the Governmant have pro-
vided any safeguards to protectthe interests
of citizens in the matter: and.

& # so. the details theraot?
THE MINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.
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(b) Thessalientfeatures of the criteria {or
giving recognition are:

An Agency shou'd have minimum office
space of 250 sq. ft. in a commercial area;
paid up capital/assets investment of Rs.
2.00,000/-in Aand Bcitiesand Rs. 1,00.000/
-in other cities in travel trade; and minimum
complement of 3 regular empioyees; atele-
phone atthe office premises, earnedinsome
from airticketing; not engagec in unauthor-
ised passortt work priorto recognetion: been
in travel trade for one year, etc.

(c) Some compiaints have been re-
ceived.

(d) On receipt of a compiaint, exp'c: -
tion of concernad travel agency is coled
andif necessary. dealings are susper 5o
recognition is cancelled. As regards 07
number of complaints received, informete
is being collected for last one year.

(e) Yes, Sir.

(f) Criteria provide for suspension‘can-
cellation of licence in case of malpractices.
Agencies oen be prosecuted under the
Passports Act also.

[Translation)
Industrial Gas Connections

7693. DR.A.K. PATEL:
SHRI S.B. THORAT:
PROF. UMMAREDDY VE-
* NKATESWARLU:

Wiit the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a)the number cf app'ications received
forindustrialgas connesticndd:. ingeachof
the last three years, State-w. =

‘b the number of appiicants out of them
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who have been provided connections;
and

{c) the number of applicants yet to be
issuedccnrections and the reasons for delay
in doing s0?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). The information is being
collected and will be laid on the Table ot the
Kabhsa.

‘Engiish)

National Watershed Development
Programmes

7704 SHRI SRIKANTA JENA: Wili the
{5 ster o AGRICULTURE be pleased to

f
{
slater

{a) the totai number of watersheds
canstructed under the Nationa! Water Shed
Development Programme for the irrigated
areas in Gujarat during the last three years:
and

(b} the benefits derived by the farmers
under these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
The National Watershed Development Proj-
ect is not for irrigated areas.

(b) Does not arise.

Centrally Sponsored Schemes for
Scheduled Tribes in Tamil Nadu

7696. SHRIP.P. KALIAPERUMAL: Will
the Minister of WELFARE be pleased to
state: R

s .

5

(@) the number of
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uled Tribes in Kalvarayan Hills of TamilNadu
_during 1990-91 and 1991-92,
-&;hem—wbeand

. (b) the funds allocated and spent under
' these schemes during the above period,
scheme-wise?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) and (b). Information

lsbemgcolbctedandwl'behldonﬁletabb ’

- of the House.

Deaths of Women by muﬂm of
Stoves In Delhl

7697. SHRI P.C. THOMAS: Will the
Minister of HOME AFFAIRS be pleased to
state: : .

(a) the number of cases of death of
women by bursting of stove reportedin Dethi
each of the last three years; and-

(b) the number of such cases which
eventually tumed out to be murders?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) The number of cases of deth of
women by brustign of stove reported in Dethi
during 1989, 1990, 1991 and 1992 (upto
31.3.1992) is as under—

Year No. of cases
1989 78

1980 TS

1901 ' 91 »

w2 w7
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(b) No case has so far been foundto be
of murder. ’

Development of Agriculture in Uttar
Pradesh

7698. SHRI RAJINDER KUAMR
SHARMA: Willthe Ministr of AGRICULTURE
be pleased to state:

(a)the amount released to Uttar Pradesh
underthe Schemes sponsoredbythe Union
Government for agricultraul dewlopmem
during 1991-92;

(b) the number of small and marginal
farmers benefited under the said Schemes;
and

(c) the amount earmarked for the cur-
rent financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to
(c). The relevant information is being col-

" lected and will be faid on the table of the

House.
Fish Landing Centres
7699. SHRI RAMA KRISHNA KON-
ATHALA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a)the number of fish landing centres in

Andhra Pradesh and Kerala;

(b) the total length of coast line in each
State; and

{c) whetherthe Government propose to
identify more centres in Andhra Pradesh
during 1992-937

THE MINISTER OF STATE IN THE

. bilNSTRY OF AGRICULTURE (SHRI
- MULLAPPALLY RAMACHANDRAN): (a)



Under the Centrally Sponsored Scheme 2
. and 21 Fish Landing Centres wére sanc-
tioned respectively for Andhra Pradesh and

(b) Length of coast line in Andhra

Pradesh and Keralais 974 Km. and 570 Km.
respectively. :

(c) The Fish Landing Centres are sanc-
tioned on the basis of proposals received
from State Governments. -

Drought resistant varieties of seeds

7700. SHRI PARASARAM BHARD-
WAJ: Willthe Minister of AGRICUL TURE be

pleased to state:

 APRIL 23, 1092

L Writien Answers 224
* (@) whether the Agricultural scientists

'have developed drought resistant varieties

of seeds of various foodgrains during the last
three years; - :

(b) ¥ 80, the dtalls thereof; and

(c) the variefies which have found wide
acceptance among formers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Yes, Sir.

(b) and (c). The details inciuding areas
of acceptance have been given in the state-
mentenclosed. ’
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Honorarium for Transiation of sclentific
Documents inHindi

. 7701. DR.LAXMINARAYANPANDEY:
Will the Minister of HOME ARRAIRS. be

pleased to state:

(a) whether the rate of honourarium, for
transiation of scientific documents in Hindiis
same in alt the Govemment department and
their undertakings; and

(b) i not, the steps taken to remove the

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACORB): (a) and (b). For translation from
English to Hindi and Hindi to English, hono-
rarium at the rate of Rs. 20/- per one thou-
sand words for technical material including

" manuals, codes elc. has been fixed by the
Ministry of Home Affairs (Department of
Official L anguage). For transtation of such
material by the Central Translation Bureau,
the rate of honorarium has, however, been
enhanced to Rs. 45/- per one thousand
words. The question of making this rate
applicable to the translation of such material
in other offices of the Government of India is
under consideration. Some Ministries/De-
partments/Organisations have also fixed
separate and different rates of honorarium
for translation of their material, keeping in
view the nature of the material.

integrated Horticulture Development
Programme

7702. SHRITHAYIL JOHN ANJALOSE:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the places indentified by the Worid
Bank for the implementation of Integrated

VAISAKHA 3, 1914 (SAKA)
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Horticulture Development Programme in
Kerala and Tamil Nadu;

“ (b)the time by which this programme is
likely to be launched; and

{c) the criteria adopted for the imple-
mentation of this programme?

- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI -
MULLAPPALLY RAMACHANDRAN): (a)
The World Bank has not identified piaces for
implementation of any Integrated Horticui- -

' tural Development Programme in Keralaand

Tamil Nadu.
(b) and (c). Do not arise.
[Translation) ‘

Report of Experts’ Committee on Bado
Problem

7703. SHRIKESHRILAL: _
SHRI MRUTYUNJAYA
NAYAK:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether the. Experts’ Committee
appointed by the Union Government for
evolving a ploitical solution of the Bodo prob-
lem has since submitted its report;

(b) if so, the main recommendations
made therein; and

(c) the follow-up action taken/being taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFARIS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (c). The Three-Member
Expert Committee set up to identify the ar-
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eas of Bodos and other plain tribais to the
North of River Brahmaputra and to suggest
autonomy-administrative and financial
power-that may be given to them, has since
submitted its Report. The Report is bei
examined. :

[English]

Properties Left Behind by Immgrants
trom Erstwhile East Pakistan

7704. SHRI RAMESHWAR PATI-
DAR:
SHRI KABINDRA PUR-
KAYASTHA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the details of properties left behind in
Bangladesh by the immigrants from the
erstwhile East Pakistan;

(b) whether these immigrants are yetto
be paid full compensation for the properties
left behind by them;

(c) if so, whether the Government had
taken up the matter with the Government of
Banglasesh; and

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Inanswertoa
question the Bagladesh Minister for Land
Administration and Reforms stated in the
Bangladesh Parliament on 21st April 1981
that 841,192.44 acres of land and 21,926
houses were listed in Bangaladesh as vested

property.

_—

(b) to (d). Yes, Sir. The Govemment
have taken up the matter with the Govern-
ment of Bangladesh which has stated that

APRIL 23, 1992

(d) if so, the reaction of Bangladesh

Written Answers 240

the resolution of this issue will have to await,
in the first instance, the settlement of the
question of the division of assets between
Bangladesh and Pakistan.

Dryland Farming

7705. SHRI PRAKASH V. PATIL: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the dryland farming projects imple-
mented in Maharashtra during last year;

(b) the achievements made underthese
projects; and

(c) the steps taken to increase yields of
crops in dryland areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Two dryland farming projects namely, (i)
National Watershed Development Project
for Rainfed Areas (NWDPRA) and (il) World
Bank aided Pilot Project for Watershed
Development in Rainfed Areas were imple- -
mented in Maharashtra during the last year-
1991-1992.

(b) Under National Watershed Devel-
opment Project, 266 blocks have been iden-
tified by the State Govt. & nine model water-
shed pians for different agro-climatic zones
have been technically approved by Govt. of
India. Based on technical be sanctioned by
the State Watershed Sanctioning Commit-
tee. An amount of Rs. 25.90 lakhs has been
released during 1991-92forthis programme.
Underthe Worid Bank aided Project, initially
one project in Akola district was taken up and
after Mid-Term Review, 7 additlonal water-
sheds were added covering an area of 40820

ha. in 72 villages.

(c) Steps taken to increase production
In dryland areas are dryland faming system
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' approach including insitu-moisture conser-
t/aration, demonstration of approved cropping
-@ystem, Agro-forestry, dryland horticutture,
House-hold production Systemandlive-stock

- management etc.

Chemical Weapons by Pak

) 7706 SHRI ATAL BIHARI VAJPAYEE:
- Willthe Minister of EXTERNAL AFFAIRS be

pleased 1o state:

(a) whether the Government are aware
thatthe Central intelligence Agency of United
States has reported that Pakistan is making
Chemical Weapons besides the Nuclear
Weapons and the ballistic missiles;

(b) it so, whether the Government have
taken any steps to counter this threat from
Pakistan;

(c) if so, the details thereof;

- (d) whether the question has been dis-
cussed with other countries at diplomatic
‘evel; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
~ MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO]: (a) Yes Sir,

(b) and (c). At the last round of Foreign
Sacretary level talks between India and
Pakistan it was agreed to consider issuing a
Joint doclaration on chemical weapons. It

VAISAKHA 3, 1914 (SAKA)
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was also decided to convene a meeting of
experts of the two sides to exchange views

- onabilateral apreementto ban the develop-

ment, production, deployment and use of
chemical weapons. These issues will be
considered at the next round of the Foreign
Secretary level talks.

(d) No Sir,
(e) Does not arise.

Cost of Production of X.ilk Supplied
by DMS and Mother Dalry

7707. SHRI BHUPINDER SINGH
HOODA: Willthe Minister of AGRICULTURE
be pleased to state:

(a) whether the administrative cost and
overhead costs incurred by Delhi Milk
Scheme on manufacture of milk is higher
that Mother Dairy in Delhi;

(b) if so, the actual cost of production of
per litre of milk by Delhi Milk Scheme and
Mother Dairy separately; and

(c) the steps takn by the Government to

' reduce the cost of production of milk in Delhi

Milk Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK. C.
LENKA) (a) Yes, Sir.

(b) The cost of production of milk per
litre is as follows:-

~ Type of Mik Delhi Milk Scheme Mother Dairy
-Double Toned Milk Rs.622 - Rs.5.78
“Toned Milk Rs.7.13 Not sold.

/

(c) Whilethe mother Dairy is distributing -
uble Toned Milk (DTM) through the Bulk
inding System, the Dethi Milk Scheme

(DMS) is selling milk in pouches of one litre
and half litre through its 1,365 booths. This
adds tothe overheadcosts being incurred by
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DMS resutting in higher cost of production in
milk by DMS. The DMS is making constant
efforts to reduce the cost of production by in-
creasing the efficiency and optimum utilisa-
tion of various utilities/consumables. Some
of the important steps are:-

() increasing the labour productiv-
ity.

(ii) saving in consumption of poly-
thene film.

(#ii) economy in consumgption of die-
sel oil, lubricants, electricity,
water, etc.

(iv) rationalisation of milk distribu-
tion routes, and

(v) replacement of old and outlived
plants and machinery to synchro-
nise with Jatest technogy.

Agricultural Projects with International
Assistance

7708. SHRI M.G. REDDY: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether a separate unit has been set
up to identify agriculture projects for World
Bank and Asian Development Bank assis-
tance; and

(b) i so, the projects identified so far
during last year and the measures taken to
pose these projects for foreign assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) A
separate unit known as Project Preparation
and Monitoring Cell (PPM Cell) has been set
up in the Ministry of Agriculture. The main
tunction of the Cell is to help the Subject
matter Divisions in the Department of Agri-
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culture and Cooperation and the State
Goverments in the identification and prepa-
ration of projects for assistances from the
Worlid Bank. The Cell monitors the progress
of on going World Bank Assisted Projects
and handles issues common to those proj-

There are, however, no brojec_ts as-
sistedbythe Asian Development Bankinthe
Agriculture Sector.

(b) During the last year the following
projects were posed and negotiated with
World Bank:.

(i) Integrated Watershed (Plains);
(ii) Integrated Watershed {Hills);

(i) Agriculture Development Project
(Tamil Nadu); and

(iv) Shrimp Fish Culture Project.

A few other Agricultural Development
Projects in the States of Rajasthan, Kama-
takaand Biharare in the process of prepara-
tion and appraisal by the World Bank.

Deputationists in MCD and NDMC

7709. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of deputationists in
Municipal Corporation of Delhi and New
Delhi Municipal Committee;

(b) wherefromthese deputationists are
drawn and the criteria being followed;

(c) the number of departmental pro-
ceedings against employees pending en-
quiries/investigations in Municipal Corpora-
tion of Delhi/New Dethi Municipal Commit-
tee;
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(d) the reasons for delay in finalising
them expeditiously; and

(e) the number of personnel found re-
sponsible for aiding and abetting the evasion
of municipal revenues and violations of its
rules during the last 12 months including
possession of wealth disproportionate to their
known sources of income?

THE MINISTER OF STA]'E IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) and (b). At present, the number
of officers working on deputation in Munici-
pal Corporation of Delhi and New Delhi
Municipal Committee is 43 and 13 respec-
tively. The officers have been taken from
Govemment of india, State Govemments
and Delhi Administration.

{c) and (d). No enquiries/investigations
against deputationists in New Delhi Munici-
- palCommittee are pending. Two complaints
* against deputationists are, however, pend-
ing investigation in Municipal Corporation of
" ‘Delhi. The Corporation hagsaught the legal
opinion in one case. I thg’second case,
investigations have been entrusted on
.24.12.1991 only. ‘

(e) No deputationist has been found to
.-have committed such irregularities either in
New Delhi Municipal Committee or Munici-
" pal Corporation of Delhi during the last 12
“months.

; I.and for State Farms Corponllon of
; Indla

7710. DR. R. MALLU: Will the Minister
ﬂ AGRICULTURE be pleased to state

’ (a)whethertheUmonGovemmenthave
#sked the Government of Andhra Pradesh
iﬁ provide land for the mechanised agricul-
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tural farm in the State for the State Farms
Corporation on India; and

(b) it so, the response of the Governent
of Andhra Pradesh in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): {(a)
No, Sir.

(b) Does not arise.
[Transiation)
Exploration of Oil in Uttar Pradesh

7711.DR.LALBAHADUR RAWAL : Will
the Minister of PETROLUEUM AND NATU-
RAL GAS be pleased to state:

(a) whether the Oil and Natural Gas
Commission propose to explore oil in Uttar
Pradesh,

(b) i so, the details thereof; and

(c) the places identified for the pur-
pose? .

THE MINISTEROFPETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). Drilling of a well at
Shahajanpur is currently in progress by
ONGC. Further exploration programme
would depend on the results of this well.

Exploration of Oil at Bombay High
7712. SHRI RAJESH KUMAR: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a)the numberof rigs operating at presnt
at Bombay High offshore;

(b) the total production of oil since the
oparation of these rigs;
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(c) the cost and profit ratio of this oil
exploration;

(d) the total amount incdrred on explor-
Ing oil at Bombay High during the last three
years; and

(e) the net income eamed by ONGC
from the oil explored?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) 19 as on 20.4.1992.

(b) Production of crude oil from Bombay
offshore since inception (1976)till 3 1stMarch,
1992 has been about 219 million tonnes.

(c) Pertonne cost of crude oil (including
royalty, cess and sales tax) produced from
Bombay offshore was Rs. 1558/- and Rs.
1968/- for the years 1989-90 and 1990-91,
respectively. Profit ratio with reference to
gross revenue in terms of percentage was
26.56 and 15.68 respectively for these 2

years.
(d) About Rs. 886 crores.

(e) Net profit earned from Bombay off-
shoreforthe years ending 31stMarch, 1989,
1990 and 1991 was Rs. 1582, Rs. 1607 and
Rs. 1111 crores, respectively.

SirCreek Area

7713. SHRI YASHWANTRAO PATIL:
Willthe Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether there is any difference of
opinion between India and Pakistan regard-
- ing Sir Creek area;

(b) if so, the steps taken by the Govern-
ment in the matter;

(c) whether the Government are aware

APRIL 23, 1992
“of the instances of abduction of Indian fish-
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ermen by Pakistani navy personnel;

(d) i so, the date-wise details of such
instances and the number of fishermen
abducted in each such instance during the
last six months; and .

(e)the steps taken/proposedto betaken
by the Governmenttobring themback andto
check the recurrence of such incidents?

THE MINISTER OF STATE IN THE
MINISTEROF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and {b). There
are some differences in the interpretation of
the boundary in the Sir Creek Area. Discus-
sions are underway with Pakistan with a
view to resolving thess ditferences.

(c) and (d). Yes, Sir. These instances do
occurperiodically and include apprehension
by our authorities of Pakistanifishermen and
boats which have entered our territorial
waters. ’

In accordance with the practice followed
by both countries, the apprehended fisher-
men and vessels are then, by mutual under-
standing, repatriated to their respective
countries on an agreed date. )

Inthe last six months 108 Indian fisher-
men and 16 vessels were captured by Paki-
stan of which 67 fishermen and 11 vessels
have already been released. Efforts are being
made with the Government of Pakistan to
secure the earliest possible release and
repatriation of the remaining Indian fisher-
men and vessels.

(e) Whenever such instances have
occured, Government have protestedtothe
Govemment of Pakistan and urged them to
prevent their recurrence. Moreover, con-
stant vigil is being maintained in the area by
ourconcerned authorities. Cost Guard ships
and aircraft maintain regular surveillance
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and advise Indianfishermen operating close

' to the national Maritime boundary to remain
well within Indian waters.

- [English]

Indian Passport Holders to South
Africa

7714. SHRISANAT KUMAR MANDAL :
Wilithe Minister of EXTERBAK AFFAIRS be
pleased to state:

(a)whetherthe Government have taken
any decision in regard to allowing Indian
Passport holders to travel to South Africa.

(b) if so, the details thereof: and
(c) if not, the reasons therefor?

THE MFINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) and (b). With
affect from 10th December 1991, the India
International Passports are validfortravelto
South Africa also.

(c) Does not arise.

' EEC Assistance to Agricultural Projects
in Tamil Nadu

7715.DR. (SHRIMATI) K.S. SOUNDA-
RAM: Willthe Minister of AGRICULTURE be
pleased to state:

(a) the agricultural projects in Tamil
Nadu funded by the European Economic
Community during the last three years; and

(b) the targets fixed and achievements
made underthese projects during the above
period?

' THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
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and (b). The information is being gathered.

Indian Agriculture Research Institute

7716. SHRI GEORGE FERNANDES:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Indian Agriculture Re-
search Institute has over the past one year
contributed a great deal to the process of
developing new varieties of cash crops and
new agricultural implements:

(b)ifse, whetherthe technology has not
perculated down to the farmers;

(c) if so, the reasons therefor. and

(d)the steps taken/proposedto be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA) (a) Yes, Sir.

(b)to(d). Itis notfactthat the technology
has not perculated down to the farmers.
Some of the promising strains are under
mutilocation testing and new agricultural
implements are demonstrated to the farm-
ers, manufacturers and other users through
extension agencies.

[Transiation]
Prawn Production in Gujarat

7717. SHRI CHANDUBHAI
DESHMUKH: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is great scope for
prawn production in Gujarat;

(b) if so, the amount cf assistance pro-
vided in this regard during the year 1991-
92,
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(c) the total quantity of prawn exported
from Guijarat during the last three years;
and -

(d) the action plan formulated for in-
creasing the production of prawn in Gujarat?

THE MINSTER CF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Gujarat has a potential for deveiopment of
prawn culture in about 3.76 lakh hectare
brackishwateriand.

(b) Durihg 1991-92, asum of Rs. 11.26
lakh was given as Central assistance for
development of prawn culture in the State.

(c) The total quantity of prawn exported
from Gujarat during lastthree years is about
7,597 tonnes.

(d) The action plan formulated for in-
creasing the production of prawn in Gujarat
includes the following steps;

(i) Establishment of Brackishwater
Fish Farmers’ Development
Agencies in the districts of Val-
sad, Bharuch and Surat for pro-
viding a package of technical,
financial and extension support
to prawn farmers.

(i) The state Government has an-
nounced a new leasing policy for
brackishwater land to individu-
als, cooperative societies and
large entrepre.;aurs for prawn
farming.

(iii) It is proposed to bring 5000
hectare of brackishwater area
under prawn farming during
1992-97 and a provision of Rs.
403.98 lakh has been made for
this purpose in the Gujarat Gov-
ernment budget.

APRIL 23, 1992
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Pak’s Raising Kashmir issue with UN I
Secretary-General

7718. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of EXTERNAL
£ FFARIS be pleased to state:

(a) whether Pakistan raised Kashmir
issue with the UN Secretary General re-
cently;

(b) if so, the details thereof:

(c) whether the Secretary General had '
forwarded any communication to the Gov-
ernmentforits comments in this regard; and

(d)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): () Yes Sir,

(b) In February, Pakistan sent a com-
munication to the UN Secretary General on
this issue. In response to the formal request
made by Pakistan, this communication had
been circulated.

(c) No Sir.

(d) Does not arise.

Violence in Black Townships of South
Africa

7719.SHRISHRAVANKUMAR PATEL:
Wilithe Minister of EXTERNAL AFFAIRS bg.
pleased to state: .

(a) whether the Government are aware
of the recent reports regarding continued
violence and massacre of persons in black
townships of South Africa inspite of the
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implementation of reform measures in that
country; and

(b)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Government is
avare that violence in black townships has
escalated over the past two years, coincid-
ing with the reform measures implemented
by the South African Government.

(b) The Government has deploredthese
instances of township violence and has
welcomed the Peace Accord congluded on
September 14, 1991, between the African
National Congress, the Inkatha Freedom
party, the South African Government and
other political parties in an attempt to put an
end to this violence. India hopes that the
South African Government and all other
parties will taken urgent and effective steps
to implement the Peace Accord.

Seéurity of VIPs

7720. SHRIRAM NARAIN BERWA:
SHRI SUSHIL CHANDRA
VARMA:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a)the total number of guards deployed
by the Government for the security of Minis-
- ters and other VIPs in Delhi;

(b) the total expenditure incurred on
them during 1991-92;

(c) whether it is a fact that non-sanc-
tioned guards have depletedthetotal strength
of Delhi Police which could be better utilised
for law and order duties; and

(d) whether it is proposed to regularise
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these non-sanctioned guards thereby in-
creasing the strength of Delhi Police?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a)to (d). 21 Sub-Inspectors, 374
Head Constables and 1601 Constables, were
deployed at 252 places in Delhi for security
of Ministers and other protected persons
during 1991-92. The total expenditure was
Rs. 5.37 crores (approximately). The Cen-
tral Police/Para-military torces were made
available during the year to augment the
strength of Delhi Police. The requirement of
Delhi Police in respect of providing security
to the protected persons in reviewed from
time to time.

lllegal Emigration Racket in Delhi

7721. SHRI R. SURENDER REDDY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether an illegal emigration racket
has recently been unearthed at the Indira
Gandhi International Airport as reported in
‘Indian Express' dated March 23, 1992;

(b) if so, the facts of the case;

(c)the action taken/beingtaken against
the culprits; and

(d) the steps being taken to intensify
security arrangements at the International
Airports?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI M.
M.JACOB): (a) and (b). Anincident of board-
ing of Air France flight by two fake passen-
gers allegedly in connivance with a Police
Inspector posted at Indira Gandhi Interna-
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19/20th March, 1992.

(c) Two cases u/s 419/420/34 IPC and
12 Passport Act have been registered at
Police Station IG! Airport and four persons
arrested. The Inspector has been placed
undersuspension. )

(d) The staff deployed at the Airport for
immigration work has been suitably briefed.
The frisking and checking of persons going
inside the Airport building has been tight-
enad. Allthe ACPs/Inspectors posted at IGI
Airport have been strictly briefed not to allow
any unauthorised person inside airport.

Development of Animal Husbandry

7722. SHRI THAYIL JOHN ANJA-
LOSE:
DR. LAL BHADUR RAWAL:

Will the Minister of AGRICULTUﬁE be
pleased to state:

(2) whetherthe Govarnments of Kerala
and Uttar Pradesh have submitted propos-
alsforthe development of animal husbandry
in their States;

(b) if so, the details thereof; and

(c) the action takeft thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) No proposals have been re-
ceived fromthe Governments of Kerala and

Uttar Pradesh for the development of animal
husbandry during 1992-93.

(b) and (c). Do not arise.
Resolution on Kashmir by Pakistan

7723. SHRI BHUPINDER SINGH
HOODA:
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SHRIMADAL LAL KHURANA:
~ SHRIPRAKASH V. PATIL:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government are aware
of the resolution passed by Pakistan Na-
tional Assembly on Kashmir:

(b) if so, the details thereof and the
reaction of the Government thereto:

(c) whaterthe Government are aware of
the suggestions made by the Pakistan High
Commissionerfor reference of various unre-
solved bilateral issues between the two
countries to an arbitration tribunal; and

(d)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) The resolution passed by the Na-
tional Assembly of Pakistan on 6 February,
1992, inter-alia, expresses solidarity with the
people of Jammu and Kashmir in their so
called “struggle for self-determination”; calls
upon Indiato “desistfromatrocities” inJammu
and Kashmir: and seeks a settiement of the
Kashmir issue in accordance with the UN
Resolutions which it claims would also ac-
cord with the spirit of the Simla Agreement.

Government have conveyed to the
Government of Pakistan its concern and
regret that the National Assembly gf Paki-
stan had chosen to issue a statement de-
signed to inflame public opinion and which
constituted ablatant interference in our inter-
nal affairs.

(c) Government have seen reports in
this regard.
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(d) Government are committed to the

- Simla Agreement underwhich all differences
with Pakistan are to be resolved bilaterally
and peacefully. There is no scope for any
outside orthird party involvement of any sort.

Agricultural Projects in Andhra
Pradesh with International
Assistance

7724. SHRI M.G. REDDY: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the'agricultural projects implemented
in Andhra Pradesh with International assis-
tance during 1991-92; and

(b) the progress made so far and the
time by which these projects are likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
and (b). The information is being gathered.

Sheep Breeding Development
Projects

7725. DR. R.MALLU: Will the Minister
of AGRICULTURE be pleased to state:

(a) the funds sought and released for
Sheep Breeding and Sheep Development
Projects during each of the last three years,
State-wise; and

(b)the assistance receivedfromforeign
countries forthese projects during 1991-927

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (@ and (b). Information is being
collected and will be laid on the table of the
Sabha.
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Exploration of Oil

7726. SHRI RAJESH KUMAR: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the places in the coun-
try where oil is being drilled out with the help
of rigs at present;

(b) the details of the agencies engaged
in this work;

(c)whetherthese assignments aregiven
oncontractto local agencies or some foreign:
agencies;

(d) the amoount of foreign exchange
involved in this programme;

(e) whether our technologists are mak-
ing some efforts to develop the indigenous
machinery for undentaking such projects;
and -

(f)if so, the details of the progress made
in this direction?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). ONGC's drilling opera-
tions are in projgress in the onland areas of
Gujarat, Madhya Pradesh, Rajasthan, As-
sam, Nagaland, West Bengal, Tripura, Bihar,
U.P., Himachal Pradesh, Tamil Nadu and in
the offshore of Andhra Pradesh, Tamil Nadu,
Maharashtra, Kerala-Konkan and Kutch-
Saurashtra etc. Currently, Oil India Limited
is carrying out drilling operations in Assam,
Arunachal Pradesh and Rajasthan.

(c) and (d). These qrganisations under-
take drilling with their own rigs as well as
charter-hired rigs on contract basis from
Indianfforeign companies. The operating
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charges differ depending on the type of rig
and conditions of drilling.

(e) Yes Sir.

() Some Public Sector Companies have
developed indigenous capabilities to manu-
facture rigs and other equipments required
for drilling are also being manufactured in
India.

[English)
Superior Species of Fishes

7727. SHRI GOPINATH GAJAPATHI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whetherthe Government have taken
any steps to make greater use of bio-tech-
nology to rear superiod species of fishes;

(b) if so, the details thereof; and
(c) the steps taken in this direction?

THE MINISTER OF STATE. IN THE
DEPARTMENT OF AGRICULTURAL RE-
SEARCH AND EDUCATION, ANIMAL
HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) Yes, S.

{b) and (c). T he techniques of gyno-
genesis and ployploidy have been success-
fully employed to create monosex andtriploid
populations of certain Indian major carps viz.
Catle catla, labeo rohita and Cirrhinus mri-
gala. Sterile triploid common carp have been
produced by crossing of female common crp
with male Indian Major carp. These hybrids
between common carp X Labee rohitahave
provided promising with faster growth than
their indigeneous parents.
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Review of Exemption under Property
Tax

7728. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the National Commission
on Urbanisation in its report has recom-
mended to review and reduce the exemption
under property tax and to impose tax on
unauthorised structure and unauthorised
squatters in colonies;

(b) if so, the action thereon; and

(c)if no action has beentaken sofar, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PAKLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) to (c). The information is being
collected and will be laid on the Table of the
House.

India a Target for US Unclear
Weapons

7729. SHRI SANAT KUMAR MAN-

DAL:

SHRIK.P. REDDIAH YADAV:

SHRI MUKUL BALKRISHNA
WASHNIK:

SHRIRAM VILAS PASWAN:

SHRI RAM PRASAD SINGH:

SHRIMUMTAZ ANSARI:

SHRI SHRAVAN KUMAR
PATEL:

SHRIP.M. SAYEED:

SHRI BRAHMANAND MAN-
DAL:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:
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(a) whether the Government are aware

- of the recent reports regarding US’s p'an to

' select new targets for its arsenal of nuclear
weapons after the collapse of Soviet Union,
with India becoming one of such possible

-targets, and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Government are

., aware of reportsthat military sites inanumber

v

of countries including India can become
possible targets of US strategic nulear mis-
siles.

(b) Government are monitoring reports
on the subject and will take all necessary
measures to safeguard India’s security.

Pulses Board

7730. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government of Karna-
taka has requested the Union Government
forthe creation of a Pulses Boardonthe lines
of the Spices Board;

(b) it so, the details thereof; and

(c)the time by which the final decision is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) No
such proposal has been received in the
Ministry.

(b) and (c). Does not arise.
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Recommendations of Committee on
Production of Oii at Bombay High

7731. SHRI ANAND AHIRWAR: Will
the Minister ot PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whetherthe Govarnment have since
examined the recommendations of the
Committee on the production of sii in the
Bombay High;

(b) if so, the detais ii.erecf; and
(c) if not, the reasons for delay?

THE MINISTEROF PETROLEUM AND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) to (c). The Committee’s report
has been examined. lts conclusions include.
inter-alia, that the levels of withdrawal of
crude oil have deviated from these recom-
mended by the development schemes and
that while such deviation was justified ac-
cording to accepted industry practices, they
were perhaps not justified with regard to the
point of view of maintenance of reservoir
health; that periods of over-exploitation with
regard to delays in implementation of pres-
sure maintenance schemes have contrib-
uted to the incidence of high gas oil ratios
etc. but that there is no unequivocal evi-
dence to indicatethat losse inthe production
of exploitable reserves have resulted from
any of these factors. It has, however, opined
that with suitable steps the ultimate recovery
expectations from the Bomaby High reser-
voir may be achieved and even improved
upon.

[English)
Legislation to Ban Strikes in Essential
Services
7732. SHRI R. SURENDER REDDY:
Will the Minister of HOME AFFAIRS be
pleased to state:
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{a) whetherthe Government have drawn
the outline of a new legislation to ban strikas
and other agitational activities in essenual
services as reported in the indian Express
dated March 23,1992;

(b) if so, the essential services in which
the Government propose to ban strikes; and

(c)whetherthe Government proposeto
bring the legislation during the current ses-
sion of the Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOBY): (a) to (c). The question of enact-
ment of fresh legislation on the lines of now
defunct Essential Services Maintenance Act,
1981, has been under consideration of
Govermnment. Home Minister had taken as
meeting with the leaders of various political
parties on24.3.1992. Taking into considera-
tion the views expressed during the above
mentioned meeting and the assurance given
by the labour leaders for full cooperation in
industrial production, it has been decided
not to bring the proposed legislation during
the curent session of the parliament.

Acquaculture in Kerala
7733.SHRITHAYILJOHN ANJALOSE:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the estimated length of the area

suitable for acquaculture in Kerala;

(b) the steps taken by the Government
for the development of acquaculture in the
State so far; and

(c) the areas brought under acquacul-
ture in the State during the lastthree years?

THE MINISTER OF STATE IN THE
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MitiSTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)
Tne quaculture resources in Kerala com- :
prise of 3000 ha. of tanks and ponds, 2,43,000
ha. of brackishwater area and 2,43,000 ha.
of swamps and derelict water-bodies which ,
can be made suitable for aquacutture in the
State.

{b) 14 Fish Farmers’ Development
Agencies (FFDAs) and 6 Brackishwater Fish
Farmers' Development Agencies (BFDAs)
have been sanctionedin Kerala for develop-
ment of aquaculture in the State. These .
Agencies provide a package of financial,
technical and extension supportfordevelop-
ment of aquaculture in the State.

(c) Information is being collected and
will be laid on the Table of the Sabha.

Induction of Innocent Persons Into

Beggary

7734. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some anti-social gangs are
operating in the Capital and exploiting inno-
cent poor and destitutes by forcing theminto
beggary;

(b) if so, the details thereof; and

(c) the steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) The Delhi Police have reported
that no such incident in which any anti-social
gang exploited innocent poor and destitutes
and forced them into beggary hasd come to
their notice in Delhi during the period from
1.1.911031.3.92.
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(b) and (c). Do not arise.

Recruitment Camps in Tamil Nadu

7735.DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the Minister of HOME AFFARIS
be pleased to state:

{a) the places in Tamil Nadu where
recruitment camps for Border security Force
and other para-military forces were held
during each of the last three years; and

(b) the number of jawans recruited dur-
ing the said period, force-wise and year-
wise?

VAISAKHA 3, 1914 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTEROF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) The places in Tamil Nadu where
Border Security Force, Central Reserve
Police Force and Central Industrial Security
Force held recruitment rallies during 1989,
1990 and 1991 are given in the Statement
attached. Assam Rifles and Indo-Tibetan
Border Police did not hold any recruitment
rallies in Tamil Nadu during the last three
years.

(b) the information is as under:-

Name of the No. of Jawans recruited

FORCE 1989 1990 1991

BSF 638 785 _

CRPF | 325 404 2490
248 : 274

CISF 364
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Supply of Milk by DMS

7736. SHRIMADAN LAL KHURANA:
SHRI BHUWAN CHANDRA
KHANDURI:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the total Number of one litre milk
packs produced daily by DMS in moring
and evening, separately;

(b) the total number of milk booths in
Delhi at present;

(c) the number of complaints received
by D.M.S regarding inadequate milk supply
to the booths during the last three months;
and

(d) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) On an average, 4.35 lakh one
litre milk pouches are produced daily by
Delhi Milk Scheme (DMS) in three shifts.

(b) 1365
(c)123

(d) Although due to capacity constraints,
DMS is not in position to increase the supply
of mik at the booths, yet the supply in in-
creased wherever possible and justified on
the basls of the recommendation of DMS
field staff who investigate the complaints.

European Parliament’s Resolution on
Kashmir

7737. SHRI SANAT KUMAR MAN-
DAL:
SHRISIMON MARANDY:
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Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government are aware
of the Resolution passed in the European
Parliament on Kashmir;

(b) if so, the details thereof and the
reaction of the Government thereto;

(c) whether the former Turkish Deputy
Prime Minister and a meeting with the UN
Secretary General on Kashmir; and

(d) if so, the details thereof and the
steps taken by the Government in the mat-
ter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAAL AFFAIRS
(SHRI EDARDO FALEIRO): (a) Yes Sir.

(b) The European parliament passed a
resolution onthe Kashmir issue on 12 March,
92 A copy of the resolution Is attached as
statement. The Government have conveyed
tothe European parliament our objections to
this resolution and its unacceptability.

(c) and (d). an Islamic Inter-Parliamen-
tary delegation, including the chairman of
the Weltare Party of Turkey and former
Deputy Prime Minister of Turkey, Dr. Ner-
mettin Erbakan had a meeting with the UN
Secretary General in New York on 13 March,
1992. it is Government's understanding that
Dr. Erbakan made only a passing reference
to Kashmir and No detailed discussion took
place on Kashmir Government has made it
clear that the Kashmir problem should be
resolved peaCefully and bilaterally between
india and Pakistan and that there is no
question of involvement of third parties, in-
cluding the UN, in this matter.
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STATEMENT

Resolution on Kashmir Passed by Euro-
pean Parliament on 12 March 1992

The European Parliament

A.

Having regardto its earlier reso-
lutions on the situationin Jammu
and Kashmir,

deeply concerned at the provoca-
tive and dangerous march on
Srinagar which was recently
organized by India's Bharatiya
Janata Party (BJP) and which
threatens an already volatile situ-
ation in the State.

expresses serious concern atthe
loss of life as a result of the
demonstration orgaized by the
Jammu Kashmir Liberation Front,
which took place on 11 February
and for further planned demon-
strations.

even more worried that another
similar demenstration and at-
tempt to cross the line of control
is planed for 30 March which
could result in more bloodshed
and serious consequences.

regretting this further maipula-
tion of a dangerous situation for
political purposes.

aware that the contiuation of the
present situation will inevitably
mean the continuation of the
abuse of human rights and acts
of terrorism.

Condemns all acts of terrorism,

repression and abuses of hu-

man rights which have been
committed in Jammu and Ka-
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shmir State and stresses that
such acts may influence the

European Community’s relations
with India and Pakistan;

Calls upon the Govemments of
India and Pakistan to work for a
peaceful resolution to this long-
standing conflict which approci-
ates the view of a large number
of Kashmiris who seek the right
to self-determination;

Urges the Governments of India
and Pakistan to intensify their
present dialogue by embarking
on genuine confidence-building
measures, such as a mutual
reduction of their military pres-
ence on the frontier and along
the line of control;

Expresses its serious concem at
the development of a nuclear

weapons capacity in both coun-
tries;

Calls onthe Government of India
to authorize international organi-
zations to visit Jammu and Ka-
shmir;

Calls upon the Security Council
of the United Nations to re-ex-
amine the volatile situation in
Kashmir and use its influence
with India and Pakistan to re-
solve the situation.

Urges the Council of Ministers of

the European Community to
agree to use all means available
to persuade India and Pakistan
to resolve the problems of Ka-
shmir;

Considers that international
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observers shouid be deployed o
monitor this process;

9. Instructs its President to forward
this resolution to the Council, the
Commission and the Govern-
ments of India and Pakistan.

Oil Reserves in Tamil Nadu

7738.DR. (SHRIMATI) K. S. SOUNDA-
RAM: Willthe Miister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of off-shore and inland ait
exploration projects taken up in Tamil Nadu
during the last three years;

(b) the expenditure incurred thereon;

(c)the projects proposed to be taken up
during 1992-93 and amount sanctioned for

this purpose;

(d) whether ay other goods/products in
addition to the petroleumproducts have been
noticed;

(e) if so, the details thereof; and

(f) the details of provate and foreign
parties involved therein?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) During the last three years in
addition to surverys ONGC drilled 16 off-
shore exploratory wells and 58 onshore
exploratory wells inthe Tamilnadu region. In
addition 13 wells were drilled with Soviet
assistance under the Integrated Intensive
Exploration Programme (IIEP). Under Third
Round of bidding M/s. Chevron-Texaco of
USA explored in one Palar offshore block.

(b) Atotal expenditure of about Rs. 542
crores has been + Lu™.
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{c) During 1992-93 in adction to seismic
survays, 26 wells in onshore and 5 wells in
offshore are proposedtobe drilled inthe are '
for which the outlay envisaged is Rs. 150
crores.

(d) No. Sir.
(e) Does not arise.

(f) Presently for seismic data acquisition
onejoint venture party viz. Selan exploration
Tech. Ltd. is employed.

At present 13 drilling rigs are in opera-
tion in Tamil Nadu area under ONGC. Out of
these, 2 rigs are operating under Indo-Soviet
protocoland 2 on charter-hired basisfroma
private company M/s. Triveni Pool Intairdrill,
New Delhi.

Supply of Gas from H.B.J. Gas Pipeline

7739. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased 1o state:

(a) whether supply of gas to three up-
coming fertiliser plants along the HBJ pipe-
line is being delayed by the Gas Authority of
India.

(b) if so, the reasons therefor;

(c) whether the gas supply to existing
fertiliser plants served by the pipeline is
proposed to be cut down by 15 per cent; and

(d) if so, the details thereof and the
reasons therefor?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI. B. SHANKAR-
ANAND): (a) and (b). Since these plants are
yet to be :ompleted the question of delay in
supply of gas does not arise.
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(c) and (d). Supply of gas to the existing

fertiliser plants is expected 10 be made in

accordance with their contracts.

Delay in Execution of Gas-Based
Fertilizer Plants

7740. SHRI R. SURENDER REDDY:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the delay in creation of
additional refining capacity is resulting in
heavy cost escalation inthe execution of gas
based fertilizer projects;

(b) it so, the extent to which cost is
increasing; and

(c) the efforts being made to set up
additional refining capacity projects at the
earliest?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) There is no linkage between
creation of additional refining capacity and
execution of gas-based fertiliser projects.

(b) Does not arise.

(c) Additional refining capacity is being
created by expansion of the existing refiner-
ies and by setting up of new refineries.. All
steps are being taken to ensure early ap-
proval and timely implementation of these
projects.

Oil and Natural Gas in Bombay High
Areas

7741. SHRIMOHAN RAWALE : Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) thetotal production of oil and natural
gas at Bombay High during 1990, 1991 and
1992 so far;
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(b) whether more natural gas and oil has
been discovered in Bombay High; and

(c) if so, the details thereof?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) 20.08, 17.87 and 14.96 million
tonnes of oil, and 9794, 9514 & 7870 million
cu. Mts. of gas were produced from Bombay
High during the years 1989-90, 1930-91 and
1991-92 respectively.

(b) and (c). Yes, Sir. Total geological
reserves foundin BombayHighason 1.1.91
were approx. 1581 million tonnes of oil and
387 billion cu. mts. of gas.

Letter by US President’s Aide to a
Khalistan Activist

7742. SHRIRABIRAY:
SHRI SHRAVAN KUMAR
PATEL:

Will the Minister bt EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of the Govem-
ment has been drawn to the newsitem re-
garding a letter written by one of US Presi-
dent’s aides to a Khalistan activist appearing
in the Statesman dated March 11,1992; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) Yes Sir.

(b) Govt. immediately took up this mat-
ter with the Gowt. of the US which claritied
that the “pro-forma™ letter in no wgy repre-
sented a change of US policy on the Punjab
issue.
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ICAR Stations in Lakshadweep

7743. SHRI P.M. SAYEED: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the number of Research Stations/
Sub-Station set up by Indian Council of
Agricultural Research during the last three
years; and

(b) the details of Research Work under
taken by these stations/sub-stations in Un-
ion Territory of Lakshadwep;?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
LENKA): (a) The following research stations
have been setupduringthe lastthree years;

[0} Central Institute of Temperate
Horticulture, Srinagar

(ii) Central Institute of Post Harvest
Engineering & Technology,
Ludhiana.

/

(iii) Central Agricultural University for
North Eastern Hills Region,
Manipur.

(iv)  NationalResearch Centre on Arid
Horticulture, Bikaner.

(v)  National Research Cenre for
Weed Science, Jabalpur.

(vi) ICAR Research Complex, Goa.

(vii)  Project Directorate on Cropping
System Research, Modipuram.
(viii) National Research Centre on

- Yak, Dirang Arunachal Pradesh.

(b) Minicoy is the multi-disciplinary re-
search centre in Lakshdweep. It undertakes
research schemes in respect of Central
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Agricuttural Research Institute, Port Balair,
Central Marine Fisheries Research Institute,
Cochin, and Central Plantation Crops Re-
search Institute, Kasargod.

The work undertaken at Minicoy is to
attain self-sufficiency of the area in terms of
agro-horticulture, Livestock & Fisheries
products, research on productionh high value
cash and plantation crops, development of
silvipastoral systems and cultivatedfooders,
animal health coverage and livestoGk pro-
duction systems and Culture Fisheries in-
cluding Coastal aquaculture.

Drilling Programme at Guif of Combany

7744. SHRI HARIN PATHAK : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

{a) whether execution of drilling pro-
gramme at Gulf of Cambay has been de-
layed;

(b) if so, the reasons therefor;

(c)the prognosticated/estimated oil/gas
reserves and the time by which the produc-
tion is likely to be started there; and

(d) the plans of ONGC/OIL for explora-
tion in other areas of Gujarat?

THE MINISTER OF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) and (b). Certain problems in
finalising the drilling tender have caused
some dalay in the drilling programme for the
Gulf of Cambay.

(c) Prognosticated resources are 110
million tonnes. The production would de-
pend on the results of exploration.

(d) A programme of seismic survey and
exploratory drilling is proposed to be taken
upby ONGC inthe Cambay basin, andinthe v
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Kutch-Saurashtraregion.

National Water Shed Programme

7745. SHRI P.C. THOMAS: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) the number of water sheds proposed
to be constructed under National Water Shed
Development programme in each State
during Eighth Five Year Plan period;

(b) the funds earmarked during Eighth
Five Year Plan for these projects;

(c) whether any special preference is
proposed to be given to Kerala in view of its
land terrian; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a) A
Statement showing the State-wise number
of watersheds proposec to be developed
under National Watershed Development
Project for Rainfed Areas during Eight Five
Year Plan is enclosed.

(b) An outlay of Rs. 1400.00 crores has
been proposed for this project during Eighth
Five Year Plan.

(c) and (d). No special preference has
been given to any State. However, cost
structure and unit cost of the project activi-
ties are decided according to agro-climatic
corditions includirg \and terrain

STATEMENT

State-wise Watersheds Proposed during Viii Five Year Pian

Sl. No. Name of the State

No. of Watersheds/Blocks proposed

1. Andhra Pradesh

2. Arun\achal Pradesh

3. Assam
4. Bihar

5. Goa

6. Gujarat
7. Haryana

8. Himachal Pradesh

9. Jammu & Kashmir

10. Karnataka

93

4

100

300

7

169

31

83
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(Rs. in lakh)
Scheme Year
1988 -83 1989-90 1990-91
11. Kerala 113
12. Madhya Pradesh 385
13. Maharashtra 266
14. Manipur 4
15. Meghalaya 8
16.° Mizoram 4
17. Nagaland 7
1 8; Orissa : 258
19. Punjab 12
20. Rajasthan 188
21. Sikkim . 8
22, Tamil Nadu 84
23. Tripura 17
24.  UttarPradesh ' 188
25, Waest Bengal ' 173
26. Dadra Nagar Haveli 1
27. Daman & Diu 2
[Transiation) ' (a) whether the Government are
aware that the blackmarketing of the milk
Blackmarketing of DMS Milk supplied by Delhi Milk Scheme is on the.
increase;
7746. SHRI MRUTYUNJAYA NAYAK: (b) if so, the reasons therefor; and

Will the Minister of AGRICULTURE be
pleased to state: (c) the steps taken by the Govemment
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to check the blackmarketing of DMS
milk?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIK.C.
'LENKA): (a) and (b). Complaints are re-
" ceived regarding alleged malpractices inthe
marketing of milk of the Delhi Milk Scheme
(DMS). This is primarily due to high public
demand for DMS milk which is at present
cheapest in Delhi.

(c) Complaints, as and when received,
are investigated and immediate remedial
action is taken.

[English]
LPG Agencies in Gujarat
7747. SHRI CHANDUBHAI

DE SHMUKH: Will the Mininister of PETRO-
LEUM & NATURAL GAS be pleased to
State:

(a)the number of LPG agencies allotted
during 1991 in Gujarat; and

(b) the number of LPG agencies pro-
posed to be allocated in that State during
19927

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND): (a) One.

" (b) LPG distributoriships are opened at
different places in the country onthebasis of
market survey, economic viability, product
availability, etc. under various marketing
plans. :

Service Rules for Co-Operative Socie-

7748. SHRI ANNA JOSHI: Will the
Minister of AGRICULTURE be pleased to
state:
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(a) whether the Government have initi-
ated any action to frame service rules of
National Cooperative Societies as required
vide Section 50 (b) of the Multi State Coop-
erative Societies Act, 1984;

(b) whether the Government had au-
thorised the National Heavy Engineering
Co-operative Ltd., a National Co-Operative
Society to frame its service Rules; and

(c) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN):(a)No
Sir. Due to certain practical difficulties it has
been found not feasible for the Gowt. to
frame Service Rules for all tl e National
Cooperative Societies with divr:rgent objec-
tions and functions. It has ih«refore, been
decided to delete Section 50 (b) from the
Multi-State Cooperative Societies Act, 1984
by way of amendment.

(b) and (c). No, Si:. According to rele-
vant Act, Rules and pbye-laws, the Multi-
State Cooperative Sacieties, are empow-
ered to frame Service Rules themselves for
their employees.

Alleged Irregularities in NHEC

7749. SHRI ANNA JOHSI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Government have re-
ceived a number of complaints during the
last three years alleging large scale irregu-
larities prevailing in National Heavy Engi-
neering Co-Operative Limited;

(b) if so, the detalls thereof;

(c) whetherthe Government proposeto
conduct an enquiry in this regard;
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(d) i so, the details thereof;

(e) it not, the reasons therefor; and

{f) the steps taken or propoged to be
taken to check these irregularities?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHAMDRAN) (a) and
(b). Yes, Sir. The complaints were regarding
irregularity in purchases, awarding of con-
tract, import of machinary and non-payment
of dues to contractor.

(c)to (f). Relevantfiles and papers have
been calledforfromthe NHECto inquire into
the complaints.

[Translation)

Linkng of Bilateral Aid with Nuclear
Non-Proliferation Treaty

7750. DR. RAMESH CHAND
TOMAR:
SHRI DEVI BUX SINGH:

SHRI BALRAJ PASSI:

Willthe Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Government are aware
of any move by US to link the bilateral
assistance to India with Nuclear Non-Prolif-
eration Treaty; and

(b)if so, the reaction of the Government
thereto?”

- THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): (a) No Sir.

(b) Does not arise.
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Computerisation of Distribution of LPG

7751. KUMARIUMA BHARATI: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Union Government
propose to computerise the distribution of
LPG; and

(b) if so, the details thereof and the time
by which the said scheme is likely to be
implemented?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHRI B. SHANKAR-
ANAND]: (a) and (b). At present there is no
plan with the Government to computerise
the distribution of LPG. However, the work of
allotment of LPG on the recommendation of
Members oi Parliament our of recommenda-
tion of Members of Parliament out of their
quota has been computerised.

[English]
Refining cost

7752. SHRI AMAL DATTA: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state: :

(a) the refining cost of indigenous and
imported crude according to the latest avail-
able figures alongwith break up thereof;

(b) the refining cost as compared to the
most efficient foreign refineries; and

(c) the plan and programme for reduc-
ing it?

THE MINISTEROF PETROLEUMAND
NATURAL GAS (SHR! B. SHANKAR-
ANAND): (a) the refining cost varies from
refinery to refinery depending on the con-
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figuration of the refinery and the type of
crude processed.

(b) Data on production cost of refineries
in other countries is not maintained. How-
. @ver, as per a survey carried out by an
independent foreign consultant for the year
1989, the operating expenses of some of our
refineries compare favourably with those of
the foreign refineries which participated in
the survey.

(c) While the major component of the
cost of production is the cost of raw material,
" continuous efforts are made to improve the

. operations of the producing units in orderto

reduce the refining costs.

Anti-India Slogans During Indo-Paki-
stan Cricket Match

7753. SHRI DHARMANNA MON-
DAYYA SADUL:
SHRIMATISHEELAGAUTAM:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government had taken
note of anti-India slogans raised at the time
of Indo-Pakistan cricket match in sydney

‘recently;

(b) if so, the details thereof and the
action taken by the Government thereon;
and

(c)the steps taken/proposedto betaken
by the Government to prevent such inci-
dents in future?

THE MINISTER OF STATE IN THE
MINISTER OF EXTERNAL AFFAIRS (SHRI

’EDUARDO FALEIRO): (a) Yes, Sir.

/ (b)and (c). A few people raised some
anti-Indian slogans. This matter was appra-
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priately taken with the Australian Govern-
ment.

Jharkhand issue
7754. SHRI RAJENDRA AG-
NIHOTRI:
SHRIS.B..THORAT:
SHRI SIMON MARAND!:

KUMAR!I PUSHPA DEVI
SINGH:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) the Cetails cf losses incured as a
result of the recent eConomic blockade
compaign launched by some Jharkhand
activists;

anmesthEning Union Dovernmontheve
held any meetings to discuss the Jharkhana
issue during April, 1992;

(c) if so, the details thereof and the main
points discussed therein;

(d) the follow-up action being taken in
this regard,

(e) the other steps being taken for solu-
tion of the problern; and

(f) the time by which the issue is likely to
be settled?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): (a) As per the reports received
from the Government of Bihar, following are
some of the damages caused during the
economic blockade:

()  On?22.3.1992,in Giridih District,
a van belonging to the Bharat
Coking Coal Ltd. (BCCL) carry-
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ing explosives was attacked and
a few other vehicles of Bharat
Coking Coalltd. were damaged;

(ii) On 24.3.1992, the engine of a
goodstrain was damaged in Hatia
near Ranchi and a mini bus was
burnt in Jamshedpur District by
JMM workers;

(i) 0On26.3.92, anewcarof TELCO
was burnt by JMM workers in
Jamshedpur.

(iv) Railway lines at some places
were damaged including loss of
about four to five fish-plates in
Ranchi District.

v) On 28.3.1992, the Hanger of
TISCO Airportwasdamagedina
bomb blast;

(vi) 0On 28.3.1992, the window panes
of the control Tower, of TISCO
Airport were damagedin Another
bomb blast.

(b)to (f). The Union Home Minister held
meetings withthe Chief Minister of Biharand
the representatives of Chief Ministers of
West Bengal and Madhya Pradesh on
4.4.1992. The Chief Minister of Orissa did
not attend the meeting but conveyed his
views to the Home Minister. Meetings were
also held with representatives of major politi-
cal parties and Jharkhand Groups in Bihar
on 6.4.1992 and 7.4.1992 respectively. The
Govemment of India have made a note of
the views expressed.

Ravine Area in Madhya Pradesh

7755. KUMARIPUSHPADEVI SINGH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the total ravine areas in Madhya
Pradesh;

(b) whether the Government have any
scheme to develop those areas;

(c) if so, the steps proposed to be taken
for the improvement of ravines in the State
during Eighth Plan; and
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(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICLTURE (SHRI MUL-
LAPPALLY RAMACHAMDRAN): (a) 6.83
lakh hectares. :

(b) No, Sir.

(c) and (d). The centrally Sponsored
Scheme of Ravine Reclamation has been
discontinued from 1991-92. The Planning
Commission has indicatedto the States that
the Area Develoopment Programmes would
notbe continued as Central Sector Schemes
inthe Eighth Plan andthey would have to be
incorporated in the District Development
Plans under the State sector.

Import and Production of Pesticides

7756. SHRISYED SHAHABUDDIN:
SHRIHARI KEWAL PRASAD:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the total annual estimated require-
ment of pesticides in the country;

(b) the production capacity in the coun-
try and the actual production, year-wise
during the last three years; and

(c) the quantity of pesticides imported
during the last three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
MULLAPPALLY RAMACHANDRAN): (a)the
annual estimated requirement of pesticides
in the country is about 83,000 MT.

(b) the production capacity in the coun-
try is 1,10,000 MT per annum:

The production during 1988-89, 1989-
90 and 1990-91 was 66,000, 70,000 and
75,000 MT respectively.

(c) As per the information made avail-
able to the Union Department of Agriculture
& Cooperating the quantity of pesticides
imported during 1988-89, 1989-90 and 1990-
91 was 3,240, 1,389 and 1,094 MT respec-
tively.
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" [English)
‘ STA]TEMENT BY PRIME MINISTER
Bofory investigation

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Mr. Speaker, Sir, itwas
only on 1st April, 1992 that | had spoken in
this House on the subject of the investiga-
tions and cases relating to the Bofors con-
tract. After comprehensive debate on all
- aspects |hadclearlyindicated Government’s
approachtothe matterin unequivocalterms.
Within the same month we are again dis-
cussing the same subject. Unfortunately, as
on the previous occasion, this matter has
come up again on the basis of a newspaper
report which by and large repeats what had
appeared in newspapers earlier.

Sir, since no changes have taken place
onfacts, | have very little to add to what | had
. said when | spoken in the House on this
subject last time. To recount, as the then
External Affairs Minister, Shri Solanki, told
this House earlier, he met his counterpart
Mr. Felber in Davos on 1st February, 1992.
He passedonto Mr. Felber noteconcerning
the proceedings pending in India connected
with matters arising out of the Bofors con-
tract. | had no knowledge of the note and
there was no question of my having author-
ised himto pass it on to the Foreign Minister
ofthe Govemment of Switzerland. Thisisthe
truth of the matter.

Since in fact, | had neither authorised
the giving of the note norhad any knowledge
of the note, the question of Shri Solanki
mentioning my name or_&uthority to his
counterpart simply could not arise. Shri
Solankihas confirmedthis and has emphati-
cally denied having made any reference to
me in any manner. The sequence of events
is already in the knowledge of this House as
they were brought out in the previous de-
bate. | would once again like to reiterate
unequivocally that | neither had knowledge
of the note handed over by Shri Solanki nor
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did | authorise any note being handed over
to the Swiss Foreign Minister.

.. Mr.Speaker, while Icontinueto hold the
view that an unauthenticated report con-
tainer in a newspaper ought not to require a
discussion. denial or rebuttal, | shall cover
some of the points, indeferance tothe wishes
of Hon’ble Members.

The newspaper report refers tc a se-
quence of events that aliegedy tc o< place
after Shri Solanki handad over the ncte to
the note to the Swiss Foreign Minister, Mr.
Felber. | wish to make it clear that there has
been no communication from the Swiss
Government making any reference to and
note. Thereference in the newspaper report
to“acommunication from Switzerland tothe
CBI dated March 23, 1992” is in fact a
reference to a fax message from CBl's
lawyer is Switzerland, Nir. Mare Bonnant, in
which there was a reference to a memoran-
dum having been handed overto Mr. Felber
by Shri Solanki. This communication was
received in the ofiice of the CBI on the night
of 24th March 1992 and was seen by the
Director, CBI on 25th March, 1992. The
lawyer, Mr. Bonnant, stated that he was told
that the memorandum handed over by Shri
Solanki was at the Prime Minister. In this
communication he sought directions from
CBIl on various points. CBI promptly replied
to Mr. Bonnant on 26th March, 1992 and
denied any knowledge of the alleged memio-
randum. CBI reiterated that the Swiss au-
thorities should pursue the enquiries without
taking cognizance of the said memorandum.
It willtherefore be seen that the letter of 23rd
March, 1992 was from counsel to client and
the client had promptly and categorically
repudiated the alleged memorandum.

The newspaper report also refers to
lack of response on the part of the Govern-
ment of the handing over of an unacthorised
note. | should like to remind the House that
during the debate, and particularly in my own
reply, | had strongly repudiated any sugges-
tionthat the note was sent either by Govem-
ment or with my knowledge. We informed
the House of the communications sent by
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CBI to the Swiss autharities on 24th March,
1992 and 26th March, 1992 reiterating our
request for legal assistance. Besides, as
stated in the House, another official commu-
nication was also sent to the Swiss Govern-
ment within hours of the closure of the de-
bate pointing out that the note handed over
to Mr. Felber was not authorised and should
therefore not affect in any manner the pend-
ing request for assistance. | had occasion to
informthe Rajya Sabha onthe following day
of this position. There is no question of the
Govemment or the CBI not having reacted
adequately or appropriately to the situation.

Inconclusion, Mr. Speaker, Sir, Ishould
once again like to reiterate that my Govemn-
ment is committed to pursuing the case in
accordance with law and with all diligence to
find out the truth. (Interruption)

RE.PRIME MINISTER'S STATEMENT ON
BOFORS INVESTIGATION

[English)

SHRIJASWANT SINGH (Chittorgarh):
Mr. Speaker, Sirlet me say atthe very outset
that it is a matter cf considerable relief to all
8t us here thatthe good name of the hon. the
Prime Minister is not involved in this ques-
tionable atfair. (Interruptions)

Mr. Speaker, Sir, that really begs the
question because this somewhat delayed
expression of outrage that we are witnessing
from the Treasury Benches is unconvincing
because this is precisely what we had sought
yesterday and for five hours, not one Mem-
ber... (Interruptions)

SHRI A. CHARLES (Trivandrum): We
were not responsible...(Interruptions)

SHRIJASWANT SINGH: lamonavery
simple point here. This is precisely what we
sought. (Interruptions)

SHRI A. CHARLES: He should with-
draw the allegation. (/Interruptions)

APRIL 23, 1992

Bofors Investigations 296

SHRI JASWANT SINGH: This is pre-
cisely what we had sought. We were not in
possession of that. We constantly pleaded
with the Treasury Benches. There were
senior Cabinet Ministers present here. |
recollect very wellthat | stood up myself and
pleaded with the ranks of the Cabinet Minis-
ters present saying, “allthat you have to say
is, one of you is to stand up and say that the
Prime Minister is not involved and all the
other various questions ... (Interruptions)

SHRI A. CHARLES: How can we say
that? (Interruptions)

SHRIJASWANT SINGH: Forfive hours,
not one Cabinet Minister had the gumption,
the courage and the conviction and also not
one Cabinet Minister had faith in their own
Chief Executive to be able to stand up and
say:

“Well, if that is the only thing that you
want, here it is: the Prime Minister is not
involved.”

Sir, you know it all. 1 do not want to
repeat what took place in your office. So let
me say that we are relieved that the hon. the
Prime Ministeris notinvolved. But neverthe-
less, some queries remain; some very sub-
stantial questions remain because they are
wortisome questions. Let me very briefly
and succinctly put them across to the hon.
the Prime Minister so that we can be bene-
fited.

MR. SPEAKER: Letus be very brief. We
have discussed this for a very long time.

SHRI JASWANT SINGH: Sir, | wili be
very brief. They arise fromthe statement and
are related o the facts. Our submission and
the text of my submission was that all these
clarifications are particularly about the han-
dling of this entire affair arising from what is
commonly called as Solanki’s affair. And
secondly, about the handling of the legal
matter, now arising fromthe clarifications by .
the hon. the Prime Minister himself And |am
very glad that the hon. the Prime Minister
has admitted hers, in his own statement, that
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there was received a communication in the
office of the Central Bureau of Investigation.
And that communication was from the Prin-
cipal Legal Officer retained by the Govern-
ment of India and that that communication
contained some contents which I will refer to
in a minute.

Thisis afact. Andthis was afactthatwe
were asserting yesterday. (Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRIP. CHI-
DAMBARAM): Sir, with great respect | sub-
mit that that was not the factly asserted by
Shri Jaswant Singh Yesterday. If you will
kindly look at the report of yesterday, in the
third column, if | recollect it, the sentence
was “that was repeated in a communication
from Switzerlandtothe C.B.1. on 23rd March,
1992.”

In juxtaposition of that sentence to the
previous sentence you and everyone else
said that it was a communication from the
Swiss authorities to the CBI (Interruptions)
Just a minute. Let me finish. (Interruptions)

ShriJaswant Singh you have yielded to
me. | cannot be cut off in mid sentence.
(Interruptions) He has yieldedto me and | will
complete my sentence.

Itwas pointed out repeatedly that these
have 1o be verified. They would not observe
any restraint yesterday; they would not give
us anytime to verify. Even in your Chamber,
| will not recall any particular discussion, it
was pointed that this sentence is a very
carefully written sentence and somebody
has economised the truth in that sentence.

Today, we have brought out, and it is
brought out in the Prime Minister’'s state-
ment that this communication is not fromthe
Swiss Governmenttothe C.B.I. Infact, there
is no communication from the Swiss Gov-
‘ernment to the C.B.1., making any reference
to any note or any memorandum. The only
communication is from the Counsel to the
client; and the client's head - the Director of
C.B.I- saw it on the morning of 25 th. it was
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repudiated immediately on the 26th.

Shri Jaswant Singh should not add to
what he did not say yesterday. He should
have the grace to sat ... (Interruptions)

| have great respect for Shri Jaswant
Singh's sense of fairness. He is an officer, |
believe, ofthe Army. He was an officer of the
Army and he must show grace; he must
show asense of justice; he must have grace
to say ‘Sir, what | said yesterday was totally
wrong.” (Interruptions)

SHRI JASWANT SINGH: Firstly the
proper. The hon. Member from Sivaganga
was most of the time not present during my
intervention here yesterday. So firstly 1 must
correct that. He was not present here most of
the time. | did categorically say, did the
Government not receive the communication
from Switzerland. Idid categorically say that.
| racollect it very well again.

MR. SPEAKER: That is distinguished
now.

ShridJaswant Singh: He has questioned
my honour. He is saying that my honour is
involved here. (/nterruptions)

MR. SPEAKER: Let us be fair to him
also. He was very carefulin using the words.

SHRIJASWANT SINGH: I dic it in fact.
Because | went to the extent of saying that |
had this fact in my possession even during
the debate of the 1st cf April. | went to the
extent of saying that even though this fact
was in my possession during the debate of
1stof April, we exercised deliberate restraint.
Thirdly it is a matter of record of the Parlia-
mentary proceedings that | brought this fact
to the notice of my leader Shri Lalji Advani
and it was again mentioned in the text yes-
terday anditis apart of the text that this letter
did exist....(Interruptions) ... | had made as
mention of this.

MR. SPEAKER: This need not be
mentioned if you had agreed outside.
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SHRIJASWANT SINGH: I wilnot made
a mention. -

SHRI RAM KAPSE: (Thane): Yester-
day also this was mentioned.

THE MINISTER OF HUMAN RE-
SORUCE DEVELOPMENT (SHRI ARJUN
SINGH): 1 was here later in the day yester-
day : Iwas not here in the morning. The point
today in my opinicnisthatin deferencetothe
House the Prime Minister agreed to make a
statement. A statement was made yester-
day also by the hon. Minister for Parliamen-
tary Affairs.

SHRI RAM KAPSE: At 4 0° clock.

SHRI ARJUN SINGH: Whatever be the
time. The statement of the Prime Minister is
acomprehensive, coherent and categorical
one. Now this statement is the statement of
the Government made by the Prime Minis-
ter. lf the hon. Memberfeels thatitis all right,
| think what happened yesterday and ten
days earlier is not relevant. You should accept
it as a statement of fact which you cannot
controvert andtherefore be graceful aboutit.

SHRIGEORGE FERNANDES (Muzaf-
farpur): It will be controverted.

MR. SPEAKER: We have discussed
this matter for a pretty iong time.

(Interruptions)

MR. SPEAKER: Please do not interrupt
me. Yesterday we discussed it for morethan
two and a half hours. The statement has
come here. it was agreedthatifthere are any
doubts you can very briefly and succinctly
ask for the clarification and nothing more
than that. It should not be a regular speech
going into details. Yours are quite capable of
putting the gagarinto sagar.

SHRIJASWANT SINGH: In deference
tc what you have said, | responded only
because my good friend the hon. Member
from Sivaganga put some words into my
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mouth and | found it necessary to cormrect
that.

So far as one of the most senior minis-
ters and an hon. Member of the House, a
one time leader of the House is concemed,
| will be very deferential to his wishes. But |
put it, we cannot entirely ignore what hap-
pened yesterday because the statement
made by the Prime Ministerarises fromwhat
happened yesterday. It is only because of
that.! My queasier arise actually from the
hon. Prime Minister’s statement. | am very
relieved that he is not involved. But | would
liketo know fromthe hon. Prime Ministerthat
when this communication was received by
the CBI...

MR. SPEAKER: He has mentioned the
dates, 24th, 25th and 26th.

SHRIJASWANT SINGH: On 23, 24 or
25th of March, the date is not important; it is
received, say on the 25th of March. Is it not
from Mr. Bonnant who is our legal counsel
there? Secondly in this communication, are
words to the effect that Shri Solanki acted
under the instructions of ShriRao orwords to
that Shri Solanki acted under the instruc-
tions of Shri Rao or words to that effect not
there?

If there are those words to that effect,
then what did the CBI do with this commu-
nication? Sir | put it to you that this is a
sufficiently important communication; the CBI
is directly ...

MR. SPEAKER: Shri Jaswant Singh, it
is in the statement itself - what the Govern-
ment did.

SHRI JASWANT SINGH: No. Sir, it is
not. (Interruptions)

It does not give what the CBI did. Sir, |
have specificquery, because my query leads
me somewhere. Did the CBI bring this
communication to the notice of the hon.
Prime Minister? If they did not bring it to the
notice of the Prime Minister, then, of course,
one consequence and one sequence of



301 Re. P.M.’s Statt. on

queries follow. If however, this was brought
tothe notice of the hon. Prime Minister, then
again why did the hon. Prime Minister not
make any reference to it during the very lucid
and very worthwhile reply on the 1st of April
? (Interruptions) These are queries. (Inter-
ruptions) Would you let me please con-
clude?

(Interruptions)

SHRI A CHARLES (Trivandrumj: Sir,
this cannot be allowed. (/nterruptions)

SHRI JASWANT SINGH: Secondly,
here is the communication received by our
principal agency, the Central Bureau of In-
vestigation. It is a communication received
from Mr. Marc Bonnant who is our legal
employee in Switzerland. it makes an alle-
gation that he has acted under the instruc-
tions of the Prime Minister. Therefore, did
the Prime Minister on the 25th or 27th or
whenever, call the then hon. Minister of
External Affairs and say, “Look here, there is
a suggestion made in a communication
received from Switzerland that you went and
said this to the Federal Minister for External
Affairs of Switzerland; this is a very serious
thing for youto have done. Did you do it or did
you not do it?” Had the Prime Minister sum-
moned the then Minister of External Affairs
and asked him the simple question? Then,
certainly on the 1st of April, he would have
made areferencetoit. Yeton the 1st of April,
there was a direct query by me on this
debate. | asked the hon. Prime Minister that
between the occurrence of this incident and
till it finally appeared in the paper, did you
have no consultations, no knowledge at ali
about this. If the CBI did not bring it to the
notice of the Prime Minister, then, it is a
matter of serious worry. | would urge the
Govemmentto enquireinto it becausethis is
acommunication of sufficient importance for
the CBIto have taken note of and brought to
the notice of the Prime Minister.

MR. SPEAKER: Please conclude.

SHRI JASWANT SINGH: | will con-
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clude, Sir very briefly | will put it. | have a
specific query.

Then, a rejoinder is sent. We are in-
formed that on the 24th, a communication
was sent by the CBI. This was done earlier.
Why was this communication sent on the
24th and by whom? Then, on 26th of March,
we are informed that a communication is
sent. Under whose signatures were these
sent and what are the contents? (Interrup-
tions)

MR. SPEAKER: No. ltis not necessary.
(Interruptions)

SHRI JASWANT SINCGH: These are
imponrtant aspects. (Interruptions)

SHRIPAWANKUMARBANSAL (Chan-
digarh): Sir, they want to create again lurking
doubts in the minds of the people, unneces-
sarily. (Interruptions)

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): My understanding of
the need for this statement of mine was that
something was said about me. | had to give
a clear categorical statement to that extent;
concerning the files, the actions and what
was done by the CBI at a given time. These
are matters of record. | could give answers if
I have them; if | do not have them, | can give
themtothe hon. Members, in any otherform,
including a Short Notice Question, if neces-
sary. | have no problemin that. The thrust of
my statement is only about myself. Forallthe
other matters if | have the information, | will
give them; if | do not have the information, |
will find a way of finding out the information
and give them. That is the point. (Interrup-
tions)

MR. SPEAKER: We really do not want
to prolong this debate. it was agreed be-
tween the parties and the leaders yesterday
that the honourable Prime Minister would
make a statement. If there are relevant
questions, one or two questions can be put
by the hon. Members and the questions can
be answered. (/nterruptions)



303 Re. P.M.'s Statt. on

MR. SPEAKER: Ngw if you want a
regular debate on this, you could have asked
for aregular debate. We could have given a
regular debate. (Interruptions)

MR. SPEAKER: Please let me finish.
(Interruptions)

MR. SPEAKER: Let us understand that
this is a Parliament where we are working.
You are very well within your right to ask
certain questionstothe Government andthe
Government is duty-bound to reply to your
questions. (Interruptions)

MR. SPEAKER: You are more con-
cerned with the policy matter and the philo-
sophical matter, the laws and allthose things.
At the same time, you can criticise the
Government and you can hold the Govern-
ment accountable also. But let us please
understandthe distinction between the courts
andthe Parliament. Incourt, you have plaint,
you have written statement, you have issues
framed, the list is given, then cross-exami-
nation and things like that. Now | am very
sorryto say thatthis cannot be allowedinthe

"House because we have a limited time.
(Interruptions)

MR. SPEAKER: Iwillgive youtime later
on. (Interruptions)

MR. SPEAKER: You are going to get
the time later on. (Interruptions)

[Translation)

SHRIRAM VILAS PASWAN: (Rosera)
| was to just going refer to the decision that
was taken yesterday.

[English)

It was agreed that discussion will be

held under 193.

MR. SPEAKER: Let us understand.

(Interruptions)
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MR. SPEAKER: What Mr. Paswan cor-
rect. It was said that the Prime Minister will
make the statement and the question should
be asked. Then, somebody else said that
this was not the practice. | think, Mr. Lai K.
Advani had said that this was not the prac-
tice. But as an ecemption, it should be done.
Then you get a regular debate on this thing.
So, we said that let us have it immediately
after the Question Hour. We allowed the
Members also to put questions and all that.
So. it you were really interested in having a
regular debate, you could have been given.
But | found a via media in-between the two.

Now here is a statement. Ycu are al-
lowed to ask the questions. Briefly the reply
can be given. But You cannet extend it
beyond a certain limit. (/nterruptions)

MR. SPEAKER: While making state-
ment here, | had not bound myself to 193.1
hadsaidastohowitcouldbe done, lwilises.
(Interruptions)

MR. SPEAKER: Do you want a discus-
sion under 1937

(Interruptions)
MR. SPEAKER: | can stop it.
{Interruptions)
SHRIGEORGE FERNANDES (Muzaf-
farpur): Thatis why notices have been given
under 193. Mr. Jaswant Singh has given a
notice. | have given a notice. (Interruptions)
MR. SPEAKER: It is not correct.
(Interruptions)
MR. SPEAKER: Please sit down.
(Interruptions)
SHRISUDHIR SAWANT (Rajapur): The
issue was, whether the Prime Minister was

involved or not .Then, why are they going
intothe details today? (Interruptions) We are
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not understanding. This is the only issue in
this Parliament.

(Interruptions)

SHRIJASWANT SINGH: Mr. Speaker,
Sir, Ishallbe entirely reverential and I bow to
your decision because whatever you decide
is mandatory upon us.

Ihave sought certain clarifications. Then
the honourable Prime Minister said; what-
everhecan answer, he willanswerand what
hecannotansweror he has notaccessto, he
will ascertain the facts.etc.

| will accept that if you find that accept-
able, SirThe honorable Prime Minister, if not
now, will perhaps at a subsequent stage,
have this communicated to ur in writing or
whateverform.

I have just three simple queries to seek
on the legal aspect of it because | have
already talked about this communication of
Mr. Bonnant, ourlawyer. Here, Sir, as stated
in the honourable Prime Minister's state-
ment, it is not a simplistic matter of counsel
and client. The counsel is the counsel of the
Government of India and the client is the
Government of India. That is how this Parlia-
mentgetsinvolved. This is notaprivate case
that somebody has filed in Switzerland. The
counsel is the counsel of the Republic of
India and this Government is the agency of
tha t Republic. Then, this Legislature has
necessarily to go into the question and we
can certainly question the executive as to
what instructions it has given to their coun-
sel.

SHRIP.V. NARASIMHA RAO: 1am not
questioning your right at all.

SHRI JASWANT SINGH: | appreciate
that. | am emphasising the importance. Sir,
my first clarification was about the counsel
and client. My second clarification is about
the pending cases. There is a case pending
for final hearing in the Delhi High Court and
| made a reference to this yesterday also.
The case in the Delhi High Court is fixed for
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final hearing on the 24 th of April, that is, just
tomorrow. Now, it does make it wonder that
for months on end, this case keeps on lan-
guishing and the Additional Solicitor General
does not find time to even prepare a rejoin-
der and suddenly, this case has got fixed.
Would the honourable Prime Minister give
some kind of an assurance that this case
which is fixed for tomorrow will not suffer the
fate as was suffered earlier? (/nterruptions)

SHRI P.V. NARASIMHA RAO: To the
extent itis in my power and to the extent we,
as a party, can pursue it, we will pursuite it.
The rest naturally would have to rest withthe
court.

SHRIJASWANT SINGH: | amrelieved
by that. | am grateful to the honorable Prime
Minister if that be the approach of the Gov-
ernment now | will just ask one final clarifica-
tion and | will be done ... (Interruptions)...
Wouldthe hon. Prime Minister alsoinformus
of the status of the hearings ofthe case inthe
cantonal courts in Switzerland because they
aredirectly relatedtothe hearing tomorrow?
Sir, it is true because there is a conse-
quence. (Interruptions)

MR. SPEAKER: The Prime Minister, in
his statement, has said that whatever infor-
mation you want and whatever information
thatcanbe collected in whatever form wilibe
givento you. So, this question does not arise
now.

SHRIJASWANT SINGH: After hearing
my query, if you find it irrelevant, then it is all
right. | am asking if the honourable Prime
Minister...

MR. SPEAKER: He has already said.

SHRI JASWANT SINGH: Sir. Let me
phrase what | am saying.

MR. SPEAKER: It is not necessary in
view of what he has said.

SHR{ JASWANT SINGH: Sir | am say-
ing-that the status of the court cases in
Switzerland is vital to all this.
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MR. SPEAKER: You will get the infor-
mation. He has said that.

SHRIJASWANT SINGH: Iwanttoknow
what is the status and what the Government
is doing to ensure that they do not suffer the
same fate suffered earlier.

MR. SPEAKER: This is exactly 1 am
trying to avoid. The honourable Prime Minis-
ter has come here having seen scme filed
which may be in the Ministry here. Now, we
are expecting the honorable Prime Minister
to find out at what stage the case is in the
other court and all those things. Now, this is
a kind of information which will take time to
be collected.

SHRIJASWANT SINGH: All right. lam
not persisting my questions. How can lenter
into a disputation with the Chair? Neverthe-
less, what | have stated earlier is there.

MR.SPEAKER: Thisis very ingeniously
wrong remark made against the Chair.

(Interruptions)

THE MINISTER OF HUMAN RE-
SOURCES DEVELOPMENT (SHRIARJUN
SINGH): | think Shri Jaswant Singh should
feel totally relieved, as he has been saying
time and again, and now end this matter.

SHRI JASWANT SINGH: | will end by
one final comment. Honourable Prime Min-
ister has found it necessary to say about
unverified Press reports, etc. May |, in all

" humility, put it to the honourable Prime Min-

ister that this sorry saga of Bofors has been
exposed and is today the concern not just
here but everywhere because it is possibly
the most persistent and obstinate corruption
case involving procurement of weapons. it
persists only on account of two factors. One
factor is because the Press persists on it.
Secondly because you do not persist with

" finding the truth andfinally laying the ghost to

rest, my appeal to the Prime Minister is that
the press has a sterling role 1o play in this and
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in laying the ghost to rest. That is why to say
that we stand up to speak only on the basis
of unconfirmed press reports is perhaps
casting some aspersions on our judgment.
(Interruptions)

[Translation)

SHRI VILAS MUTTEMWAR (Chimur):
He is guilty of wasting the time of the House.
He has also tried to mislead the House. He
must apologist for it. (Interruptions)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | never prefer to come to your
chamber and join other leaders. (Interrup-
tions)

[English]

SHRI MAN! SHANKAR AIYAN
(Mayiladuturai): Should Mr. George Fernan-
des go on in this way? Should he be allowed
to continue with this saga of defamation? ...

(Interruptions)®

MR. SPEAKER: No please. That will not
go on record.

[Translation]

SHRI GEORGE FERNANDES: MR.
Speaker, Sir, my submission to you is that |
never prefer to come to your chamber and
join other leaders to discuss matters; one of
the reasons for it is that there are certain
issues which must be discussed an decided
in the House itself. Yesterday, we did not
come to your Chamber with our own wish,
we were rather pushed to your chamber.

MR. SPEAKER: No, you were invited,
not pushed.

SHRIGEORGE FERNANDES: That is
why, | am referring to the matter at first,
which was discussed in yourChamber.

*“Not recorded.
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MR. SPEAKER: The matter discussed
in the Chambal cannot be discussed in the
House.

SHRIGEORGE FERNANDES: Butthe
matter was raised by you.

MR. SPEAKER: No, | did not start it.

SHRIGEORGE FERNANDES: No, you
started it.

[English]

MR. SPAKER: Well, lam very sure that
Shri Fernandes knows every rule and every
convention very very clearly,. The only thing
is that he uses it very ingeniously. | cannot
take it from you; Understanding the nicety of
the discussion, a Member of your standing
willnot refertothose discussions. lhave said
only two or three sentences.

[Tranblation]

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | do agree with you. But iwould
point out the things which | have to raise.
Yesterday night, | had dispatched a long
letter to the Hon. Prime Minister at about
10.00 - 10.30 PM. Ido not know whether you
gotthe opportunity togothrough it or not. Mr.
Speaker, Sir, | had sent a copy of it to you
also with the request that you may also
pursuade the Prime Minister in this regard.

MR. SPEAKER: Look, since you are
referring to the matter, | am compelled to
answer it. | received the copy of it at about
8.30 - 9.00 P.M. yesterday.

SHRIGEORGE FERNANDES: No, you
must have received it about 10.30 P.M.
because we signed it at about 10.00 P.M.

MR. SPEAKER: | have already stated
that | got it very late. You are ferreting to the
time even a later than that. The number of
questions you raised in it is so large that it
would need a lot of time to get the replies on
all the points and you already know that a
simple question needs 20 days’ notice to get
its reply. If you ask 50-60 questions and want
meto pursuade the Prime Ministerto reply to
allofthematoncethentis not at allpossible.
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SHRIP. V.NARSIMHARAO: Iwilisend
all the replies to :.(i George Fernandes.

SHRIGRORGE FERNANDES: Iwould
be glad if the I’.me Minister will send the
replies to me of ailthe questions. lwould also
like to request the Prime Minister that he
should placethese replies inthe House algp.

Mr. Speaker, Sir, in view of the Prime
Minister's Statement and the context in which
it has been made. (/nterruptions)

Mr. Speaker, Sir, in regard to the points
referred to in the statement given by the
Prime Minister, | would like to make certain
concrete suggestions, | would not deliver
any speech. (Interruptions)

[English)

MR. SPEAKER: All the objectionable
remarks should go. | will take care of it.

[ Transiation)

SHRI VILAS MUTTEMWAR (Chimur):

- Mr. Speaker, Sir, have you allowed any

discussion on this issue, go is he speaking?
[English]

MR. SPEAKER: | will allow you Mr.
Aiyar. Please control yourself first. It is nec-
essary.

[Translation)

SHRI GEORGE FERNANDES: The
more you shout the more you will ruin you
case.

(Interruptions)

SHRI P.M. SAYEED (Lakshadweep):
Yesterday you have wasted abouttwo anda
half hours. Why are you wasting the precious
time of the House by prolonging the discus-
sion for nothing. You must give some re-
spect at least to the House (Interryptions)
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SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, today | came late by about 10-
15 minutes inthe House. Butwhen lentered
you were trying to convince the Members.
Because the Members of Congress Party
were trying to disrupt the proceedings of the
House before the question Hour.  have been

Jold that the Members of the ruling party
were excited over a news that appeared in
the Indian Express today. | can understand
their excitement because Indian Express
has repeated what the Statesman had pub-
lished yesterday. (Interruptions)

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUMAR-
MANGALAM): Sir, is he speaking on behalf
of the Press?

(Interruptions)

SHRI ARJUN SINGH: Sir, | am on a
point of order. My point of order is that the
processes of this House ...

SHRIRAM NAIK (Bombay North): How
can there be a point or order, Sir?

SHRI ARJUN SINGH: There is a point
of order andthat is why i have raised it. If you
wantto ...(Interruptions)

MR. SPEAKER: There is a point without
order. '

SHRI ARJUN SINGH: If that is the sys-
tem then | would like to raise a point without
order.

MR. SPEAKER: In Zero Hour generally
the point of order is not raised.

SHRI ARJUN SINGH: The point is that
the processes of the House are utilised by all
sections of the house to elicit information
from the Government: they are utilised for
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allowing the House to come to certain deci-
sions on the basis of facts and they are also
utilised for impinging the Government or
certain Minister or even the Prime Minister.
The questions that were raised yesterday
have been comprehensibility answered in
the Statement of the Prime Minister. All the
questions that Mr. George Fernandes has
asked, the Prime Minister has assured him
that he will send him a detailedxreply. I think
there should be some element of grace here.
Now, when the Prime Minister has assured
him that he will send the reply to him, why
does he want to pursue the matter further?
He should first read the reply and after that if
he still wishes to say something, he should
come to the House.

MR. SPEAKER: Let us understand one
fact. Atthis point of time generally we do not
raise point of order. lwould liketo say that we
are having this discussion after a Staternent
is made by the Prime Minister. You can elicit
information on the points on which there
remains same doubt. You cannot introduce
anew elementinthe discussion itself and de
novostart discussing it. It is not correct. You
may please bear only that thing in mind.

(Interruptions)

SHRI SRIKANTA JENA (Cuttack): Let
me submit only one point. It was agreed by
ali parties yesterday that there will be a
discussion.

SEVERAL HON. MEMBERS: No.

6HRISRIKANTAJENA: There willbe a
discussion and one Member fromeach party
will participate. Let us not scuttie that. Let at
least the Parliamentary Affairs Minister
control the Congress Members.

The main issue is this. It was agreed
yesterday, thatthe Members should only put
some questions on the Statement made by
the Prime Minister. it was imposed on us. It
was also agreed yesterday that one Member
from each Party - Your Party's quota is
already over - will participate. Now, it is the
turn of Mr. George Fernandes. How much
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upon. So, he shouldbe free to ask whatever
questicn he wants to ask.

MR. SPEAKER: There is no question of
quota.

[Translation]

SHRIGEORGE FERNANDES: A lot of
time has been spent on such exercises, Had
we been allowed to speak, we might have
placed our viewpoint. (/nterruptions)

[English)

SHRISRIKANTAJENA: They aretrying
to scuttle this debate. If they do notstop, then
we will not allow anything to be discussed in
this House. (Interruptions)

[English)

SHRI P.C. THOMAS (Muvattupurha):
The statement is very clear. They do not
want to also any clarification. They want to
just raise that matter. That is what exactly
they are doing.

SHRI MUKUL BALAKRISHNA
WASNIK: We are going to insist upon the
speech of Mr. George Fernandes. Whatever
we saidinthe morning were notbased onthe
Indian Express’ teport Yesterday also we
were covinced that the Prime Minister has

" got nothing 10 do with this whole attair. We
are convinced today also. The newspaper
report were nothing to with our conviction. If
this is the way the Janata Dal is going to be
then we are going to insist on the apology.

MR. SPEAKER: What language should
| use to persuade you? Please co-operate
with each other. | think this language should
be more sufficient. We also had a short
discussion and we do not want to prolong it.
Let it be shorter and it would be better.

(Interruptions)
[Translation]

SHRI MUKUL BALKRISHNA WASNIK
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(Buldana): This Government is functioning
without them. They cannot stop the work of
the Government.

SHRI FRANK ANTHONY (Nominated
Anglo Indian) Sir, | am on a point of order.

SHRIGEORGE FERNANDES: lamnot
yielding. (/nterruptions)

SHRIFRANK ANTHONY:lamasenior
Advocate practising in the Supreme Court.

I sathere for 45 minutes and | heardthe
vociferous attempt to clear the chief Secre-
tary by Mr. George Fernandes.

You had in my respectful view clearly
said that you would not allow anything to be
said with regard to Mr. Ahluwalia if it con-
cerned allegations about his conduct or
misconduct. (Interruptions)

I have notfinished. Mr. George Fernan-
desfor 45 minutes has indulged in complete
exoneration of the Chief Secretary, which he
should not have done. (/nterruptions)

MR. SPEAKER: Sitting here | have to
see that everybody should cooperate. May |
request the Ministerof Parliamentary Affairs
to see that all those hon. Members who are
sitting in front and backward should cooper-
ate s0 that in a short lime we can complete

this debate.

May | also request the hon. Leaders
from the Opposition side sitting in from and
backward to see that their Members should
cooperate so that in a short time we can
complete this debate.

DR. KARTIKESWAR PATRA
(Balasore): You have given yourrulingthata
similar matter cannot be raised inthe House
which was raised sariier in this session. You
have given time to discusc only important
matters, which they have raised.

A question suspending Question Hour
for certain reasons was raised. What was
that reason? The reason is ihe involvement
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of the hon. Prime Minister in a new item
. published yesterday. Butafierthe statement
of the hon. Prime Minister in this Housg, the
matterwascleared. So, there isnoreasonto
raise it further.

On thing is:

Sanduok Bhitar Paap Na Chhipe
Neech Chhipe Na Bartan ke Andar
Sabha ke Bhitar Pandit chhipe Na”

The clouds cannot hide the sun. The
sins cannot be kapt under iock and key. It
shows that there is no need for further dis-
cussion. The discussion should be ended
here. (Interruptions)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, as | said earlier, | shall ask
certain concrete questions. Atthe sametime,
if needbe, | shall make one ortwo comments
with the expectation thatthe questions which
are asked here, will be replied to today itself
... {Interruptions)... My mother tongue is
Konkani, but | speak Hindi. | make an apol-
ogy if there is any rnistake. First of all, lwould
like to know something in connection with
the submission made by the Prime Minister
... (Interruptions)

AN HON. MEMBER: Let him apologist
first.

SHRI GEORGE FERNANDES: | am
telling them for the last time that there is a
limittofun, there is ato everything. The Hon.
Prime Minister is sitting here. (Interruptions)

[English]
12.55 hrs.
At this stage, Shri Rajnath Sonkar Shastri
and some other hon. Members came and
stood near the Table. ’
(Imerruptions)

‘MR.SPEAKER. Pleasegobacktoyour
seats.
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(Interruptions)

12.56 hrs.
i
At this stage, Shri Rajnath Sonkar Shastri
and some other hon. Members went back
to their seats.

[ Translation)]

SHRI SRIKANTA JENA: What is being
done, is being done deliberaliely ..

(Interruptions)
[English}

MR. SPEAKER. No. ShriSrikantaJena, .
not like this. Please sit down. (Interruptions)

MR. SPEKEAR: All of you, please sit
down.

SHRIBASUDEBACHARIA (Bankura):
The members have a right to speak.

(Interruptions)

MR. SPEAKER: Please sit down. You
resume your seats.

(Interruptions)

MR. SPEAKER: Thefirstthing that | am
going to do is to ask Shri Rangrajan Kumar-
mangalam to go to the back benches.

The second thing is, please, you will
have the opportunity to put froth your point of
view. So, let us please carry on. Letthere be
a battle of wits if it is necessary. Let it be
finished as soon as itis possible. All of us, let
us cooperate with each other.

[Translation] ‘

8HRI GEORGE FERNANDES: Mr.
Speaker, Sir, | want to begin with a question
onthe statement of the Hon. Prime Minister.
On page of his statement the Hon. Prime
Minister has said
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[English]

“The lawyer, Mr. Bonnant, stated that
he was told” - That he was told” - “ that the
memorandum handed over by Shri Solanki
was at the request of the Prime Minister.”
[Translation]

| would like to know who told him.
[English}

He was told by whom? Who told him?
[ Translation)

There is a client and counsel relation-
ship. The Government of India is the client
and the counsel has told his client that it . .

[English]

SHRIPAWAN KUMAR BANSAL
(Chandigarh): Is it a court?

[Translation}]

SHRI GEORGE FERNANDES: it is a
far greater institution than a court ...

(Interruptions)
[English)

MR. SPEAKER: That is not going on
record.

... (Interruptions)...™*
[Translation]

MR. SPEAKER: That is not going on
record.

... {Interruptions)...
(Translation]

. MR. SPEAKER: Of course, laws are
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made here and they are interpreted there.

[English}
That is the distinction.
(Interruptions)
[ Translation)

SHRI VILAS MUTTEMWAR (Chimur):
It does not behove of an hon. Member of
Parliamentlike youto say such things. (Inter-
ruptions)

SHRI GEORGE FERNANDES: How
does it not behove. (Interruptions)

13.00 hrs.
[English)

| do not know exactly what they want,
whetherishould notspeaktoday. But linsist
on speaking today. They may have decided
collenitively because this looks like a collec-
tive decision ... (Interruptions)

MR. SPEAKER: No, please.

SHRIGEORGE FERNANDES: This has
never before happened here. This has not
happened in this Lok Sabha so far. This is
happening for the first time today. If they
believe that they are going to silence me, |
may say thateven theiremergency could not
silence me ... (Interruptions)

MR. SPEAKER: Do you want the pro-
ceedings to go on? | can go to my my
Chamber if you like.

[Translation)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, the hon. Prime Minister is not
stopping his party members even once. A
very wrong practice is being set. \f it contin-
uad, he will not be able to speak here and
you will have to send marshalls for each

**Not recorded.
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member. What is it that all this is happening
in the presence of the Leader of the House?

[English]

MR. SPEAKER: Let us not challenge
each other. This is not correct.

[Translation]

SHRI NITISH KUMAR: The Leader of
the House did not ask the Members of his
party even onca to sit. This is not proper.

[English)

MR. SPEAKER: Please do not
challenge always like that. Please sit
down. | request the Members to cooperate
with me.

[ Translation)

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, through you, | would like to
urge the hon. Minister of Parliamentary Af-
fairs that you had also to intervene and ask
the hon. Minister of Parliamentary Affairs as
well as the Leaders of our party. You will
have not to take much time in doing accord-
ingtowhat was decided yesterday. The Hon.
Prime Minister has made a statement, the
representative of one side has asked ques-
tions, and when a representative from the
other side began to ask questions, he was
interrupted all the time and was not allowed
to speak. This is quite improper. So, your
interventionis again desires sothat myfriend
George Ferandes may ask the question he
likes to ask. As it was decided yesterday,
one Member each from all the parties may
ask question and the Hon. Prime Minister
may make a reply to them. This is a quite
simple matter. But it is being delayed...
(Interruptions)

MR. SPEAKER: | have been asking you
again and again not to challenge, not to
interrupt.

[English)
We are not here for challenging each
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other or interrupting each other. if you do not
interrupt, this debate can be concludedinthe
shortest possible time. But if you interrupt, it
can prolong. We do not want it to prolong.

[Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, again | am beginning with the
statement of the Hon. Prime Minister. In his
statement he has said-

[English}

“The lawyer, Mr. Bonnant, stated
that he was told that the memoran-
dum handed over by Shri Solanki
was at the request of the Prime
Minister. .”

[Translation]

Now there is the relation of clinent and
counsel. The client briets itscounsel. We
want a reply fromthe Hon. Prime Minister as
to who did tell Bonnant, whether the client
told him or some one are did so. | would also
like to know that if someone tole him and it
came to the knowledge of the Hon. Prime
Minister or the Government that means, the
client. And then a message was sent to the
counselon behalf of the C.B.l. as he has said
in his statement.

But you received this information, be-
cause you have said in this that the FAX
message of Mark Bonet which came in the
C.B.1. office

[English]

- there was reference to a memoran-
dum having been handed over to Mr.
Feiber by Shri Solanki.

[ Translation)

Now this is the real issue of the entire
discussion. If on the 23rd March or on the
24th March or in the moming of the 25th
March, the C.B.I. Director had seen this, the
Prime Minister is the Minister of C.B.I., and
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C.B.1. is under him, then had Mr. Vijay Karan
on any officer of the C.B.l. who was respon-
sible to submit his report, conveyed the
message to you? Did Mr. Vijay Karan himself
come and meet you? Have you yourself
seenthis message? Was this memorandum
referred to in this FAX message in which it
was said that Solanki had given this memo-
randumto Mr. Felber? When did you ask Mr.
Solanki about this memorandum?

[English}

SHRIP.V.NARASIMHA RAO: Imust
say that whatever he is asking now is in-
cluded in the 18 Georgian questions which |
have already answered. | have promised to
send the reply to each one of them from the
records becauseitis not properfor meto say
anything off the cuft. i will have to go into the
records. (Interruptions)

SHRILAL K. ADVANI: As my colleague
has already said sofar as the essentialissue
was concerned as to whether the note was
with your knowledge or authorisation, the
Prime Ministers reply has been categorical.
But the present situation which has arisen
ought to be appreciated. | am sure that the
Prime Ministerappreciates it namely thatthe
situation is of a nature which made even
India’s Counsel believe that it was with the
authorisation of the Prime Minister. He was
misled. it made even many of your col-
leagues here inthe House yesterday believe
and say: ‘that we do not know there may be
something and, theretore, we are not willing
to contradict. (Interruptions)

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):.

This allegationistotally false. (/Interruptions).

SHRI LAL K. ADVANLI: This question is
very relevant as put forward by Shri George
Fernandes and Shri Jaswant Singh. Who
told the Counsel? (Interruptions)

SHRI P.V. NARASIMHA RAQ: | would
-have come to the House yesterday myself
but for the fact that | had a very importuned
dignitary with whom we were conducting
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some very important discussions. | had to
prepare forthose discussions. So, it was just
not possible for me, Sir. | have the greatest
respect for the House. When the House
wants me here and If | were able to come, |
would certainly have come.

SHRI LAL K. ADVANL: | am not com-
plaining about that.

SHRI P.V. NARASIMHA RAO: That is
right. Whatever is possibie for me to answer
here | will certainly answer. | am not asking
everything to be kept in cold storage for
answering later. Whatever is available with
me, | am prepared to answer now. Thal is
why | said when he reported the questions
which are already contained in this long
letter, | said those questions can be an-
swered with reference tothe files, with refer-
ence to the records.

[Translation]

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, the issue which | amraising is
not such aissue which may require a year or
two years for collection of information for
which records fromforeign countries should
be collected. My question is very small. My
question is that on the 24 th, a communica-
tion came to you but you had said in your
statement that the communication came to
you on the 25th, agree to this, because your
are also the ministerin charge of C.B.1 Direc-
tor of C.B.I had seen it, you had also said in
your statement that you had asked him to
give a prompt reply to it. But your counsel
told you that he had been told in that man-
ner... (Interruptions) | have been told that
such athis has happened. As a result, it has
come o light that at the instance of the Prime
Minister, his Foreign Minister had given a
note to the Foreign Minister of Switzeriand.
Respected Prime Minister, | am asking you
this question as | feel very much perturbed.
During the debate on the 1st of April, you had
misled us. You did not tell us that you had
received the message on 24th and you had
the knowiedge of that note. You did not say
that you had sent any message andthat your
name was attached to it and that this was
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wrong ... (Interruptions)... Respected Prime
Ministerji, you are a sensible person and you
shall not take these things otherwise. Iwould
liketo read outtwo sentences of your speech.
You made a beginning by saying:-

[English]

“In fact, | do feel very strongly that what
happened during the last two or three days
has caused embarrassment to the Govern-
ment.” The discovery of the fact that what
was sought to be hidden between the 24 th
of march and the 1st of April has become
Public, the discovery of the fact that the
Foreign Minister was caught, has caused
ambarrassment ... (Interruptions)

[Translation}

lamfeeling very much vexed while lam
saying this. Although we oppose himin poli-
tics, we have this expectationfromthe Prime
Minister that when he makes such a state-
ment before the House, no such thing should
be there in his statement. | shall read out a
few sentences ... (Interruptions) Why do you
shout? We talk of pleasant things amongst
us ... (Interruptions) In the last two or three
sentences of speech, the Prime Minister
says:

[English]

“ About the note, Sir’ - here he is ad-
dressing you ‘Sir' - “we will address the
Goavemment.” the Government of Switzer-
Yand which meansthatbetween the 25th and
the 1st,  The (ndian Express had not pub-

\ished the note on the 1st of April, he would
not have addressed the Government ...
(Interruptions). If the Media, if the press had
not brought the truth out, 1o the extent that it
had not brought the truth out, to the extent
that it had access to the facts and access to
the truth, you would not have come before
this House, nor would you have on you own
initiative.

[Translation)

There is no need for the Prime Minister
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to search for an answer to my question. My
question to the Prime Minister is that what
had he done in connection with this note
during the period from the 24th to the 1st of
April. When did he come to know that Shri
Solanki had given a note. He has nevertold
either the House or the country about the
time or date when he came to know about
this note.. .(Interruptions) The Indian Express
and Chityra Subramaniam write that in mid
February the Switzerland Government had
made enquiries from the CBI ...(Interrup-
tions) if you believe inthat then you must also
believe in the report of the Indian Express
and Chitra Subramaniam on which date had
such an enquiry been made? You have
admitted it, but first of all, it was exposed in
the newspapers ... (Interruptions) we shall
be given as muchtime as we need. (Interrup-
tions)... The newspapers made their probes
‘and publishedthe facts. These two newspa-
pers i.e. the Indian Express and The two
newspapers i.e. the Indian Express and The
Statesman have rendered a signal service to
the nation.

No one can deny this fact that if he had
not raised this issue, the discussion would
not have taken place here today. | would like
to know from the hon. Prime Minister as to
what message did our C.B.l. receive from
the Switzerland Government in mid Febru-
ary? | am raising the original question. You
had one week i.e. from 25 th March to 1s!
April. Had you informed the Switzerland
Government in this regard during this period
of one week? We are notconcerned with this
note because this matter was neither men-
tioned in last speech nor in the today's
speech. So | want to know from the hon.
Prime Minister. Number 2 ...

[English)

SHRI P.V. NARASIMHA RAO: tt is
becoming very difficult to keep track of what
the hon. Member wants to know. He has
given specific questions and specific an-
swers have been given to them. One thing
which he has raised here is about, who told”
Mr. Bonnant. This was asked specifically by
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the CBI. He did not give any source of his
information. This is the position.

[Translation]

SHRI GEORGE FENANDES: Mr.
Speaker, Sir, | am very sorry that the hon.
Prime Minister

[English)

is being very selective in his replies. He
is not prepared to touch the core of problem

‘that | have raised here.

.

<

f

SHRI P.V. NARASIMHA RAO: I can
certainly volunteer to give the members
whatever information | have. If | have to go
back to the records, | will go back to the
records and answer them.

[Translation)

SHR! GEROGE FERNANDES: Mr.
Speaker, Sir, the hon. Prime Minister got this
information in February. Mr. Bonnant in-
formed on 23- 24 March on behalf of the
Swiss Government not the Government it-
self.

LEnglish]

SHRI P.V. NARASIMHA RAQ: Sir, |
have leamt just now that no communication
came fromthe Swiss authorities in February.

[Transfation]

SHRIGEORGE FERNANDES: Again, |
am raising the same question.

[English)

The Prime Minister's memory is getting
blanked.

[Translation]

~

What did vou do from 24th March to 1st
April?(Interruptions)
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When did you come 10 know about the
note?

[English]

lam asking oniy the relevant questions.
lam not asking irrelevant questior.s.

vIn tem]pt.-"ons)

Sir, | amnotyielding. | have yielded only
to the prime Minister. | am not yisiding to
others. (Interruptions)

MR. SPEAKER: * vou ask a question it
is more than enough. Y i need not repeat it
again and again.

SHRI GEORGE FERNANDES: When
the Prime Minister remembers’ only one
aspect of my question and forgets the other
agpect, is it not my duty to immediately
remind him?

MR. SPEAKER: This was exactly why |
have said that if you have a Court room, you
have lawyers asking the questions and cross
- examining. Can we do it here?

SHR! GEORGE FERNANDES: The
Prime Minister chose it that way;

| did not it.
[Translation)
| am started my point.

MR. SPEAKER: You please ask you
query.

SHR!I GEORGE FERNANDES: | will
ask now. | have been trying to speak for the
last one hour but | am being interrupted.
When was it revealed that Shri Solanki had
handed over a note to the hon. Pritve Minis-
ter? What talk did take place and when
between Shri Solanki and the hon. Prime
Minister after this revelation? Did the Prime
Minister seek Shri Solanki's resignation? Dis
Shri Solanki told the Prime Minister? ...
(Interruptions)



327 Re. P.M.'s Statt. on
[English]

MR. SPEAKER: You can do it later on.
I will allow you to reply.

[ Translation)

SHRI MADAN LAL KHURANA (South
Delhi): Why did you keep silence yesterday?
Today, hon. Prime Minister is present that is
why you are... (Interruptions)

SHRI P.V. NARASIMHA RAO: Shri
Khurana it was my mistake.

If | had come, it would have not hap-
pened. ...

SHRI GEORGE FERNANDES: What
did Shri Solanki say to you?

MR. SPEAKER: There is no need to
repeat that.

SHRIGEORGE FERNANDES: lamnot
repeating. lamjust asking himas to whatdid
he say to Shri Solanki? Did he seek his
resignation? Did he reach the conclusion
within this week i.e. fro 24 th to 1st that he
had made a mistake by accepting a note
fromastranger. A stranger comes and hands
overanoteto himwithout speaking anything
and he tries to change the whole history of
the case in the court.

MR. SPEKAER: You please come 10
the next point after this question.

[English]

You have spoken for about one hour.
This is repetition.

[Translation)

SHRI GEROGE FERNANDES: That is
why | what to know as to when Shri Solanki
had submitted his resignation? When you
came to know all this, how did you tak to
him? He met you yesterday. He also met you
in Tirupati. He putforth aproposal of Interna-
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tional Affairs. He made a statement only
when he reached Ahmedabad. There he
saidthat if he opened his mouth there would
be a great upheaval. He said that he had

done his duty. What was the duty which he

performed.
[English]

SHRI BUTA SINGH (Jalore): Sir, | am
on a point of order.

MR. SPEAKER: After one hour, | think,
he is well entitled to raise a point of order.

-

SHRI BUTA SINGH: My point of order

arises from this. We are fortunate that you
are so indulgence to this House and it is out
of your indulgence that this debate is taking
place. You have agreed in a meeting withthe
leaders that you will allow certain clarifica-
tions after the hon. Prime Minister has made
the statement.

Sir, we are with you. kindly have as
many Members as possible for asking clari-
fications. But this House knows what is meant
by clarifications. This House is being turned
into an interrogation centre. That is one
objection.

Second thing is, so far as Mr. George -

Fernandes is concermned, he has given in

writing his clarifications to you and to the

hon. Prime Minister. His job ends there. He
should confine only to the written clarifica-
tions that he has submitted to you. In my
humble submission, you should not have
allowed Mr. George Fernandes to putthose
clerifications through his long speech which
is unending. (Interruptions)

Iam completing. It is the last sentence.
Kindly bear with me. What is happening in
this House today is the one-sided political
vilification campaign which is binge allowed
and this will go to the Press. M y request to
you is to put a bar on the Press not to publish

allthat is being said and it will be published -

only afterthe Government reply is available.
(Interruptions)
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MR. SPEAKER: | am standing now.
Please sit down.

I really agree with Mr. Buta Singhji that
clarifications means clarifications and not
the questions.

But for all the ills that are taking place in
the House, ltake the responsibility because
I have to see to the totality and then see that
this debate takes place in as short time as
possible. Onthe one hand, | have to request

" ShriGeorge Fernandes to ask clarifications
only and not give a long oration.

Onthe other hand, | have to ask you not
to interrupt.

Both the sides should cooperate with
me.

Our interest in the House is that this
debate takes place in as short time as is
possible.

Let us notblame each other. If you have
to blame, you blame me. | will take it.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, when foreign Ministers of two
countries meet ...... | am asking a-simple
question. I shall not ask anything exceptthe
question. When foreign Ministers of two
countries meet, views are exchangedanda
memorandum detailing the talles held is
prepared. | would liketo know astowhat was
written in that memo which was given by the
hon. Prime Minister to his foreign Minister
after his meeting with his counterpart, Felber?
And Iwould like to know fromthe hon. Prime
Minister...

MR. SPEAKER:Isthis allinthat memo?

SHRI GEORGE FERNANDES: That is
not mentioned in the letter.

We would like that the reply to it should
be given in the House. Mr. Speaker, Sir,
again | would like to know when did the hon.
Prime Minister come to know about that
letter. Just now he said thatthe Government
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did not receive any information fromthere in
February, we again asked in March and
April. For this only reason we asked you
what is the issue relating to the note of the
Government of Switzerland. And suppose if
we have not asked about it then what action
you would have taken to find out about the
note as to who wrote this note who sent it to
whom. Did you tryto find out about it? you did
notmake any effortsinthisregard...... (Inter-
ruptions)

SHRINITISH KUMAR (Barh): Why are
you annoyed with us and you are saying
nothing to them. (Interruptions)

MR. SPEAKER:|am annoyed with both
the sides and explaining peacefully.,

(Interruptions)

SHRI GEORGE FERNANDES: The
Government received the letter on 8th April.

(Interruptions)

SHRI GEORGE FERNANDES: What-
ever has been explained in Delhi Court in
this regard, have you clarified it? Since this
matter hasto be raisedin Swiss court andin
Indian Courtitis the be heardtomorrow, has
the Government taken any decision in this
connection? We would like to know about
that decision. (Interruptions)

[English]

MR. SPEAKER: Next pointplease. Your
language is very good and very lucid. We
understand it. | have taken the point.

[ Translation]

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | have requested the hon.
Prime Minister to place some documents on
the Table of the House and these documents
should be placed through you. First of all we
would like to how a copy of that note which
was handed over to the Foreign Minister of

Switzerland by our hon. Minister
of External Affairs. The Fax message
givenby  Mark Bonnat on 24 th
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should be placed on the Table of the House.
We would like that the messages given by
C.B.1. tothe Swiss Officials after 24th March
shouldbe placed on the Table of the House.
To copy of the message given by C.B.1. to
Mark Bonnat on 24-25March shouldbe pre-
sented here. The documents sent by the
Govemment of Switzerland on 8th April in
respect of Bin Chadda case which is to be
tiled in a Delhi Court should be placed here.
And my last request to the hon. Prime Minis-
ter is about the note which was handed over
to Mr. Felber. Everybody has accepted it.
Today Mr. Subrahmanyam has also accepted
this that on the name of the Prime Minister,
that note had gone to various places from
mid of February. Therefore, the Prime Minis-
ter should get a copy of that note from our
Embassy andshouldlayitonthe Table of the
House.

In the end | would like to request that a
decision should be takentofile acase against
the Minister of External Affairs, who have put
the Constitution, his intent and everything on
stake, and has made this case so serious.
Then we will accept that the Government is
ready to uphold the law and the truth.

[English)

MR. SPEAKER: | am allowing the
Members from this side also and one ortwo
Members from this side also.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, many of our friends in this
House have urban sophistication but this
country has rural intelligence and nothing
can be kept duppressed fromthem. You will
find there is an obvious riddle into the new
revealation that has come before us. There
are two things which are very similar, and
veryintriguing. One thing isthat Shri Solarki
hands over a note and he says that he
cannot identify who gave him that note. So,
some face-less, nameless lawyer, some
person gave himthe note, according to him.
Now, today, one new item has appeared in
the Indian Express and it emanated from
Geneva. It says that the Foreign Ministry
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spokesman of the Swiss Government has
said that they deny any involvement of the
Indian Prime Minister in giving this note to
Mr. Felber through Shri Solanki. When he
was asked how this news itemgot circulated
that the Prime Minister of India is linked with
it, he said: “l am clueless”. How could this
happen? Whois this omnipotent person who
cannot be traced in both cases, who cannot
be identitied, who is working obviously to
subvert this Bofors investigation? Thisisthe
moot question. Now, the Prime Minister has
come here. What we demanded was that he
must come and clarify and clear this kind of
an allegation that has come up in the Press.
He has come and made this statement. But
the question remains as to how this news
itern got circulated. This is a very important
thing.

MR. SPEAKER: Has this come in to-
day’s newspaper.

SHRISAIFUDDIN CHOUDHURY:: Yes,
he must also have seen it.

MR. SPEAKER: So, everyday some-
thing appears. Is he expectedto ananswer?

SHRI SAIFUDDIN CHOUDHURY: No,
Sir. This is a kind of denial that has come. If
this thing was not there in-between, thenthe
matter could have been otherwise.

MR.SPEAKER: Now, please come to
the pointed question.

SHR! SAIFUDDIN CHOUDHURY:
There is an attempt going on to subvert the
investigation. Now, relevant questions have
been put by other Members who spoke be-
fore me. ShriGeorge Fernandes also posed
certain questions. In the news item con-
tained intoday’s Indian Express, it has been
stated that since mid-February this news
item was getting circulated in Swiss circles.
They say that and | repeat it. But it is neces-
sary 10 be clarified whether they queried the
CBI or not: whether that is true or not.

Secondly, we have definite knowledge
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that the meeting took place between Shri
Solankiand Mr. Felber and afterthe meeting
was over, Mr. Felber recorded the minutes of
the meeting and for checking it up, sent the

_hotetothe Indian Embassy in Berne. Iwould
like to know whether that is a fact or not and
if that is a fact, then whether that note would
be placed on the Table of the House. This is
very important. This is not to malign any
personality but to reach at the truth; to bring
the truth to light to all of us. This is very
important.

Thirdly, the common interest of this
House is to know the truth about the whole
Bofors episode. In this, we want to know the
truth. We tried to sympathise with Shri Solanki
that in a very casual manner, without know-
ing the intricacies of the foreign affairs, he
handed over the note. It is not that simple. If
we are to arrive at the truth, then it is neces-
sarythatthere has tobe a public prosecution
of Shri Solanki. It is not a simple thing that
somebody sitting in Switzerland can just
blackmail our country. How can they do it?
Now their Foreign Minister, their spokesmen
are saying certain things. On that, so many
things are taking place in our country. Ruling
Party Members themselves are saying that
there is a process of destabilisation going
on. How people in other country are in a
positionto really blackmail us in our country?
If we are sincere to pursue the investigation
into the Bofors affairs, then nobody can
blackmail us in this respect. In this context,
tomorrow's court case in the Delhi High
Court is very important. The Supreme Court
on a sum similar matter has given a ruling
that the FIR is valid, letter rogatory is valid,
investigation must continue. On the same
substance, how a lower court can accept
another case, is beyond my comprehension.
And if they do it, then why not according to
relevant Articles of the Constitution, thiscase
is withdrawn from them and sent to the
Supreme Count? ltis very important. it is not
the question of whether somebody's reputa-
tion....... (Interruptions)

MR. SPEAKER: Thereis one morething
which isimportant. Cases are pending inthe
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court, and we are discussing the matter
here.

(Interruptions)

SHRI TARIT BARAN TOPDAR (Bar-
rackpore): ifthatis yourruling, let us stopthe
discussion on this.(/Interruptions)

MR. SPEAKER: Please come to the
point. We shall have to bear in mind that
there should be some limitation to it.

(Interruptions)

SHRI SAIFUDDIN CHOUDHURY: Ar-
ticle 139A of the Constitution says:

"Where cases involving the same or
substantially the same questions of law
are pending before the Supreme Court
and one or more High Courts or before
two or more High Courts and the Su-
preme Court is satisfied on its own
motion or on an application made...... "
(Interruptions)

MR. SPEAKER: There is no ambiguity
on that point.

SHRISAIFUDDINCHOUDHURY: Then
why did you link it? (Interruptions)

MR. SPEAKER: You aretelling that this
should be transferred.

(Interruptions)

SHRI SAIFUDDIN CHOUDHURY: |
have every right to refer to that case. If read
further, then we find the order of the lower
court has to conform the order of the higher
courtand steps shouldbetoensure that. Itis
a question of proving bona fide. The Prime
Minister has said that he is interested to
pursue the case till its logical conclusion.
Now it has to be proved and not just by
saying this you can convince the people of
this country. Therefore, | want to know
whether...... (Interruptions)

MR. SPEAKER: Are you yielding?
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SHRI SAIFUDDIN CHOUDHURY: Ican
yield. | have no problem. (/nterruptions)

SHRI A. CHARLES (Trivandrum): Last
week we had a full discussion on Bofors.
Yesterday the only question was whether
the hon. Prime Minister had the knowledge
about the so—called note in the Solanki af-

fair...... (Interruptions)

MR. SPEAKER: | am respecting the
wishes of the Members to speak.

(Interruptions)

SHRI A. CHARLES: | should be given
the opportunity. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY: To
mydismay, lcanthat Itindthe Prime Minister
and the Govemment are differing. Mr. Prime
Minister says that so far as it goes to his
individual person, he can give answers and
he will take up other things later on. Yester-
day everybody was sitting here. But nobody
stood up to defend the Prime Minister. This
is a very serious matter.(Interruptions) .

MR. SPEAKER: Let me understand, is
it a technical matter, legal matter or political
matter?

(Interruptions)

SHRI SAIFUDDIN CHOUDHURY: Itis
because everybody is activetoday. The moot
question is that powerful lobbies are activeto
subvert the Bofors case. The Prime Minister
has said that he has no knowledge about
that. All right, every good. | would like to
know whether this is in his knowledge that
people are active to subvert the case. What
measures is he going to take to see that this
case is taken to its logical end? That is my
question. In relation to that, so many pointed
clarifications have been asked like, whether
the communication came from Switzerland
to CBlin mid—February or March and whether
that was taken to the Prime Minister. And it
# was 1aken then why did the Prime Minister
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fending somebody andby not being harshto
somebody who is really doing harm to the
country, one cannot also save his reputa-
tion. This is my submission.

MR. SPEAKER: | wantto ascertain the .
wish of the House. Now it is 1.40 p.m. Shall
we continue and finish it?

SOME HON. MEMBERS: Let us con-
tinue.

MR. SPEAKER: O.K. I think some of us
can go and come back.

SHRI INDRAJIT GUPTA (Midnapore):
Sir, unlike my friend, Shri Fernandes, | shall
be very brief out of deference to the
hanky—panky of Members on that side. lam
still worried, as | had said yesterday, about
the identity of some of the main actors in this
murky drama. The identity is not being re-
vealed. Why? | do not know. | would like to
know whether the hon. the Prime Minister
can reveal and help meto understand who it
was, who did all this? | do not know. We will
hear from him. But | find it very difficult to
believe that after ali this passage of time, the
Prime Minister, on his own — if nothing else,
at least out of curiosity; curiosity is also a
human feeling _ out of curiosity at least,
would not have tried his best to find out
whether from Shri Solanki or from C.B.I., or
from other sources, who was this faceless,
the nameless gentleman, who was in a
position to go to Davos, tap Shri Solanki on
the shoulder and say *here is a piece of

paper, please pass it on.

In this statement of the Prime Minister,
it is sometimes referred to as ‘note’, some-
times it is referred to as a ‘memorandum’. |
think memorandumis something, as it willbe
at a higher level. So sometimes the inclina-
tion is to promote this note to the value of a
memorandum, to the level of a memoran-
dum. 1 do not know what it was, because we
have not received that authentic copy of that
paperwhich my friends here have said should
be laid on the Table of the House.

Now Sir, why am\ asking this question?
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Itis not out of curiosity. | think if the identity
of that person is revealed, it may sooner or
later provide us with some furtherclues asto
the chain, the links in this whole business.
After all, the Prime Minster of India had to
admit that what had happened there — that
episode — caused acute embarrassment to
the country and the Government. Why did it
cause embarrassment? it was because the
contents of that note, however spurious or
however concocted, they may have been
suggestedthatthe Government of India and
the Prime Minister are not interested in vig-
orously pursuing this inquiry into the Bofors
affair. That is why, it caused embarrass-
ment. | am very glad and | welcome this last
sentence which the Prime Minister has said
in his statement:

“Ishould once again like to reiterate that
my Government is committed to pursu-
ingthe case in accordance with law and
with all diligence to find out the truth.”

This statement was compromised. The
ideabehindthe statement was compromised
by what was intluded in that note handed
overto Shri Solanki and by ShriSolankito his
Swiss counterpart. Therefore, the embar-
rassmentwas caused. And I find it difficultto
believe that the Prime Minster, during all
these weeks, has not botheredto find out by
all means at his disposal and to come to a
conclusion as to who that gentleman was?
And therefore, | wish to ask one question
only. Imay be wrong. | am saying this on the
basis of information which | have received. {f
that is wrong, he may kindly say so.

SHRI P.V. NARASIMHA RAO: Any in-
formation is welcome.

SHRI INDRAJIT GUPTA: lwould like to
know whether that nameless, faceless law-
yer, who according to Mr. Solanki was a
stranger to him, was a gentleman by the
name of Shri Pinaki Verma, who happens
alsotobethe lawyer of Mr. Chandra Swamy,
who is more popularly known as the God-
man?

SHRI PN, NARASIMHA RAOC: \ wil
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make a note; Pinaki Verma.

SHRI RAM VILAS PAWAN: Or as it
Pinaki Mishra?

SHRI INDRAJIT GUPTA: May be Pi-
naki Mishra. | am sorry, it may be Mishra.
The first name is Pinaki - it may be Mishra,
Verma or Sharma. By that name has a
gentleman acted as the lawyer of Mr. Chan-
dra Swamy, the
(Interruptions)...... Let us find out whether

Inthat connection, it leads to some very
interesting conclusion. It can. We would like
to ask you as the Prime Ministerto follow this
train of clues and see if anything comes out
of it. We are interested to know why a For-
eign Minister should lose his job so easily. It
does not happen everyday. You asked him
to resign, he had to resign, he offered to
resign once he found that this whole thing
had come out. Was it a normal thing? And
you don'texpect this House to be agitated or
the country to be agitated about?

The starting point of this whole thing is,
who drafted that not; who had written that
note; who handed it overto Mr. Solanki; why
did Mr. Solanki accept it without a single
murmur. When it was handed over — a note
containing this implication orsuggestionthat
the Prime Minster is not interested in pursu-
ing this case — | think it amounted to a very
very serious, almost a criminal, offence. Itis
a forgery. Is that a forgery — the note which
was handed over? Forgery is a criminal
offence. Who is involved in this? How many
Ministers are involved? | do not know. Who
was responsible for drafting that memoran-
dum? How Mr. Solanki got involved in this
matter without the knowledge of the Prime
Minister?

| believe the Prime Minister now when
he says that he had nothing to do with it; he
had no knowiedge of it. Such a senior minis-
ter as the Minister of External Affairs is in a
position, withoutthe knowledge of the Prime
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Minister to do a thing like this. It is very
difficult to swallow.

Therefore you should not be impatient
because we are continuing to have some
doubts as to how this matter came up. Isthe
hon. Prime Minister able to throw any light
afterallthis passage of time on the identity of
that mysterious and shadowy figure? It is
almost like one of those mysterious detec-
tive stories. Only we have notgot a detective
who is apparently able to unravel the truth of
this mystery.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): There is one to cover it up!

SHRI INDRAJIT GUPTA: | shall be
grateful to him because the matter may not
end here; there may be further clues which
will lead us to somewhere nearer the truth.

MR. SPEAKER: Well, one Memberfrom
this side may speak. Mr. Bansal please.

SHRIRAM NAIK: They are so satisfied;
they do not have any queries to the Prime
Minster!

SHRI PAWAN KUMAR BANSAL: The
issue regarding Bofors once again erupted
in this House last month. When it did, Mr.
Solanki, the then Minister for External Affairs
came to the House and admitted that he had
passed on a note to his counterpart in Swit-
zeriand. That understandably caused con-
cemtoall ofus. t was intrue deferencetothe
high ideals of democracy and the ideals
which the Congress has held close to it that
he tendered his resignation.

Therefore, a debate ensued in this
House and none otherthan the Prime Minis-
ter himself came and made an impassioned
speech here, making it abundantly clearthat
what had happened during the preceeding
three, fourdays, had definitely embarrassed
the Government. | amsurprisedtodaytofind
the hon. Members on the other side raising
all sorts of interpretations on that one sen-
tence of the Prime Minister. The Prime Mt
ister had said in unambiguous terms at that
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time that the Government was not interested
in delaying the proceedings of the matter;
andthatthe Government wheneverthe need
arose, had spoken tothe concerned authori-
ties, to make it abundantly clear that the
matter should proceed without any delay
whatsover.

Unfortunately yesterday, a news item
appeared inthe Press which gave a sugges-
tion that perhaps the Prime Minister of India
was associated with the note. As | said
yesterday, prudence demanded that we took
stock ofthe matter; thatthe Government was
apprised of the matter. That is where we
should have stoped yesterday. Unfortunately,
asistheirhabit, asistheirwont, a ruckus was
created and there was storm, a very big
storm in the House yesterday.

Sir, it is with due respect to the hon.
Members onthe other side, | am constrained
to make one strong averment about it that |
have a clear feeling that there are people in
this country and outside who want this Bofors
issue to linger on; but it is the Government
which wants the matter to come to an end
and come to an end by finding out the truth,
by amriving atthe truth. But, on the other side,
our hon. friends, | should say are not inter-
ested in coming to the truth. That was pre-
cisely Sir, | emphasise, that was precisely
the reason why our friends were not pre-
pared to wait even for a single day to have a
statement fromthe hon. Prime Minster. Today
when the statement is made, with grace,
they should have expressed their relief. |
found a mischief when Shri Jaswant Singh
was referring to that. Simulation of such
relief was also actuated by a mischief. Sir, |
amsorry thatl have to say so. | was listening
towhat Shri George Femandes was saying.
Attimes, he was referring to what Ms. Chitra
Subramaniam has said. | have that news
ftem with me. For the sake of just clarifying
one point, | would like to read a few sen-
tences fromthat and | would bring this tothe
notice of the House, through you, Sir. Vari-
ous acts from time to time, various state-
ments of the Government have been pur-
posefully and deliberately distortéd to give
the impression that perhape the Govern-

D
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mentis wanting to hide something. ltis inthis
context that | want to refer to it. Ms. Chitra
Subramanian says:

“When the note was handed over to Mr.
Felber, there was absolutely no indica-
tionthat it came fromany one otherthan
the Indian Foreign Minister himself.”

Sheis quoting the Swiss officials. There-
after her own feeling comes.

SHR! RAM NAIK: What is your ques-
tion?

SHRI PAWAN KUMAR BANSAL: 1t will
put my question. Kindly bear with me. You
waere taking very long time. My questions will
be directed towards your intention. | would
like to know as to what is the intention of the
Opposition in raising this matter again and
again. (Interruptions)

SHRIP.V.NARASIMHARAO: Thisisa
question which | can never answer. (/nter-
ruptions)

SHRI PAWAN KUMAR BANSAL: This
is the question which | know, the Prime
Minister will not like to answer. But, this is th
question which the people of the country
nowknow. Itis abundantly cleartothe people
of the country that our friends on the other
side are notinterested in finding outthetruth.
They are only interested in maligning, onlyin
unleashing acampaign of vilification through
innuendoes. That is what they are all inter-
ested in. (Interruptions)

Sir, this is how where the author of this
story herself gives her own version. | am
agaip quoting from this newsitem.

“When asked how Mr. Narasimha Rao’s
name had netered the process and cir-
culated, Mr. Meuwly said, he was
Clueless.”

Here is the next line:

“The Swiss authorities investigating
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Bofors had, hawaver, got the “impres-

The word ‘impression’ is used by Chitra
Subramaniam introuble inverted commas. It
is precisely on this word that Iwant to stop to
elaborte what | want to say. }t is this sort of
impression, the word, the story is created
andthe story is sent ta the people that some
impression was created in the minds of the
Swiss authorities. (/nterruptions) It is Mr.
George Femandes who rises and has the
audacity to ask the Prime Minster as to who
gave information to our counsel there. The
counselthere says, well, he has some infor-
mation. He has an impression that perhaps
the Prime Minister was associated with the
note. How can the Prime Minister enter thae
brain of our counsel there? &t is precisely
here that | want to make this allegation, an
allegation with all humility and responsibility
that it is people, with who our friends have
links whetherthay are in the country, whether
they are beyond the borders of this country
who want to carry on their game of destabil-
ising the country. This is repeating ad
nauseum and we are forced today. When-
over they are flabbergasted by the progress
of the Government, they resort to this imme-
diately. This is exactly what has been done
here.

Itis not out of context to mention that Mr.
Solanki had taken the responsibility on his
shoulders.

MR. SPEAKER: Yesterday, what actu-
ally we had decided was to have some
clarifications. Some speeches are made. |
am allowing you. Please be brief.

SHRI PAWAN KUMAR BANSAL : After
that he had said:

*k is true that when | was in Davos, |
made a courtesy call on Mr. Feber......
At the end of our conversation, while
taking his leave, | handed overanoteto
Mr. Felber.”

He said that this note was passed overto him
by a lawyer. What was this note? That is
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before all our friends here. The note referred
tothe status of the cases pending here. it did
not say and Mr. Solanki did not ask anybody
there that the Govemment of India was inter-
ested in delaying the matter. After that, had
our friends been honest, had our friends
been true to their duties......

MR. SPEAKER: I is not necessary.
Please understand.

SHRI PAWAN KUMAR BANSAL: All
that has been said. All innuendos had been
unleashed by Mr. George Fernandes. | am
constrained to say this.

All that | would like to say is that | learn
thatmany questions have been submittedto
you andto the Prime Minister by Mr. George
Fernandes. | know that it is not within the
hands of the Government to ensure that any
case in a court takes a particular course.

They want me to pose questions which
they did not do. | would like to know: what
was the last communication and the date of
the communication between the Govern-
ment of India and the Swiss authorities?

SHRI VIJAY PATIL (Eraridol): Sir, my
one line question is this. The Bofors case is
pending since long. Inthe interval, there was
another Government.

I would like to know fromthe hon. Prime
Minister what special efforts were madé’ by
that Government to expedite the case. Here
one External Affairs Minister has gone be-
cause of handing over a note to some au-
thority. There was a Govemment whichcame
to power by making political capital out of
Bofors startingfrom 1988 —by —election of
Allahabad. After that, the Bofors issue was
there all over the country. They came to
power with a promise to the people of this
country that they would expedite the case
and they would find out who were the cul-
puts.

MR. SPEAKER: Good question. Please
conclude.
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SHRI VUJAYA NAVAL PATIL: lwant to
know: what special efforts were made during
that period to expedite the case?

14.00 hrs.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Mr. Speaker, Sir,
through you, | would like to seek a clarifica-
tion from the hon. Prime Minister. His state-
ment contained a clear contradiction. On

page 1, paragraph 3, it is stated:

“Since, in fact, | had neither authorised
the giving of the note nor had any knowl-
edge of the note, the question of Shri’
Solanki mentioning my name or author-
ity to his counterpart simply could not
arise.”

Sir, it is further stated:

“Shri Solanki has confirmed this and
has emphatically denied having made
any reference to me in any manner.”

While on page 2 of the statement, the
CBl's lawyer in Switzerland, Mr. Marc Bon-
nant stated:

LI that he was told that the memoran-
dum handed over by Shri Solanki at the
request of the Prime Minister.”

So, at some level, somebody should be
hiding the fact. This lawyer, a responsible
person who is acting on behalf of the CBI,
has written a letter seeking some clarifica-
tion fromthe Govemment. ltis not so simple.
We cannot take it so lightly. Let the Prime
Minister say whether this contradiction has
been examined as to how that lawyer of the
CBl was given that ‘impression’. He cannot
mention the name of the hon. Prime Minister
so lightly or so irresponsibly. How did that
lawyer get this impression? From what
source at what level? K he is correct, then
Shri Solanki must be wrong; if Shri Splanki is
correct, the lawyer or the person who has
informed his so, must be wrong. The hon.
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Prime Minister may kindly clarify this contra-
diction.

| seek yet another clarification fromthe
hon. Prime Minister. Is it a fact that the
Ya+yers in the Geneva Court who are argu-
ing on behalf of the beneficiaries of the
pay—offs havetoldthe courtthat their papers
are not yet ready andthat they are expecting
anotefromthe Government of India, shortly?
Have they said so? Kindly let me have the
clarificatior: from the hon. Prime Minister.

SHRI P.V. NARASIMHA RAO: |'ma
grateful to the hon. Members for putting
pointed questions. These questions do re-
quire reference to some of the files and atthe
earliest opportunity, | will seen them an-
swers. | have no problem at ail. | have
nothing more to add at this stage. Then,
about placing the papers on the Table, we
have certain rules, we have certain regula-
tions and we have certain conventions. As
regards the question whether I can place on
the Table of the House a part of the corre-
spondence between two Governments, we
will have to go into that. | will got into each of
the documents asked for by Shri George
Fernandes and give him the reasons -
whether I am going to place it orif  am not,
i will tell why.

SHRI JASWANT SINGH: Sir, just one
" clarification. This does not require any reter-
encetotiles.On25th, hereceived acommu-
nication:nwhich areference has been made
to the Prime Minister. All that | wanted to
know was, “Did the CBI bring this communi-
cation to your notice?” Did you, thereaftar,
speak to the hon. the then Minister of Exter-
nal Affairs? These two do nc! require a
reference to fiels...... (Intarruptions)

SHRIP.V.NARASIMHA RAO: They do
require a reference 1o the fiels. | will have to
talk to the Director once again.

SHRI! INDRAJIT GUPTA: Mr. Prime
Minister, are we to take it that you also have
no knowledge or information about the iden-
tity of that person who handed over the

paper?
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SHRIP.V.NARASIMHA RAO: Yours is

the first clue! Very valuable! Pinaki Varma /
Mishra / Gupta / anything! (Interruptions)

SHRISRIKANTAJENA: Sir, may |know
from the hon. Prime Minister that this Pinaki
Mishra...... (Interruptions)

MR. SPEAKER: What is this? | am not
allowing it to go on like this. Why should all
the Members speak again?

SHRISRIKANTA JENA: Sir, thisis very
relevant.

MR. SPEAKER: If it is relevant, you
should have asked before please sit done.

This House stands adjourned for Lunch
to reassemble at 3.05 p.m.

14.05 hrs.

The Lok Sabha then adjourned for Lunch
till Five minutes past Fifteen of the clock

The Lok Sabha re—assembled after Lunch
at Eight minutes past Fifteen of the Clock

[MR. SPEAKER in the Chairl
[English)
MR.SPEAKER: Now, Paperstobe Laid.

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum)- Sir, I have a point of order. item
no. 3 onthe List of Business refers to laying
onthe Table an order which says, “Supply of
fertilisers to be made during the period from
the 1st October 13391 to the 31st March,
1932." My objaction is that that pericd is
already over and there is nc expianalory
note along with this paper for the delay in
placing it on the Table of the House.

MR. SPEAKER: Youcanraise itwhenit
comes.
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PAPERS LAID ON THE TABLE

Demands fo} Grants of the Ministry of
Home Affairs for 1992-93 etc.

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YQUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE}: Sir, on behalf of Shri S.B.
Chavan: | beg to iay on the Table —

(1) A copy of the Detailed Demand for
Grants (Vol. I) (Hindi and English ver-
sions) of the Ministry-of Home Affairs
for the year 1992-93. [Placed in
Library. See No. L.T.-1£18/92]

(2) A copy of the Detailed Demands for
Grants (Vol. ll) Hindi and English ver-
sions) of the Miristry of Home Affairs
(Union Territories without Legislature)
forthe year 1992-92. [Placedin Library.
See No. L.T.—-1819/92]

MR.SPEAKER: Shri Balram Jakhar.

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Sir, | object to his laying on the
Table the papers mentionedin item No. 3 on
the Table of the House.

MR. SPEAKER: He has heard ..

SHRI BALRAM JAKHAR: [ will let you
know.

Notification under Essential Commodi-
ties Act, 1955

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): | beg to lay on
the Table a copy of the Notification No S.O.
270(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 8th April,
1992 containing Order indicating the sup-
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plies of tertilsers to be made by domestic
manufacturars of fertiliser to various States,
Union Territories/Commodity Board during -
the period from the 1st October, 1991 to the
31st March, 1992 (Rabi, 1991-92 session)
uinder Sub-section (6) of section 3 of the .
Essential Commodities Act, 1955. [Placed in
Library. See No. L.T.-1820/92]

SHRI NIRMAL KANIT CHATTERJEE:
This papercannot be laid onthe Table of the
House. That is one point.

THE MINISTER OF AGRICULTURE
(SHRIBALRAM JAKHAR): We will explain
to you.

SHRI NIRMAL KANTI CHATTERJEE:
And secondly, it refers that supplies of fertil-
izers to be made infuture tense for an earlier
period. Without an explanation forthe delay
— this is | think not only a convention but |
think there are also directives fromthe Chair
- this cannot be laid on the Table of the
House.

SHRI BALRAM JAKHAR: Nothing like
that.

MR. SPEAKER: It cannot be.

SHRI NIRMAL KATI CHATTERJEE:
What is the reply? What is your ruling?

MR. SPEAKER: What is your point of
order? To which rule are you referring to?

SHRINIRMAL KANTICHATTERJEE:|
am just unable to refer to the rules. Let me
admit that. But | remember that there is a
directive that whenever - he was a Speaker,
he also knows it —there is a delay in presen-
tation, it has to be explained and aMemoran-
dum explaining the delay has to be submit-
ted along with the paper. It is not there.
Therefore, | am objecting to his laying of the
paper. You have to give a ruling.

SHRI E. AHAMAD: Over ruled!

SHRI NIRMAL KANTI CHATTERJEE:
You are notthe Speaker. He Is the Speaker.
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MR. SPEAKER: Please understandthat
,itis 31st October, 1991 to 31st March, 1992

SHRI NIRMAL KANTi CHATTERJEE:
That is all right. That is already over. This is
" “an order relating to supplies to be made.
That period has already passed.

MR. SPEAKER: | will go through the
details andthen lwillcome tothe conclusion.
| shall have to go through the papers.

SHRI NIRMAL KANTI CHATTERJEE:
It refers to an earlier period.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): It is not a grammatical mis-
take. If thereis adelay, then how much delay
is there and whether it should have been laid
at that time or to, all those facts | have to go
into and then | will decide. | am allowing him
to lay the papers on the Table of the House.
As far as your point of order is concerned, |
will give a ruling later.

Demands for Grants of the Ministry
of Weltare for 1992-93

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI K.
KAMALA KUMARI): On behalf of Shri Si-
taram Kesri: | beg to lay on the Table a copy
of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of
Weliare for the year 1992-93. [Placed in
Library. See No. L.T.-1821/92]

Demands for Grants of the Ministry of
Petroleum and Natural Gas for 1992-93

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B. SHANKAR-
ANAND): | beg to lay on the Table a copy of
the Detailed Demands for Grants (Hindi and
English versions) of the Ministry ot Petro-
leum and Natural Gas for the year 1992-93.
(Placed in Library. See No. L.T.-1822/92]

Demands for Grants of the Ministry of
Coal for 1992-83
THE DEPUTY MINISTER IN° THE

VAISAKHA 3, 1914 (SAKA)

Election to Committee 350
Joint Comm. on offices of Profit
MINISTRY OF COAL (SHRI! S.B. NYAMA-
GOUDA): | beg to lay on the Table a copy of
the Detailed Demands for Grants (Hindi and
English versions) of the Ministry of Coal for
the year 1992-93. [Placed jn Library. See

No.L.T.-1823/92]

15.13 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHED-
ULED TRIBES

Reports of Study Groups | and Il
[English]

SHRI K. PRADHANI (Nowrangpur): |
beg to lay on the Table a copy each (Hindi
and English versions) of the following re-
ports of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes:~

(1) Report on the Study Tour of Study
Group | of the Committee on its visit to
Visakhapatnam, Koraput, Bhubanes-
war, Calcutta and Imphal during
January, 1992.

(2)  Report on the Study Tour of Study
Group Il of the Committee on its visit

to indore, Bhopal, Bombay, Banga-
lore and Cochin duringJanuary, 1992.

15.13 1/2 hrs.
ELECTION TO COMMITTEE
Joint Committee on Offices of Profit
[English]

SHRI CHIRANJI LAL SHARMA (Kamal): |
beg to move the following:—

“That the members of this House do
proceed to elect in the manner required
by sub-rule (3) of Rule 254 of the Rules
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of Procedure and Conduct of Business
in Lok Sabha, one member fromamong
themselves, to serve as a member of
the Joint Committee on Offices of Profit
for the unexpired portion of the term of
the Committee vice Shri Mukul Wasnik
resigned from the Committee,”

MR. SPEAKER: The question is:

“That the members of this House do
proceedto elect in the manner required
by sub—rule(3) of Rule 254 of the Rules
of Procedure and Conduct of Business
in Lok Sabha, one member{romamong
themselves, to serve as a member of
the Joint Committee on Offices of Profit
for the unexpired portion of the term of
the Committee vice Shri Mukul Wasnik
resigned from the Committee.”

The motion was adopted

15.14 hrs.
MATTERS UNDER RULE 377

(i) Need to safeguard the interests
of indigenous manufacturers of
PVC item in view of Dunkel Pol-
icy

[English)

DR. (SHRIMATI) PADMA (Nagapatti-
nam): Sir, while considering the recogymen-
dations of Dunkel Policy for implementation,
a sort of fear psychosis has been created in
the industrial fields in the country, express-
ingthat many indigenous manutacturers will
be greatly affected and ultimately thrown out
of the industrial scene. According 10 the
Dunkel Policy the import duty that prevailed
on many items which are also manutactured
indigenously, should be continued but with-
out considering the selling price of those
tems. For example, the selling price ot PVC
per tonne was about 1000 dollars in 1990 but
at present the price of this particular item is
only 450 dobllars. In the same manner, inthe
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case of many other items of goods produced
indigenously, the manufacturers have also
been affected due to Dunkel policy. And .
because of steep price variation which is
now prevailing for this particular item, many
industries have already been closed down
and if the trend continues, it is teared that -
many other industries will also be closed
down. This will create unemployment prob-
lem in the country as also industrial break
down not only among the indigenous PVC
manufacturing units but aiso manutacturers
of other items in the country.

I, therefore, requestthe hon. Commerce
Minister to look into this matter and safe-
guard the interests of indigenous manufac-
tures of PVC items.

(i)  Need to construct a tly—over at
‘Jalna Commercial Centre, Jalna
district, Maharashtra

SHRI ANKUSHRAO RAOSAHEB
TOPE (Jalna):Jalnaisthe commercialcentre
of Marathwada. All the new Administrative
Complex including Collectorate, Police
Headquanters, Zila Parishad and other Dis-
trict Headquarters are situatedin Survey No.
488 which is on Ambad Road. One has to
cross the railway line to reach this complex.
As there is no tlyover on railway line, all the
vehicles going to the Administrative Com-
plex have to stop every time for minimum 20
minutes whenever the train comes. Because
of this lot of inconvenience is being felt by the
general public and office—goers and their
valuable time is aiso wasted. There is an
urgent need for a flyover on the railway line.

1, therefore, request the Central Gov-
ernment to construct a flyover on the railway
line at Jalna commercial centre at the earli-
est.

(iil)  Need to increase the amount
of Stipend/Scholarship
granted to SC/ST Students

SHRI PETER G. MARBANIANG (Shil-
long): The amount of stipend/scholarship
granted to the students of SC and ST from
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post-matric studies upward has remained
stagnant for more than fifteen years.

| urge upon the Central Govemment to
increase the amount of student/scholarship
~granted to the students of SC and ST from
post/Matric and higher classes and 1o abol-
ish the income limit of parents/guardians
immediately in this respect.

(iv) Need to convert Pune — Kol-
hapur Section of National
Highway No. 4 into four lane
expressway

SHRI PRITHVIRAJ D. CHAVAN
(Karad): The section of the National High-
way No. 4 between Pune and Kolhapur in
Maharashtrais one of the busiest sections of
the National Highway network. The tratfic
density on this highway has increased
many-foldsince it was constructed. Its design
capacity was 10,000 passenger car units. it
is now carrying atraffic of 55,000 P.C.U.S. -
a five - fold increase. This high traffic has
incrsased the number of serious and fatal
accidents. The congestion has increased
the travel time and it is causing wastage of
precious petroleum fuel. There is an urgent
need to convert it into a four lane express-
way. Also there are two ghat sections be-
tween Pune and Satara, namely, the Kham-
bataki and the Katraj Ghats where a tunnel
can save substantial road distance in the
ghats. The cost can be recovered by collec-
tion of toll. .

I, therefore, urge upon the Central
Government to take up the work on this
Highway section on a priority basis.

v) /16«! to bring a legislation for
V constituting a Central Agency
for coordination and manage-
ment of traditional educational
institutions in the country

[Translation)
SHRI ASTBHUJA PRASAD SHUKLA

(Khalilabad): Mr. Speaker, Sir, the Central
Govemment had set up a committee in
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February, 1991 for coordination and man-
agement of traditional educational institu-
tions in the country, which was to determine
its network. This committee (Chaturvedi)
had prepared the outline before 30th May,
1991 and had handed over it to the Govern-
ment but no action has yet been taken oniit.
The Hon. Prime Minister has admitted it in
the House that the traditional system will be
helpful for Computer Science, Metallurgy
and Astronomy but when the sources will
come to an end, who will provide guidelines?
Today, all the schools of true knowledge,
whichtake the unity of the country as abase,
are in a miserable condition.

Today, in the Universities of the most
advanced country in science, i.e. America
also, Sanskrit is being taught with a keen
interest. The famous Amarican scientist, who
is also the director of NASA Army Research
Institute had proved in 1985 that Sanskrit is
the favourite language of computer. The
speaking computer of 21st century will speak
none other than Sanskrit language.

Therefore, the Central Govemment
shouid think over it seriously and the tradi-
tional education should be linked with sci-
ence. The Government should establish such
as central institution as may coordinate and
manage all the traditional educational insti-
tutions.

Theretore, lurge uponthe Government
that it should bring a Bill during this session
to constitute a central agency for coordina-
tion and management of traditional educa-
tional institutions.

(vi)  Need to set up a recruitment
centre for Defence services in
Kanpur, Uttar Pradesh

[ Translation)

SHRI JAGAT VIR SINGH DRONA
(Kanpur): Mr. Speaker, Sir, all the youths
have a keen desire to be recruited in the
Indian army to discharge their national duty
andthis feeling sepcially exists among those
who belong to families where serving in the
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army is considef®d to be a pious job. A large
number of such families live in Kanpur and
its surrounding districts such as Etawah,
Mainpuri Unnao, Fatehpur, Banda,
Fatehgarh, Jalonand Hamirpuretc. Inthese
families every youth wants to join the army
and wants to carry on the family tradition set
up by his father and forefather. He also
wants to do his duty by serving his mother-
land. Such heatlthy, educated, having good
character and brave youths want to join the
army but as there is no recruiting centres in
these districts this desire of their cannot be
fulfilled. Lack of sources andtimely informa-
tion deprive these youth of being recruitedin
the military/defence services. Many people
from this area have sacrified their lives for
the defence of their country and have been
. decorated with bravery awards. The brave
women of such families think it their duty and
sendtheirsons on the path of theirhunsbands
but in the absence of any recruiting centre
nearby they have to face great difficulties
and hardships.

Therefore, my submission to the Gov-
ernmentisthat a recruiting centre (recruiting
office) shoukd be set up sothat the educated,
healthy and brave youth of high character
residing in Kanpur and its surrounding dis-
tricts may avail the opportunity to join the
Indian army and the defence services may
have such youths as belongtothose families

WINER e e radithona) proud 1o senve

the army and consideritas apious job. Inthis
way, \he Goverment will also be able to fultil
its duty towards those ex—servicemen who
have lived and sacrificed their lives in de-
fending their country.

(vil Need to convert Mansi-
Saharsa-Forbesgan| and
Saharsa-Madhepura—Katihar
railway liens into broad guage

(Translation)

SHR! SURYA NARAYAN YADAV
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(Saharsa): Mr. Speaker, Sir, in my constitu-
ency, Saharasa, the condition of the railway
line is so miserable that none of the trains-
can run at the speed of mroe than 20 kms.
and alot of money is also being spent every
year on their maintenance. If this amount is
increased andis spent on the construction of

broad guage railway line on

Saharsa-Mansi-Forbesganj and

Saharsa—Mahepura—Katihar sections it will

not only prove economical to the Railways

but the people of this area will also be bene-
fited. Besides, it will have direct links ith the

other parts of the country and the railways

will also get the benefit of haivng a loop live
in the form of broad gauge line upto
Mansi-Katihar.

Therefore, | urge upon the Central
Governmet that it shoudl undertake the
conversion work of the old railway line from
Mansi upot forbesganj and from Saharsa
upto Katihar into board gauge immediately
for this development of this backward area
so that this area can be directly linked with
the other parts of the country and the people
may have adequate relief.

(viii) Need to provide interest free
loans to Tamil Industrialists
affected due to riots on
Cauvery Waterdispute in Kar-
nataka

[English)

SHRI MR. KADAMBUR JANARTHA- -

NAN (Tiruneiveli): Textile and Sugar Mills
belonging to Tamil Nadu industrialists in
Karnataka were heavily damaged due to
riots onthe Cauvery water dispute and have
not become operational so far. This pro-
longed closure,of mills due to heavy damage
has rendered many labourers unemployed.

Itherefore, request the Central Govemn-
ment to help the affected industrialists by
sanctioning interest free loans to them. This
will help and avoid unemployment of labour-
ers.
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(ix) Need to declare the Pattanch-
eru and Bollarum areag of
Medak district as ‘Highiy Pol-
luted Industrial Zones’

SHRI DATTATRAYA BANDARU

(Seconderabad): Several industries in the
industrial areas of Pattancheru and Bollarum
of Medak district are discharging industrial
effluents into the Manijira river, thus polluting
the whole of water sources in the Medak
district ot Andhra Pradesh. They are also

causing abundant air and environmental
poliution.

The Manijira river, which is the main
drinking water source for the Medak district
as well as the adjoining twincities of Hydera-
bad and Secunderabad is totally poliuted.
The underground water of the affected vil-
lages is fully contaminated and is unfit for
consumption by humanbeings and the cattle.
The wells are contaminated and are not
being used by the farmers for drinking and
for cuttivation.

Solidindustrial wastes are being dumped
by the Units in the Pattancheru and Bollarum
industrial areas. This is causing spread of
pollution through rain water carrying sulphu-
ricand Nitric acids. The air contains traces of
“Mercaptans” and high degrees of acidifica-
tion of atmosphere thus Killing trees. The
turbid black liquid is being discharged into
the Nakkavagu and Chinnavagu rivers. The

agicuturalianks aratully polivied. The wells

andbore wells have \rick\e of greasy, smelly
black tluid.

A report in the New York Times states
that the Pattancheru industrial area is the
“Asia'a worst poliuted area”. At least 950
persons were hospitalised due o various
pollution related ailments. About 5,000 acres
of fertile lands near Pattancheru and Bol-
larum have been rendered barrgn.

| request the Central Government 1o
declare the Pattacheru and Bollarum indus-
trial areas of Medak district in the Andhra
State as “Highly Polluted Industrial Zones™

358

and sanction speciai funds for de—pollution
measures on war footing.

DEMANDS FOR GRANTS (GENER AL),
1992 - 93 - CONTD.

Ministry of External Afairs — Contd.

[English)

MR. SPEAKER: We take up further

discussicn cnthe Demands forGrsnis ofthe

Ministry of External Aitairs.

I think, the Cis=icwinn or this subject
should be complizied wv & O Clock. And
immediately after trial we shall take up the

discussion onthe Proclamationinrelationto
the State ot Nagaland and probably com-

pleteittoday itself. I request the Members to
keep that in mind whiie making their
speeches.

Dr. SudhirRay may continue his speech.

DR. SUDHIR RAY (Burdwan): sir, Iwas
discussing about Indo—-Bangla reiations. My
view is that because of the effect of demo-
cratic, Government in Bapgladesh, the situ-
ation is far more favourable for good
Indo—-Bangla relations. We should transfer
Tin Bigha to Bangladesh immediately. We
should honour our international commit-
maents.

5.28\rs.
[MR. DEPUTY SPEAKER in the Chair}

Sir, for years together, this issue is
dragging on. We shouid now transfer Tin
Bigha to Bangladesh immediately because
we should honour our international commit-
ments.

As regarding sharing of Ganga river
water, | think, this issue should be amicably
settled. But what is a prime imponance is
that trade relations between Bangladesh
and India shouid improve; border trade should
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be legalised and normmal trade rules should
be legitimised. If border trade is legalised,
then lakhs of people would be able to lead a
normal life because they are now called
smugglers, anti-sociais, etc. Not only this,
but the Government of India should also
request Bangladesh to allow railway transit
facilities so that we may resume trade with
Assam, Meghalaya, Nagaland, Mizoram, etc.
This would certainly expedite economic
development of our States, which are situ-
ated in the North East India.

Sir, at the same time we shouid firmly
tell Bangladesh that she should not grant
asylum to some terrorist outfits such as
ULFA. There is a newspaper project that
TNV guerrilias, PLAs, ULFA, all have base
areasinBangiadesh. This shouldbe stopped.
But a report of the SAARC ccuntries shows
thattrade balance is always infavourof india
and the neighbouring countries always suf-
fer with trade relations practically going in
favour of India. They complain of big broth-
erly attitude and they try to portray India as
the big bully in South East Asia. This should
be stopped, if we want to normalise trade
relations with all the SAARC countries.

Asregards Srilanka. Indiashould cate-
gorically explain that we want Tamil people
enjoy autonomy within the federal frame-
work of SriLanka. We co not like to disturb
SriLanka's unity and soverignty. But, atthe
same time. the Government of Shri Prema-
dasa shouldnot use one Tamil Group against
the other. That is why the ethnic trouble is still
continuing in SriLanka. Aiready several pacts
have been signed beiween India and Sri
Lanka. We hope that relations will improve
between Sri Lanka and India.

As far as Myanmar is concerned, we
findthat tht military jauntais tryingto rule the
country in an authoritarian way and all sorts
of democratic movements have been
stopped. We should prociaim our solidarity
with the fighting people of Myanmar, who
are struggling for their fundamental rights
and liberties.
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As regards Bhutan and Maldives, our
relations are very good and we hope that this
should continue. :

In the end, | should say that indian
Council of Werld Affairs should be taken .
over by the Government. Government gave
this assurance several times in both the
Houses of Parliament. Even Rajya Sabha
passed a Bill to this effect. Sc, the Govemn-
ment should pass the Bill and take over the
Indian Countcil of World Aftairs. (Interrup-
tions). There is no PassportOffice in Tripura.
A Passport Office should function at Agar-
tala.

With these words, | conclude.

SHRISHARAD DIGHE (Bombay North
Central): Mr. Deputy Speaker, Sir, there has
been unanimous expression of concem as
far as the global situation is concerned.
Many Members have already expressedtheir
concern regarding the unipolar world that
ha$ been created after the events in the
Eastern Europe and the disintegration of
Soviet Union into Commonwealth independ-
ent States. Therefore, naturally, throughout
the world, there has been a little panic situ-
ationwhich has been created by these events.
The United States of America has become
the strongest force in the world and in this
background when our economic situation
has also been of great concem. A very
typical situation has arisen as far as our
intemational problems are concerned. There-
fore, in certain respects, people are express-
ing fearthat we are under the dictates of this
big power which isthe only superpower now
left in the world. But | submit that it is neces-
sary to counter this unipolar power with our
old and proved successful strategy of
Non-Aligned Movement.

As has been stated by one of the
Members, Shri Mani Shankar Aiyar, when
this Non—Aligned Movement was started,
we were slill weaker in the world. Even
Soviet Union was not preparedto look at our
ambassadors and we were practically alone
as far as the international worid was con-
cerned. In those days also we thought of
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initiating, developing and leading this Non-
Aligned Movement and it has still the same
relevance, or perhaps more relevance, as
far as the present situation is concemed
because the Non-Aligend Movement was
not anegative movement. it had the positive
objects and positive objectives as far as the
international situation was concerned. We
were to fight against coloniaiism and those
problems are still theére. Therefore, it is nec-
essary not to be dejected in the present
world situation but to follow and develop the
Non-Aligned Movement in order to fight
along with other Third Worid countries as far
as the international situation is concerned.
That would be the real stregth as far as India
is concernedbecausethe intentions of United
tates of America are very clear from the
Pentagon documents that has been leaked
out, perhaps deliberately, in the month of
March itself. It is made clear that the Penta-
gon wants the United States to remain the
only superpower in the worldforthe foresee-
able future and wants to deter other nations
from aspiring to have superpcwer status.
That is their main objective. Even though it
has been subsequently clarified that the
nations, particularly India and Pakistan,
should nottake this very seriously, that does
not been to be the real position. The correct
positionis thatthe Pentagon documentisthe
real document as far as the United States of
America is concerned. Therefore, in this 46-
page secret document, extracts from which
were published in the New York Times, the
position regarding the other powers has also
been made clear and it has been stated that
it also fears that nuclear proliferation, if
unchecked, could tempt Germany, Japan
and other industrial powers to acquire nu-
clear weapons. That is the perception of
United States of America as tar as the
international powers are concerned.

From the aspect of India and Pakistan
also, they have made it clearthat with regard
to Pakistan, a constructive US—Pakistan
military relationship will be an important
element in our strategy to promote suitable
security conditions in South-West Asia and
Central Asia. So, if that is going to be their
strategy in the toreseeable future, | think the
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only weapon on which this country can rely
upon is the Non—Aligned Movement, which
we ourselves initiated, developed and also
1o a certain extent led in the past few years.
Therefor, as | was saying, in the present
context, even though the other super power
had vanished from the world stage, the
Non—Aligned Movement has become still
more relevant. We shall have to organise the
Third World and stand up against the coloni-
alism, stand up against nuclear armaments
and also stand up for the democratisation of
the United Nations. With these three objects,
if India stand erect, then, according to my
submissions, we shall be able to stand the

onslaught of the United States of America,

as far as the world situation is concerned.

Therefore, | must congratulate this Govern-

ment for the stand which they took in the UN

Security Council as far as the Libyan crisis

was concerned. They abstained form voting

and they did not drag along with the United

States of America to vote for the sanctions

against Libya. We were, of course, against

internationalterrorismandtherefore, we had

to abstain from voting in the UN Security

Council, but at the same time, we were in
favour of a negotiated settiement, negoti-

ated approach and therefore it was not wise
to takKe hasty steps as far as Libya was
concerned. lf we continue this policy in the
international world, | am sure that we shall
again be able to collect our friends in the
Third World and we shall be able to mobilise
this Non-Aligned Movement. At present,
eventhough it appears thatthe United States

of America is the strongest power in the
world, we must also strongly rely upon the

world opinion and if the world opinion is

mobilised through this Non—Aligned Move-

ment, by collecting the Third World and

standing behind them and supporting them

in alitheir problems, then, 1think, we shallbe
abletostandinthis international world, as tar
as the strong unipolar power is concerned.
From that point of view, this South African
problem, the apartheid problem has also to
be pursued vigorously. Even thought certain
tension has been released, still full demo-
cratic South Africa has not yet emerged out
of this situation. Therefore, we should not
leave that problemhalf-done, but along with
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other Non—Aligned nations, we should be
able to pursue that problem also.

In the field of disarmament, we hac,
during the regime of the late Prime Minister,
submitted our Action Plan as far as disarma-
ment was concerned. Eventhough itwas not
accepted in that conference, we should vig-
orously pursue it further. It is a gratifying
situation that in the last conference, our
present Prime Minister also supported that
Action Plan. He not only supportedthat pian,
but he had also suggestedthe advancement
of the plan. At that time, our late Prime
Minister suggestad the year 2010 for com-
plete disarmament. The present Prime Min-
ister had now suggested the advancement
of that date to the year 2000. That is also a
very gratifying situation and | welcome that
steptakenbythis Government. Inthe field of
disarmament also, it is not merely sufficient
to say something about disarmamentbut the
action—plan which we have submitted has
alsotobepursued very vigorously along with
our friends in the Non-aligned Movement.

Similarly, democratisation of the United
Nationsis also to be pursued by our Govern-
ment, along withthe other Third world friends
which we have got. Therefore, from this
point of view, the increase in the number of
Security Council membership is also impor-
tantandthat has alsoto be pursued asfaras
our country is concerned. if we pursue all
these objectives of the Non-aligned Move-
ment, | am sure that we will get more friends
and we shall also be able to create a world
opinion in order to fight against the United
States, one force which is trying to carry the
whole world with it. Therefore, in order to
safeguard the small nations and the other
Third world countries which have come out
from the colonial yoke and which are trying
1o develop themselves have also to be sup-
ported. Fromthis point of view, we must also
emphasise developmental aspects asfaras
the global situation is concerned.

Debt trap which is facing several
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Non-Aligned countries has alsoto be fought
with and we must create a world situation so
that small nations can also develop them-
selves and they come out of the debt trap
and then they will be able totace the
big powaer of United States. From this point
of view, |feelthatthe line of action taken by
the Ministry of External Affairs is going in the
right direction. It should be pursued vigor-
ously. | do not agree with some of the Oppo-
sition Members who remarked that it is with-
out rudder, it is without any mooring. | feel
that it has a good direction. But we must
pursue vigorously the line of organising the
Non-Aligned Movement sa as to meet the
economic and other situations and help the
other smaller countries alsowhich areinthe
category of Third Word so that we can also
create the World opinion in order the fight
against colonialismandcreate a situation for
disarmament and create a situation for the
democratisation of the United Nations.

[Translation]

“SHRI VWJAYAKUMAR RAJU (Nar-
asapur): Mr. Deputy Speaker, Sir at the
outset | would like to thank you for giving me
this opportunity to speak onthe demands for
Grants pertaining to the Ministry of External
Affairs. .

Sir, a major transformation has taken
place aroundthe globe. Politically, geographi-
cally, economically and militarily the world
has witnessed anunprecedented transfor-
mation in the recent years. Breathtaking
changes are taking place everyday. The
U.S.S.R. has now disintegrated. Bipolar world
has yielded the place to Unipolar world.
Hence there is a need to thoroughly revamp
the existing obsolete foreign policy of ours.
We must have a vibrant foreign policy which
can cope up with the everchanging situation
around the globe.

Sir, top priority should be accorded the
relationship with our neighbouring countries.
Take, for example, our relationship with
Pakistan. Pakistan had been instigating the
terrorists in our border States, Punjab and

*Transiation of the speech originally delivered in Telugu.



365 Demands for Grants

(Gen.), 1992-93
Kashmir. Pakistan hadthe audacitytodo so,
because it used to maintain excellent rela-
tionship withthe Americans. Butfortunately,
they are not as close to the Americans now
as they used to be earlier. Now we have
improved our relationship with the United
States. There is a change in the situation.
We should make use of our improved rela-
tionship with U.S. to curb ruthtlessly the
terrorists in Punjab and Kashmir who are
now working for the division of the country.
Now is the opportune time to curb militancy
in these two border States. Pakistan had all
along been supporting the terrorists misus-
ing the American assistance, both economic
and military. But now the situation has
changed. We should make use of the
changed situation to bring back normaicy in
the border States. This should be the bases
of our relationship with Pakistan.

Sir, as | said earlier, the former Soviet
Union has now beendisintegrated. U.S.S.R.
were the country on which India had been
relying on heavily. They stood by us through
thick and thin. The foreign policy that we
formulate now must take cognisance of this
fact. We have to recast our foreign policy
once again making it more dynamic and
viable.

Non-aligned policy is the sum and sub-
stance of ourpolicy. Late Pandit Nehru is the
architect of this policy, It is the policy which
withstood the test of time. We should not,
under any circumstances give upthis policy.
On the other hand we should take steps to
further strengthen this policy.

Sir. with the disappearance of Soviet
Union, the world has now become Unipolar.
One nation or its group of nations are now
tryingto dominate the world scene. The Iraqi
war bears ample testimony to this. Well, one
may not agree with certain policies of the
Iraqi President. We too differ with him on
certain issues. But the way the Western
powers allied themselves against \raq and
waged a war against is deplorable. Abloody
war took place which totally destroyed the
Iragi economy. it was more a revenge onthe
people of iraq rather than the ruler of Iraq. it
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shows the tendency of the Westem powers
to dominate worid scene. It proves beyond
dbubt that they want to be the Masters.

Sir, Americans are urging us to sign
Nuclear Non-Proliferation Treaty. Western
Nations are well ahead in nuclear technol-
ogy. Their ever increasing stock piles of
nuclear weapons are posing a threat to the
very existence of mankind. The country
across our border, Pakistan, has acquired
the nuciear capability already. China is in
possession of nuclear weapons. ignoring all
these realities the U.S. is trying to armtwist
India to sign the Non Proliferation Treaty. it
is discriminatory. Their stand is not justified.
We should not succumb to their pressures.
India needs an independent nuclear policy,
which can take care of the country’s future
security needs.

Americans are now preventing Russia
fromtransferring Rockettechnology to India.
It clearly shows how the Americans want to
dominate the world. Ourcountry’s needs are
Supreme to us. We have to handle the
situation tactfully. Without furting the Ameri-
cans we shouldtry to procure the technology
that we require. The diplomacy requirés to
be carefully handled.

Sir, | welcome the government’s deci-
sion to accord diplomatic recognition to Is-
rael. Non-recognition of acountry oftentimes
goes against the interests of the nations.
Hence timely recognition of the nations is a
must. Hence | welcome the recognition of
Israel. But at the same time India should not
forget the Palestinians. India should con-
tinue to support their just demands. It is our
duty to see that justice is done to our Pales-
tinian brothers, Israel should withdraw from
the occupied areas.

Sir, the situation in Afghanistan is vola-
tile. That country is passing through acrisis.
Afghanistan is stralegically very important
country. We have traditionalties with them.

In 1979, the Russian forces have invaded
Alghanistan. But Indiatailedtocondemnthe
entry of Soviet troops into Afghanistan. That
was unfortunate. In 1989, the Russians were
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compelled to withdraw their forces from
Afghanistan. Now various factions supported
by various countries like Pakistan and iran
are engaged in a bitter fight to grab power.
As usual, Pakistan is trying to fish in the
troubled waters. Pakistan is now trying to
play a major role in the future set up of the
country. Indiacannot remain asilent specta-
toranymore. Afghanistan is too animportant
country to ignore. India should view the
recentdevelopment in Afghanistan seriously.

Regarding Indo-Nepalese relations, Sir,
one must admit that they are none too satis-
factory. For that matter, we do not enjoy
good relations with any of our neighbors. On
paper, we may have good relations, but
practically they are not so. The relationship
with our neighbours have beenreducedto a
formality. We have not shown enough inter-
est in the past to have cordial relations with
our neighbours. Our relations with Burma
and Bangladesh are no better. Lakhs of
refugees are pouring into the country from
Bangladesh. We have to approach the refu-
gee problem with a humanitarian view. After
all, not long ago, Bangladeshies were our
brothers. They were part and parce! of the
undivided Bengal. Hence Sir, the relation-
ship with all our neighbouring countries
should be accorded top priority by those who
man the South Block.

Sir, Libya has been subjectedto various
sanctions by the Westem powers. True, we
do not support the dictatorial tendencies of
its ruler. We do not suppon international
terrorism either. But what the poor Libyan
people have done? Why should they be
subjectedto so many hardships by the inter-
national community? Is it justified to punish
the people in arder to punish their dictator?
The recent sanctions imposed against Libya
will further increase the- sufferings of the
people there. It reminds us of what had
happened in lraq barely a year ago. So
punish the helpless people for the misdeeds
of their dictator has become the Cardinal
principle of the international diplomacy now.
&t should not be so. People should not be
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subjected to hardships. They should not be
made to pay the penalty for the misdeeds ot
their rulers. We, as an ancient nation, which
had been upholding the dignity of the man-
kind throughout the Centuries, should see
that nowhere on earth the innocent people
are subjected to any king of pressure or
hardship by any power.

Sir, before | conclude my speech, |
would like to mention one morething. Thatis
regarding Botors. We discussed the Bofors
issue in Eighth Lok Sabha and Ninth Lok
Sabha. Again the same issue being raised in
this Lok Sabha. How many hours of our
precious time has been wasted on this one
issue? How many lakhs of Rupees we have
wasted ? Is it the way to conduct ourselves
? istime for self introspection. The time has
now come to think whether we are doing the
rightthing. Were lowering the prestige of the
nation in warldcommunity by discussing this
issue repeatedly. Just because that a bribe
ot Rs. S0 crores have been paidto someone,
nobody knows 10 whom, in the purchase of
weapons, the precious time of this August
House, and the precious money that we are
spending in running the Parliament is being
wasted session after session and Lok Sabha
after Lok Sabha. Is this justified? Forthe past
10 years we are wasting ourtime and energy
in discussing this issue and nauseum ad ad
infinitum. Did such thing happen anywhere
else ? Those who have lung power are
dominating the proceedings everyday. We,
those who are not biessed with lung power,
are not being allowed to speak about the
countless problems of our poorcountrymen.
Nobody is bothered about the plight of the
farmers. it showshow irresponsible we are to
our paople. it is the duty of the Opposition to
see that the government functions properly.
it should see thatthe government discharges
fts duties properly. It is their sacred duty. But
Opposition does not mean that they should
waste the time of the House over repors
which appear in the newspapers. It is an
irresponsible act on the pan of the Opposi-
tion to consume the valuable time of the
House in discussing a trivolous issue.

Sir, once again Ithank you for giving me
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this opportunity and | conclude my
speech.

DR. LALBAHADUR RAWAL (Hathras):
Mr. Deputy Speaker, Sir, the discussion on
the Ministry of External Affairs has been
going on. For the last 2-3 days’ my learned
colleagues have expressed their views on
this subject. | do also want to express my
views in this regard. Though the speakers
who have spoken prior to me have repeated
the subject to some extent. it may be pos-
siblethat| may also repeat. The repeatation
was made on those subjects on which the
opposition was unanimous and wanted that
it should be improved taking it under the
Ministry of External Affairs.

Mr. Deputy Speaker, Sir, there have
been very few occasions in the history of the
Indian foreign policy when it has been dy-
namic, clear-cut and full of tarsightedness.
During the year 1991-92, it has been so
directionless, inert and puzzled that it has
never been before.

16.00 hrs.

There have been epoch making inci-
dents in the World. The Ministry of External
Attairs seemed to be inactive during the
course of these incidents. Gulf war is not a
secret matter. At that time the Government
could not take any decision regarding sup-
portto lraqor Kuwait. The Government have
been allowing U.S.A. fighter aircraftstotake
fuel at Bombay. We could not take a decision
in the right direction. There was an unsuc-
cessfulcoupinU.S.S.R. Atthattime also, we
could not take any suitable and appropriate
decision that would have been in conso-
nance with our foreign policy. | think the
diplomats deputed by us in that country
might have been busy in enjoying Vodaka.
Pandit Nehru had framed our foreign policy.
It was the outcome of his farsightedness.

16.01 hrs.

[SHRIP.M. SAYEED in the Chair|
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We cannot deny it even today. We did
not follow the same policies intrue sense. In
1946, Pt. Nehru had said that india would
keep itself away from the power block cre-
ated by the Super powers. Last time, the
world had to face the world wars. In future
alsothere is every likelihood of a widespread
destruction with greater dimensions. We
believe that peace and freedom cannot be
separated from each other. If freedom is
snatched away, it willhave its repercussions
at other places and could lead to a war like
situation. Pandit Nehru had introduced the
non-alignment policy alongwith President
Shri Anwar Sadat and Marshal Tito. The
model of Pt. Nehru's foreign policy was nota
rigid one.lt was a tflexible policy. ts mixed
economy was its Chief specialty. If there are
some changes going on inthe Government,
the Government should try to mould the
Nehru's model according to the prevalent
situation. Nobody can criticise the language
used in speeches delivered, or in any do
cuments of foreign policy of ourcountry. The
language only cannot sateguard the inter-
ests of the country. The language of the
foreign policy should inherit far-reaching
nationals interests, even though it may not
be much national interests, even though it
may not be much described. It has beenthe
practice and our aim also to portrait or en-
hance the image of a particular man. We
should not indulge in boosting the image of
a particular person, rather all the parties
shouldsittogether andformulate the foreign
policy. Today, we are ignoring the targets of
our foreign policy. On the contrary, the
Government should tormulate the policy to
protect the interests of territorial unity and
integrity. We should create such a favour-
able atmosphere as may strengthen the
peace and stability in our region as well as
promote healthy economic situation. We
shouid draw an out-line in the of economic
welfare of our people. But | am sorry to say
that the Government is being deviated from
fis objectives. Today a significant change
has taken place in the world scenario. It
would have for reaching impact on the for-
eign policy of India. In the revolutionary
change to which the world is moving today,
india should use its foreign policy as an
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instrument in promoting its national interest
in a proper way.

Mr. Chairman, Sir, the speakers who
have spoken prior to me and the people
belonging to my party also, have expressed
their views on the foreign policy. As the hon.
Jaswant Singh has said that there is nothing
new in the report for the year 1991-92. We
have made much efforts to improve the
relations with our neighbouring countries,
but on the contrary, those countries did not
make parailel efforts in doing so. The foreign
policy of india has always been opposed in
regard to neighbouring countries. if we
analyse Indian foreign policy from 1947 to
1991, it has neither solved any national
problem nor protected our national security.
As much as we are making efforts to improve
our relations, they are becoming more and
more complicated. We have sutfered alotfor
improving relations especially with our neigh-
bours. It is not known at what point we are
erring in framing our foreign policy in regard
fo improving relations with neighbouring
countries. Pandit Nehru who was bearing
the torch of Panchsheel principle had died
before time. He went to China to harmonise
the relations with China. But China had
deceived us. We have lost Shastriji in the
matter of Kashmir would improving relations
with Pakistan. Indiraji had sacrificed her life
in solving the problem of Punjab and Ka-
shmir. The country had lost Rajiv Gandhifor
the sake of improving relations with SriLanka.
1am unable to understand as to what we will
gaininfuture in following such type of foreign
policy. Ourborders being narrowed. As much
as we talk of improving relations with our
neighbours. Ourborders are being squeezed
We are much worried about Pakistan.

When we think of improving relations
with Pakistan we sign agreements and hold
negotiations. But after some time all agree-
ments and negotiations break down. The
foreign policy of india centres round the
mutual understanding between the two
countries. Declarations speeches and an-
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nouncements are made but they do not
serve any purpose. There have been agree-
ments but they were made only to be vio-
lated. This was not by us but by Pakistan. |
would like to say that the position of Pakistan
is same as mentioned in this couplet:

“Meri himmat dekhiye, mera salika
dekhiye

Jab sulijh jaati hai gutthi, tir s& ulajh
jata hun mai”

When the Foreign Secretary of Paki-
stan comes to India he speaks all absurd
things against India and we still tolerate
everything. | do not know whether they want
to have triendly relation with India or to have
conflict. They have fanned terrorism in the
Punjab and the Jammu and Kashmirto such
an extent that the entire country is worried.
The Kashmir problem is a cause of grave
concemto all of us and we are anxioustofind
asolutiontait. Ithink perhaps a direction has
been given toimproving relations with China.
But we are also required to remain alert. In
the meeting ot the National Executive of our
party held at Tiruanantpuram a resolution
was passedto improve relations with China,
wherein it was stated that we should take
initiative for agreement with China in the
areas of trade and culture. Solution of every
dispute should be on the honourable terms
to both the sides. 1do notknow as to how the
present Government wants to develop rela-
tions with China. In this regard our party has
acategoric view that our relations with China
must improve. But at the same time we must
have sympathy with the people of Tibet
because we have ancient relations with Tibet.
We haveill-targeted and oppressedthe brave
people to Tibet. It was stated in the joint
statement made by the Prime Ministers of
India and China that the human rights prin-
ciples included inthe United Nations Charter
should be honoured. if we go through the
history of Tibet and the role of China there,
we would come to know that the Chinese
army and Police Killed more than two lakh
Tibetans and they destroyed six thousand
Buddhist monasteries and thousands were
Jailed. We cannot escape by saying that itis
an internal regional problem of China. When
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must keep these things in mind.

Mr. Chairman, Sirwe shouidcontinue to
have same relations with Nepal, Bhutan,
Bangle Desh, Shri Lanka Maldives and all
our neighbours as we had in the ancient
time. lamof the opinionthat the people ofthe
neighbouring countries andtheirleaderhave
doubts about our leaders. They doubt us
because they fear that India tries tc impose
her policies upon them. | would like to re-
quest through you, that our Government
shouldtry to remove their misapprehensions
and allay the fears in this regard.

Mr. Chairman, Sir, our relations with Sri
Lank has been very old but perhaps no other
country looks at us with as muchdoubtas Sri
Lanka does. Similarly, we have always
neglected acountry like Myanmar. We never
made aclear policy towards thatcountry. We
have not contributed to the establishment of
democratic Government there. We hzve
taken no concrete steps to get the Noble
Paureate Ms. Aung San Sukyi free. | would
like to say that India should try to get that
country included in the ‘SAARC’. | my be
wrong, but | must say that the countries of
SAARC look one anether with doubts. We
should consider as to where the fault lies.
The basis of foreign policy of Pt. Nehru was
manifested by his contribution in launching
the non-aligned movement. The aim of the
non-aligned movement was different when
the two big powers were at cold war but now
when the cold war has ended the aim of the
non-aligned movement has changed. But it
does not mean that the spirit behind non-
aligned movement has been sacrificed. For
the prosperity of our people we should also
support the struggle in foreign countries.
ShriAtaljihad stated last time while express-
ing his views that the policy on non-align-
ment cannot be neglected. Our party has
neverneglectedit. He acceptediteven when
he was the Minister of External Atfairs. But
he made it clear that non-alignment should
be made genuine in the changed context. it
was his view and we aiso wantto requestthe
Govemment that efforts should be made to
make It genuine. In the context of our rela-
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tions with the entire world, we should con-
sider as to what should be our relation with
America. We should see to it that America
does impose any conditions on us on some
pretext orthe other. Not only this if America
on the one hand supports our policy regard-
ing Kashmir and at the sometime keeps
supplying arms to the neighbouring coun-
tries we must strongly protest against it. We
shouid think as-to what should be our rela-
tions with Russia, Germany and Israel. As
some of my friends have expressed earlier
the diplomatic relations established with Israel
should be promoted further. | welcome it. It
has also been weicomedby ourparty that we
should have cordial relation with Israel, but
we should not also ignore our old friend
Palestine, It has helped us fromtime totime,
and it will, therefore, like to take our help.
Theretore, lwould like to urge that alongwith
giving recognition tc Israel, we should also
support the cause of Palestine. During the
past few days there has been a lot of discus-
sionon economic policies. | would like to say
something briefly on this subject. India’s
populationforms. One seventh of the world’s
population and the resources are only 4 per
cent.

16.17 hrs.
[MR. SPEAKER in the Chair}

Waeshall havetoincrease ourresources
in accordance with our population but to
seek help from other countries does not
mean that we should mortgage our country.
During last few days it came under discus-
sion that we should take help from other
countries to strengthen the economic set up
of the country. The economic machinery is
rapidly coming up in the worid today. The
European Community is uniting. On the other
hand Japan and American have evolved a
common strategy. Unfortunately our toreign
policy is facing lack of economic machinery.
The success of the foreign policy depends
upon extent to which our internal policies
reflect the economic policies andtheir objec-
tives. f even once we decide to free our-
selves of the policy of any group, then that
we should searchtorthe way of self-reliance
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in an economic way otherwise we shall
continue to behave like that trader who
worships the cow but for the sake of eaming
profits, he continues to go ahead in trade in
the flesh of the cow.

Lastly, Mr. Speaker, Sir, | would fike to
say that the foreign policy should not be
made the policy of any one party. All groups
should sit together and decide amongst
themseives. As just now my colleague, pro-
fessor Prem Dhumal has said that an expert
committee on policy Planning Commission
should be established, which shouldframe a
permanentforeign policy. There shouldbe a
political consensus on the issues of the
foreign policy. We shouldforma single opin-
ion.

The world of two big powers has come
to an end now we should try for a powerful
SAARC'. There is an urgent need to estab-
lish a joint trade centre for the entire region.
| would like to repeatthat we should, watch
the interests of the nonresident Indians from
timetotime, andif itis necessary they should
begranteddualcitizenship., We should make
efforts to strengthen the United Nations
Organisation. Efforts should also be made
for permanent membership of India to the
Indian Security Council. Besides what we
have said in the statement about the devel-
opment ofthe Hindilanguage, which accord-
ing to me is not sutticient. We should make
more efforts in this direction so that our
nationallanguage is more, popular inforeign
countries.

Efforts should also be made that our
neighbouring countries more especially
Pakistan should follow the Shimla agree-
ment. if Pakistan violates the Shimla Agree-
ment then it should be given retaliatory reply.
We should also see how our country’s wealth
whichis lying in foreign banks can be brought
back and for the future also we shall have to
formulate a policy so that nobody can de-
posit the wealth of this nation in foreign
banks under any circumstances.
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Mr. Speaker, Sir, with these words, |
thank you very much for giving me time to
present my views wishing a short period of
time.

SHRI PIUS TIRKEY (Alipurduars): Mr.
Speaker, Sir, | am unable to support this
toreign policy. | have something special to
say in this connection. People from all our
neighbouring countries especially Butan,
Nepal and Bangladesh migrating into our
country and it has become a serious problem
torus | would like to draw the attention of our
Minister of External Affairs that the smal!
countries in our neighborhood also have,
some problems. Since india is a vast coun-
try, that is why it becomes necessary for us
to pay attention 1o the problems of our neigh-
bouring countries. If we do not pay any
attention to their problems, andif our foreign
policy towards them is not sympathetic we
may have to face sericus challenge in the
nearfuture. We people shallget eiitangledin
some new crisis. {Interruptions)

Today agitations are being held in the
vicinity of Bhutan and all the men of Nepali
origin are being whisked away from Bhutan
and after running away from there, they are
sneaking in to India everyday by which we
are getting and our problems are increasing.
The law and order situation intea gardens is
disturbed. We have an open border near
Bhutan rather the boundaries of two coun-
tries meet in one city, there is a single pas-
sage over there and a single wall serves as
apartition between the two countries. Today
the situations has arrived at a stage that
every king of terrorism is on the increase
there. Many people sneak into India from
Bhutan and the people of this country cross
over to Bhutan. Although Bhutan is a small
country, the way people are coming in an
unauthorised mannerinto ourcountry every-
day from Bhutan and Nepal because of
which all our arrangements to prevent infil-
tration are failing and there is disorder.
Therefore, | would request the Minister of
External Affairs to arrange a meeting of the
External Affairs Ministers of Bhutan, Nepal
and Bangladesh at the earliest and considgr
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requirements and our problems.

The hilly brooks which flow from Bhutan
our country are damaging the tea garden
inhabilition are ruined and there is heavy
damage to agriculture as well. Qurprobiems
will go on increasing unless we do not sort
our a new scheme after discussing with
Bhutan. Till then any hypothesis will not
materialize. So ! request you that when we
are facing new problems everyday people
are pouring in on humanitarian grounds, we
cannot send anyone back as is done by
Pakistan. More than 5 lakhchakma refugees
from Bangladesh have settied here but the
Government ol india is silent the with regard
10 talks with Bangladesh on this issue, al-
though it has become a serious probiem for
us. The function of our External Affairs Mir.-
isteris not only to go on tour to countries like
America, Britain and Honolulu he should
also pay attention to the problems and hap-
pening within the itself. A meeting of the
Externai Affairs Ministers of alithe countries
i.e. Bangladesh, Bhutan and Nepal may be
held and they may be asked o put across
their prebiems and sort out a solution. No
salution is possible unless their problems
rnown and discussed. The problem of the
rivers cannot be solved. Because of that our
environment is continuously polluting. We
should sae how we can use those drains te
ouradvantage. We shallhavetotalktothem
regarding this issue. They are all small, self-
respecting countries. They have wealth in
various forms, we should learn something
from them. 1t is better to sit together and
solve the problems of India. If we do not do
so our problems will go on increasing. We
are experienced and we have already sul-
fered so much. Many people are coming
here everyday, how shallwe feedthem? So
many people are already here. | come from
Alipurduars and | am very familiar with the
situation over there. if any bungling takes
place over there, we may lose Assam. it will
be isolated. Our border with Bangladesh and
Bhutan has become a very sensitive area.
So our External Affairs Minister pay visits
foreign countries, we should see to the prob-
lams of the country and those of the neigh-
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bouring countries and make efforts to find a
solution to those problems.

Sir, the problem of the chakma refugees
and tribalis is flaring up. Secondiy inspite of
my request and demand the Government
has taken no measuretill date. It appears the
Central Government has p5k! no heedto it.
Children are dying and starvation is at its
peak, but the Government is the least con-
cerned. The Government is of the opinion
that they cannot be returned back to their
native country because it is not befitting to
humanity. For the sake of humanity, they
cannot be sent back to Bangladesh. My
submission is that if the Government cannoct
send them back to Bangladesh at least they
canbeexchanged. Iffive lakh refugees have
come from here, the same number of per-
sons should be sentthere. The Government
can do i, but it is doing nothing such a
situation is multiplying our probiems.

Mr. Speaker, Sir, i have been saying it
repeatedly that this is a very serious prob-
lem. Thereforethe Government should give
an assurance that it will hoid meeting with
the countries like Nepai, Bangladesh, Bhu-
tan etc. and will try to solve this probiem.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): Thank you, Mr.
Speaker, Sir.

Mr. Speaker Sir, permit me, at the very
outset, 10 axpress my deep appreciation and
gratitude for the contributions made by the
hon. Members from all sides of the House.
They were vary critical and at the sametime
an incisive loon into cur foraign policy wiil
undoubtedly contribute iri the formulation of
the policyintuture as it hadcaniributadinthe
past. We look with great atiention to what
this House says. Sir, may i immed:ately
advert io an aspect tha! appears to me to
have been a furdamental aspect that has
emerged from this discussior ? That aspect
is this that whilst the international scane has
undergone changes and indaeed, radical
changes, there had been a tracition in this
country for four decades or 50, the tradition
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of a consensus approach to the foreign pol-
icy, the tradition of a national consensus
backing ourforeign policy. | see thattradition
today, | saw it the other day and | saw it
throughout this debate the national consen-
sus of foreign policy inspite of the radical
changes that have taken place in the worid,
the national consensus on the indian foreign
policy reflected in this Parliament which
undoubtedly reflects the country as a whole.
That national consensus is here and it was
shown by all sections of the House and that
is, indeed, the most heartening aspact that
has emerged from this debate.

We are with the Opposition; we are with
all sections of the House when they say that
- the new intemational scenario does indeed
provide an opportunity and we need the
opportunity andthe opportunity of democra-
tisation of the interational order should not
be lost. This is the time in which real democ-
racy in international relations, justice and
equity must prevail and can prevailand large
and small countries, powerful and not so
powerfulcountries may and can be treated in
the footing of equality. Let us march to-
gether, big and small, powerful and not so
powerful, rich and the poor. Let us march
together in the new era of international rela-
tions. In this spirit of fraternity of the interna-
tional community, it is possible that this can
be done and therefore, we are with you, we
are with the Opposition and we are with all
sections of the House when we speak of
democracy of the international order.

We are also with the House and the
Opposition when we speak about democra-
tisation of the most imporntant instrument of
the international order of international op-
eration, that is, democratisation of the United
Nations Organisation itself. Of souse, inthe
contest of democratisation of the UN, ques-
tions such as expansion of the Security
Council, which is supreme, as it were the
executive organ of the United Nations, is
important. But no less important, as has
been pointed our on more than one occasion
over the last couple of days, is the question
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of having an international order which ad-
dresses itself to regional, local problems or
otherwise in a non-selective manner, in a
manner that is based on intemational legal-
ity and in a manner which cuts across the
globe and deals with situations on merit and
law, as | have said, on well-established prin-
ciples of justice and equity.

Sir, the debate has esfablished this
consensus and indeedthis unanimity of views
on the relevance of the non-aligned move-
ment. the non-aligned movement was naver
predicated on the cold war or onthe confron-
tationbetween the superpowers. The prem-
ise on which the non-aligned movement lies
and indeed, the raison d'etre for the non-
aligned movement is a need of those coun-
tries which had recently acquired independ-
ence, to preserve their political independ-
ence andto strengthentheir economic inde-
pendence. We see today the need for the
non-aligned movementto continue because
we see today the need for the non-aligned
movement to fulfil its untinished task, if may
say so, because the agenda remains unfin-
ished in many fundamental aspects—the
question of disarmament, the question of
development, the question of environment
and not the least of all, the question of
economic and social progress and prosper-

ity.

As we see it today, the end of the East
Waest confrontation and the new collabora-
tive relationship between the two super
powers or the two former super powers and
indeed the era of collaborative relationship
that has now arisen among all the great
powers is very much welcomed by itself. But
then, we must be alert to the danger of a
sharper North-South divide in the absence
of corrective action. In our view, the South
should not be marginalised in the interna-
tional fora when major political and eco-
nomic decisions are made. Therefore, itis in
this context of what | have said that the non-
aligned movement, the principles of non-
aligned movement, the ra/son d'etre of non-
aligned movement continues and need for
non-aligned movement to be as strong and
as effective as before, nay, much stronger
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and more effective than ever before still
remains, and this is a concept and this is an
dbjective that we fuily support and encour-
age.

. . Havingsaidthis, may |nowturntosome
of the specific issues that have been raised
in the course of the debate? A major priority
of this country’s foreign policy, as indeedthe
foreign policy of all the countries, is its rela-
tionship with its neighbouring countries. We
are very kéen and have always been very
keen for having best of relations with our
neighbour. We have, in a manner of speak-
ing many common aspects. We are one
people in many aspect because we have
»culturalties and we have economiclinkages.
And where we do not have economic link-
ages, we have good reasons to have eco-
nomic linkages. In many respects, there-
fore, the fraternal spirit that we advocate for
the intemational community as awhole, that
fraternal spirit must prevail even more vehe-
mently in our own neighbourhood, in this
region, in this sub-continent and therefore
the relations with our neighboors and the
strengthening of these relations are of prior-

. ity in our foreign policy objectives.

We look at the relationship with our
neighbours from two places. One is the
multi-lateral plane and that is basically
through the regional arrangement of the
SAARC and the other is, of course, the
bilateral plane. As far as SAARC is con-
cerned, | would like to submit here that the
recent SAARC Summit held in Colombo last

" December, we hope, will impart economic
content togrowing cooperation amongst the
South-Asian countries within the SAARC
framework. Alleviation of poverty has been
accorded the highest priority by the Summit
leaders who agreed in Colomboto set up an
independent South - Asian Commission to

_study and report the next SAARC smmit its

" recommendations on poverty alleviation In

* ‘South Asia. With these developments, it is
expected that SAARC will be more respon-
sive to the needs and aspirations of the

Jreople of South Asia.

As far as bilateral relations are con-
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cerned, over the last one year or so, there
has been, by and large, generally speaking,
a substantial upswing in these relations. |
could mention, for instance, Indo-Nepalrela-
tions. In the course of last one year and
indeed more than one year indo-Nepal rela-
tions have not merely been normalisedbut in
the recent past, have been strengthened
and intensified.

During the Nepalese Prime Minister's
visit to India in December 1991, substantial
progress was made in identifying concrete
areas and mechanisms for mutually benefi-
cial bilateral cooperation. As many as five
treatises and agreements were signed be-
tween the two countries for cooperationin a
large number of areas such as trade, transit,
control of unauthorised trade, agriculture,
education, Science and Technology. A
number of decisions were taken forcoopera-
tioninthe key area of water resources devel-
opment. Thus the two countries are moving
towards a new era of mutually beneficial
bilateral cooperation.

In short I may say that our relations with
Nepal are at a splendid high level keel and
perhaps they have never been as good as
they are now. We would indeed improve on
this spirit of fraternity and cooperation for
further benefit of both our countries and

pecple.

As far as Sri Lanka is concerned, the
meeting between our Prime Minister and
President Premadasa in December 1991,
onthe occasion of the SAARC Summit, gave
a further boost to bilateral relations and
enabled discussion of issues of concern. It
was agreed that Sri Lanka would take back
Tamil refugees presently in India who were
desirous of retuming voluntarily to their
homeland. As of now, approximately 15,000
have returned and the movement is continu-

ing.

We have tcken up with the Sir Lanka
Govemmentincidents of attacks by SriLanka
Navy on our fishing vessels which stray
beyondthe maritime boundary. Assurances
have bean recsived from them that such
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instances will not recur. At the same time, it
is necessary that our fishermen be advised
toconfine theirfishing activitiestothe Indian
side of the maritime boundary. And, whilst |
say this, we are at the direction of the Prime
Minister in the process of seeting as to what
we can do within the existing legal frame-
work to improve upon the possibility of fish-
ermen to fish in some of these areas which
we are now discussing.

Now, Icome to Pakistan. Unfortunately,
in spite of ourgood wishes and in spite of our
keen desire, | amnotinapositionto reportto
the House that our relations with Pakistan
are in a very good condition. The crux of the
problemremains Pakistan's continued sup-
port to terrorism and subversion directed
against the Indian States of Jammu and
Kashmir and Punjab. Assurances conveyed
by Pakistan in this regard remain to be
transiated on the ground. Pakistan has also
been attempting to internationalise the Ka-
shmir issue and in this effort has misrepre-
sented and distorted the situation in the
Valiey through false propaganda.

On ourpart we are willingto discuss and
seek a peaceful resolution of all issues with
Pakistan. But it is evident that meaningful
discussions on bilateral issues specially on
the more complex questions, can only be
held once Pakistan stops its interference
ancsupporttoterrorism. This support, which
istotally unaccepiable, vitiates the climate of
biiateral relations and is not conducive to
promoting mutualtrust and confidence for a
purposeful dialogue.

Pakistan’'s attempts to internationalise
the Kashmir issue are in tctal violation of
their commitments under the Simla Agree-
ment. These efforts oniy servetocomplitate
the situation further.

We would once again like to urge the
Government of Pakistan tc refrain from ac-
tions that undermine the process of bilateral
dialogue ahd to join us in efforts to establish
tension free and good neighbourly relations
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in the interest of the peoples of the two
countries and peace and stability in the
region. -

Sir, | would not go in detail into_our
relations with each and every neighbour
country in view of the paucity of time but it is
important that | should mention about our
relations with China, a subject which has
been repeatedly emphasised by several hon.
Members. The improvement in our relations
with China acquires additional significance
in the light of recent changes in the world
situation. Chinais ourlargest neighbourand
we are two of the world’s largest developing
nations. Our dialogue with China is aimed at
strengthening of mutual understanding and
the peaceful resolution of all outstanding
questions. There is a steady and positive
momentum in our dialogue with the Chinese
leadership at the highest political level. We
are finalising the visit of the President of the
Republic to China in the near future.

Similarly, Sir, We attach great impor-
tance to our relations with Japan. A number
of high-level exchanges have led to the
overall expansion of bilateral reiations and
generated further momentum inthe political
and economic dialogue between the two
countries.

We appreciate the support extended by
Japan during the critical period of our bal-
ance of payments crisis last year and have
thanked the Government of Japan for the
timely assistance. The Ministry is also work-
ing on the visit of the hon. Prime Minister to,
thatcountry. When itis agreed atthe highest
level, this visit will take place in the near
fulure.

Sir, Iwould like to justtouch here on the
problemthat has been repeatedly mentioned
and that is the issue of establishment of
diplomatic relations with Israel. Iwould like to
say this in this context, the changed interna-
tional political environment and start of the
Arab Israeli dialogue on the West Asia peace
settlement were among factors which
weighed in favour of India’s position to es-
tablish diplomatic relations with Israel. This
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ision does not imply any dilution of In-
dia’s traditional support for the rights of the
Palestinian people or its close allies or our
close relationship with Arab world to which
“waremain fully committed. On the contrary,
we believe that if it is to continue, we have to
- continue to play a role in the politic of the
region which is essential for us to have a
credible access to both sides to enable us to
. articulate our point of view more etfectively
and directly; and concretely these aspira-
tions and these executions have come true.
Because, after all, we established diplomatic
rglations with Israel. To begin with both the
co-sponsors of the Middle East Peace con-
ference have welcomed our participation in
this Conference and so also, Israel and the
PLO. Infact, the PLO was really the firstto do
so.

Sir, it is worthwhile mentioning that as
far as the United States of America is con-
cerned, it is our largest trading partner and
an important source of foreign investment
andtechnology. ltis even more important for
the houseto appreciate that the United States
‘of America has recently, in recent times are
highly supportive of our position of terrorism,
onthethreat of Pakistan's nuclear ambitions
and our concerns in the international finan-
cial institutions over which they have a
considerable voice. They are also even
supportive to our endeavours and to our
objectives. This is a qualitative change and
a change which we welcome and a change
which definitely contributes in a very marked
‘manner to improve, in fact strengthening of
therelations between the two countries. Ve,
inthistrend are looking forward and we have
reasons to look forward to further strength-
ening of bilateral relations between the two
countries.

++  The erstwhile Soviet Union has now
dissolved itself and given rise 1o filteen new
countries. Our overall approach over these
developments has been based on our policy
to build up the rich investment of friendship
and co-operation which we have enjoyed
with the erstwhile Soviet Union. However,
the situation on the ground has changed. Oid
equations and arrangements would be sus-
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tained and strengthened to the extent that
they are still mutually acceptable and desir-
able At the same time, now, arrangements
are being formulated to direct the overall
relationship forward.

In the context of Europe, Europe as
such have become—it was already impor-
tant, with a unified Europe or unification in
the process of completion today even more
important not only for India but alsofor allthe
countries of the world. These are develop-
ments that we are monitoring. The Prime
Minister and other high leveldignitaries have
been in contact with several of the European
Leaders andthis has benefitedthe country a
great deal in terms of our relationship with
Europe which is important politically to the
world and to all countries and | may say as a
conglomerate or as a unit which is really our
largest trading partner and not as an individ-
ual country. lt is a source of investment.

| would like to mention here special
developments as far as the United Kingdom
is concerned andthe developments really to
the extradition Treaty and then agreement
with the United Kingdom for confiscation of
terrorists’ funds which we havefinalised and
we expect will be singned shortly.

These agreements constitute a mile-
stone in Indo European cooperation to curb
anti India terrorism and will preclude United
Kingdom as a safe heaven for anti-indian
terrorist activity. We hope to strengthen
cooperation with other major European
countries as well in tackling the problem of
terrorism.

On the question of South Africa. in
consonance with the decisions taken at the
Harare Summit, we have removed all restric-
tions including the Consular and visa and
other restrictions on people to people con-
tact. We are working out on the possibility of
direct Air India flight to South Africa; and this
is all in terms of the decision taken at the
Commonwealth Summit in Harare and in
terms of the Commonwaalth decision also
we have proceeded further in selective lifting
of this sports boycott. And as the House
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knows, a cricket team from that country was
here and Indianteamis also expectedtotour
South Africa laterthis year. The Government
is monitoring developments in South Africa
very closely, Particularly the progress being
made in the Convention for a Democratic
South Africa with regard to the formation of
an interim government on which the black
majority would be represented. Further prog-
ress in the negotiating process will certainly
allow for grate interaction with South Africa
both at the people-to-people and govern-
mental levels.

Hon. Members particularly Shri Atal

Bihari Vajpayee, Shrimati Geeta Mukherjee
and others- she is here in the House now—
have been consistently raising a question of
what we are doing for the students in the
erstwhile Soviet Union. Shrimati Geeta
Mukherjee, in fact, has written to me about
the problems of the students in Bulgaria. |
will pass on the detailed imformation to her
personally on this specific aspect. But | may
state here that the approach particularly of
what we are doing for our students in the
orstwhile Soviet Union is that we are taking
maximum interest in their welfare and that is
as it should be. It is our duty to take great
interest in the welfare of our citizens abroad
at alltimes and particularly soitis our bounden
duty to do it as we see when they are young
people, students and therefore with very
very limited resources economically or in
terms of contacts. Therefore, what we have
done is | do not want to go into great details.
In brief, what we have done is as follows:

The Reserve Bank of India has issued
necessary authorisation where by students
already inthe Republics of theformer USSR
can receive 50 dollars per month in Indian
rupee in India . This is expected to tully take
care of the problems of purchasing power
inadequacy and most reasonable demands
for hard currency payments,

Parents/guardians may also send PTAs
through Air India by paying in rupees for the
return/holiday of their wards. The RBI has
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issued necessary instructions to the banks
and ADs to accept such requests on produc-
tion of requisite papers. This is also ex-
pected to take care of the problem of non-
confirmed bookings.

Now the most important thing is that we
have advertised and announced that stu-
dents going now to the Soviet Union or
interns to go to the Republics of what was
erstwhile Soviet Union should desist from
doing soin view of allthese problems. If they
doit, it will be very verydifficult for us indeed
to take care of them in the manner that w2
are doing for the people already there.

Our Embassy in Moscow and other
Missions have also been instructed to take
up the matter with the new independent
Govemnments with the request that as indi-
vidual successor States they should abide
by alithe contractua! obligations in respect of
Indian students so as to ensure their aca-
demic career are not adversely affected.

One last word and | have done and that
concerns the complaint of issuing passs-
ports and our passport services. The com-
plaints are partly genuine. But, on the other
side, the number of passports that are being
issued has increased tremendously, multi-
plied afewtimes overthe last couple of years
without any increase in the staff strength. it
isinthis contextandin the context of the fact
thatthe cost in spite of what one hon. Member
has pointed out, is much more than the
income we get from passports. Forinstance,
the cost of the booklet itself is around Rs.
100/-. This situation cannotcontinue anditis
in this context in the other context of improv-
ing the passport services that we are taking
some steps.

SHRI RAM NAIK (Bombay North): You
should issue more passpons.

SHRIEDUARDO FALEIRO: We will do
and we will issue more. With the permission
of the Hon. Speaker we will make efforts 1o
introduce the necessary legislation to amend
the Passport Act, if possible in the course of -
this session itself.
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SHRI RAM KAPSE (Thane): You have
to increase the staff.

SHR! EDUARDO FALEIRO: We will.
We have allthe goodwilltoincrease the staff.
We need your support with the Finance
Minister.

SHRI RAM NAIK: If the Finance Minis-
ter is not supporting you, who will support
you?

SHRIEDUARDO FALEIRO: We will do
something to improve the matters.

SHRI OSCAR FERNANDES {Udupi):
People do not mind paying a littie more, but
they want the passport within 30 days be-
cause it is a question of providing employ-
ment to nur people. Also, it is a question of
our getting foreign exchange. | entreat upon
our Minister to take immediate action in this
regard.

SHRI RAM NAIK: Even in a city like
such, we are not getting passports even
within 90 days.

SHRI EDUARDO FALEIRO: | do want
togive any justification. There couldbe many
justifications. Butthe point is that a citizen is
entitledto get a passport within a reasonably
short period of time. | will review the position.
I do not give any reasons. (/nterruptions)

SHRI P.C. THOMAS (Muvattupuzha):
Mr. Minister, there is also a question of the
laminating machines.

SHRI BUTA SINGH (Jalore): We want
that the people should be able to get pass-
ports without any humiliation.

SHRI P.C. THOMAS: The lamination of
the passports is taking time. (/nterruptions)

MR. SPEAKER: Not like this. Then
everybody will get up.

SHRI EDUARDO FALEIRO: | am very
much embarrassed having taken so much
time.
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SHRI P.C. THOMAS. There are lami-
nating machines in the passport offices but
many of them are not working, and because
of that the issuance of passports is being
delayed. lknow an example of the Coaching
Passport Office. | want the hon. Minister to
enlighten us on this point.

SHRI EDUARDO FALEIRO: Our staff
has problems because it has not been in-
creased. We have problems but we are
working this out. Andone thing is, it iz not just
a question of increasing the sta!f or staff
problems; butthe management of the whole
operation has to be improved.

We are also appointing an independent
agency to suggest a restructuring overall, of
the passport services, to submit a report
within six months. We will keep the House
informed and in the meanwhile we will do all
that we canto meet genuine demands ofthe
Members of different sections of this House.

SHRI RAM KAPSE: Should | remind
himthat he has not referred to the Afghani-
stan issue?

[ Translation]

SHRI MADANLAL KHURANA (South
Delhi): Mr. Speaker, Sir, the passport office
of Srinagar, which at present is located in
Delhi, may be shifted to Jammu.

[English)
MR. SPEAKER: Please sit down.

SHRI RAM KAPSE: What about the
proposal to take over the Indian Council of
World Affairs?

MR. SPEAKER: This is not an issue.
Please sit down. Now, the Prime Minister.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO) Several hon. Members
were justifiably exercised overthe difficulties
that have crept in the contract with Glavko§-
mos of Russia for the supply of Cryogenic
engines and related technology.
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| though | should take the House into
confidence on this because this is one of the
most important projects that we have and lot
of our progress, particularly in the field of
education, remote sensing, etc., which are
all for peaceful purposes, would depend on
our capability for launching our vehicles into
the orbit with our own technology.

An important objective of India’s space
programme has been the acquisition of
capability to launch satellites into geo-syn-
chronous orbit. This is crucial to our develop-
ing our developing our telecommunications
network, improving weather forecastingtand
conducting resource surveys through re-
mote sensing.

The INSAT series of sateliites falls
within this category. The INSAT-I sateiiites
have been launched using facilities pro-
vided by friendly countries like the USA and
France. However, as we planned to launch
several of the more sophisticated INSAT-
satellites in the coming years, development
of indigenous capability to launch satellites
using our own rockets becomes an urgent
requirement, particularly since cost of launch
services has also increased signiticantly.

In order to develop this capability, the
acquisition of hardware and technology
pertaining to a Geo-Stationery Launch
Vehicle (GSLV) using what is known as a
cryogenic engine , is of critical importance.

Development of this technology in de-
velop countries had taken around 10 years.
f allthe elements of the research and devel-
opment programme were 10 be undertaken
indigenously in India it would have taken us
an estimated eight years to achieve inde-
pendent GSLV launch capability. However,
if the segments complaining the cryo engine
and related technology were obtained from
friendly countries, the same capability could
be acquired in only five years with none of
the risks of failure and delays inherentin any
R&D programme within the country. So, this
is the comparative advantage, Sir. ltisnotas
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if we cannot do it . It is not an impossibility.
This is the point | wouid like to stress in the
first instance.

In August 1990 the space commission
had approved a plan developed by ISRO for
acquisition of cryo engines andreiated tech-
nology as part of the GSLV programme
relaying entirely on indigendus eftorts. The
project wouid have been spread over a pe-
riod of seven 1o eight years, as | said, at a
total cost of Rs.756 crores. Now this is on
side. This is our own programme if we really
want to take it uo ourselves.

Negotiations were held in paralle! be-
tween 1988 and 19SC with three foreign
parties-General Dynamics of the US, Ari-
anespace of France and Glavkosmes of
Russia for the for the acquisition of cryo
engines and related technology. Our re-
quirement was forboth equipment as well as
technology, since without technology the
aimof building up our own indigenous capa-
bilities would not have been served.

The General Dynamics offered to sell
completa cryogenic engines but did not offer
totransfertechnology. Since this feli short of
our requirements, these negotiations were
terminated in March 1990.

Arianespace of France and Glavkos-
mos of Russiawere initially reluctantto trans-
fer technology but ventrally agreed to do so
. The offer from Arianespace, made in Octo-
ber 1989 entailed a total cost of Rs. 710
crores and despite further negotiations, the
firm indicated that it might be able to reduce
the price at most by about rive to ten per
cent.

Glavkosmos of Russia, on the other
hand, offered the same equipment andtech-
nology; ata cost of Rs.235crores. 710, 235-
that is the difference, Sir. This offer was
mace in October 1990 . The equipment and
technology, when integrated with other in-
digenous elements of the GSLV programme,
would have been within the Rs. 756 crores
estimated for a fully indigenous project,
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approved earlier by the Space commission
. The Space commission evaluated the
Glavkosmos ofter as pan of its efforl to
hasten the acpuisition of indigenous GSLV
capability. It was felt that Glavkosmos offer
would enable this country to achieve GSLV
capability within a shorter time frame as |
have just explained . The technology being
proven there would be less of the risks
involved in the R&D programme if we had
taken it up ourselves. Furthermore accep-
tance of the Glavkosmos offer would not
entail any additional expenditure.

17.00 hrs

Based on this evaluation the Space
Commission decided to accept the Glavkos-
mos offer in October, 1990 and the Cabinet
approved signing the contract with Glavkos-
mos in November, 1980. The Contract was
finalised and signed in January, 1991.

iwould now like to explain to Members
the relevance of the so called Missile Tech-
nology Control Regime (MTCR)to the con-
tract with Glavkosmos.

In 1987 the US and six other western
countries adopted the Missile Technology
Control Regime aimed at, what they called,
“restricting the proliferation of missile and
related technology”. The bench mark
adopted for applying the MTCR was to re-
strict trarcfer of missile and technology
capable of delivering a minimum of 500 kg
payloadto adistance of atleast 300kms. Itis
relevant to note that the guidelines specifi-
cally state that they are “not designed—this
is important—to impedenational space pro-
grammes or international cooperationin such
programmes as long as such programmes
could not contribute to nuclear weapons
delivery systems”. This is a very clear stipu-
lation there.

Thecryogenic engines and relatedtech-
nology are meant for our civilian space pro-
gramme. They do not and cannot have any
military application. In offering its cryogenic
engine, Centaur, to the Indian Space Re-
search Organisation (ISRO), General Dy-
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namics of the US had confirmed earlier that
“Centaur is a non-storable upper stage and
is not practicable as a weapon system”. So,
they themselves have certified that what we
were really seeking to obtain fromthemwas
entirely peaceful.

Both the French and Russian firms had
sought assurances of civilian use this is
generally done non-diversion and—non-
transter to third countries to satisfy MTCR
guidelines. In the contact finally signed with
the Glavkosms, ISRO has given these
commitments precisely because our pro-
gramme is for peaceful purposes only.

The Russian side has informed us re-
cently, just a few days back, and as a result
of which I believe the questions arose in this
Housethat they want a “pause” in the imple-
mentation of the contract and further techni-
cal discussions with India on the subject.
The contract has not been suspended nor
cancelled so far. Our Secretary for Space is
now in Moscow for technical discussions
requested by the Russian side. In fact, the
Russian Ambassador told us that they want
onlyfurthertechnicai discussions. Evidently,
it means that some objections have been
raised as to the technical sort of safety of this
programme or this engine or this transac-
ticn, whichever way you iook at it, and proba-
bly they need further confirmation, assur-
ances or being convinced at thetechnical
level. This is what it amounts to as we were
told.

Those discussions are taking place right
now. Our Secretary for Space is there. He is
sending us reports which do not indicate so
far that there has been any insurmountabie
difficulty in the discussions or we may have
to call it off or anything like that. So, | wouid
nottakethat view at this moment. lwould say
that the discussions are going on and we
hope that they will tructity.

| would like to assure this House of our
continuing commitment to achieving self-
relianca in field of high technology particu-
larly in areas like space which have a major
bearing on our economic development. We
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have had very fruitful cboperation in peace-
ful application of space technology with
several countries including the erstwhile
Soviet Union, France and the United States
and now Russia. We would like to continue
such cooperation to our mutual benefit.

However, we always have the alterna-
tive to develop the technologies we require
indigenously, although this may entail a
longertime frame, and in some cases higher
cost. We are determined to do so.

| may add, Sir, that sometimes tempo-
rary difficulties that we encounter in obtain-
ing something from abroad, themselves
become a boon. They give us the additional
urge to develop it ourselves. This has hap-
pened before, this can happen again. So,
there is really no cause for any concern on
the part of the Members. However, | am
aware of the concem which they have ex-
pressed and we are fully alive to the situ-
ation.

SHRIJASWANT SINGH (Chittorgarh):
Sir, just one request about the latest situ-
ationin Afghanistan. 1do understandthatthe
hon. the Minister of State did make a brief
reference to that. But it is a continuing
problem and we also expressed our con-
cern. So, if either the hon. Prime Minister or
the Minister of State can shed some light on
the situation in Afghanistan, it would benetfit
the House.

SHRI P.V. NARASIMHA RAO: Sir, it is
very uncertain. lwould not make a staterment
as of today. May be after a few days when
this situations is little more clear, | would
come to this House or the Minister of State
will come to the House with a statement.
Right now it is very difficult to make any
statement.

MR. SPEAKER: Now I shall put....
(Interruptions)
SHRI BASUDEB ACHARIA (Bnakura)
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Sir, oneclarification. The Prime Minister has
not stated about the supply of rice to Cuba.
He has not reactedtothe pressure fromUSA
to stop the supply of rice to Cuba. This was
referred to here.

SHRIP.V.NARASIMHARAOQ: Sir, there
has been an offer that the Qommunist Par-
ties or one of the communist Parties wanted
to send rice to Cuba .. .(/nterruptions)

AN HON. MEMBER: Collectively.

SHRI P.V. NARASIMHA RAO: Collec-
tively. We will combine the rice that we are
sending, with their rice ... (Interruptions)

SHRIBHOGENDRA JHA: (Madhubani)
Yes, the Communist Parties will do, not only
for Cuba. But we want you not to fail in your
words. The Government of India must be
serious in the fulfillment of its own words.
That we want to know fromyou ... (Interrup-
tions)

SHRI P.V. NARASIMHA RAO: That is
what | have just said that there was a report.
There was some hurdle sough to be placed
in this. But then that was withdrawn. That
has no longer any relevance to our helping
Cuba. We can do it only within our own
limitations. | had discussions with the For-
eign Minister of Cuba when he came here.
He is a very old and dear friend of mine. So,
this matter is being sorted out.

SHRIINDERJIT (Darjeeling): Sir, would
the Prime Minister shed some light on the
question of Dr. Najibullah? Has he shought
asylum?

SHRI P.V. NARASIMHA RAO: Sir, we
are in almost hourly touch with the situation
there. |would not venture to make any state-
ment just now. At the earliest opportunity we
are able to do so, we will come to the House.

MR. SPEAKER: Now | shall put all the
Cut Motions moved to the Demands for
Grants relating to the Ministry of Extenal
Affairs to vote together, unless any hon.
Member desires that any of his Cut Motions
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SHRI SUDARSAN RAYCHAUDHURI
(Serampore): Sir, | want my Cut Motions
No.1,2 and 3 regarding Indo-US relations to
be put to the vote separately.

MR. SPEAKER: | shall now put Cut
Motions No. 1, 2 and 3, moved by Shri
Sudarsan Raychaudhuri to the vote of the
House.

Cut Motions 1 to 3 were put and nega-
tived.

MR. SPEAKER: | shall now put all the
other cut motions to the vote of the House.

Cut motions Nos. 141022, 30t0 37 and
46 to 56 were put and negatived.

MR. SPEAKER: | shall now put the
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Demands relating to the Ministry of Extemnal
Affairs to the vote of the House.

The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President,
out of the Consolidated Fund of India,
to complete the sums necessary to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1993,
in respect of the heads of Demands
entered inthe second column thereof
against Demand No. 24 relating to
the Ministry of External Affairs.”

The motion was adopted.

Demand for Grant in respect of Ministry of External Affairs fopr the Year 1992-93 voted by

Lok Sabha
No. of Name of Demand Amount of Demands for Amount of demands
Demand Grants on Account for grants voted by
voted by the House the House
on 26th March 1992
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
1 2 3 4 5 &
24. Ministry of External Affairs -
Ministry of External
9952,00,000 1150,00,000 49760,00,000 5751,00,000

Affairs
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STATUTORY RESOLUTION RED
APPROVAL OF THE PROCKAMTION IN
RELATION TO THE STATE OF
NAGALAND

(English)

MR. SPEAKER: We now take up the
discussion on the proclamation with respect
1o Nagaiand. ShriBasu Deb Achariawason
his legs.

(Interruptions)

MR. SPEAKER : You can see the
welcome you have received. That is be-
cause you have impressed them with your
speech. You have spoken for 28 minutes. |
hope you will complete your speech soon.

{Translation)

SHRIBASU DEB ACHARIA (Bankura)
:Mr. Speaker, Sir, lwilinotspeak too much,
| will speak for just 15 minutes orly . Mr.
Speaker, Sir, that day | said that President’
s rule has been imposed in nagaland and
after it in the light of the authoritative action
taken by the Central Government we de-
manded and submitted an appealto you also
to make Government understand and sug-
gest that imposition of President’ rule in
Nagaland is a violation of the Constitution
and dnggers to withdraw the motion moved
by the hon. Minister of Home Affairs. The
previous Governor of Nagaland acted in
accordance with the Constitution and safe-
guardedthe Constitution ,so, itis the duty of
the Government to sendthe Governor back
1o Nagaland and protect the Constitution.

Mr. Speaker, Sir, we wantto know the
outcome and details of the dbate and the
reponse of the hon. Minister of State in the
Ministry of Home Afairs, after anotice was
brought to this House that day.

What were the reasons these comp
lledto impose Presidential rule in Nagaland
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under Articié 356 of the constitution ?in this
connection his statemént was:

(English\

“Kr. Jacob: The Constitutional Break-
Down which is the requirement under
article 356 was very much visible
there. That is why, anticle 356 come
in. It is because the Constitutional
break- down is there. That is what |
have said. The Governor informed,
there is no Stability in the Govern-
ment. *

[Transiation)

Mr. Speaker, Sir, till the time of the
statement and reply of the Minister of State
in the Ministry of Home Affairs we had not
receivedthe report of the Governor. Though,
we always demandedthe Governor's report.
Yet We did not getit till then, but when we
received the Governor’ s report and tried to
lookin into statement and reply ofthe hon.
Minister of state in the Ministry of Home
Affairs , we found that there is great defer-
ence between the contents of the Gover-
nor's report and the reply of the hon. Minis-
ter. If you look into the report of the
Governor Minutely, you will find that no-
where in the reportis mentioned nor is
there any scope for the isolation of the
constitution or the Sitation in Nagaland has
deteriorated to such an extent. Then the
Government cannot function there in accor-
dance with the Constitution. Article 356 of
the constitution canbe appliedonly when a
government is not running according to the
Constitution we oppose the Article 356 of
the Constitution and we want thatit should
be abolished from the Constitution, be-
cause the ruling party has misused it forits
party- purpose, not only once but several
times. Itisfor this very reason that our party
demands that this article should be from the
Constitution. Evenit it continues to Remain
there, centain provisions should be made so
that noruling party inthe Centre can misuse
it.

That day, while aduscussionwas going
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on this issue the Minister of Human Re-
source Development was also present here.
He was of the view that there were only two
alternatives in it he was speaking about the
existence of two alternatives in the constitu-
tion. where as there is only one alternative
inthe Constitution- i. e. the recommendation
ofthe Governor - But Shri Arjun Singh was
saying that there were two alternatives.

[English]
There are two altematives. One is
recommendation of the Governor;
andthe other one is the other circum-
stance.

[Transiation)

MR. SPEAKER : Shri
cannot quote in this manner.

Acharia you

SHRI BASUDEB ACHARIA:
ccming to conclusion .

I am

[English)
This is very vital and relevant.

He said : “He hasthe right and he did
it.

The matter ends there. Now the
question is that

The Central Government has im-
posed the President’s rule. “

“the circumstances that were brought
to the notice of the Central Govern-
ment by the Governor himself, ac-
cording to the judgement of the
Government of India, constitute the
basis on which for other reasons,
Article 356 can be applied. *

[Translation)

Where is the Govemor? From where
has he drawn this conclusion from the
Governor's report?
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*The situation is fluia. It does not
mean that the State Cannotbe run as
per the Constitution of India. “

[Translation)

It has been saidthatthere s no stability.
it there is no stability, it does not mean that
the Government can not function there
according to the Constitution. Our hon.
Minister of External Affairs is present here.
For what purpose did he go there? |do not
know the purpose of his visit to Nagaland,
whether it was foreign relations or anything
else. Buthe had goneto Nagaland perhaps
for maintaining contacts with foreign coun-
tries of something else.

[English}

SHRIBASUDEBACHARIA: Hethreat-
ened the MLAs to vote for the Congress- |
candidate for Rajya Sabha elections. Shri
Eduardo Faleiro threatened the MLAs.
They voted for the ruling party candidate.
The ruling party candidate won the election
in the Rajya Sabha. 1t came out in the

newspaper.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): lam on a point of
clarification. | hadgone there onbehalf of my
Party to meet my Congress-lI MLA. | never
tried to contact the Opposition MLAs and
there was no question of threatening any-
body. | do notindulge in suchthreats. lhave
neverdoneit. Iwillneverdoit. Please donot
go by these reports.

SHRI BASU DEB ACHARIA : It came
outinthe newspaper and you never contra-
dicted it that you neverthreatened any of the
MLAs. You went there. you tried to collect
the votes but you failed and that also proved
the Majority of that Government and Gov-
ernment did the right thing. (Interruptions)
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MR. SPEAKR: Achariaji you do'nt look

at me while speaking putting me to a lot of
trouble.

[English]

We have tc complete this debate before
6 O’ Clock. You have already spoken for
more than 35 minutes, a longer speech the
hon. Minister could have given'.

[Transiation]

SHRI BASU DEB ACHARIA : Mr.
Speaker, Sir, on that day Baba Saheb
Ambedkar had aiso said the same thing
about Article 356 of the Constitution and
opposed the inclusion of this Article in the
Constitution but at that time it was said that
it would not be used in practice.

[English)

“This would be spaingly used. For
the firsttime, this president’s rule was
imposed in the State of Punjab. *

MR. SPEAKER : You have toconclude
now. | amgoing to call the other Members.

SHRI BASU DEB ACHARIA : Dr.
Ambedkar said:-

“The people have got a very legiti-
mate ground for suspicion that the
Govemment is manipulating the Ar-
ticles in the Constitution for the
~purpose of Maintaining their own
party in cffice in all parts ot India. .

Yes we must maintain the unity of
India. Whatis the way of maintaining
the unity of India? My hon. Friend
thinks that the way to maintain the
unity of India is to govemment of the
same complexion, a gevernment of
the same party from Cape Comorin
to East Punjab. Iwill give one ortwo
instances and my hon. friend will
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forgive me if | say that those are
instances of the most violent kind of
rape of the Constitution.”

Why be so dogmatic? Why be so
tyrannical and why manipulate the
Constitution In this way? Yoy are
goingthe Constitution Into complete
disreputeif you are going toreate the
impression that all the provisions of
the Constitution which we introduce
forthe purpose of safety are going to
be used for the purpose of party-
politics lwarnyou very sseiously an
as | have said Ishave no axetogrind.
| am not going to approach anybody
for any office... There fore, | am
giving you an independent piece of
advise that you should use the
Constitution for the legitimate pur-
pose for which it had been
created...”(Interruptions)

What happened in Nagaland? By the

imposition of President’s Rule under Atticle
356 of the Constitution , by the dismissal of
the Govemor, the warning which Dr.
Ambedkar gave at that time in 1953 was
unheeded. For the very partisan purpose,
only to have their own Parity- rule in
Nagaland, forthat Purpose only they didthis
thing. while proclaiming the President's Rule
there, they did not say anything about hold-
ing of the election; why they should not have
their own Government in Nagaland; why
there should not be afresh mandate which
the Governor of Nagaland tried to do by
dissolving the Assembly. That is why the
entire Opposition parties wanted that the
President’s Rule imposed under Article 356
of the Constitution in Nagaland should be
revoked and by revoking this in Nagaland
we can protect the Constitution . | would
also like to urge you, as Speaker of the
House , to words, <l conclude.

MR. SPEAKER : | would openly
Compliment your Hindi version of the
speech. Now,Shri Imchalemba to speak.

SHRI IMCHALEMBA (NAGALAND) :
Mr. Speaker, Sir Iwas not seriously thinking
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of participating in the discussion on the
imposition of President's in Nagaland
mainly because of two reasons. Firstly, the
state of affairs prevalent in my state is such
that | cannot derive any sense of pride in
speaking about them.

Secondly, | would like to make it very
plain that the thighs, during the last three
eventful years, have been such that itis not
a pleasure for me to speak about it. How-
ever, seeing the interest which the imposi-
tion of the Praesident’s Rule in Nagaland has
evoked in this house, | have dividedto say
afewthings. Ihope hon. Members present
in this House will listen carefully because
what | speak is something which | have
seen for myself and | know something of it.

Sir, lam not going into the question of
rightness orthe wrongness of the imposition
of President's Rule. But | would like to
present before the House certain realities-
Social, political and economic- which are
prevalentin my State, which | believe have
some relevance to the subject that we are
discussing now.

Let me beginby stating that since the
last general election in the State during the
span of three years, we have witnessed
three different Ministries in Nagaland. The

-first was the Congress Ministry which was
toppled after about one and a half years. we
had one and a half months of Shri K. L.
Chishi's Ministry which was again toppled
and afterwards we had Shri Vamuzo’ s
Ministry.

The main driving force behind allthese
changes which have taken place in Nagaland
is this. There are two things which |wantto
make very Clear. Firstly, itis the lack of
proper political leadership . Secondly, the
driving force is nothing but the greed for
power and wealth. | want to make it very
clear. Nothing good can be expected forthe
people out of such Government . What we
have seen during the last three years is that
this has been the worst Ministry that Naga
people have ever witnessed during the
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whoie 29 years of our Statehood, truly
SpoaKing.

Now | want to say something about
what peopie are thinking about it. Firstly, |
want to say about the mood of the Naga
people . It it was some other time , the
imposition of the president’s rule would have
brought out some reaction from the Naga
Public. Infact, Naga peopie are ¢ilenttoday.
There is growing resentment among the
people. People are openly speaking about
it. They are losing faith in the leaders . Naga
people are today speaking with the leaders
of the political parties in the State both the
Congress and others who have failed the
Naga people . That is actual state of affairs
prevalent in our State. There is open public
defiance. People are losing faith in the very
political systemthatwe are living in. People
are losing faith in the very political system
that we are living in. People are losing faith
inthe Indian democracy. Thisis what Iwant
to point to point out. If we look at the state
of affairs of ourfinances, Nagalandis small
State. Our annual plan outlay is around Rs.
170 crores. The overdraft today is more
than Rs. 100 crores. We have allowed the
thingsto gotoofar. Thisis what |amsaying.
Wa canot continue like this . |f we allow
things to continue like this, people will be
alienated. People are openly saying, whether
itis the Congress or others, itisthe State
leaders who have failed the Naga people.
The leaders have tarnished the good image
ofthe Naga people, good name of the Naga
people. Thatis whatis going onin Nagaland
today.

That is why, |sincerely believe that the
spell of the president’ s rule is good for the
Naga people. | am not supporting any
political party. But that is what 1 have seen.
That is what the people want. |1do not want
the Indian Parliament to make party issues
outof it. | do not want it. Indian Parliament
can do what it thinks. it can restore the
confidence of the people in the Indian de-
mocracy. Do not makeissues out of it. There
are many things which the popular Govem-
ments have [ can assure you, failed to do.
There is rampant corruption in our State.
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Something hasto be done areformhastobe
brought about. In view of this, 1 sincerely
appeal to all the senior leaders and the
Members presenthereonthis. |learn whips
have been issued . For what? This is nota
very big issue, | should say. Itis not avery
fitting subject to make issue of it. Indian
Parliament has to identify with the Naga
people and not with the political parties. That
is why, | am saving that the spell of the
President’s rule is. Why shoukd we make so
much of controversy that Shri Vamuzo was
enjoying majority, he was not enjoying ma-
jority. lcan say that there is nothing secret in
this . Icantell whatwas there. And I willtell
very honestly that there were differencesin
the ruling NPC. Something had transpired
on the morning of 27th March, 1992. All the
efforts to patch up has failed. 13 Members
withdrew their support. The Governor was
not there; he left for Calcutta. People
thought that he wasin Caicutta. Suddenly,
he retumed. Nobody knew it. And within
about 40 minutes, he had dissolved the
House. It is not that he did not know that
there was a split in the ruling Party. Itis not
that. The officers who informed him about
everything .

I went ‘o Kohima and | have verified
myself. That is why | am saying that the
officers who have briefed him that there has
been a split. He knew about it. He shouid
have met all. | would have supported him if
he had dissolved the House and recom-
mended President’s Rule. Buthe had made
one fatal mistake by giving the Government
to a Chief Minister who did not enjoy a
majority; who did not command majority. If
he had dissolved the House and recom-
mended for President’s Rule, | think that
would have been a vary right for himto do .
He knew about the split. He should have
verified. He should have called others.

Originally, it was 13, who opposed the
Chief Minister. after dissolution and offering
of this Care- taker Government, out of 13,
two retumed to participate in the Care - taker
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Govemnment. Otherwise, there were 13who
are opposed out of 34. Eleven were with the
Chief Minister. But when Care-taker Gov-
ernment was given, two were lured back.

Hon. ShriGeorge ferandes was refer-
ring to something. Their signatures ware not
forged. They really went away from Shri
vamuzo, the Chief Minister and when Care-
taker Govemment was given, these two
members were lured back. Today, among
those Ex- Legislators, 13, they are right now
with the Chief Minister. Eleven members,
they are opposing. They have formed NPC
(Progressive) and that is a reality. | will say
that if 29 members,after giving the Care-
taker Government, they have remained in-
tact, Ithink there was some point for discus-
sion. But afterthe Care -taker Government,
it was very apparent that there were two
groups. There was already a split. What |
want to say is this : if the Govarnor was in
the Station, this dispute would not have
arisen. Butafter his coming back, it hasbeen
afactthat he did notcare. Nobody knew that
he has returned for Dimapur. People in
Kohima thought that he was already in
Calcutta. This is the main thing. He came
with some of his officers and after that , he
dissolved it. He did not meet anybody. |
would have been very happy it he had re-
flected about the split in his report which he
did notdo. He knew itbut he did notdoit. So,
there is an inciting which | want to tel! this
House and | want tc appeal to all of you that
lamfromthat State and 1 know ther ailment.
Some officers told me in kohima that Re-
serve Bank was aboutto Impose this finan-
cialembargo. | alsolearnt, afterthe declara-
tion of President's Rule Government of
india gave some Rs. 65 crores or something
likethat. Despite that, we do not have money
to pay for the month of Aprit, the pay and
aliowances of the Government servants.
We do not have it in Nagaland. The Prime
Minister is here; the Home Minister is here.
I want to make one request . All the Rs. 170
crores- the plan money -whichisthereforthe
welfare and development of Naga people,
we haveto ensure that underthe President’s
Rule, the benefit is derived by the common
people. And that has to be ensured.
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| am very thankful to you for giving me

the time. | wanted to tell you these things

- very frankly. Perhaps | might have hurt

some people. But | have to stand by my

people. These are the things that | want to

apprise the House with. Ithink withoutgoing

“in for division we should accept this Presi-
dent’s rule.

'MR. SPEAKER: Ithink we shallhave to
complete this business today itself. So lam
requesting the hon. Minister to reply.

SHRICHITTABASU (Barasat): Itis an
important thing . It is a constitutional matter.

MR. SPEAKER: Itis not necessary; all
the points are covered.

«SHRI CHITTA BASU: It is unjust.

MR. SPEAKER: Onevery item it is not
necessary that Members belonging to allthe
parties should speak. !f the points you want
to make have already been made; they are
on the record. All the same, | am allowing
esach Memberto speak fortwo minutes.lam
saying that this business will be completed
today. If it is necessary to sit for some time
we shall sit and complete it.

SHRICHITTABASU : Other Members
have taken more then fifteen minutes. when
it comes to us it is two minutes.

MR. SPEAKER: Your party has hardly
one Member.

SHRI CHITTA BASU: If you take into
consideration the strength of the party , you
are perfectly justified.

MR. SPEAKER: You willrealise thatall
thetime that you are entitledto get,eventen
times or fifteen times more than that, can be
given to you. Anyway you please speak.

SHRI VUOY KUMAR YADAV (Nal-
anda) : Sir, give us also time .

MR, SPEAKER : Iwill allow you alsofor *

two minutes.

VAISAKHA 3, 1914 (SAKA)

relation to Nagaland 410

SHRI VWOY KUMAR YADAV :You
should give me more time.

MR. SPEAKER : | will allow you ten
minutes if you are not going to repeat the

points.

SHRI CHITTA BASU ( Barasat) : Mr,
Speaker Sir, Irise to oppose the president’s
proclamation under article 356 of the Consti-
tution and also the subsequent removal of
the Governor. | am opposed to this presi-
dent’s proclamation precisely because this
proclamation is outrageously arbitrary; it is
blatantly undemocratic; it is a shameful
misuse of article 356 of the Constitution that
too for partisan interests; it is violative of the
letter and spirit article 356 of the Constitu-
tion. Broadly on these grounds | am op-
posed to the proclamation by the president
under article 356. | shall not discuss how |
have come to this conclusion.

This very actonce again reveals the re-
emergence of the authoritarianism within
the ruling party at the center, despite many
protestations being that they are interested
to improve the Centre- State relations and
alsoc for preserving the constituticnal rights
and privileges of the States.

So {ar as the Governor of Nagaland is
concerned, | amto state it very clearly that
this is for the first time a Governor in our
country has exercised his right vested in him
article 174 2 (b). Naver has there been an
occasion earlier that a Governor had exer-
cised his power as the Constitution vests in
him. Because he exercised his power with-
out consulting the ruling party at the center,
he has been punished and the peopie of
Nagaland have been punished. It has been
argued by the Members of the treasury
benches that power of the Governor has ot
been exarcised with the consant of the presi-
dent. | will show you that there is no
necessity of the Governor seeking any
permission or consent of the president.

MR. SPEAKER: Thereis no disputeon
that point. You don'tgotothat paint. Nobody
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has said that he has to seek the permission

of the President.

SHRI CHITTA BASU: They must also
understand what is the constitutional posi-
tion. :

MR. SPEAKER: Nobcdy has said that
the Governor has to seek the permission of
the president dissolve the Assembly.

SHRI CHITTA BASU: Some of the
treasury bench Members has said that.

MR. SPEAKER: Itis not necessary. it
is agreed. Why dc you repeat it? | am not
allowing that point.

SHRI CHITTA BASU: He has con-
ceded it. If they have not said that, it is all
right. But, arguments have been advanced
saying that why the Governor did not seek
the earlier Consent from the center.

MR. SPEAKER : Who has said that?

SHRI CHITTA BASU: Many Members
have said.

MR. SPEAKER :Nobody eise has said
that.

SHRI CHITTA BASU : Allright. But,
many Members have said . | heard one of
the arguments by the members on this side,

saying that there was no consultation, that
there was no earlier intimation, etc.

MR. SPEAKER: No body has saidthat.
Please leave that point.

SHRI CHITTABASU : But, | wantto
stress the point that the Governor is not an
employee under the president. That point
has to be taken note of Under the Constitu-
tion , the Governor' s Office is not subordi-
nate or subservient to the Government of
India. , According to the constitution, be is
not amenable to the directions of the Gov-
ernment of India; he is not an agent of the
president; he, as the Head of the State, has
his functions and responsibilities laid down
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inthe Constitution. 1ieel this basic premise
of the rights and the authoreties of the
Govemnor, under the Constitution has not
been proparly respected by this proclama-
tion ot the President. This position has been
the logical deduction from the Supreme
Court's judgment and also from the Commit-
tee of Governors' of 1871.

laiso wantto draw your attentionto the
reported-letter written by the Home Minister
tothe prime Minister, accusing the Gcvernor
of Nagaland of the dereliction of duty.

THE MINISTER OF HOME AFFAIRS (
SHRi S. B .CHAVAN) : i have written a
letter. It is not correct.

SHRI CHITTA BASU: This is what the
“ Statesman’ s” report says. (/nterruptions)
This is quoted. (/nterruptions)

MR. SPEAKER: This is really flouting
all the rules and speaking onthe floor of the
House as we wish. The rulings are, the law
is and the rules are that if you quote a
newspaper and if the Member stands up in

the House and says that itis not comect, you -

to take the word of the Member. So, it the
Minister says that, you shall have to accept
it; you do not have to read all those things .
Please do not refer to the obvious and you
refer to some new points, if there are any.

SHRI CHITTA BASU: If he denies,
naturally { have got nothing to say. But, the

quotation is with me. It is the editorial of the -

‘Statesman.” (Interruptions) | do not know,
whether it is right. But, Sir, allow me to lay
itonthe Table of the House. (Interruptions)
i he denies, naturally | have to accept it.
(Interruptions) Let me accept it. Butthe whole
thing is this . t should be made clear.

MR. SPEAKER: You are a very senior
Member. You should help us .

SHRICHITTA BASU: The Governoris
not to be treated in that shabby manner.

There Is no report of the Governor in
respect of the proclamation ofthe president.

1
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There are provisions; but, Ithink, it is not
in the best interest of developing cordial
relations between the Centre and the State
to abuse Article 356 in this way.

Generally, the people of Nagaland feel
that the Constitution of our country do not
conceive or do not give proper attention to
the hopes and aspirations of the people of
Nagaland. They feei alienated. Theysiso
have some hopes and asporations. They
want their voice also to be heard because
that is a sensitive area. We want that they
should be brought into the mainstream of
Indian polity.

MR. SPEAKER: This is not correct, Mr.
Basu.

SHRI CHITTA BASU : Sir, | amcon-
cluding. The misuse of the Constitution in
this partition way will not help our country to
remain united, to develop a spirit of oneness,
to develop a spirit of nationalism and bring
within the mainstream of Indian polity those
who are not willing to be in the mainstream
and take other methods. Therefore, |think,
this proclamation of President’s rule for
Nagalandhas to be opposed. (Interruptions)

[Translation)

SHRI VUJOY KUMAR YADAV: Mr.
speaker, Sir, | strongly oppose the imposi-
tionofthe President Rulein Nagaland using
Article 356 of the Constitution. Atthe same
time, there is no justification in removing the
Govemnor. This step has been taken delib-
erately violating all the provisions of the
Constitution to achieve the political goal of
the ruling party.

Mr. speaker, Sir, several points have
been raised explicitly that Article 356 shouid
be used very carefully . Ours is avast country
where there are so many States and it has
federal set up too. It should invariably be
kept in mind as to what would be the impact
of the imposition of Article 356 on the feel-
ings of the people of that State where it is
imposed. To which extent does it have its
impact on the parliamentary deocracy in our
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country? What impactdoes it have onthe
Centre— State relations? Ali these points
should be kept in mind before imposing
Article 356. ltis quite clear that Article 356
was used spartanly before 1967. There are
political motines behind it. The Congress
Party had Virtually its monopoly at the
Centre andin the States before 1967. When
its monopoly began to shatter, they started
using Article 356 for political ends. As and
when the Congress party found itself in
irouble or the opposition parties formed
Govemment , which could not be toppled
through elections and it was felt that they
could not come to power , they used Article
356 in several States. With regard to situ-
ationin Nagaland an hon. Member, 1do not
knowto which party he belongs, has strongly
supported Article 356 and he has also made
areferencetothe situationin Nagaland. He
also mentioned the horse- irading and other
exercises going on there. | felt that his
arguments were not in favour of Article 356
but he was supporting the Governor ‘ s
decision to hold elections after the dissolu-
tion of the Assembly. There is situation of
emergency in Nagaind . There is wide
resentment among the educated youth
because of unemployment . So far as the
relationsof the state with Centre is con-
cerned, be it a matter of not providing assis-
tancetothe State orbeit a matterof bringing
this small State in the national mainstream,
it has all along been neglected which is
creating afeeling of segregation amongthe
people. When this {eeling of segregation
was developing , there was talk of holding
elections, why was then Article 356 used and
president’s Rule imposed? There were only
tworeasons. Forstly, the caretaker Govem-
ment was purchased. Secondly, there was
tak of announcing elections. The only rea-
son behind it was that such a person be
appointed Governor who can act as puppet
and keep the Assembly in suspended
animation foraparticular periodsothatthey
could get an opportunity to manipulate.
When such a situation arose and when the
Legislative Assembly was dissolved, the
elections should have been announced
immediately. . So that the opinion of the
peopie of the State could be elicited as tQ
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which Government they wanted to have in
their State.

Mr. Speaker, Sir, |would liketo say that
the way the provisions of the Constitution are
misused and the way the emergency provi-
sions are used off and on, has given birth to
afeeling amongthe people thatthis Govemn-
ment is not likely to stay any longer and it
wants to topple the Opposition Gqvern-
ments in States through the power it is
enjoying at the Centre and wants to form its
own Governments there which is next to
impossible.

| oppose it and make ademand o lift the
president’s Rule from there immediately.

[English]

MR. SPEAKER: Mr. Minister.
ruptions)

(Inter-

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Sir, why do you deny
an opportuneity for us?

MR. SPEAKER : Thereis notime . All
right. No repetition but new points should be
there. I will remind you when you repeatthe
points.

SHRI SOBHANADREESWARA RAO
VADDE: Sir, Iriseto opposethe Proclama-
tion of imposing president’s rule in Nagaland
. And the subsequent dismissal of the
Govemor of Nagaland. This is most unfor-
tunate that you are adopting double stan-
dards. When a Congress Governmentor a
Govemment supported by your party loses

“majority, you immediately dissolve the
Assembly and when the opposition party in
power and when they are likely to lose their
majority oractually reduced to minority you
wantto suspendthe Assembly and you want
to manipulate the MLAs and again instilthe
Congress government. Thatis how you are
doing all these years.

SHRI S.B. CHAVAN : This is not a fact
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SHRI SOBHANADREESWARA RAO
VADDE: In the instant case, the Governor
has perfectly acted well within his right and
when there is a political brek down, he has
dissolved the Assembly and has asked for
fresh polls. And the caretaker Government
is continuing .

18.00 hrs

The center has not only introduced the
President’s Rule but it has even dismissed
the Governor. You are givingawamingtoall
the Governors of the States that they have
to act as your rubber stamp. Is this the
principle enshrined in our Constitution?ls
this the spirit of our Constitution? Have you
forgotten what Babasaheb Ambedkar had
said? He statedthatthe Governorof a State
is Just like the President of the Union. Then,
what business have you got to impose the
president’s rule and then to dismiss the
Governor? This willbe sending avery wrong
signal and this willcompletely go against the
federal principles that have been enunciated
in our Constitution. It is more especially so,
whenitis a sensitive border State. Foryour
own narrow and partisan Political Purposes,
you have already engulfed sensitive border
States such as Punjab, Kashmir and
Assam in flames. Now you are doing the
same in Nagalandtoo. Iwannyounottoplay -
with the people of this country. Do not play
with democratic principles. That is why |
oppose the proclamation of President’s Rule
and the removal of the Governors. Itis most
unfortunate and most Condemnable . lurge
upon the Government not to repeat such
things in future if you really have any faith in
democracy and in federal polity.

[Transiation]

SHRI DILEEP BHAI SANGHANI
(Amreli) : Mr. Speaker, Sir, | amon a point
of order. According to sub clause 4 of rule
349- when a Member speaks and if any
other MembarcrossesthefloorbetweenMr. .
speaker and the Member, it is a violation of
the rule . It is not good. Just now when an
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hon. Member was speaking, the Minister of
parliamentary Affairs crossedthefioor. Thus
he has violated the rule.

MR. SPEAKER : Your point of order is
quite right. Nobody will do so in future.

[English]

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : Unfortunately, on a
very innocuous issue where the proclama-
tion has been issued by the president, there
has been an acromnious debate all kinds of
charges are hurled at and all sorts of allega-
tion are made very freely. | do not think the
hon. Members have been to appreciate the
exacit issues prevailingin Nagaland The
last speaker seems to have been confused
totally between Article 174 (2) (b) and Article
356. He seems to have under the impres-
sion that by imposing Article 356, we are
trying to achieve something else. Article
174 contemplates dissolution of the House
and Article 356 also contemplates the disso-
lution of the House . This has to be under-
stood properly.

It has never been our claim that the
Governors should support the Central
Government and thatthey should act as the
rubber stamps of the Central Government.
We cannot even issue the directives which
are supposed to be given under Articles 256
and 257. This isthe Provision of the Consti-
tution. In spite of this, the hon. Members are
commenting that since the Governor had
not do either this or that, we seemed to have
taken this action purely for partisan pur-

poses.

SHRIBASUDEB ACHARIA: Of course,
that is a fact.

SHRIS. B. CHAVAN: Thatmay be your
point-of view. But Ido not wantto enterinto
any controversy at this stage.

First we have to understand the main
issue . When article 174 is invoked, it be-
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comes the responsibility of the Governor to
find out whether the Chief Minister who is
recommending the dissolution of the House
enjoys the majority support in the House or
not. Thisis the crux ofthe problem which we
have to understand. I fully appreciate the
hon. Member from Nagaland who stated
that we are unnecessarily Politicizing the
whole issue. Hon. Leader of the Opposition
asked as to what would be the approach of
the Governmenttowards the North- Eastern
States. lwouldrequest alithe hon. Members
of the House not to go too much into this and
please do not try to try to treat this as a
political issue, otherwise it will create a
sense of alienation among the people living
in the North- Eastern States. Actually, you
have to understand...(/nterruptions)

Ihave heard you with rapt attention and
Iwouldrequest youtokindly bear with me for
some time. | am not going to take too much
time. The firstissue was that the Governor
should have satisfied himself before taking
a decision. Almost every hon. Member will
agree on this point that the dissolution of the
House is a very drastic sten and before this
step is taken, the Government has to satisfy
himself on a number of issues. The Assem-
bly Session was over on 26th and the
Governor left for Calcutta on the morning of
27th March Calcutta Papers, Guwahati
papers and even the radio gave the news
that the ruling party has lost the support of
some of the MLAs and also of the Ministers.
The plea taken is that he himself has admit-
ted. Iwould like to quote fromthis document.
1 have given a copy * of this to you . The
Governor said:

“On 27th even the boarding pass was
alsotaken when my office informed me
at 10.45 hours that a letter has been
received from the Chief Minister at 10.
30 hours of a very urgent nature which
was communicated to me over tele-
phone. |cancelled my programme to
Calcutta.

Full teﬁ(t of the letter received fromthe

*Placed in Liberary See No-LT. 1749 to 1751.



419 Stat. Res. re. approval
of Proclamation in
[Sh. 8.B. Chavan]

Chief Minister at 10. 45 hours is produced
beiow:

“You are aware that due to frequent
defection of Members of the Legislative
Assembly there have been several
changes of the ministries . | am now
running the third ministry within a span
ofthree years. It is stillfound that there
is no stability in the minds of Members
. Cabinet have, therefore, come to the
conclusion that Assembly be dissolved
and a caretaker Government be al-
lowed till such time when a fresh man-
date of the pecple is called for. 1, there-
fore, recommend dissolution of the
House and caretaker Government be
invited till tresh mandate of the People
is called for. *

“My reply to the Chief Minister at 13.20
hours is reproduced as follows:

I have received your letter dated 23rd
March, 1392 advising me to dissolve
the Nagaland Legislative Assembly.
I have accepted your advice since
you have approved your majority in
the Assembly yesterday. Accord-
ingly, | am dissolving the Assembly
with immediate effect. You are re-
quested to continue as caretaker
Govemnment until further orders. |
have been told by press and radio
reports about the withdrawal of the
support by agroup of Ministers to the
Vamuzo Government . Till Now no
communication, either verbally or in
writing has been received by me. *

So, this clearly indicates that he was
aware of the... (Interruptions)

SHRIGEORGE FERNANDES (Muzal-
farpur) What is the datof this
document?...(Interruptions)

MR. SPEAKER: he sought permission
to quote formit and 1gave himthe permis-
sion.
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SHRI S. B. CHAVAN: Atticle 174 con-
templates that he has to have the Chief
Minister’'s recommendation...... (Interrup-
tions)

| am not yielding.

SHR!I GEORGE FERNANDES: Sir, |
amon apoint of order. Adocumenthas been
quoted in this House . That document will
have necessarily to be laid on the Table of
the House . | would like to know the date of
the document, otherwise, if the Home
Minister reads the document and do not give
the date of the document then it may convey
a different meaning.

MR. SPEAKER: Your point of order is
very valid . The hon. Minister has quoted
from a document and he has taken precau-
tionto seethatthedocumentis placed onthe
Table of the House. He has also written to
me and | have granted him the Permission.
You can find out. (Interruptions)

SHRI GEORGE FERNANDES: What
is the date?

SHRI S. B. CHAVAN: This is of 28th
March. The report in the Press, the Report
on the radio and almost everyone, even the
Council of Ministers the maelves have said
thatthere was no such Meeting for dissolu-
tion of the Assembly. | have some experi-
ence of working in the State Government.
We have the Practice that whenthe Meeting
of the Council of Ministers is being called,
the notice will be issued anda copy of the
notice will also be sent to the Office of th2
Govemnor. The Minutes of the Meseting are
also sentto Office of the Governor. |have
found out from Cabinet Secretary Cell in
Kohima whether any notice was issued by
them. | have the Report with me. It clearly
states that the Cabinet Secretary Cell
neither issued the notice nor any kind of
Minutes had been received. This is one
thing.

Another thing is that we have found out
fromthe Governors Office whether acopy of
the notice has been received by them;
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whether the copy of the Minutes of this

Meeting was received by them; and whather
“the decision about the dissoluticn of the

House was taken. Both the things ars baing

denied. The fact is that, he leaves Kohima
~ ~and then goes to Calcutta. Even the Boacd-
ing Card was also issued to him. He was to
board the plane. Tillthen, he was not aware
of it and at 10.30 the Chief Minister in forma
him that the Cabinet Meeting had taken
place in which this decision has been taken.
The han. Members were pleased to State
that: “You seem to have some kind of
connection with some hon. Members there
andthaton 26th evening, the Meeting ofthe
Cabinet was heid and the Cabinst took the
decision that the Assembly should be
dissolved. The Govemnor seems to be talk-
ing totaily unaware of it and ultimately disso-
lution of the House is to be done by the
Governorand notthe Chief Minister. “ So, he
leaves Kohima and goes to Dimapur. He
was to go to Calcutta and thereafter he was
to come back. After coming back, within
twenty minutes- if | have to use again the
same ward- he signs onthe dottediines. So,
the minimurmn that we had expected was-
Knowing full well and he himselt admits that
he knew that there was defection, the
Members of the Cabinet were not suppert-
ing him and they were also the Members of
the Assembly- this. As the hon. Member
from Nagaland said that almost thirteen
Members had formed the new group. S0, he
was reducedto aminority. In spite of that, the
Governor accepts the recommendations.
(Interruptions)

SHRI BASU DEB AL HARIA: Mr. Min-
ister, You yield for a minute. We have gone
through the Report of the Governor and the
Governor very categorically had Stated in
the Report which was sent to the Home
Ministry or to the President that when the
decision forthe dissolution of the Assembly
was taken, at that moment, the Cabinet
enjoyed the majority. That was very clear
and categarical in the Report.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: May Irequestthehon.
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Minister notto reply tothe interruptions. You
take your own time.

SHRI S. B. CHAVAN: Governor too
took the plea that the D=mands for Grants
were approved by :-.c House. Then, the
Motion of Thanks to the Goverors Ad-
dress was passed inthe Housa. The Rajya
Sabha Member was ¢iacted to the Rajya
Szabha. Thatis why, Ithoughthat he enjcyed
meajority in the House. ‘Which in fact is not
proved by the Circurnstances bew.: ase the
Governor himself said and the Ch-e. Minis-
ter also said tna there were so many defec-
tions, Sc, things wer: veiy unstable . The
Chief Minister says it iz, Tha governoralsc
reports this But,in stue of iiat, he does not
think it proper not to act on 1t.

The minimum whict we expected was
1o give them a very generous interpretation
and to ask the Ruling party if they enjoued
majority, | gave you 15 days times or 30
days’ time to prove your Majority on the
Floor of the House as the Sarkaria Commis-
sion has recommended. Instead ot doing
that, he toed the line of the Chief Minister by
dissolution of the Assembly.

SHR! BASU DEB ACHARIA : What
hagpened in Manipur?

SHRI S. B. CHAVAN; You are trying
to piead a very very bad case; you must
understandthis. Alinorms have beenthrown
to the wind. | not want 1o state anything
about the conduct of the Governor. But the
least Ithought was that he should have been
more circumspect in understanding and
assessing the situation and even appearing
that he was very fair to each party. Infact,
he should have explored the possibility of
forming agovernment; he did notdo that; he
didnot ask the Ruling party- knowing full will
that they had lost majority to prave their
majority on the Floor of the Housa; and
instead he just signed on the dotted lines
declaring a dissolution of the House, which
, according to me, is a very very serious
thing.

The hon. Leader of the Opposition has
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said having invoked article 74, is there any
provision for invoking Article 3567 There
are umpteen cases available rulings given
by the Chair, ruling given by the Supreme
Court wherein even after 174, 356 can be
applied and it has an overriding effect over
the ruling of the Suprem Court. | am not
saying anything on my own. Please try to
understandthe implications of alithisand do
not try to unnecessarily create a situation
as if Something very extraordinary has ben
done by this Government, which, infact, is
not brne out by fact, ... (Interruptions)

MR. SPEAKER : Please stop this run-
ning Commentary. Enough Indulgence has
been shown ta you, Mr. Acharia. ...

(Interruptions)

SHRIS.B.CHAVAN: Ihave gotabout
half a dozen cases. If the Leader of the
Opposition is intrusted, | can quote all thos
cases wherein after invoking 174, 356 has
been invoked. And all these cases- right
from 1952to 1989- are available withus. We
can convince him that there is nothing ex-
traordinary that we have done .

Now | will come to the Sarkaria Com-
missionrecommendations wherethe Leader
of the Opposition was pleased to state that
there is a total departure from what th
Sarkarie Commission has recommended.
The Sarkaria Commission says para 4.11.
25 as follows:

“The Council of Minsters may advise
the Governortodissolve the Legisla-
tive Assembly on the ground that it
wishes to seek a fresh manddate
fromthe electorate. “

This is public document . It has been
placed on the Table of the house . If the
Ministry enjoys a Clair Majority in the As-
sembly, the Goverrior may advise.

“However, when the advice for dis-
solving the Assembly is made by the
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Ministry which has lost or appears to
have lost the majority support, the
Governor should adopt thecourse of
actionsuggested in paragraph4.11.
09and4.11.13and4.11.20aboveas
may be appropriate.

However, if the Governor has reli-
able evidence that the outgoing
Ministry has been responsible for
serious maladministration or corrup-
tion, it would not be proper for himto
installsuch a Ministry as a caretaker
Government. In such an event and
also if the outgoing Ministry is not
prepared to function as a caretaker
Government, the Governor without
dissclving the Assembly should rec-
ommend Prsident’s Ruleinthe State.

So, there are a large number of other
recommernidations which | would not like to
read and take the time of the House.

There was another very srious thing
which was debated at grat Ingth. | would not
have quoted these incidents. But | am no
forced to go into those incidents wher in the
Chief Secretary's is involveed.

There are almost four or five cases. In
Nagaland ther was a genearl consent given
to the Government of India and the CBI to
Enquireintothe meter. Lateronin 1985 and
also in 1990 with retrospective effect they
have withdrawn their consent. It is a very
surprising sort of thing to happen in a cas
Ewhere corruptions involved, where the
Charge- sheet has been field in a Delhi
coun.

In the Delhi High Court the Charge -
sheet has been filed, the investigation has
been completed. But in Nagaland Since
they have gone tothe Guwabhati High Court
and got a stay order, |do notwantto gointo
the Nagaland issue. Certainly, after gtting
the stay order vacated we will be able to tell
youwhatthefacts are and definitely- at least
|feel quite confident of that — If all the facts
are placed before the Guwahati High Court
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there should be no reason why this stay
order should not be successfully got va-
cated.

The point is, that he has income —he

says -of Rs. 13, 75,000 per year and his

. expenditure is Rs. 13, 90, 000! In 1987, his

property was worth Rs. 67 lakhs and the

worth ofthat property attoday’s valuation will

be a few crores ci rupees. He has been

tound with 20 gold biscuits of foreign Mark-

ings. That case has been sent to tha Cus-
toms Department.

He has — | am sorry to use the word —
surreptitiously got licences for five fire arms.
In fact, nobody is-given a licence for more
than three. In fact, here is the Chief Secre-
tary of'a State who abrogates to himself all
the Powers and somehow succeeds in
getting the licence for five fire-arms.

You willbe surprisedto know that round
about Delhihe has 370 acres of land! Three
hundred and seventy acres of land belongs
1o this gentleman!

He has thirteen flats in a commercial
coplex .

And with all these things,** (Interrup-
tions)

SHRI GEORGE FERNANDES : A
reference has been made to me and |
should an opportunity to answer.

SHRI S.B. CHAVAN:** (Interruptions)

Not only this . There is another case of
two foreign nationals involved. These two
foreign nationals had gone to Nagaland
without a permitto go the ptotected area.
They had gone to Nagaland, without the
Innerland permit. They have over- stayedin
the inner district of Nagaland for two
months. Several letters have been written
to them by the Government of India. Their
own officers have been writing to Chief
Minister andalso otherofficers. But strangely
no action is being taken. They were the
people who were Preaching secessionism
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in Nagaland. So, there officers were trving
to protectthese foreign nationals, who were
preaching secessionismin that area . They
were arrested not by any otherforce but by
the Assam Rifles . Now, they are in custody
and undergoing trial in the Court. So, this is
the total conduct of the Chief Secretary. |
am constrained to say- ofshould of the Chief
Secrstary. | am constrained to say- should
not say this because it is my responsibility to
Protect the Governor- that the Governor
and allother officers had notactedin the way
which was exacted ofthem. They need not
support any Political party . But in the
interest of Nagaland, whe ther he had dis-
charged his responsibility is a point which |
would request allthe hon. Members to put
tothemselvesandgetareply. We hardly had
any option left and wethoughtthat in to tality
it all these factors wére taken into account,
then we hardly had any option than to
remove the Governor.

SHRIGEORGE FERNANDES (Muzaf-
farpur) : Sir, the Home Minister has made
two points, on which | seek clarification.
...(Interruption)

MR. SPEAKER : No .

SHR! GEORGE FERNANDES : Sir,
how can you say that 1do nothave achance
to ask questions? ...(Interruptions)

MR. SPEAKER : If you feel that some-
thing has been stated against You, | can
give you an opportuity to explain.

SHRI GEORGE FERNANDES : Thatis
what precisely | am asking. ...(Interrup-
tions)

MR. SPEAKER :- You are asking a
question.

SHRIGEORGE FERNANDES : Unless
| also get an answer, how am | going to
explain?

The Home Minister has said that | had
defended the Chief Secretary. | have not

** Expunged as ordered by the Chair.
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detended the Chief Secretary... {Interrup-
tions)

MR. SPEAKER : Agreed.

SHRI GEORGE FERNANDES: | have
not defended the Chief Secretary. The
Home Minster has uttered a faisehood. |
will seek your permission to move to a
motion of privilege against the Home
Minister ... (/nterruptions)

SHR! S.B. CHAVAN:You doit...(Inter-
ruptions)

MR. SPEAKER : No.

SHRI GEORGE FERNANDES : No
Sir. He isthe Home Minister. You cannot
allow amanof his statureto**to this House
. I have not defended the Chief Secretary.
| know nothing about the Chief Secretary .
You produce the speech of whatever kind
| madein this House and produce one word
of my speech, where | had defended the
Chief Secretary.

Sir, It is important that this House
know when did that man acquire the Prop-
ertise? In 1989, who was the Chief Minis-
ter? Which party did he belong to? He said
that the cass should be
withdrawn...(Interruptions)

Your Party supported the....*".... You
have definedthe ...”"... Wereyounot ...**...
to misleadthe House andthe country? You
must have asense of** Mr. Home Minister
. He was your Chief Minister, Congress
Pary Chief Minister. who Protected this
man? ...(Interruptions)

MR. SPEAKER : This will not form part
of the record. This is not going on record.

SHRIS. B. CHAVAN : What do you
mean by saying .’ | must have a sans of **?
(Interruptions)
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SHRI GEORGE FERNANDES : | must
know what is going on rcord... (Intrruptions)

SHRIS.B. CHAVAN :lamconstrained
to say that you also must have a sense
of...... (Interruptions)

SHRI GEORGE FERNANDES : How
canthismanturn iton me? .. .(/nterruptions)

SHRI S.B. CHAVAN : You do not have
asenseof...... (interruptions)

SHRI BASUDEB ACHARIA : Con-
gress (I) Party was in power. Congrss (1)
Party protected him ... (Interruptions)

SHRIGEORGE FERNANDES : | have

. theletters of Mr. Hokishe Sema, your Chief

on 22nd January of this Year. Mr. Hokishe
Sema was the Congress- | Party leader.
He was the former Chief Minister. He was
the former Governor. ...(Interruptions) |
have theletter of Mr.S. C. Jamir dated 17th
June 1989 asking for the withdrawal of the
cases. The Home Minister should be...of
it...(Interruptions)

MR. SPEAKER: Now, | amputting the
Statutory Resolutionto the vote of the House.

(Interruptions)

MR. SPEAKER: Let the tempers be...
(Interruptions)

[Translation}

SHR!I GEORGE FERNANDES : Two
Ministers of Congress Party have done all
this (interruptions)*™
[English]

has to be turned on me! There should
be asenseof.** There is alimitto misuse the

floor of this House. This man is trying to fix
me- not in ten geneations...(Interruptions).

SHRILAL K. ADVANI (Gandhinagar) :

“*Expunged as ordered by the Chair.
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Mr Speaker, Sir, we are discussing a
Motion relating to adoption of President's
Rule in Nagaland ,. | had raised this issue
regarding the dismissal for the Nagaland
Governor, and | had said ‘1do not know’.
Why? And there is no provision which
enables me to discuss that issue. Now, all
of asudden, the House has been confronted
by the Government version of way the
Nagaland Governor was Dismissed and in
thatcourse we made allegations againstthe
Colleagues-totally baseless allegations-and
tryingto suggest thatwhateverproperty has
been acquiredby that gentieman, who none
of us knows, has been because of the sup-
port given to him by so and so. s it not
totally unfair that this kind of information
should be sprung upon the House in this
manner in the course of reply on the Motion
relatiing to the President's Rulein Nagaland.
Either there shouldbe a provision wherein
we can discus the removal of a governor,
why and how. Then, it would be a different
matter. Here two foreign nationals coming
there that toois attributed to the Governor.
They have Propertythat hasbeen accumu-
lated by this particular gentleman, a refer-
ence to whom was made by Shri Frank
Anthony...

MR. SPEAKER : Thatwas the Secre-
tary.

MR. SPEAKER: Yes, Yes, thatwasthe
Chief Secretary of Nagaland . ...(interrup-
tions) How is the House concerned with
that, Sir?

[Translation)

SHRI GEORGE FERNANDES: Defect
lies with him...(Interruptions})

[English}

SHRI LAL K. ADVANI: | said the other
day, " was a notice served on the Governor
you have been doing this and you have been
dong that, explain your conduct’ “? In that
course the reference was made tothe Chief
Secretary of Nagaland, a reference was
made to these two nationals, something of
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that kind only then we can disscuss . Cher-
wise to project the whole issue in a manner
as it the Opposition here is defending the
wrong doings of a Chief Secretary oris
trying to justify anything, is it not tot ally
unfair, particularly in these discussions? ...
(Interruptions)

SHRIBASUDEB ACHARIA : Thatpart
of the speech of the Home Minister should
be expunged. ... (Interruptions) .

[Translation)

. SHRI VISHWANATH PRATAP SINGH
(Fatehpur) : Mr. Speaker, Sir, the hon.
Minister of Home Affairs...... (interruptions)

SHRI MADAN LAL RHURANA (South
Delhi) : He is in the habit of delivering
speeches. He had delivered speech about
Kashmir and Yyodhya and now he is deliver-
ing speech on this issue. ...(Interruptions)

[English}

MR. SPEAKER: Not like this. (Interrup-
tions)

[Transiation)
MR. SPEAKER: Not like this.

(Interruptions)
[Translation]

MR. SPEAKER: Yesterday, you also
spoke a lot. It applies to both the sides.

(Interruptions)

MR. SPEAKER: Please take your seat.

(Interruptions)

SHRIVISHWANATH PRATAP SINGH:
Mr. Speaker, Sir, the hon. Minister of Home
Affairs said with great responsibility in the
House that Mr. George Fernandes had
protected the Chief Secretary of Nagaland
and pleaded in his favour in this house. He
categorically said this thing onthe floor of the
House. ...(/Interruptions)
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MR. SPEAKER: Whether it has been
saidornot...... (Interruptions)

SHRI VISHWANADTH PRATAP
SINGH : Afterthat Shri George Fernandes
authoritatively asked on the floor of the House.
go through his speech and he asserted that
he had not said any suchthing in his speech.
Sir, it is a question of honour and credibility
of a Member. If the hon. Minister of Home
Affairs says this in the House, and it has
gone on record, he should either prove it or
he should apologize for this. There is no
otheraiternative except this...(/nterruptions)

MR. SPEAKER: Kindly listen. | think
whatever you are saying is to protect the
honour of each other, but this thing should
have applied yesterday also. ...(Interrup-
tions)

MR. SPEAKER: Mr.Khurana, please be
seated.

(Interruptions)
[English)

MR. SPEAKER: Will you please take
yourseats? | was inthe House when George
Fernandes Ji spoke and | think what he was
saying was probably what the Chief Minister
has done. That thing can be interpreted in
any fashion we like. But my impression is
that probaly he was not trying to protect
anybody but he was trying to say that the
previous Chief Minister had done some-
thing. That should be more thanenough and
this matter should be closed here...

(Interruptions).
SOME HON. MEMBERS : No, Sir.

SHRI NIRMAL KANTI CHATTERJEE:
How can it be closed?...(Interruptions).

MR. SPEAKER: Please take yourseats
now. Khuranaji, please take your seat. Let us
not be very touchy also. If you read the
proceeding of yesterday and the speeches
made by some of the Members, | would be
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requirec ic 5. ;m.‘w‘g more than what |
have said today. But none said this thing...

(Interruptions)

SHRI BASUDEV ACHARIA: Tell us
what we have said...(/nterruptions).

[Translation)

MR. SPEAKER: It is not so. If one
Member has his honour, other Member has
also got his own honour.

[English]

lhave tried to exonerate Shri George
Fernande’s honour here. Therethe interpre-
tations can be two. But then you canot
stretch this beyond a certain limit.

[Translation)

SHRI LAL K. ADVANI : Mr. Speaker,
Sir, there is possibility of different interpreta-
tions. So far as | remember somebody had
spoken about the Chief Secretary of
Nagaland......

MR. SPEAKER: Htis not only about the
debates on Nagaland but about all the de-
bates.

SHRI LAL K. ADVANI: Mr. Speaker,
Sir, at present we are having a discussion on
President’s Rule in Nagaland. Two aspects
of this issue have arisen as result of the
reply. The first is about the conduct of the
Governor. Mr. Speaker, Sir, you had told me
and | also admit that there is a grey area in
the constitution, but no provision has been
made in the Constitution, on the basis of
which we say anything about the Governor.
Thereis no provision of impeachment. lthas
been said in avery specific manner asto why
the Govemor had been removed. Two rea-
sons have been cited. One reason is that of
the Chief Secretary and second reason is
that he had supported twoforeign nationals.
We don't have any information about that.
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MR. SPEAKER: That was not about the
Govemor that was about Chief Secretary.

SHRILAL K. ADVANI: That was about
the Govemor. You may go through the
debate. It was asked whether there was no
. alternative other than removal of the
Govemor...(Interruptions)

[English]

MR. SPEAKER: Let him explain
...... (Interruptions)

SHRILAL K. ADVANI:Boththese things
have been referred to in the context of the
removal of the Governor and he said that
there was no otherway exceptto remove the
Governor.

MR. SPEAKER : S.K., he willexplain it
here.

SHRI LAL K. ADVANI : | am merely
pointing out, in both these matters, whilethe
Governoris agrey area, |pleadedthat there
should be a provision or something in the
Constitution to indicate how a Governor
should be removed, and in that course, he
made a totally irresponsible aliegation
against an hon. Member of this House that
he was defending apersonwho hadamassed
so much wealth. It is totally
unfair...(Interruptions). | am sure that he
should be willing to withdraw that allegation.
That allegation shouid not be on
record...(Interruptions).

MR. SPEAKER : I do not want to con-
tinue this kind of discussion...

(Interruptions)

MR. SPEAKER : Please take your
seats first. Well, we are all hon. Members
andallfriends here. Inthe heat of speeches,
we certainly make certain remarks. They are
made by many Members, | know, from here
and there.

Now we should not attach too much
importance to that and supposing...
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(Interruptions)

MR. SPEAKER : Please take your seat
now. | have said what | had to say. It should
be more then sufficient.

(Interruptions)

SHRI RAM NAIK (Bombay North) :
The hon. Minister should express regrets.
...... (Interruptions)

MR. SPEAKER : Please bear in mind
that in the morning Members from this side
were asking for apology . We did not allow
themto press that point. Let us notgo onlike
this all the time.

(Interruptions)

AN HON. MEMBER : That should be

_expunged....... (Interruptions)

MR. SPEAKER : | will see what has to
be done about it later.

(Interruption)

SHRI RAM KAPSE (Thane) :iwanta
ruling from you jon this....... (Interruptions)

MR. SPEAKER :I have said that | will
see what has to be done about it.

(Interruptions)

MR. SPEAKER : Please take your seat
now.

(Interruptions)
MR. SPEAKER : Not necessary . The
questian is that the Statutory Resolution
moved by ShriS.B. Chavan ...

(Interruptions)
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SHRIGEORGE FERNANDES : lurge
upon you to appoint a committee of the
House.(Interruptions) | appeal to you to
appoint acommittee of the House and if that
committee finds that | have defended the
Chiet Secretary, | shall resign from the
House. You appoint a committee of the
House. | am concerned with my honour.
(Interruptions) You appoint a committee of
the House. | am not prepared to equate
myself withthem . Irefuse to be equated with
anybody else. You appoint a committee of
the House. Let my speech be gone through
by a committee of the House. If the commit-
tee holds me responsible, | will resign my
seat in the House....... (Interruptions)

MR. SPEAKER : | will appoint a com-
mittee on the speeches made by you also.

(Interruptions)

SHRI GEORGE FERNANDES : Sir,
with the greatest respect to
you...(Interruptions)

MR. SPEAKER : Not like this.
(Interruptions)

MR. SPEAKER : | will appoint acommit-
tee on the speeches made by you also.

(Interruptions)

SHRI GEORGE FERNANDES : That
is not the point. ...... (Interruptions)

MR. SPEAKER : Please have faith in
me. i 1 have the slightest doubt that it
touches afringe of your honour, it will notbe
in the-record. You can be rest assured.

SHRIGEORGE FERNANDES : Thank
you Sir.

MR. SPEAKER :Butthen justice has to
be done equally to all .
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(Interruptions)

MR. SPEAKER : You cannot have a
licence to abuse them and they cannot have
a licence to abuse you.

SHRI GEORGE FERNANDES : | will
stand by that. -

MR. SPEAKER : | shall now put the
Statutory Resolutiontothe vote of the House.

Let the Lobbies be cleared.

MR. SPEAKER : Now, the Ichbies
have been cleared.

The question is:

“That this House approves the Proc-
lamation issued by the President on
the 2nd April, 1992, under article 356
of the Constitution in relation to the
State of Nagaland. *

The Lok Sabha divided :
18.51 hrs.
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MR. SPEAKER: Subject to correction®,
the result of the division is:

Ayes: 206
Noes: 142
The motion was adopted
MR. SPEAKER : The House stands
adjournedto meetat 11 A. M. tomorrow.

18,50 hrs.

The Lok Sabha then adjourned titl Eleven
of the Clock on Friday,April 24, 1992/
Vaisakha 4, 1914 (Saka)
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